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RAJYA SABHA

Monday, the 8th July, 2019/17 Ashadha, 1941 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair
OATH ORAFFIRMATION

Member Sworn

Dr. Subrahmanyam Jaishankar Krishnaswamy (Gujarat)

OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, I refer with profound sorrow to the passing away
of Shri Sudarshan Agarwal, former Secretary-General of Rajya Sabha, on the 3rd of July,
2019, at the age of 88 years.

Born in June, 1931, at Ludhiana in Punjab, Shri Agarwal was educated at the Punjab

University.

Shri Agarwal joined the Judicial Service of Punjab in 1956 and served in various
capacities as Civil Judge, First Class Magistrate, Settlement Commissioner in the Depart-
ment of Rehabilitation and Presiding Officer of the Labour Court, before being promoted as
the District and Sessions Judge in 1971.

Shri Sudarshan Agarwal joined the Rajya Sabha Secretariat in November, 1971 as
Deputy Secretary and was appointed as the Secretary-General of the Rajya Sabha in May,
1981. He served in that capacity till June, 1993. Shri AgarwalEs twelve years tenure as the
Secretary-General of Rajya Sabha, speaks volumes of his expertise in Parliamentary proce-
dure and matters, as well as the dedication and efficiency with which he discharged his

duties. He had the distinction of serving four Chairmen of the Rajya Sabha.

Shri Agarwal was actively associated with various social, educational and cultural
organisations. He also served as the President of the Cancer Foundation and as the Chair-

man of Rotary Foundation, India.

Shri Agarwal also served as a Member of the National Human Rights Commission,
from October, 1998 to June, 2001 and as the Governor of Uttarakhand, from January, 2003 to
October, 2007 and as the Governor of Sikkim, from October, 2007 to July, 2008.
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In the passing away of Shri Sudarshan Agarwal, the country has lost a noted consti-

tutional expert, an able officer and a noted social worker.
We deeply mourn the passsing away of Shri Sudarshan Agarwal.

I request Members to rise in their places and observe silence as a mark of respect to
the departed.

(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved

family our sense of profound sorrow and deep sympathy.

PAPERS LAID ON THE TABLE

MoU between the Government of India (Ministry of Mines) and the HCL

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of my senior colleague, Shri Prahlad Joshi, I lay on the
Table, a copy (in English and Hindi) of the Memorandum of Understanding between the
Government of India (Ministry of Mines) and the Hindustan Copper Limited (HCL), for the
year 2019-20.

[Placed in Library. See No. L.T. 171/17/19]
Notifications of the Ministry of Shipping

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING; AND THE MINIS-
TER OF STATE INTHE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRIMANSUKH
L.MANDAVIYA): Sir,Ilayonthe Table:,

I A copy each (in English and Hindi) of the following Notifications of the Ministry
of Shipping, under sub-section (4) of Section 124 of the Major Port Trusts Act,
1963:,

(I) GS.R 234 (E), dated the 25th March, 2019, publishing the New Mangalore
Port Trust Employees (Recruitment, Seniority and Promotion) Amendment
Regulations, 2019.

(2) GS.R 235 (E), dated the 25th March, 2019, publishing the Cochin Port Trust
Employees (Recruitment, Seniority and Promotion) Amendment Regulation,
2019
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(3) GS.R 408 (E), dated the 4th June, 2019, publishing the Kolkata Port Trust
Employees (Recruitment, Seniority and Promotion) Amendment Regulations,
2019.

4) GS.R 417 (E), dated the 12th June, 2019, publishing the Cochin Port Trust
Employees (Recruitment, Seniority and Promotion) Amendment Regulations,
2019.

[Placed in Library. See No. L.T. 109/17/19]
MoU between Government of India and BPCL and AYCL

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS;

AND THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUB-
LIC ENTERPRISES (SHRIARJUN RAM MEGHWAL): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following papers:,

@

(i)

Memorandum of Understanding between the Government of India (Department of
Heavy Industry, Ministry of Heavy Industries and Public Enterprises) and the
Bharat Pumps and Compressors Limited, for the year 2019-20.

[Placed in Library. See No. L.T. 146/17/19]

Memorandum of Understanding between Government of India (Department of
Heavy Industry, Ministry of Heavy Industries and Public Enterprises) and the
Andrew Yule and Company Limited (AYCL), for the year 2019-20.

[Placed in Library. See No. L.T. 145/17/19]
Notifications of the Ministry of Environment, Forest and Climate Change

Report and Accounts (2017-18) of the National Biodiversity Authority, Chennai
and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND

CLIMATE CHANGE (SHRIBABUL SUPRIYO): Sir, [ layonthe Table:,

L. (A) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Environment, Forest and Climate Change, issued under sub-section (1) and (3)
of Section 3 of the Environment (Protection) Act, 1986:,

(1) S.0.6314 (E), dated the 26th December, 2018, amending Notification No. S.O.
489 (E), dated the 30th April, 2003, to substitute certain entries in the original

Notification.
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(2) S.0.1651 (E), dated the 25th April, 2019, amending Notification No. S.0. 5120
(E), dated the 3rd October, 2018, to substitute certain entries in the original
Notification. [Placed in Library. See No. L.T. 249/17/19]

A copy each (in English and Hindi) of the following Notifications of the Ministry
of Environment, Forest and Climate Change, issued under sub-section (1) and
clause (v) of sub-section (2) of Section 3 of the Environment (Protection) Act,
1986:,

(I) GS.R. 37 (E), dated the 18th January, 2019, in supersession of Notification
No. S.0. 19 (E), dated the 6th January, 2011, declaring certain coastal stretches
of the country and the water area up to its territorial water limit, excluding
the islands of Andaman and Nicobar and Lakshadweep and the marine areas
surrounding these islands, as mentioned therein, as Coastal Regulations

Zone.

(2) S.O. 1242 (E), dated the 8th March, 2019, in supersession of Notification No.
S.0. 20 (E), dated the 6th January, 2011, declaring the coastal stretches of
the eight bigger oceanic islands in Andaman and Nicobar namely, Middle
Andaman, North Andaman, South Andaman, Great Nicobar, Baratang,
Havelock, Little Andaman, Car Nicobar Islands and the water area up to
territorial water limits of the country, as mentioned therein, as the Island

Coastal Regulation Zone.
[Placed in Library. See No. L.T. 252/17/19]

A copy (in English and Hindi) of the Ministry of Environment, Forest and Climate
Change Notification No. G.S.R. 397 (E), dated the 31st May, 2019, amending
Notification No. G.S.R. 45 (E), dated the 19th January, 2018, to substitute/insert
certain entries in the original Notification, issued under sub-sections (1) and (2)
of Section 3 of the Environment (Protection) Act, 1986.

[Placed in Library. See No. L.T. 249/17/19]

(I) A copy each (in English and Hindi) of the following papers, under Section
30 of the Biological Diversity Act, 2002:,

(a) Annual Report and Accounts of the National Biodiversity Authority,
Chennai, for the year 2017-18, together with the Auditorfs Report on

the Accounts.

(b) Review by Government on the working of the above Authority.
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(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above. —p). 44 Fibrary, SeeNo. L.T. 247/17/19]

Statement of Market Borrowings by Central Government during the year 2018-19
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE MINISTER
OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG SINGH
THAKUR): Sir, I lay on the Table, a statement (in English and Hindi) of Market Borrowings
by Central Government, during the year 2018-19.

[Placed in Library. See No. L.T. 131/17/19]

Report and Accounts (2012-13) of the KLDC, Thiruvananthapuram and related
papers

STeT T HITeTT TS H31T; AT AT <R 3R SIfrpTRar Hairerar # Xrowr w311 (37
A Tl HETRAT): HEI6d, H FeRad U= quT ueel UR I §-

(I) A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act 2013:,

(a) Fortieth Annual Report and Accounts of the Kerala Land Development
Corporation Limited (KLDC), Thiruvananthapuram, for the year 2012-13,
together with the Auditor§s Report on the Accounts and the comments of

the Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) above.
[Placed in Library. See No. L.T. 114/17/19]
Reportand Accounts (2017-18) of the CGTMSE, Mumbai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES; AND THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL
HUSBANDRY, DAIRYING AND FISHERIES (SHRI PRATAP CHANDRA SARANGI): Sir, I
lay on the Table, a copy each (in English and Hindi) of the following papers:,

(a) Eighteenth Annual Report and Accounts of the Credit Guarantee Fund Trust for
Micro and Small Enterprises (CGTMSE), Mumbai, for the year 2017-18, together
with the Auditorfs Report on the Accounts.

(b) Statement by Government accepting the above Report.
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(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 227/17/19]
Report of CAG

SR H3TAT § T #3A (S FFRIE Forel): TRy, H M- HeleRaTIRIeTd (Haed,
Sifarat qenm At @i I SR, 1971 B ORT 19% & W (2) & IR UA.UH.SLH
[RIRICS - $E TRPBR (AT0IRIE), ST HATF, 2019 & Ufdded 4. 5 (e ol@rusie)
& TATATHS HR-FTET & H6 # IRT & FFd iR AeTeaierd & ufqde o
Th-U Uil (ST T Bl o) |91 uee uR I g |

Reports of CAG

SHRIANURAG SINGH THAKUR: Sir, [ lay on the Table, under clause (1) of article
151 of the Constitution, a copy each (in English and Hindi) of the following Reports:,

(i) Report of the Comptroller and Auditor General of India for the year ended March,
2018 , Assessment of Assessees in Entertainment Sector , Union Government

, Department of Revenue , Direct Taxes (Report No.1 of 2019); and
[Placed in Library. See No. L.T. 132/17/19]

(i) Report of the Comptroller and Auditor General of India on Audit of Preparedness
for the Implementation of Sustainable Development Goals , Union Government
(Civil) , NITI Aayog (Report No.8 of 2019).

[Placed in Library. See No. L.T. 133/17/19]

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Thirtieth Report of
the Department-related Parliamentary Standing Committee on Coal and Steel

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of my senior colleague, Shri Pralhad Joshi, I lay a
statement regarding status of implementation of recommendations contained in the
Thirtieth Report of the Department-related Parliamentary Standing Committee on Coal and
Steel on AReview of Performance of Coal Mines Provident Fund Organisation (CMPFO)E
pertaining to the Ministry of Coal.
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STATEMENT REGARDING GOVERNMENT BUSINESS

Statement regarding Government Business for the week
commencing 8th July, 2019

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNALAFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, I rise to announce that the Government Business in this House
for the week commencing Monday, the 8th July, 2019, will consist of:,

1. Consideration and passing of the Dentists (Amendment) Bill, 2019, as passed by
Lok Sabha.

2. Discussion on Statutory Resolution seeking disapproval of the Aadhaar and Other
Laws (Amendment) Ordinance, 2019 (Ordinance No.9 of 2019) and Consideration
and passing of the Aadhaar and Other Laws (Amendment) Bill, 2019, as passed
by Lok Sabha.

3. General discussion on the Union Budget for 2019-20.

MATTERS RAISED WITH PERMISSION
Non-availability of ATMs in Valparai Estate in Coimbatore, Tamil Nadu

SHRIT.K.S. ELANGOVAN (Tamil Nadu): Sir, Valparai is an estate area where about
50,000 employees are working. They are paid a maximum of ¥ 7,000 to ¥ 8,000 as wages per
month. The estate owners are crediting wages in their respective accounts. If these em-
ployees want to withdraw money, they have to go to ATM and, Sir, there are only three
ATMs available here. They could not go to withdraw money, because they will lose a dayEs
wages if they go there. So, they are facing a great difficulty.

Further, it is a tourist centre and many tourists come and they also use ATM. But,

tourists also have to wait in a long queue.

The problem is: To withdraw a meagre amount of ¥ 8,000 per month, workers have to
lose a dayEs salary, because there are only three ATMs! Otherwise, they could not get

money.

So, the Government should take steps to increase the number of ATMs, or, alterna-
tively, the Government should fix a minimum wages, say ¥ 10,000 or so, and deposit the

same in bank accounts and if it is less than that, money may be paid directly to workers in
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cash, so that they will not lose time or money at ATMs. So, the Government should take
steps to ensure that there should be a minimum amount to deposit in account beyond
which it should be given in cash to workers. Sir, X 8,000 per month is paltry. | am saying this

because depositing amount in bankEs account put workers in a great difficulty.

So, I seek intervention of the Government in helping poor workers of Velparai Tea

Estate. Thank you.

SHRIT.K. RANGARAJAN (Tamil Nadu): Sir, [ associate myself with the Zero Hour

submission made by my colleague, Shri Elangovan.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the Zero Hour

submission made by Shri Elangovan.

SHRIK.R. ARJUNAN (Tamil Nadu): Sir, I also associate myself with the Zero Hour

submission made by Shri Elangovan.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, [ also associate myself with

the Zero Hour submission made by Shri Elangovan.

SHRI A.K. SELVARAJ (Tamil Nadu): Sir, I also associate myself with the Zero Hour

submission made by Shri Elangovan.

MR. CHAIRMAN: Mr. Elangovan, the first point is okay. But, suggesting to pay
wages in cash is not proper. Money means, you know, meeting, greeting and doing some-

thing.
Impediments in ease of doing business

SHRIK.J. ALPHONS (Rajasthan): Thank you, Mr. Chairman, Sir, for having given me
this opportunity.

The ease of doing business in this country has improved dramatically over the past
five years. From 177th position, we have reached the 77th position , a quantum jump. We
are very proud to be a federal structure, in which the Central Government and the State
Governments work together. But sometimes it becomes doubtful whether all the States are

coping up with this process of ease of doing business.

Sir, on the 18th of June, 2019, an NRI, Mr. Sajan, [ will not mention the State from which
he comes because, hon. Chairman, it would not be appropriate to mention the State, I will

just mention that he was from the deep south of India.

MR. CHAIRMAN: I have no problem if you mention the State. But, you cannot make

an allegation against a State. ThatEs my observation. Please understand this.
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SHRI KJ. ALPHONS: Okay. So, with your permission, I would mention here that in
Anthur Municipality of Kerala State, this NRI , who lived all his life in Nigeria and saved
money , came back to Kerala to set up basic infrastructure. After getting permission from
the municipality, he spent eighteen crore rupees to build a beautiful auditorium. Over the
next many months and many years, he visited the municipality office nineteen times to get
the completion certificate. But, the chairperson of the municipality told him that as long as

he was the chairperson ... (Interruptions)...
MR. CHAIRMAN: It is just an example. What is your suggestion.

SHRI K.J. ALPHONS: Finally, Sir, this person committed suicide. This is a State-
induced suicide. These kinds of things should not happen in future. Therefore, if an advi-
sory could be issued from the Government to all the States that everybody must keep up

with this spirit of ease of doing business, India would be much better.

MR. CHAIRMAN: Shri Nazir Ahmed Laway , hon. Member not present. Next, Shri
Ram Shakal.

Non-issuance of SC certificate to Dhangar community in Uttar Pradesh

it X1 wrper (AT ISR IHTaf Aeley, 99N U O H SfUd HiegH | AETRH
RIS HEIGY Pl gad A FuTg o AT (4 SBi+ U AT (A & 9 DI FAF
B I FHT | WOl BT BT foha |

[T HEled, I8 agd HeayUl a9y & & SR Uaw H 8T S & FHe & Anl
Jed © | fUod ®F aul | I YT Sfa &1 v uF f3am S jE7 ©, e Siue
AFIg # I8 7T €T FATST & AT, RTeT g TR Tt 3R Aog ©, STl 3-4 a9t 9,
S STl 1 g7 o3 Sl fean S e v, R dgefd WRBR Bl AR A dof e Sl
IS &, ST oy &1 firel o1 XeT ® IR w1l €1 e ey gror oo el e |
gATdl H ITD! FEHINIAT T81 81 UT B! & | H fTUdh A1eqq | AT <A1 37R FEHIRAT
HAT Sl A AT HRAT AR B IR Yo b AU SUS J (A BRI €TSS &
SN T SR STl BT JATOT U feel &l e Y, g=arg |

MR. CHAIRMAN: Now, Shri Ram Nath Thakur. I think, this is the last time I am

permitting about trains. It should be discussed in Budget.

Demand for more trains from Jainagar, Bihar

2} I AT SIGR ([MBR): A AU ST, 37U T BIel § Al Bl a9y fe,
9 U # 3fmacs Uiy posan A &R g |

#H 3TTUDT ST 9 AR AP AT T8N & [h IR [A8R A SR AR IR &
9 B9 o ©, 3T T8l ¢A1 @) T gerll S | ug el fdes a1l § I8 S aredn |
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§ O 919 I Pe1 ATl g (P STAYR-PICT H DI & 9gd 9 Hed gad © iR
IR IR & @ 981 9gd SaTeT |l § S € | g8l ST dTefl A1 &) Sl 989 & ¢ |
SR & AT T UeHT A H 200 fhaAMIeR Bl gR1 T3 PR+l TSl & | $AleY SR
J BIeT & AT ST B W1 il 91, Sl 981 SRR el 9, I8 ded § o1 ared

gl

MR. CHAIRMAN: Next, Shri Ajay Pratap Singh.

Need to include Bagheli language in the
Eighth Schedule of the Constitution

it 3roTr wemy e (e UeEn): {umfT 7RIS, § JNud AIeIH W WRER SR HeT @
S 99T & e H MTehia HR1 Aedr g | f5 W & ded H # e e bR
T &, | STU SAIT ATET & b 3T Gl I AN H 37U q1d @ Dl AT < |

it TTafer: @RI 3N UEe e fn &7 . (aem)... el | S §, 9ifeiy | Big Hieet®
TET | AT FATaT fhdT BT AIGH Te1 TS o ST AT FredT? ..(SFIE)...

it 3o ua g TEicy, IS1 ST W A9d! FHST | 317 S |
it urafer: St B, IHSST | L (ae).

=} 3o yamg R *

it HTafQY: 3TueT Y g=IaTe iR SIHa | .. (@aem)... Bagheli is not among the 22
Scheduled languages. That is why there is no arrangement for translation. But, you have
made a suggestion. Let the House and the Government think about it, and, then, later, we
can come to some conclusion. But, 3! == & q1§ eI VAT o b I8 AT 98 simple
T 3R I H 31 & B .. (aE)...

Need to stop Human Trafficking

it AT aRT (BRITTE): A AU JEIGd, AT $el fb § Jgdx 7 die]
CIfepT JTUDT SFART A SATST H UGHR [da DT =Ml g b RBI §RT U1 Financial
Stability Report & dTS SRAR0T H SMGRT &1 T8 & fa¥= d®i & gRT 396 9197 g8
IS B STHGRI BH HRP 18 TS 8 | ...(TEH)...

Y AUy IRT 7, Wit | . (ae).... 3d R ifes o1 #9 orgHfa <), 9w ¥ -
ANeed to stop human traffickingF < 3110 GO 49y UR 91t & € | ...(FEE)... A0 S
e =1 WS o, 98 o7 , ANeed to stop human traffickingE. 310 39 R SIfeTy |

*Hon. Member spoke in Bagheli.
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o} AieTer IRT 99T 98iey, A7 fdeT ® fb 59 TR &) araras! Joi & T

it TR 31, ANeed to stop human traffickingE , fawa o Sifaq | . (craem)...

it AAteTe aRT: A1 FHTOT HEIGd, BURITE | fUSel 80 a1 33 Il &I, Si
I8N & &Y Y 2, &7 giell Bl Fal UR, 98l & Teb Yeld W W SART 17| d T2
BIST A WIS Bl 3R of ST O X8 U | §9 33 qed| B! Gl | Ugel, YT &1 g1 THT
100 F=a1 & A1 g8t B gH! T | AT MM He1 7 fF andt R gl ot Irerieia § @
AT 8, I 33 gl B, T SH 8 | 10 Wil & §1d &, I of ST ST 8T 1, S5 A1
AT 81 IET AT, $AD! QXIS B! ANY ATMeh AT qbR1 D AT g1 SMERT 7 ge U |

Sl fea SIge (fBRrad Ueel): #eid, H A9 9w §IRT Io1Y 1Y fawy 3 370+

U FHIg Bl g |

Need for expansion of Air Strip at Meerut

it faroTr uret Rie AR ([STR I<9n): AFHRT Ui F8I6Y, g ORBR - S8 ITSTT
% AT I P A9 I eI Bl gaAls Hal W Sl &1 gy fFar g1 3Re ulvaH
IR UQY &1 U 98d ol & e 8 AR dw 7, a1 31 & Ufagiid #gd 1 2|
SITHATET BT Ul TTSTg, 1857 DI il BT [S[eT I TS | BebT AT AT 3R HAETHRY BIed Dl
TSI gRATYR A 2T o) Rerd 8 | SHTS 3l 1 YRR &1 Ha¥ 981 9 #30 & ARl
Hiv[e & | 981 IR 8% a9 BRI €1 gfte 3 & & |

AR, A WRS A BATS AdT YH BNl , O ST AR Jgf fdeell I¥ Y g,
Fiifes $AN faeel @1 ¢fthd Wl $H BN | 3RS Wl & A 3 < BT AN 4% $T 89 &
T fasg R fophe & forg #)a [T Se iR Jia AaergR €1 fasa & sifdrier fpde @1
A ERE & fofv gt o €1

HRIGR, IRS ¥ SR U< &I O] oRgT8 dRId 550 fhciier &, 987 &l 818
BIE BN 750 fhAMICR & | J8T & &I 9gd UAg 12Red © - IRV 3R TREYR, 9 4
800 foraley T 31fdd © 3N A%c W Vol W 37 WM IR 59 ¥ 12 W 20 8¢ o &

HIaR, 31U #1ed W WRBR W € (48 BT A18d g & gl ARS H b 8a1s
UEl N g3 ®, e 39 A W) ACS Wi iR 2ferdiex SaRd €, gafay # *miE wA
FTET § b ARG P 8aTg Ul Bl [ARIRIDBROT PRy 8T A < o (A= 8T & o7 B
T e Y B 1Y, g=IaTs |

Illegal acquisition of large forest land in eco-sensitive
Aravallis by private companies

SHRI JAIRAM RAMESH (Karnataka): Mr. Chairman, Sir, my Zero Hour Mention
relates to the Aravallis, a 700-kilometre long mountain range that extends from Delhi, Haryana,

Rajasthan and ends up in Gujarat.
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Sir, in recent days, there have been investigative reports of the illegal purchase of
over 400 acres of forested common lands by a very high profile, politically-influential
private company that represents the face of not only crony capitalism but yogic capitalism.

I am not taking the name of the company, Sir.
MR. CHAIRMAN: You cannot.

SHRIJAIRAM RAMESH: Sir, the purchase of these 400 acres of common forest land
is in violation, and it is illegal because of three reasons. First, it violates a Supreme Court
order of December, 1996 because it is a hilly forest area and hilly forest cannot be diverted
to other purposes unless it is approved under the Forest Conservation Act. Second, Sir, it
violates a December, 2011 order of the Supreme Court which said that all common lands
which have been encroached upon must be returned to Gram Panchayats. And, thirdly, it
violates a Supreme Court order of March, 2019 which had said that amendments made by
the State Government to the Punjab Land Preservation Act of 1900 which allows real estate
construction in the Aravallis to be a misadventure. Sir, these purchases constitute a
misadventure. Sir, the Aravallis are very sensitive eco-sensitive areas. The environmental
devastation in the Aravallis is visible and we see it every day. I urge the Minister of
Environment, Forest and Climate Change to take a firm position and cancel all these illegal

purchases that have been made through the power of attorney. Thank you.

SHRID. RAJA (Tamil Nadu): Sir, I would like to associate myself with the Zero Hour
Mention made by the hon. Member.

Sl frea ST (e Ueen) : weied, § WY 393 & 59 vy 9 Hag o_al g |
#} g9 Tas (FERTS)  HEIed, § W) W9d &I 59 fawy 9 ag Fxa g
MR. CHAIRMAN : Shri Vinay Dinu Tendulkar. We have one Tendulkar, now the other

Tendulkar. He wanted to speak in Konkani. But our translator whom we have recruited has

opted out. So thatEs problem.
Resumption of Mining in Goa

it o=y SR g (T1AT): AR AR A 16 Y, H 3MTUh ATETHT A IRBR P &1
H IE GTd AT BEdl g b ad 2018 H UM BIC d ATQY b q8d Ml B A AR €
gs & | TMa1 BT population 15.5 ARG &, 394 H BRI 75,000 families IAH AER g © 31X
UNCH 37 g=di &l B dd el WX Adhd © | TaT S economy tourism 3R mining I%
R & | 9 39 QUTE & A1eH W WRPR & &AM H AT T8l § (b APIR BIS I a1l
PR @1 H S A5 GUH DIC & AT & d8d 98 8s &, SABI Jid ITIC B Pl AT
BN, GRS |

Y HoTT ST (FERTE): Heled, § 94 Pl 597 v | Aag Heall g |
ST, T HeTe (HeRTy): #eied, § ol W 31 59 favy 9 dag ol g
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=t TR e T (SR e eR): Weley, § W W &l 39 vy | dag $Ran g

it o Rie RTETT IToreT e faeeth): weTew, § Y X &l 39 fawy |9 Hag Hrar
gl

MR. CHAIRMAN: Now, Shri Prashanta Nanda; Shri Prashanta Nanda was once upon

a time a popular actor.

Vacant faculty positions in the Central University of Odisha
SHRIPRASHANTA NANDA (Odisha): Thank you, Sir.

Sir, the Central University of Odisha was established under the Central Universities
Act by the Government of India in 20009. It is situated at Koraput where mostly ST people
are there. When it was established, all the people were very happy. The motto of this
University was nation-building. Sir, this University is a member of the Association of
Indian Universities, which should impart professional and non-professional education,
research and training. How this motto will be translated into reality can be assessed by the
faculty position which I am about to tell you.

Sir, out of 23 posts of Professor, none have been filled up; there is not even a single
Professor. Out of 43 Associate Professor posts, there is just one Associate Professor; the
vacancy position is 42. Out of 154 Lecturers, only 17 Lecturers are posted, with 137 vacant
posts. Under these circumstances, [ am at a loss to know how nation building would be
done. I urge upon the Minister, through you, Sir, to look into this matter immediately,
because the academic session is just about to start. If action is not taken, the whole motto
would have no meaning and it would only remain on paper. This motto must be made a
reality because it is at a place where we are all interested that the university should flourish,
should grow and serve the purpose for which it was created. This is my request to the hon.

Minister, through you, Sir, to take action in the matter immediately.

SHRI PRASANNAACHARYA (Odisha): Sir, I associate myself with the matter raised
by the hon. Member.

Payment of arrears to the sugarcane farmers

it 3= Rig AFR (IR UQ9): AR TIRAT 189, H AP AIH 3 ARBR B
&I <21 | T fPam & IHr1 oI B RG A1 aredr g | A [ o, <wr #
IR W dR | IMMETE] & g9 W SR U< H 99 2018-19 & URTS o § 3 ddb IT+1
famt BT 10 TOIR FHRIS TUY A ATST U7 AT el IR 9611 1 3R 89 &1 9IS o,
AT =TT ft ST 2 BOIR BRI U IH1AT & | 3Tchel UR¥T] SR U9l #, STEl vy WATa]
T SATEH BT 8, T81 Bl 42 A1 !l IR T 5 89IR dRIS BUT gh1T & |

AT FHTIRT ST, ARGR U dRG Hedl & [P 84 fhA™l & 3969 S0 Rl 8,
IR SATST T [P b A S| BRIel BT Jod IR ST Sl 111 [Fell Pl qwelg b,
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SIS A BT H Ahe & | ST STHH I Dl 91 A1 WA Bl T8, fedh SiT T YT
BT I B, 3ToT ISP AH SHBT U1 e 31 Wt Have & | IR fHar w1 a=d € fob
I U ATl ¥ U1 e | ST R 9 a8 wiel, BR % @l bl W R 8, oAl
IR U9 # 519 A AT €, A1 I§ GATd! Ga&T 811 & | g8l AXPR a1 3R araT fopar
& SR AR WRSR &M, A1 89 14 &7 § T & Jod BT YA B, WAl TS Tb
I8 qIeT T et IR U & | A e & Aferet 31 feamt & A uR st faar S g,
IT HH VT W 0T IUA] PRIAT A1 &, TR 1 {Ham! &1 Y 81 b, offdh 39
T BT SIS DT el & A1ferds 319 folg & 8, 1 foamil &1 Y et &d € |
SR T, T (T Ud @R ffre) TR dear & & 14 &7 & sie” =11 foamt
BT YT 1 ST AM8Y, SHHT TS e ST AT | §HH =TT Bl a1 BISY, I Jo
IHH |l T 7l U1 BT & | ART YD HIEFH W Y8 HEI 5, AU IRPR Bl FRd B 6
IR Y, 1 (YfT U wkie faf-rame) siRiferae o1 srurer 81, 14 a5 7 =1 fbart w1
YA &1, STa! IHH R AT el | 7 ofd # o a1 3fiR He1 agm | *

it surafey: 2 9E | (). 98 9wy €1 21 .. (@@em)... No reference to Chief
Minister. ...(Interruptions)... No reference to Chief Minister would go on record.

...(Interruptions)...

i == RiE AR IR, ¥ allegations &1 &7 &1 & | ...(@EM)... & 119 &I a1 B
e gl ...(aEm)...

St FUTAf: 39 g1 TR AT T8T o, S 1 =g HRAT 18T, 3T U+ a1
I A AT BT (e ). .

£ == Rig ARR: IR, 3T A0S ATH W ARIY & (6 ARBR I8 JAad ax &
14 &7 5 T YA 81 IR fFAMT BT 1St BT U1 A e, 9gd-98d g=a1s |

it ST 31l W (STR U=?)): W), # 59 fawy & A1 W ®1 dag Rl g

Ml S0 agile S Ay Gl g oo 1 (OB A) OB we gl Gl
S

it T yepTer A (SR v W), 7 o 59 fawy & W W@’ B g HRar g

ot frem R wrRATE fRTe (SR TR W), § o 59 vy & 91 Wi B dag HRar g |

it o Rig RTr TS &8 foaee): ), § ff 39 fawr & Arer a3 &l Hdg dxdl

gl

*Not recorded

fTransliteration in Urdu script.
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i ARTIOT ST T[T (RIS IS & faeedl): 8%, 7 9 39 vy & |1y @ &l
. é |
SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with the

Zero Hour submission made by the hon. Member.

Provision of written replies to questions raised or tabled in
Parliament in regional languages

SHRIGV.L. NARASIMHA RAO (Uttar Pradesh): Mr. Chairman, Sir, thank you for this
opportunity to raise this important issue in the Zero Hour. Recently, there are media reports
that the hon. Supreme Court has decided to make available the certified copies of all the
judgements of the hon. Supreme Court in select Indian regional languages. This was also
an exhortation of the hon. President of India to the hon. Supreme Court some time ago. The
work of both the Houses of Parliament is widely covered in the country. But, certainly, our
work would be greatly appreciated if the proceedings of both the Houses of Parliament are
extensively circulated in regional languages also. At present, answers to the questions
raised during the Question Hour are supplied in English and Hindi. A large number of
regional language media publications do not have the resources to translate all these and
carry in the newspapers the following day. There is also wide use of regional languages in
the social media, be it the Facebook or Twitter. Hon. Vice-President and Chairman of this
House, Shri M. Venkaiah Naidu, has been repeatedly highlighting the importance of pro-
moting regional languages in all our governance aspects. So, I would like to make an appeal
to you to make a beginning and supply the replies of all the questions in one regional
language of the choice of the Member himself or herself so that this information can be
immediately circulated in the regional language media. This can be done in all the 22 lan-
guages, maybe with a little time gap. PIB has units all over the country. In regional lan-
guages together, they account for the top ten of the twenty publications by readership. So,
all our work would be greatly appreciated by the country if we supply all our replies in
regional languages. To begin with, my suggestion is that we could use the services of the
people retained by the Rajya Sabha itself for translation. There are many of these regional
language newspapers having their bureaus in Delhi which can possibly associate with the
Parliament office and help in the translation of these languages. So, my earnest appeal is to
make available, to begin with, the replies to all the questions in regional languages. I appeal
to the Minister of Information and Broadcasting also to make available through PIB all the

notes of the Cabinet decisions. ...(Interruptions)...

MR. CHAIRMAN: Narasimha Raoji, the allotted time is over.
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SHRIA.K. SELVARAIJ (Tamil Nadu): Sir, I associate myself with the Zero Hour sub-

mission made by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, [ also associate myself with

the Zero Hour submission made by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the Zero

Hour submission made by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the Zero Hour

submission made by the hon. Member.

SHRIR.S. BHARATHI (Tamil Nadu): Sir, [ also associate myself with the Zero Hour

submission made by the hon. Member.

SHRIT.K.S. ELANGOVAN (Tamil Nadu): Sir, I also associate myself with the Zero

Hour submission made by the hon. Member.

SHRID. RAJA (Tamil Nadu): Sir, I also associate myself with the Zero Hour submis-

sion made by the hon. Member.

MR. CHAIRMAN: It is a suggestion worth consideration. But I donEt want to come to
any conclusion without application of mind. First, we need to go through the system and
then find out practical difficulties. Only then will we be able to apply this suggestion of
giving replies in mother tongue. Before that, we need to have people workable for doing it.
That would be kept in mind. In this connection, I also made an observation the other day.
In my enthusiasm, I said that Zero Hour submissions also should get response. Then 1
went through the Rules and also practical difficulties. As of now, it is not possible. So, [ am
holding back that one. But, at the same time, as far as the Special Mention is concerned, the
Rule position is clear and I reiterate that the Ministers have to send replies at the earliest.
With regard to the observation made by the hon. Member, the hon. Minister, Shri Prakash
Javadekar, is here. He will take note of it so as to promote regional languages. But I donEt
want to call them Aregional languagesE. I would request some important people to come out
with some other alternative name for such languages. The moment you call Aregional lan-
guageE, my heart also grieves; I feel bad. You are confining it to one region. People should
sayAll India languagesE. That should be right. This is about Zero Hour; the Minister also

can take note of it.

Looming threat of drought in the country

£} et 79 RiE (SR U= en): AR, # 7S A1edH I g§ I aredi g b QX aF
# WY G D1 ReAfT g1 gg & | ST 9 33 BT B U a_ET | JIIeR, AT 18 194l d



Matters raised [8 July, 2019] with Permission 17

W Bl TR R T 83 € | el A8 PI Y| A8 a1 1T, AT a1 Ul SR
&Y, S U= et a=4 |

Y. I MU A1ea: U el T2 a4 |

St et v Rig: 9=9aR, 151 57t & gl o8 s=9T 8, Rgat aoig 9 919 &f TS
&t 81 U1 Y& 8, g T o arel ot & @i &1 et gwrfad grft 8ik Scures oy o
THPT IR TS|

AIRIER, # 3Ud A1eH A GO 193] Bl AR AIPR B &1 B AT dred] g |
AR, [98R & 13 F7ell 9 &9 a1k 83 &, A & 12 [l 3, sRaron & 9 far 4,
STR U9 & 13 F7all # o4 1R g% €, 39 AvE SV, ITORAT R ORI F WY BF
IR g8 & | AR, fasw=1 I8 ¢ & 98 4 sl 4 d1¢ iR @ a1 €, T Reafey &=
g% © P 57 3l # BIS 157 916 W UWIfAd € SR SATETAR o9 I 4 g 2 |

IR, # ST MU B b B8 ATeT 12 BN {ham sicqgar &xd 8, T e
% 7 ARBR B Toeblel BRIAET BRAT BMSY SR I 15y J A IS €, ARDR Bl

SEEJREECEEAEI 'qli%ki, ggdrq |

MR. CHAIRMAN: Shri A. Navaneethakrishnan and Shri Tiruchi Siva afterwards,

both will get one and a half minutes each to speak.

Rejection of Tamil Nadu N.E.E.T exemption bill

SHRIA. NAVANEETHAKRISHNAN (Tamil Nadu): Mr. Chairman, Sir, this is a very
important issue. The two Bills were passed by the Tamil Nadu Legislature, one for MBBS
and the other for BDS, secking exemption from NEET. Now, it has come to light that the hon.
President has rejected the two Bills. | humbly submit that this is the Council of States. The
Tamil Nadu Legislature had unanimously passed the two Bills seeking exemption, which
were then forwarded to the President of India for seeking his assent. I am of the humble
opinion, subject to correction, that the hon. President need not accept the advice given by
the Central Government. Whether it is the Congress Party or the BJP, they are doing the
same thing. Earlier also, I had submitted this. So, my humble submission would be that it is
the Legislative AssemblyEs right to bring a Bill and, as per the law, it has been forwarded to
the hon. President. The hon. President has to give his assent mandatorily. Only then the
jurisdiction of the Central Government comes. The Central Government has to send the Bill

passed by the Tamil Nadu Legislature to the hon. President. That procedure is legally valid.

Now, what is done by the * or the Central Government is totally unconstitutional and

illegal. However, our hon. Chief Minister and the hon. Deputy Chief Minister are very

*Expunged as ordered by the Chair.
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particular about it. They have instructed me to raise this issue. So, I urge the Central
Government not to impose the NEET which is affecting the poor students of the State of
Tamil Nadu. Thank you, hon. Chairman.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the NEET examination for the medical colleges,
stands as a stumbling block for the poor students and those students, who are from the
rural areas, for three main reasons. One is, it does not take into consideration the high marks
secured by students in class XII and totally this bears no significance in NEET examina-
tions. Number two, Sir, the examination is conducted under CBSE syllabus and those
students, who are from rural side and who have studied State syllabus, are not able to cope
up with this syllabus. The third thing, Sir, is that only those students, who have studied
under coaching centres are able to write the examination. So, poorer students are not able
to do so. Sir, in this situation, the Tamil Nadu Legislative Assembly, with the support of the
major Opposition party, the DMK, has unanimously passed the two Bills which were sent
for the assent of hon. President. ... (Interruptions)... 1 will complete, Sir. The Tamil Nadu
Legislative Assembly unanimously passed two Bills, which have come to the Union Gov-
ernment. Now, it has been revealed in the Supreme Court that the Home Ministry has
rejected the proposal of the Tamil Nadu Legislative Assembly. Sir, this is totally against the
spirit of federalism. Disowning the decision of the State Legislature is not acceptable. So, in

protest, we walk out.

SHRIT.K.S. ELANGOVAN (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIT.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIR.S. BHARATHI (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

(At this stage, some hon. Members left the Chamber)

MR. CHAIRMAN: All the Members, who have raised their hands, their names should

be included in the associations.

SHRID. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by the hon.
Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, [ also associate myself with
the matter raised by the hon. Member.
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SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRIA.K. SELVARAIJ (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRIELAMARAM KAREEM (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIK.R. ARJUNAN (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRIA. VIJAYAKUMAR (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I also associate myself with the

matter raised by the hon. Member.

Y. I TS ITed (SR U0 ARG, § 9 AR 96 §RT SaN Y fawa i Tt
Pl Hag BT g |

2 s e AR (SR gew): #HE Iy, H A A Aew gR1 S Y vy
Pl Hag BT g |

Sl pEde WA (RER): 7eigy, § ¥ 9T e gRT SV TV favy I T3 &
Hag Bl g
A e S e 0l s e (S2) G500 OSS aasinal
UR S Al S A Al

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. CHAIRMAN: I have to inform the House that the Business Advisory Commit-
tee, at its meeting held on 8th July, 2019, has allocated time for the Government Legislative

and other Business as follows:,

S1. No. Business Time Allotted

1. General Discussion on the Union Budget for 2019-20. Twelve Hours

2. Discussion on the working of the following

Ministries, in the order indicated:-

(1) Ayurveda, Yoga and Naturopathy, Unani One day each that is, 4
Siddha and Homoeopathy (AYUSH) hours

fTransliteration in Urdu script.



20 Special [RAJYA SABHA] Mentions

S1. No. Business Time Allotted
(i) Micro, Small and Medium Enterprises

(i) External Affairs
(iv) Home Affairs

3. Consideration and return of the Appropriation Four Hours (To be
Bill relating to Demands for Grants for 2019-20, discussed together
after it is passed by Lok Sabha.

4. Consideration and return of the Finance
Bill (No.2), 2019, after it is passed by Lok Sabha.

SPECIAL MENTIONS

MR. CHAIRMAN: Now, we shall take up the Special Mentions, Dr. Satyanarayan
Jatiya. T 3T A BN, A 8H AT SIRT AR A WIS WG H 91 S8 & | $O AN A
U 31T, J B IT ¥ o EART FaR 2T 3177 ¥ | 31U $AWR HRY, wait for tomorrow.

MS. DOLA SEN (West Bengal): Sir...

MR. CHAIRMAN: Ms. Dola Sen, I have told you personally also. I am telling you
again. Please, wait. We will see. Dr. Satyanarayan Jatiya. ...(Interruptions)... You cannot
ask the Chairman like that. I have told you personally; I have told you in the House also. |

am considering it. Please sit down.

Demand to provide equal education facility to all

ST, ARV AT (AL UGeN): A FUTaf S, # Grr=ad: I8 9w dvga
ORI PR Bl § AR SHBT JJATE G Bl AR HeAT |

o o o o o
HEIGY, FAdHRE AHITSIC SHATHR AT [aRRofiT: waf=d | fRremners
SR IS IR e foadTi= A+ | TIGeiq 38 AMHId UETTHA! Af=FUse o qeaniy

AT = |

ez, 4, fIsm = e FHoRY I3 9 101 i et | e e
TR W8 JRT: U AfY sraReral wafd | Agen fad= enwdE

foen gerta fad foamernfa urarcam

UTAEN ST g1 &H: T JRa |

AT TIHRT A Riferdr: wag | vaeel S Rievmiy adui gfed wdd |

UCRATA BIRVII A ATCAhT: dTforehl: 9 fiefches: Ui -Ie: | STRTars! i PHrishH JOTaRigeR ]
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AFGEIRT 11T U F&: A | T FARIeAT Ay [Gepras Aaui fasarsd = A |
HARIETAT B RY A NETAT 7 -

foren faarer u= werg wfee: Rt aRbie |

T ATl fAuRITHA SR SR 9 &I | |
RIELERIRCE
|4 9awg GRET: |d T PRI |

| 9SO U= A1 HREGg @A | |

*OEIGY, g URBR P I doic H 51 HATThRT A1t of fovar fhar mar
21 ey g e & &  faRTsEry Ufaw=t &t Xenfid o= B AT B T8 & | 39 [y
F AT WG W3 HEIGd Bl AT R S Bl qbTg <l § a1 ST S BRal g |

R &1, 5191 9, fagm 9, fod, 9T SR I wagE BiaT 2 | ord: e & R &
A1 IHD! IUra URER 2 | ApRYe e e © -

e ST fa faementar uraan |

AT AT G & odl: I | 1%o

39 7 MR ¥ 99 GRIEE g, 39 foft S/l 8 for o1 9t st & forg Sraprasson
NPT AT AT &, I UBR I D! - A2 d IieAd &l I7 diferadt - Rier i ad
T AER BT MRV | JTFarel dRieH # R &R IHD! Ul d8dx d- 4 8%
I P PR fham ST Ihdl B 1 39 UBR AdHT A1, FahT [THRT iR AadhT faeary &1
T T AT ST Al & | FRBR o FR1erm 9 -

foren faarer g+ 9 wifea: et aRis= = |

T AT fAuRITHA SR TR 9 &R | 1%o0
e A 27 -

394 M= gRIT: Id A R |

| HSTIOT Uea=] AT Bivaq g 9HId | %o

|9 gd@! &l, 99 FRIT 8f | $1 9 U7 § WM | 37c: TR 39 a2 # smaegs
PRATS P

S BT BEH (ST U<T0): FEIGY, § A HawI GaRT SOy 1Y 9wy | w3 &l
Hag Rl g

*Hindi translation of the original speech delivered in Sanskrit
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Demand to give representation to Rajasthan in the High Level
Meeting on National Calamity Fund

it TRTIAOT ATt GATRAT (TORAT): ARG, § e IRBR BT & T AMUST BN &
fore fea S W= Afafa # IoRemE sy B ufafifta ifdf e @ aRT 46 & Sfasid
TSR 3TYST BIY BT TS fHAT T 81 39 BIY A AT Bl Muemet & fHued & forg
TfaRed AT U & Sl § | 39 BIY & ST I Fefed o7 v Sea w_ iy it
ART o SI7elt 2 | ford 157 b s 31T & fory foait J1ed 111 UaT™ -+l &, 3]
o S s Afafa SaRT foran ST 8 | ISR 39 &1 99 991 399 © | 3 99
TANT H & AR [T JR B1 STUTAT BT AT AT USdl & | il b 89 |9 Al
S € o X197 &1 U &1 a1 SAfhaR g &1 9gue ¥ edl 8 | <% 31 994 F1 15
B 3R 3Tl ¥ g1 AR B P (e Wl 9T BT S RN AT H Bl
yfaffeeg 81 81 3¢ BRUT B3 IR ST BT el YT wU | S WX HHET & THe]
TR el [T ST A B |

STy Aed & A1 ¥ § bw IR R HRAT § (b IS JAUST HIY F
Hde # fed Soa W AfHfa # Ioree 5y @ ufafiea fear Sy, st worenr #
AT aTell ugTall & Heer 3 2y gd wfed Mol foram S | 31 ITSRAT B STl Bl
S STUGTRlt # S7awad YTEd Ugardl S | |

Demand to utilize the proceeds collected through education
cess for improvement in education

SHRI K. SOMAPRASAD (Kerala): Sir, I would like to draw the attention of the House
and the Government regarding accumulation and non-utilization of education cess. Cess is
a tax on tax levied by Government for a specific purpose. It is credited in the Consolidated
Fund of India. Though, the tax proceeds are shared with the States and the Union Territo-

ries, cess proceeds are not shared with them.

The education cess was proposed in the year 2004, at the rate of two per cent for
improving primary education sector. In the year 2019, it has been raised from two per cent
to four per cent. There is a gradual increase in the amount collected from corporates and
individuals. It was ¥ 20,165 crores in the year 2015-16, and now in the Consolidated Fund of
India, it is ¥ 4,25,759.81 crores. Sir, for proper utilization of cess, the Government has to
create suitable fund utilizing systems. But, the Government has not taken any serious steps
in the matter. It is shocking that this fund has remained dormant for a long time. The audit
conducted by the CAG in the year 2018 showed that a fund of ¥ 94,036 crores of higher
seconday and higher education sector is lying un-utilized. This is bigger than the expendi-
ture on education, i.e., ¥ 79,435 crores in the year 2017-18. The Government should exercise

the responsibility to utilize the cess proceeds.
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Hence, my submission is that the Government must take urgent steps to utilize the
cess proceeds and publish an annual account of the manner in which the fund has been
utilized. The Central Government may share the money with the State Governments for the

infrastructure development of school education.

SHRIK.K. RAGESH (Kerala): Sir, I associate myself with the Special Mention made
by the hon. Member.

SHRIELAMARAM KAREEM (Kerala): Sir, I also associate myself with the Special
Mention made by the hon. Member.

AT} YR RiE 9169 (SR U9 78ied, § Wl AT 9a AR I3IY Y fawy
q @I BT g BT & |
Demand to restore broad gauge lines in Tirunelveli and
Kanyakumari districts back to Madurai Division

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, when Thiruvananthapuram-
Nagercoil-Kanyakumari line was opened in the year 1979, it was under the Madurai Divi-
sion of Southern Railway. Later, Thiruvananthapuram Division was formed by carving out
some of the Broad Gauge sections of Madurai Division, i.e., Thiruvananthapuram -Nagercoil-
Kanyakumari Broad Gauge Line and Tirunelveli-Nagercoil Broad Gauge Line which was
then under construction. It was then mentioned that when the Tirunelveli Madurai Line
would be converted into Broad Gauge line, all the sections falling under Tirunelveli and
Kanyakumari Districts would be transferred back to Madurai Division. Sir, Tirunelveli-
Madurai Line was converted into Broad Gauge line, in the year 1981. People have been
demanding the merger of all Broad Gauge lines in Kanyakumari and Tirunelveli districts

with Madurai Division.

People of Tirunelveli district living around Melapalayam-Sengulam-Nanguneri-Vallioor-
Panagudi along the Nagercoil-Tirunelveli line are not getting proper treatment in terms of

development of basic infrastructure of stations and also in terms of services.

Sir, there is a demand that long distance trains should be stopped at Platform No. 1 of
Vallioor Station. But, it has not been heard so far. Also, Melapalayam station appeals for
high-level platforms, platform shelters, foot over bridge, toilets, lighting facilities and reser-
vation counters, but it does not attract prompt attention from Thiruvananthapuram Rail-
way authorities. Also, I urge that the announcements at all the railway stations should be

made only in Tamil.
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Sir, through you, I urge upon the Railway Board to restore broad gauge lines in

Tirunelveli and Kanyakumari Districts back to Madurai Division.

MR. CHAIRMAN: Announcement should be in Tamil language and in other lan-

guages also.

SHRIMATI VIJILA SATHYANANTH: Sir, the announcements in Hindi and English
languages are already there. But we want that the announcements at rural railway stations

should be made in Tamil language.
MR. CHAIRMAN: Sometimes, I also travel to Nagercoil.

SHRIK.R.ARJUNAN (Tamil Nadu): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRIA. VIJAYAKUMAR (Tamil Nadu): Sir, I also associate myself with the Special
Mention made by the hon. Member.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I also associate myself with the
Special Mention made by the hon. Member.

SHRI A. K. SELVARAJ (Tamil Nadu): Sir, I also associate myself with the Special
Mention made by the hon. Member.

Sl e dH e WA ([NER): 7815y, # Wi A1 9w aRT ISV 1Y vy & w3
B Hag Bl g |
28 N s S e Bl se gp 1 () G GHISS masiaf
U @S Ml S 2 = Hﬁ
Demand to increase seats in medical colleges and improve their infrastructure

accordingly in the aftermath of 10 per cent E.W.S. reservation

DR. SANTANU SEN (West Bengal): Sir, I thank you for giving me the opportunity. Sir,

as you know, in the last Parliament Session...
MR. CHAIRMAN: You have to go through the text.

DR. SANTANU SEN: Sir, a Bill was passed in last Parliament Session in which it was
told that 10 per cent seats will be there in every college of all the sectors for Economically
Weaker Sections (EWS), and, accordingly, Government of India-appointed MCI Board of

Governors issued a circular to all the State and Medical Colleges to increase 25 per cent

fTransliteration in Urdu script.
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medical seats. Later on, they put forward certain conditions for the same, namely, (i) Medi-
cal colleges should have reservation for Scheduled Caste, Scheduled Tribe and Other
Backward Classes candidates; (ii) Medical colleges should provide 15 per cent seats for all-
India quota, and, (iii) Fees of private medical colleges should be fixed by the State Govern-

ments.

Moreover, as per the circular dated 21st June, there were 44 medical colleges in which

seats were supposed to be increased from 150 to 200.

But, surprisingly, out of 44, in 10 medical colleges, it was made 150 to 175; in 15
medical colleges, it was made from 150 to 180, and, in 19 medical colleges, it was made from

150t0 200. ... (Interruptions)...

MR. CHAIRMAN: No, no. Your text concludes there. Next is Shri Sasmit Patra.

Need to pass Women Reservation Bill

SHRI SASMIT PATRA (Odisha): Sir, the WomenEs Reservation Bill, which aims at
empowering the women of India by ensuring 33 per cent reservation for women in Parlia-
ment and State Assemblies is nowhere to be heard, seen or discussed anymore. It was
expected that after the elections, with the new Government coming to power, the fortunes
of passing the WomenEs Reservation Bill would improve. But in this session of Parliament,

it has not been brought forth.

In Odisha, hon. Chief Minister ensured 33 per cent reservation for women for contest-
ing Lok Sabha elections in 2019. He also provided 50 per cent reservation for women in
Panchayati Raj institutions in Odisha. Delegations have been sent to about 22 political
parties to garner support for passing the WomenEs Reservation Bill. A few political parties
in India also showed their resolve in supporting this initiative. However, in this Session, if
the WomenE's Reservation Bill is not brought forth, it will be another lost opportunity, and,
the Union Government must take immediate steps in this regard. The matter of womenFs
empowerment is highlighted during elections, as we saw during the 2019 General Elections,
but after that, it again goes into a limbo. The WomenFs Reservation Bill will be a strong step
in the direction of ensuring representation of women in the governance of the nation and
the States. The importance and critical need of passing this Bill at the earliest can never be

over-stated. I request the Government to take immediate steps in this regard. Thank you.

MR. CHAIRMAN: Good. It was your first submission.
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SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I associate myself with the
Special Mention made by the hon. Member.
...(Interruptions)...

Demand to strictly implement the ban imposed on fishing during
fishing suspension period in the rivers

it faemR e fAure (SR uSEn): [umfT deiey, U W HIE WX aied @
AT [T, 39 [0 g=dTs | HEeled, H ATUe! ST i Hewyu] [qug &1 AR [T aredn
2| QR < A Al &1 S 7, 9y AR IR SR 9Ra ¥ q$l-al el €, R 1, a9,
@, IRY SR D! AeTAd Al ol Bl d1ale H €, S8l W = 9 916 & a9y
T H 1 S A 31 IR Tb I S Dl o AT Bl dal IE| &, RTTh I T IS
FBferll sfeT <l & SiR Ui $xal €| gl TRE UG, I, AH, J1g, b,
anfe goF! Aoferdl €, S Ut @) el |Mh Bl § | YR ORGR I A4 afed b
et @t WeTg eq Rl BuAT @E DRl 7, R Al 3rft b T et et 81 ure 2 |

HEIGY, s WRPR UST AXBRI & FEANT A HSIA! DI Had B o 70 IH
100 eI @ Aol B U T8l # 25 RIS AT 4191 BIST B BM B AAT Sl
FA & SHIR &, ITHT B AIe MU-310 YRAT & 7 | HH Ura-UTd g 78ell & 92
BIST & [y A BN AR dal & SR 81 BTl &b AR IRIT T W I U
T BT B B | U I8 <@ B Frefdl € 1o da1 & SR SfeT o arell g1 Aoferal
Pl SHaR| GART BTl BT BT AT ST €, FT9H U aRW% Al § TS i BI HR]
HH B ¥ AGI] DI ABTS T8l 81 UK, G TRE Aedl H STl BT AT FA & 8T
e |

A W s ARPR AN & [ 98 A UIe $I W&V o g JAT Af<Al B
HBTg Pl A H W Y, AR MRIC dal & SR AR T WR I o 8 ATQ
T &R &1 e B |

31t FAIATE BIESITS e ([oR14): HBIed, § AT 9ed aRT IO 1Y a9y
W P AEE AT |

MR. CHAIRMAN: Shrimati Wansuk Syiem.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, our Member has given a Zero-

Hour notice.

MR. CHAIRMAN: I have already said. ...(Interruptions)... This is not the way. You

are a very senior Member. Your Member has been given a chance just now only. [ have to
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go through the system. If we are able to save some time, i will give. ...(Interruptions)... 1

have said that. ...(Interruptions)...
SHRIDEREK OEBRIEN (West Bengal): Sir, 42 PSUs. .... (Interruptions)...

MR. CHAIRMAN: This is not the way. ... (Interruptions)... No, no. This is not going

on record. ... (Interruptions)... If you take this route, then I canEt help it. ... (Interruptions)...

Demand to mount an awareness campaign to contain drug abuse in the country and
accelerate the implementation of National Action Plan for Drug Demand Reduction

SHRIMATI WANSUK SYIEM (Meghalaya): Thank you, Sir, for permitting me to raise
a crucial issue of rehabilitating a large number of persons who have become victims of drug

abuse. ...(Interruptions)...
SHRIDEREK OEBRIEN: *
MR. CHAIRMAN: Today is not the last day.

SHRIMATI WANSUK SYIEM: Hailing from the North-East, [ am aware of the extent
and gravity of situation in which persons and, of late, the student community, are abusing
psychotropic substances. ...(Interruptions)... Living close to international borders, the
youth in the region, including school and college students, have easy access to sedatives

and inhalants pushed by the drug mafia. ...(Interruptions)...

MR. CHAIRMAN: Please go to your seats. ... (Interruptions)... Please sit down. ... (In-
terruptions)... You are all senior Members. ... (Interruptions)... You are aware of the Rules.
...(Interruptions)... You are not doing justice to the issue you are raising. ...(Interrup-

tions)... It is not going on record.

SHRIMATI WANSUK SYIEM: At the impressionable age, they are hooked onto
Cannabis and Opioids. This menace earlier confined to affluent sections of the society has
now percolated to communities from the lower social rungs and the economically weaker

sections. ...(Interruptions)...

st Wy =i | =T Raie o F&€7 S, both electronic and print.
...(Interruptions)... Nothing should be printed and nothing should be transmitted.

...(Interruptions)...

SHRIMATI WANSUK SYIEM: Fancy for drugs is accentuated by many social

factors , affluence, misplaced sense of machismo and desperation of sorts. Mobile phones,

*Not recorded.
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internet and other digital apps provide fertile ground for audio-visuals that feed on the lust
for drugs and adolescent sex. Student communities in urban areas develop this craze at a

very impressionable age and live a lavish life beyond their own resources incurring debt.

MR. CHAIRMAN: Stop the telecast. ...(Interruptions)... This will go on record.

...(Interruptions)...

SHRIMATI WANSUK SYIEM: The debilitating effect of drugs make them both physi-
cal and mental wrecks at the young age when they should be seriously studying to build a
better future. For fear of social ostracisation, they suffer silently and shun approaching
Government hospitals or counselling clinics run by NGOs. The clergy in the local churches

also pitch in to offer spiritual and divine sermons to the victims. ...(Interruptions)...

MR. CHAIRMAN: Please go to your seats. ...(Interruptions)... This is not the way.

...(Interruptions)...

SHRIMATI WANSUK SYIEM: I urge the Government to mount an awareness cam-
paign on the lines of NACO for HIV-AIDS to contain drug abuse in the country and
accelerate the implementation of National Action Plan for Drug Demand Reduction. Thank

you, Sir.

SHRIK.G. KENYE (Nagaland): Sir, I associate myself with the mention made by the

hon. Member.

MR. CHAIRMAN: Shri P.L. Punia. ...(Interruptions)... He is not there. ... (Interrup-
tions)... Shri Husain Dalwai. ... (Interruptions)... Mr. Minister. ... (Interruptions)... Mr. Supriyo,

this is not going on record. ... (Interruptions)...

Demand to take measure to reduce pollution in Vashisthi river

in Konkan Coast, Maharashtra

SHRIHUSAIN DALWAI (Maharashtra): Sir, the Vashishti River is one of the largest
rivers in the Konkan coast of Maharashtra, India. The town of Chiplun lies on its banks.
Crocodiles were known to inhabit the waters. For some years now, Chiplun has attracted

many adventure tourists for a crocodile safari. ... (Interruptions)...

Recently the Vashishti, the main part of which falls in Ratnagiri district, has been
affected vastly due to the Koyna Hydroelectric Project and the Lote Parshuram Industrial
Area (LIA). ...(Interruptions)... Now it stands polluted and proving a threat to its ecologi-

cal system. ... (Interruptions)...
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There has been a wave of setting up chemical industrial zones on the banks of these
west-flowing, diversity-rich rivers. Chemical industries have been set up on the Patalganga

river (Patalganga Rasayani Industrial Area).

ORALANSWERS TO QUESTIONS

ATST-SFRT TAT TEFRAURI TR eI
*151. 311 IR e I1ea: T As s URaE iR ISHRT 4301 I8 FaT BT Hul Bl
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(@) I Al F IRM, q9-9R, 3 gocRll # fha- @fdd a&d gU &R fhas
E&ﬁrﬂﬂﬁ“’l’% 3R
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farevor
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(i) TS RS B gRa & oy feenfcer ST &= |

(i) <TSIT H Irreel SrfasT uferor wvens wenfid e |

(iv) ETfeld UvTTell & ATETH ¥ SATGATRIE arg+l & fhens &l Sifa & forg 22 Tdieor iR
THTONHROT e Pl HRATPI |

(v) IRt gErER & fT e Aegd WU g et @ §, et 9M g 9

1033% | SE SR TATART GHTHI S TSI IS & T8 3R 3= JRaT
TR BT RIGId HR qhd © |

(vi) SIFRedhdT hal T $d GRell SUR $I GRIR §91 & fol¥ JAd dholex ay

Todh GRET Atdle HATAT STl =l

(vil) TSP & P AT WR TR ASH (Sogd BT Ud 31fHard 9rT g9 717 2

(viii) TSR TSI BT AR ofF H URac & [l =gaH 37UeT 15,000 THSR HR e
(URTRY) A FSTHR 10,000 TR PR feam T &1

(x) dTEl & GRE ADI H R By 17 F |
()  ITSERT ITSHEET TR el Wieh (GHeHT JHIfAT Wi & AMHER IR Y Faro
BT Ied WA & T T

(xi) HATT T TSP TAGIS DI GRE FAEd B &b [ofg Q1Y FaRor ufshar # aoi o
& g fHEiRT As& gHe <fe Wici & aIY Farv 2g fagd urahed & fog
TSP UNTE AR ISR AT & &R ATBTIRAT DT qhid! AFAGT UG DR
1 Al Y& Bl & |

(i) s & foy i Iromnt dde tea A giden feenfrde 9 sai/e-
&l @1 ff SN o g e E

(xiii) W TSR NI e (IMSYUDS) T TSdh GRall HuRIedhi o ol Udh 10T
UTSIHH YR AT 8 3R 42 HURIeTdi B THIOT U5 SR Y 1Y € |

(xiv) TSR TR & dTel §h/as dTadi & foIg [:3[ed 13 STie RifaR smafsra fag simd

2 3N =gt &1 fadror fear S 2

(xv) A |ared IR & Mol & TR BIsel Gl JRSeAY/TTUE-33044/309/2016
/ T U 3R i 06-04-2017 31X 01-06-2017 & URTH o HAIH I IR Bl GbTH

8IS 7S &

Accidents on Noida-Agra Yamuna Expressway

F*151. SHRIHARNATH SINGH YADAV: Will the Minister of ROAD TRANS-
PORT AND HIGHWAYS be pleased to state:

TOriginal notice of the question was received in Hindi.
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(a) the number of road accidents on Noida-Agra Yamuna Expressway during the

last three years;

(b) the number of persons injured and killed in these accidents, year-wise details

thereof; and

(c) the reasons for such a large number of accidents and measures taken by

Government to prevent them?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Ministry of Road Transport and Highways is mandated with the task of
constructing and maintaining National Highways in the Country. Noida-Agra Yamuna Ex-

pressway is not a National Highway constructed and managed by NHAI or this Ministry.

With regard to Road Safety, the National Road Safety Policy outlines various policy
measures such as promoting awareness, establishing road safety information data base,
encouraging safer road infrastructure including application of intelligent transport, en-
forcement of safety laws. The Ministry has formulated a multi-pronged strategy to address
the issue of road safety based on Education, Engineering (both of roads and vehicles),
Enforcement and Emergency Care. Further, the Ministry of Road Transport & Highways
has constituted a District Road Safety Committee in each district of the country to promote
awareness amongst road users under the chairmanship of HonEble Member of Parliament
(Lok Sabha) from the district.

In addition to the above, the initiatives of the Ministry to promote road safety are

listed as below:

(1) Advocacy/Publicity campaign on road safety through the electronic media and

print media to create awareness.
(i) Issue of Guidelines for protection of Good Samaritans.
(ii)) Setting up of model driving training Institutes in States.

(iv) Sanction of 22 Inspection and certification Centres for testing the fitness of the

commercial vehicles through an automated system

(v) Launch of mobile app for highway users i.e. ,,Sukhad Yatra 1033%o which enables
highways users to report potholes and other safety hazards on National Highways

including accidents.
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(vi) Observance of Road Safety Week every calendar year for spreading awareness

and strengthening road safety.
(vii) Road safety has been made an integral part of road design at planning stage.

(viii) The threshold for four laning of national highway has been reduced from 15,000
Passenger Car Units (PCUs) to 10,000 PCUs.

(ix) Safety standards for automobiles have been improved.

(x) High priority has been accorded to identification and rectification of black spots

(accident prone spots) on national highways.

(xi) Ministry has delegated powers to Regional Officers of MORTH for technical
approval to the detailed estimates for rectification of identified Road Accident

black spots for expediting the rectification process to ensure safety of road users.

(xi)) Guidelines for pedestrian facilities on National Highways for persons with

disabilities have also been issued to all States / UTSs.

(xiii) Certification Course for Road Safety Auditors has been commenced in Indian
Academy of Highway Engineers (IAHE) and 42 Auditors are certified.

(xiv) Free Eye Check-up Camp and distribution of eye glasses is conducted for truck/

bus drivers operating on NH.

(xv) Removal of Liquor Shops as per directions of HonEble Supreme Court vide circular
of F. No. RW/NH-33044/309/2016/S&R dated 06-04-2017 and 01-06-2017.

(MR. CHAIRMAN in the Chair)
it vt e e e AT mafer S, AR T3 S S AR U9 & SO H $El © e
ATEI-3MRT THAT VGaUAd GIU=als A1 599 HATerd gRT AT &R mafad Iy oM
TR | (TIaET)...

MR. CHAIRMAN: This is not the way. ... (Interruptions)... He is not well. I am told

that he has come from the hospital. ... (Interruptions)... 1 appreciate his spirit. ... (Interrup-

tions)... Please. ...(Interruptions)...

it =T g area: Heiey, B WA © o I TaRIued TR 3MTST 81 JIFRT & U7
T TeT 4.30 I97 Gob a9 AT H RTHIT 29 AR &l 4G 81 78 | ..(ae). .

7 Tafr: H AR ST I SRIE BRAT g (b PUAT MY AT {UHI-U1 HeH 0
SITEY 3R &fSTI This is not the way. I will never get work done underpressure.

...(Interruptions)...
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it g e e AIER, AT UTd: B SIFRT & U g8 gHedl § AR Y ANl &
Ui # (Ul AR ¥ SAgIoTt 1T PR g | ... (Fem)...

it mafer: oy @RT SrUe-argHl el WX WISy ..(@e).. No point of order.

...(Interruptions)... You are not in order. ... (Interruptions)... How can you raise a point of

order? ...(Interruptions)...

2N} g3 e 1T weied, § 4 |3 Sl A qSH anedl § (3 dsd gHedl ¥ 9oy
B ST &1 Ry # 9 orraT griel @faddl & GRARSTT Bl TS U 0T J1rdT U-dhR
T DU 3rRMAT Hiex ARSI Huf~i & Hid 3MfTd Teradl IS BT Bl s
T €, IS B, A1 SHPT [Gavo1 R & AR I 21, AT a1 A1 H2A7 i 9 Srerat 8
T & IRARH! BT MTE TERIAT &7 S BT UTae™ R+ IR faaR dA?

it FIfe SR Tt AU Heley, AR AR+ AT UaEd IR Sl
HaTel gol €, § 99 Wee # ga Arsdl g [ I8 91d 99 ©, 3779 W 98l U a8 a8l
BT g7l ® 31R gulvaasr 21 a1 22 @l &t a8t §g W g8 & ..(aem)...

it *fY yepTer 9t ARG, 29 AN WR €| .. (TIEH)...

MR. CHAIRMAN: Please correct it.

SHRINITIN JAIRAM GADKARI Sir, I will correct it.

Heled, I8 9gd guirayYl €| gt I8 BIsd STR Yol WRSR o I €, Sl
BT YRA TRBR & A1 Bl AGT G4 a1 § AR 39 818d BT dholdd ¥l AIgsT SRR
% U & | Ffe ITE question HX Department B mark 5T 7T &, SATAY H ADT SR &
el g | W AgST SRITRET & @l W 377l arareisl g% & | I8 WhHe 3R Biwhic &1 81gd
21 $9 W S accidents 87 8, I details foTg T €| IHF JJAR a9 2016 H 1525
accidents Y &, fT9# 133 &N AR ¢ 2, 99 2017 H B 146 AN & & 8 © Ud a9
2018 # 111 ANl BT J& 8% | 3T ST accident AT €, THD 0TY IR USTT b J HAT SHf
= Y& committee ¥ constitute BT T |

HEIGY, T8 WUl F forg S G114 a1dt &1 # o71S €, 99 IR # H g ared g fo
TR IT S SRR 9994 &, Sd standards 31X S International standards &, 9 /T &, 59
R H ol T BAR U SHSR] el ot | # a1 =redl g b sFReT SR arel urearcy
U H SRR S 9 I&R & A1 RaferadT STer ST &, fSRI% SR temperature 1 3R
W%ﬁﬁﬁ%@ﬁﬁﬂﬂ?ﬁ?,ﬁﬁé?ﬁﬁﬂﬁcomplaintsﬂﬁ%l{ﬂ’ﬂ
91 I8 & fb TRRT  AIERY 84T & R R ARl 19 YR a1fav, 5 o <R =t
IEdT & 3R TR Bed &I geArd &7 8ial © |

MR. CHAIRMAN: Question has to be short... (Interruptions)...

SOME HON. MEMBERS: Sir, we are staging a walk-out in protest. ... (Interruptions)...

(At this stage, some hon. Members left the Chamber.)
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%ﬁﬁﬁﬁﬁl’ﬂ'\’ﬁ"@ﬂo‘\ﬁ:qﬁ@,Eﬁﬁﬁﬂﬁﬁiﬁmandatorywa?ﬂﬁﬁ@ﬁ?%
2139 I W ST TAISeH B TR E, I BRI & (Thy et w7 g9 SR Uy

RGN W |l AaId: HRATS B BT R 1Y B g2

1t g RiE area: iy Heley, # A HA S | QoA aredl g (b el <3 3
[l UHR & AR & GaraRvl Bl g Ud IR g9 & [T AR & GFI AR oW STSaR
3R BRITGR g& S &I ARPR Bl BIs BRI-AST €, Al 8, A SHDT Ui [qa=or 37 &
IR afe 7, a1 |1 A HA S 39 foen 7 fouR e

2t PR SRRT T |HIUfT Sfl, QX T HEMI B AT 1 ARG, 36 BN
frerfiey g2 & iR 39 IR R IR® 9, RIa 89R <9 & [Tl 8, 39 e 9
B 125 BRIS &1 ST 1 AISH IR B & | MSME & 19 ¥ Sl g1 fauRT 8, Sl
feerd 2 fa5 9 small-scale industries § &H | &9 Ui g&T oWV 3R medium-scale ¥ T=Td
gel Y| 39 SFI AR TR HERTS ARPGR 4 ggd 310l BM g3l & | A drel
Parliament Session & 91§ - AERTS WR®R & Forest Minister 31X ST ®TH &R+ dTel
SRt &, SRl -9 foham ¥ 3R 4 3 WTel 36 RIS 98T oM X8 & | 89 AT I Yo
DI 3P T BT B 5 AIoT Bl HRA B ST BIRTET BN | H FHI & A AT Bl
f& educational institutions, social organizations 3f& & S @NT W 397 IRIF BRI, &H
IT AN IRH B DI BRI BT |

Y. I T ATEE: AU Si, T I8 Uee I YRad A Hafed &, ST fo 9
national highways &l, National Highways Authority of India & 3fd¥id 3 dTel highways
8, ITH &I BRI over-speeding, SATET FATRAT B WRAT AR FIgad HT TRTT YT
drive HRATE | § ARG H31 ST A T€ BT AT e 5! 191 UR A STferd | National
highways T Sl accidents 8l €, I SITGTAR $721 BRUN 4 &1d & | ST 19 H accidents
BN €, STdT T HROT I8 W BT § {6 I IRTG G e Iell 2 8Id € 1 7 S77uy FEe
AT % I medically fit drivers € a1 &l &, B o gU g fd T 39 W over-speeding
BT AT ST & AT 81 Il 8 AR SATET [aTRAT 9= TR AT 3T checking T awen
BT B Fhd dl RT MY 19T TRBRT BT THBT (9T S DI FILRAT HRAI?

ﬁm:ﬁﬁ,ﬁ%ﬁﬁ?ﬂ?generalﬁgwmgl

it fAfo SR Ted): ATIfa S, $9% automobile engineering & RO B &,
road engineering & HRUT BId &, driving license & BRI 810 € 3R IRTE W et
A & Al PR B & | $AT sHDT QRT HIH™T Bl €| A principally 14 AR $RI1S
TUY HF TH Ao GIR D g o a8 faar @1 € f& black spot 1 identify & 3
BRI BT B HH B | T automobile engineering # W 980 9 GuR BT & | a0t v
U latest technology e g, o ¥g ® fh 3R S8R &1 g% Ut & a1 machine Bl K
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el grft, IfS belt &1 afe & 1 police headquarters # bell g7 STt foF S TS &1 A
9% &, fo doc 8 oS € | 89 @ 39H W1 sophisticated dISI ®I Y I8 €, URY
H 39 98 SN 3R W& W AR HH [ $9 < H 31l ST satistics ©, d 984 &
guayYf & | H SaMT =g [ e e | 15 UR¥C Ulaases oF gU ©, 59 A1l

H TR YT TR 1 A W 8 AR 9P 15 WRAC qMel g A1 € | § 9! Famr dArgm
5 3 wrTel afiterrg # 29 WR¥E B9 gY § | 89 Al & Aised U HF &Y I@ 8§ 3IX
T S BT BT B | 7 U=y ST R STl o § Uah ATl Id 31U UT ST el olahs
3T ¥ET 3R S IR-aR FHEdl off f&F @ & 2 8, driving license @1 Ufet &, 311
Tl 91 €, 31 WX 9 T S| L (caer)... 98 9 B8 WReR &1 9o T8 2
..(TEE)...

o} gumafer S 2

it ffore SRR Tt # B1SY W 9gd IR Ig dIy SO8 | .. (EE)... 31 H 3u
TR I SHBT ATEA PRAT & [ I8 BIs politicalised subject T&1 & | ...(REEM)... ART
N vfdase garm o, # Hl HRA-AR 991 § | .. (FFE)... ¥S Tsc RN & | 7 3™ RIY
PRAT § b 9 T 30 URYCT bogus license & | 89 $© 78l HR UK, TR U PIg
PR el €, SAfTT ST Road Safety Bill €, 30 IHH! S &1 H9R Hadl, 99 2 &H
PRIATE] BT BT AR FET, ST, § AT SR BRAT & 1 3T IHD! UTH BR H
TEANT BT |

PROF. RAM GOPAL YADAV: I agree with you.

MR. CHAIRMAN: Both have agreed. It is good.

it R yaTy S[art: AT AHTART ST, o) A HA ST A SfUN STdTd | Qe 1 Bl
®ET & & G concrete road cemented & 3R tyre & BT B goig A 3Id GHSHIY Il
21 g gl & & oo it @eT € fo f99 speed & MfSAt Sl € - FR &H <1 I81 |
A 9 €, A1 A, ad uga § Al € o €, O ..(STaET)...

Y [Tafr: 3T AT gy |

1t Rra wary et § Harer €1 g Ye1 & 981 ugEd # A 6e o €, b A S
buses ST €, I private buses &, I Ui € # oRa+e Ugamh & | § A1 #7315t & I8
ST =T8T g b T 314§ buses &1 3R Sl AN SR A S &, ITD! speed B Pl
limit &e 1 B1H PR

27} TR SRR T &t [9UlT 18 d, world # T UK iR ST standards €, S
e W &9 99 B dIS! BT FHI0 B & {7 2017 A T A1 BT AT f6am & |

TS HH HA1, Ig AP SUN el 21 I § s R YUl & d19 Ugell Taaud s
T BT AT 79 el | 379 &9 ool | s TaIued 991 92 € | gafory el & &
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@I oI road safety measures & 3R U & technology & SIRY ST # UAT FER Al
& sraep! war A 2T =e T 6 I wiis | S &Y €, I control B BT R WY 3rewT
2 31X I accidents &1 811 | SH@! &A1 Bd §Y 89 $9 technical JUR HI A8@ &
Re € | BA 2017 ¥ ] A AT €| Y #ise H I problem TEI & | &l ST accident
83T, T8 2017 BT IARNP olels Bl Alsdl AT| 5id 397 GR-8R technical FER B ST, AT
! &I € f problem & TG |

MR. CHAIRMAN: Dr. T. Subbarami Reddy. Are you not a part of any such activity?

DR. T. SUBBARAMI REDDY: Sir, the hon. Minister has given various measures to
control accidents. We appreciate that; I am very happy. There are two issues; setting up of
model driving training Institutes in States, and, sanction of 22 Inspection and certification
Centres for testing the fitness of the commercial vehicles through an automated system. |
would like to know from the hon. Minister: With regard to these two things, to what extent

have you achieved and what is the progress?

it ffeeT SR TeEE): TR, <9 H 25 g SR B HHY T | ST DI training B
foT 899 65 Driving Training Schools f&T & | 397 &9+ @81 f& Driving Training Institute
BT ATSHT < BT IITHR Y BT 37X fitness certificate I BT TR AT &I, 9P HUR
3t AT BTS BIC 1 U stay AT & | 3191 & J31 S stay Bl SIHGRT el 21 89
@t e U 9 <9 § 9 U9 WY driving @ training & fo7 HIfRTer @7 v2 €1 9RA
TRGBR B AT & MIR IR &F B 850 Driving Training Centres @let I8 & | 3R
STea UTRTerd 81 S, A1 gl oTdl & 5 394 B4l 1 Wabcll © | § g W1 SIR1e ST
o 3T SHH SR FEANT N |

ft IRy F99 . 152 Questioner Y81 SURAT Tl & | FIT AP SHUR PIg AT
S supplementary BT =MEd 872

*152. [The questioner was absent].
Ground water pollution

*152. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether indiscriminate use of chemicals and fertilizers during the last three

years is a major cause of rapidly increasing ground water pollution in the country;
(b) if so, the details thereof; and

(c) the steps taken by Government to check ground water pollution during the last

three years?
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THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
PRAKASH JAVADEKAR): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Central Ground Water Board (CGWB) under Ministry of Jal Shakti
develops and disseminates technologies, monitors and implements national policies for
the scientific and sustainable development and management of ground water resources in
the country. In addition to that, CGWB also carries out initiatives for ground water explora-
tion, assessment, conservation and protection from pollution. The Central Pollution Con-
trol Board (CPCB) is also responsible for prevention and control of pollution of water

bodies including ground water.

The Central Ground Water Board (CGWB), indicates the occurrence of contaminants
such as Flouride, Arsenic. Nitrate, Iron and Heavy Metals beyond permissible limits (as per
BIS) for human consumption in isolated pockets in various States / UTs. The ground water
contamination reported by CGWB is mostly geogenic in nature and does not show signifi-
cant change over the years. However, nitrate contamination is mostly anthropogenic and
its spread has been noticed in some areas, particularly areas adjoining habitations. Nitrate
contamination can also be caused by excessive use of fertilizers. State-wise details of

contamination of ground water is given at Annexure-I (See below).

According to CPCB ground water quality monitoring carried out during 2017, the
pesticide levels have been observed to be either below detection limit or not detected at
most of the ground water monitoring locations. Non-compliance has been observed w.r.t.
heavy metals like Arsenic (As), Cadmium (Cd), Copper (Cu), Lead (Pb), Chromium(Cr),
Nickel(Ni), Mercury(Hg), Iron(Fe)and Zinc(Zn) at 750 locations. The details are given in

Annexure-1II (See below).

(¢) The Central Ground Water Board (CGWB) has been monitoring the chemical
quality of ground water through a network of 15974 observation wells located all over the
country.The state wise distribution of observation wells being monitored by CGWB is

given in Annexure-11I (See below).

The CGWB also undertakes construction of wells for exploration of ground water and
successful contamination-free wells for gainful utilization. They also undertake awareness
generation programmes/ workshop on various aspects of ground water including prevent-

ing ground water pollution.

The other steps taken by the Government to check the pollution of the ground water,

inter alia, include, ground water quality monitoring by CPCB under National Water Quality
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Monitoring Programme (NWMP) at 1153 locations in association with State Pollution Con-
trol Boards (SPCBs) and Pollution Control Committees (PCCs); formulation and notifica-
tion of standards for effluents from industries, operations or processes; enforcing of these
standards by SPCBs/ PCCs through consent mechanism and regular monitoring; installa-
tion of Online Effluent Monitoring System for 17 categories of industries and Grossly
Polluting Industries in Ganga Basin to track the discharges of pollutants from these units;
issuance of directions under Section 5 of Environment (Protection) Act, 1986, under Sec-
tion 18(1)(b) of Water (Prevention and Control of Pollution) Act, 1974, and Air ( Prevention
and Control of Pollution) Act 1981 etc.

Annexure-I

States-wise number of Partly Affected Districts with different Contaminants in
Ground Water of India

SI. No. State/ UT Salinity Fluoride Nitrate Arsenic Iron Lead Cad- Chr-
(EC (above (above (above (above (above mium om-
above 1.5 45 0.01 Img/1) 0.01 (above ium
3000 micro mg/l) mg/l) mg/1) mg/l)  0.003 (abo-
mhos/ cm) mg/l) ve
(EC: 0.05
Electrical mg/l)
Condu-
ctivity)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 12 12 13 3 7 - - -
2. Arunachal Pradesh - - - - 4 - - -
3. Assam - 9 - 19 18 - - -
4. Bihar - 13 10 22 19 - - -
5. Chhattisgarh 1 19 12 1 17 1 1 1
6. Delhi 7 7 8 2 - 3 1 4
7. Goa - - - - 2 - - -
8. Gujarat 21 22 24 12 10 - - -
9. Haryana 18 21 21 15 17 17 7 1
10. Himachal Pradesh - - 6 1 - - - -

11. Jammu and Kashmir - 2 6 3 9 3 1 -
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1 2 3 4 5 6 7 8 9 10
12. Jharkhand - 12 11 2 6 1 - -
13. Karnataka 29 30 29 2 22 - - -
14. Kerala 4 5 11 - 14 2 - 1
15. Madhya Pradesh 18 43 51 8 41 16 - -
16. Maharashtra 25 17 30 - 20 19 - -
17. Manipur - 1 - 2 4 - - -
18. Meghalaya - 1 - - 6 - - -
19. Nagaland - 1 - - 1 - - -
20. Odisha 17 26 28 1 30 - - 1
21. Punjab 10 19 21 10 9 6 8 10
22. Rajasthan 30 33 33 1 33 3 - -
23. Tamil Nadu 28 25 29 9 2 3 1 5
24. Telangana 8 10 10 1 8 2 1 1
25. Tripura - - - - 4 - - -
26. Uttar Pradesh 13 34 59 28 15 10 2 3
27. Uttarakhand - - 4 - 5 - - -
28. West Bengal 6 8 5 9 16 6 2 2
UT’s
29. Andaman and Nicobar 1 - - - 2 - - -
Islands

30. Daman and Diu 1 - 1 1 - - - -
31. Puducherry - - 1 - - - - -
ToraL Parts Parts Parts Parts Parts Pbin Cdin Cr

of of of of of Parts Parts in

249 370 423 152 341 of 92 of 24 Parts

districts  districts districts districts districts districts districts of

in 18 in 23 in 23 in 21 in 27 in 14 n9 29

States States  States  States States ~ States States dist-

& UTs & UTs & UTs & UTs & UTs ricts

10

States




Ground water quality in India (2017) - No.

Annexure-11

of complying and non-complying locations w.r.t. Heavy Metals

Arsenic Cadmium Copper Lead Chromium Total  Nickel Mercury
State No. Com- Non Com- Non Com- Non Com- Non Com- Com- Non Com- Non
of ply- com- ply- ply- ply- com- ply- ply- com- ply- com-
loca- ing  ply- ing ing ing ply- ing ing ply- ing ply-
tions ing ing ing ing
moni-
tored
1 2 3 4 5 7 9 10 11 13 14 15 18
Andhra Pradesh 18 - - - 2 - 7 - 1 - 7 -
Assam 50 - - 30 32 22 10 32 28 4 32 28
Chandigarh 5 - 5 - 5 - - 5 5 5
Daman and Diu,
Dadra and Nagar
Haveli 12 12 - 12 12 12 - 12 11 1 12 12
Goa 10 - - 9 7 9 - 9 1 8 9 -
Gujarat 82 73 - 76 74 73 5 75 75 1 78 74
Himachal Pradesh 36 - - - - - - - - - 27 -

Karnataka

(0)4
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Kerala
Madhya Pradesh
Maharashtra
Meghalaya
Nagaland
Odisha
Puducherry
Punjab
Rajasthan
Tamil Nadu
Telangana
Tripura

Uttar Pradesh

West Bengal

34

45

39

10

46

19

22

69

14

21

35

49

11

14

15

20

21

31

30

34

43

22

21

34

32

15

23

43

22

20

11

21

15

35

32

34

40

22

32

11

34

14

32

41

19

22

10

12

21

15

35

32

29

43

22

28

15

43

22

34

21

33

41

10

39

43

17

22

25

10

24

24

18

13

15

23

11

30

24
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Annexure-111

Status of Water Quality Monitoring wells

SI. No. Name of the States/UTs No. of WQ
Monitoring Stations
(As on March 2018)

1 2 3

1. Andhra Pradesh 600
2. Arunachal Pradesh 30
3. Assam 443
4. Bihar 735
5. Chhattisgarh 957
6. Delhi 65
7. Goa 9
8. Gujarat 844
9. Haryana 460
10. Himachal Pradesh 128
11 Jammu and Kashmir 266
12. Jharkhand 472
13 Karnataka 1466
14. Kerala 364
15. Madhya Pradesh 1210
16. Maharashtra 1684
17. Manipur 0
18. Meghalaya 2
19. Nagaland 2
20. Odisha 1200
21. Punjab 312
22. Rajasthan 692

23. Tamil Nadu 700
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1 2 3
24. Telangana 521
25. Tripura 81
26. Uttar Pradesh 869
27. Uttarakhand 201
28. West Bengal 1334
UTs
L. Andaman and Nicobar Islands 112
2. Chandigarh 16
3. Dadra and Nagar Haveli 18
4. Daman and Diu 14
5. Puducherry 10
TotaL 15974

SHRIANAND SHARMA: Sir, the reply that the hon. Minister has given, gives the
detail of the contamination of the water level, particularly, arsenic, iron and lead. In the large
States of country like U.P. and Bihar, just to name the two, the arsenic level in the water is
28 and 22 units. Similarly, of the lead, again, in the hon. Minister|s own home State,

Maharashtra, it is 19 units. ... (Interruptions)...
MR. CHAIRMAN: Anandji, question, please. ... (Interruptions)...

SHRIANAND SHARMA: What are the Central Pollution Control Board and State
Pollution Control Boards doing? Will the Central Government take note of the serious

situation, call on the States and try to find a solution? This is a very grim situation.

2} UHTI TESH: TR, I T8 A8yl Halel & 3iR 37+ Sl 7 S suggestion
&1 €, 98 9gd <o € | aRdldd wU A I8 YT STel Al HATSI Pl ST AMSY 2T,
<If dfdp AT TaY pollution A 4T &, SAIAY HX HATET A AT 3HHT Heel & | Natural
sources ¥ IMNIH, TERTES 3R SRR 3T &, TR 10+ St fhaT 3R human
activities, AT fertilizer, sewage iR excreta ¥ nitrate 31T & | 371 9 TR &7 H UHh BRI
ATSTHT B & fI7 3R 59 WX 31 & foIT &9 4} 1531 & A1 U fa9y S8 WY x|

it oot e asifeam: | S, § smuds wrem 4 #3598 qu Aaredl § & 98
S AT, SR SR BADHe b BRI SHIA Bl U g BICT €, TR IH! S8 Sifdd
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QT 31 SIHIE WME BT ST B & A GREe gt 81 Al 7, A R TSR §Hd folg

IS IS g1 a8l 872

sft UBTeT SIS HY: WX, CPCB 1 2017 H ST ground water quality monitoring @ &,
SAP IAR the pesticide level has been observed to be either below detection limits or
not detected at most of the ground water monitoring locations. <ifs IE w49 & f&

pesticides @T impact BT ¥ and non-compliance has been observed in other heavy metals
and other things. ST 319+ 91 # &H SRS @WIE & SATGT SUIRT B, IE movement
3TeBT g UTWl R Y81 & | 31 e & b we are on ther right track.

SHRIMATI AMBIKA SONI: Sir, this is an important question, especially, for the State
I come from, i.e, Punjab. Water has reached such polluted levels that people are suffering

from maximum number of diseases.

Now, the Minister in his reply has given various components of polluted water. [ am
sure they have done it. But, there is one answer which he has given, which is that they are
digging water quality wells to monitor water in different districts. They have said that in
Punjab, they have dug 312 wells. I want to know from the Minister one thing. When were
these wells dug? Has any reccee been done to ensure that all of them are working? And if
they are not working, what is the plan to dig more wells to check water levels as it exists

today?

SHRI PRAKASH JAVADEKAR: Ambikaji has asked specific details which we will
definitely send to her.

MR. CHAIRMAN: Question No. 153. Shri P.L. Punia is not there.
Soldiers martyred during terrorist attacks
*153. SHRIP.L. PUNIA: Will the Minister of DEFENCE be pleased to state:

(a) the details of Indian soldiers martyred on the India-Pakistan border in frequent

terrorist attacks during the last three years;
(b) the action taken by Government in this regard; and
(¢) the time by which the terrorists would be flushed out?

THE MINISTER OF DEFENCE (SHRI RAJNATH SINGH): (a) to (¢) A Statement is laid
on the Table of the House.
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Statement

(a) The details of Indian Army soldiers martyred on the India Pakistan border (LOC)

due to terrorist attacks during last three years are as under:

SI. No. Year Fatal Casualties suffered
by Army Personnel

during terrorist

attacks/tactical
action
1. 2016 06
2. 2017 13
3. 2018 12

(b) and (c) All the forward posts are adequately strengthened to withstand terrorist
attacks. Contiuous improvements, including the usage of modern technology, in the de-
fences are made to make them more robust and resilient. The Army also carries out indepth
analysis of the terrorist incidents and security breaches that are identified with various

incidents.

MR. CHAIRMAN: Now, Mr. Majeed Menon, sorry Mr. Majeed Memon. Memon is

Mehmaan for us.
SHRIMAJEED MEMON: I am being called as Menon. So, I go to Kerala.
MR. CHAIRMAN: Kerala is a part of India only.

SHRIMAJEED MEMON: Will the hon. Minister inform the House about the progress
and result in the investigation by NIA in a major terror attack in Pulwama in which over forty

soldiers were killed? Was it a case of security failure?

it <oy Rig: uTafa Ieiey, O 399 UHSST &1 Sfid 9l Ja! & 3R THsET &t
Sita ol g1 TET 81 Aol § | <fe I% vy g HATery | |dfd §, safae e wArerd g
SHBT eI IR 81 < FHdT 8, b AR BRI & AFAR, WS a8 Sd 3T T g2
&1 81 uTg & | 919 g 81 & d1e 81 8 HAl SN Wad H AP $HDI BRI & Fhd © |

it HOTT W[ TR TR, WIBR 7 U IR A I A Nl P SR Scidbaral
gHl & PRV ARI-UTHRI AT IR TG Y IR AT & ATl BT ST IR 13T &,
I HET 8 b 2016 H 6, 2017 H 13 3R 2018 H 12 T4 WEIG gV & | <ifeh Si Afdrepd
s &, USel ITH Bel T AT & 2014 | WHR 2018 TP, TTH AR TR H 176%
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terrorist incidents ¢ € | # ARPR A YO =L § &b TS IR H EIT AMDI PT A8
S 6, 13 3R 12 &1 3fibel foam T &, I b g9 oMl & & o € a7 e 514
JTHTE, HRIRUINE q1 SH-HIHR W gferd & Stara! o nfid €, wifd 7 ofidbsl 4
3R g 3fds| H e T8l 2 |

£t Tromrr R F9Tafa He1ey, § I8 9 @R, S oids $9H QU U E, 9 9R
TS Army B casualities & &1 XU MY & | § 59 a1 DI AFHRT T <1 918 § b a8]
Hacl 31 &I casualties &l §‘:‘§ gl Operations Ps UPR $ Bd & | Th Operation BIaT ¥,
Infiltration Bids Eliminated, $@RT gIaT 8, Counter Terrorism Operation, ARRT BT ',
Terrorist initiated incidents 31X T BIT &, Tactical Action. SR | ST STHHR] & T 8,
g Phddl Tactical Action & IR H SHHRT &1 TS T

JHTINT HEed, H 98] Bl RART P aR H It BT A18 § b 89RT Security forces
¥, Army &1, CAPF &1, - Gferd B 3R Intelligence PT ST best coordination
Bl obdl ©, 98 39 9T & | 981 & terrorists P HUX 37 forces = SRTER YT ST TTDR
@1 g1 2 | § 78l FE1 el g & STl fdidanadi & §HeT Adcd BT AR resources
H1 Hae UaT B T B

2} 3R R gt 920t St 1 faea R & SR 9d1s 8, eife & A1 51 & S
=TEdl § b gerar™l & 8Hel & a1 MR surgical strike & 918, &1 UG § WA
MTddparteal & AfTRad W@ uifeas & gaufsdl &1 ®Is g1 fRIE o i |fea 872

it 1oy R Aufa 7eEiey, a8 vy TE H@5rerd &1 § &R I HAre € g9t
STM&RI & AT 7, <fd terror & RaelT it operation &1 I8T 7, IHF IR H § SAFHRT
< el & | B, Al 31 - HEI Ugel ®I STDR] ATedl, g8 H < Webdll §, olfd a8
Sferd el 8 |

Privatisation of BEML
*154. SHRI K.K. RAGESH: Will the Minister of DEFENCE be pleased to state:

(a) whether Government has deferred the privatisation of Bharat Earth Movers

Limited (BEML);
(b) if so, the reason for privatisation of BEML; and

(¢) whether Government has decided to handover BEMLE management control to

any strategic buyer, who will sell the companyEs land and other assets at market value?

THE MINISTER OF DEFENCE (SHRI RAJNATH SINGH): (a) to (¢) A Statement is laid
on the Table of the House.
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Statement
(a) to (c) No Sir, the Government has not deferred the privatisation of BEML Ltd.

The Government had given Ain-principleE approval for strategic disinvestment of BEML
Ltd. to the extent of 26% out of the Government shareholding of 54.03% with transfer of
management control to strategic buyer. Thereafter, Transaction Advisor, Legal Advisor
and Asset Valuer were appointed by the Government as per the procedure and mechanism
laid down for this purpose. It has been decided to hive off the surplus land and other assets

from the strategic disinvestment of BEML and dispose them off separately.

The Expression of Interest and Preliminary Information Memorandum document have
been prepared by the appointed Advisors and submitted to the Government. After comple-

tion of the process, specific approval of the Government will be sought again.

SHRIK.K. RAGESH: Sir, BEML is a profit-making PSU. It contributes dividend every
year to the Central Government. Apart from manufacturing defence equipments, BEML is
the only company that manufactures metro coaches in our country. What is the logic of
privatizing such an important company with strategic importance? Why has the

Government decided to privatise this company?

it Trorrer R wTOfT wETed, S U BT TR €, 98 ofU # 9gd B Wel, Suge
3R AHR® UeF & | § we1 arg & difthe 81 & aracie W disinvestment H1 ST6Rd
1 Tl B | IE Ay el ¥ f Wifthe B, a1 disinvestment B &, WfeT e @t
S Ui ® SR X% Ugol Y Ta-He B I8 Uifordl Xel §, BRI W e &1 giferdt
T 3R gAR MY MIRT Bt M recommendations € 3R $9&% YR W strategic sale &
| UBgell R IR #Rd §U disinvestment T 1077 foram S €, S Public Sector
Undertakings ¥ strategic disinvestment 8IdT &, [T partner @1 strategic disinvestment
foaT STTaT 2, S professional competence ¥ &#IFT ! management efficiency I@ ¥ |

SERT Ualge, §HMURT Helqd, disinvestment ¥ I8 W BT ¥ fh AXHR non-core
functions I MU &I B<THY core functions TR ¥ concentrate HY Tbhall & |

dRT Wrge, Government of India §RT defence sector # Indian manufacturing
companies B IETAT AT ST JBT & 3R IE disinvestment SH Ie¥F BT W YRT PR &,
gafey disinvestment f&ar <17 381 & |

SHRIK.K. RAGESH: Sir, it is an important defence equipment manufacturer. Informa-
tion on products manufactured by BEML is not disclosed even under RTI. I would like to
know from the hon. Minister whether the privatization will affect the national security.
What is the procedure for selecting the strategic buyer? Who is the strategic buyer? Has

the Government decided on the strategic buyer?
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it TrorTer R AwTufar weley, SR AT e S WY SIMERT AR, AR SIHaRy
STd] &1 ST Al & | 399 8 Al QAT 81 7, O four &1 SRexd 811 S8 I8 STl
=T8T & & disinvestment {6 &g T& g €, A § I§ SMBRI <A1 =ATEdT g, A9
A_Igd, & strategic disinvestment BT ST process €, SHH W THIT 16 steps & | 5 steps dd
BT BT G qP JR1 81 bl & R AT steps BT 1 HH 0l 1T BT & |

SHRI A.K. ANTONY: Sir, defence PSUs are started after carefully studying the na-
tional security and national interests. From Pandit Jawaharlal Nehru onwards, our former
Prime Ministers and former Governments thought that in any eventuality, our armed forces
must not suffer, depending only on foreign vendors or the private sector. That is why
ordnance factories and defence PSUs were started, which are going on well. Most of the

defence PSUs are running profitably.

Now, the Government is, one by one, privatizing the defence industries. The latest
one is BEML.

MR. CHAIRMAN: Antonyji, that is your opinion. But, what is the question that you

want to ask?

SHRIA.K. ANTONY: Why is the Government going below 51 per cent stake in stra-

tegic defence production? This policy is against the national security.

it RrorTer Rie: wwmuf wRiew, O H9 s STMeRT § F § {5 #T strategic
disinvestment @I SR TSI, H FHSIAT § b S QBRI BT Hlg 3ilTacy 781 & | T 1 4
HET AT [ gl BH strategic disinvestment PR I8 & Al SHH YRI precaution of I8 &
d1fes BT national security AT IMET & & FH fH¥! UHR BT PIs question mark
3FyaT UA-fog 7 @ Y | $9a! 89 YX1 WIaH! avd I8 ©, Rifd I YR gAR forg
AR B ..(aE). .

MR. CHAIRMAN: There can be a difference of opinion. Let us not argue ... (Interrup-

tions)...
SHRI ANIL DESALI: Sir, in this particular disinvestment transaction of BEML,..

MR. CHAIRMAN: The Budget discussion is starting from tomorrow onwards. You
can discuss at that time. ... (Interruptions)... Please, please; Anand Sharmaji, you are very

senior Member. Please sit down. You cannot have a discussion during Question Hour.

SHRI ANIL DESALI: Sir, in this particular disinvestment transaction of BEML, the
Government is selling off its share to a strategic buyer, out of which the Government will

mop up revenue. Sir, the Government has hived off Government surplus land and other
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assets which are to be monetised later. May I know the specific purpose as far as BEML

transaction is concerned? ... (Interruptions)...

it wrorrer R w8iey, STt 9 BEML &7 U9 ®, 359 91 ! H SIMaRT <7 argd
g 5 B¢ segments H P business & | FTdHT Td defence I HIT segment &, AT Fact
16.51 TRHC &; Y AR Metro ¥ Hafdd segment 31.12 TRHC & 3R Mining and
Construction ¥ HefEd segment 52.27 URA<T € | AT 781 & &6 ¥ 100 URAT segment H
defence BT B 1 T81 &1 - UAT 781 & | 30l AT e 7 gul & S S99 59 99
FTell TSl 8, |1 I 4T sell HPb BF 3 disinvestment target BT achieve BT AR,
39 Gy H H HeAr aedl § fr already U HHST g7 o, STFH Transaction Adviser,
Vehicle Adviser and Assets Valuer & | § T S3HY SHBT hadTl B & & S disinvest-
ment fHAT T IET €, SH AR RI-HT steps &I ATMET?

SHRITIRUCHI SIVA: Sir. Sir, deviating from the earlier policy of the Government to

disinvest only sick units, now it is attempting to disinvest even profit-making units. Sir,

BEML is a profit-making unit and OFT, in Trichy, is also a profit-making industry. Sir, |
would like to say rightly at this time that economic recession was withstood by India only
by the resilience of the public sector units and in this situation, Sir, considering and taking
into point the economy and the strategic importance of our nationEs security, would the

Government at least consider not disinvesting the profit-making units?

7t 1o e Al 7eled, # STeRT <1 =edl § & 58 a global slowdown
BT U9 &, global slowdown ¥ HIRT $feTe uHifad w1el 81 urn o7 f&5 I8t Public Sector
Undertakings @l Y21 off 3R1aT Government J&f @1 ARI SEI-$! undertakings &I el
&l oft | 39 HRT global slowdown BT HRA TR 3R &l TSl - VAT &1 8, dfed IRd |
rural demand S 31fF &, RTAd HRUT 4R global slowdown & UHIId &1 &1 U |

SHRITIRUCHI SIVA: Sir, my question was whether the Minister would consider...

MR. CHAIRMAN: Please sit down, Sivaji.

Appeals pending against grant of disability benefits

*155. SHRIRAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be pleased

to state:

(a) the total number of appeals pending against grants of disability pension/ben-

efits to soldiers in various courts and tribunals;

(b) the total number of pending appeals that have been withdrawn by Government
vide its instruction in February, 2019 as announced by the Defence Minister on Twitter on
20 February, 2019;
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(¢) whether Government is considering all appeals filed against grant of disability

pension/benefits against soldiers;
(d) ifso, the timeline for the same; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) 26 appeals are pending against the grant of disability pension before the
HonEble Supreme Court of India.

(b) As tweeted on 20.02.2019 regarding withdrawal of 60 civil appeals filed by the
Government of India in the HonEble Supreme Court, all these civil appeals have been
processed for withdrawal from the HonEble Supreme Court. Out of these 60 civil

appeals, 17 are related to disability pension.

() to (e) No, Sir. Ministry of Defence files Civil Appeals in the HonEble Supreme Court
against the orders of HonEble Armed Forces Tribunals (AFTs) in consultation with LA
(Defence) and Ministry of Law and Justice, in cases where orders of HonEble AFTs are
against the existing Government policies/rules and involve huge financial implications. In
cases where HonEble Supreme Court has settled the law, no civil appeal is generally filed in

the HonEble Supreme Court.

SHRIRAJEEV CHANDRASEKHAR: Sir, I thank the Government for taking a compas-
sionate view on this very sensitive issue of disability and disabled soldiers, but I wish to
draw his attention to the recent CBDT Circular which, I believe, is very insensitive on the
issue of taxing pensions given to disabled soldiers, and a point that has been made through
leaks in the media reports is that the broad-basing of disability is causing more and more
soldiers to avail of disability pensions. If that is the case, Sir, instead of withdrawing the tax
benefits, isnEt it better for the Government to narrow and make more specific the cases or

entitlement for disability pension?

it TroTr e 99U wE1ey, I8 99 § & CBDT §RT disability pension U I
income-tax exemption 2T, IH B U QT SIRT T3 &, ol I 3 & Hag
HAT & SABTRAT | HT BT (b $ADT YRT NI [HAT ST | 3T PR o qTE HATTT
T 31 I PRI &1 8, 99 YR W HAT A H $el [ 39 Hae H Y: b 9k CBDT
I clarification seek AT ST | FiRBHM BRI BRA & 91 &1 § 39 W I 39 91d
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BT BRI < UG, elfh T8 I W PHRAT A8 § (b 89 [l Al R | S A7 St
disability & B9 8, I T justified €, I 51 A1 FAGW ugel et <81 off, I o=l
I IRA H B TS BN < |

SHRIRAJEEV CHANDRASEKHAR: Sir, I thank the hon. Raksha Mantri for clarifying

that. May I say a point, Sir? There is a recent phenomenon of people introducing a phrase

called Alifestyle diseasesE in the context of disabled soldiers. May I draw the attention of the
hon. Defence Minister to the issues of Post-Traumatic Stress Disorder as a serious issue
amongst serving and retired soldiers? So, would the Government consider conducting a

study to assess the causes and effects of PTSD while they are serving in the armed forces?
it wuTufer: gema 2

St T Rig: 9mafa 981ey, d% aR1ER 39T 3fdha 8Id1 XedT & | 99 ¥ RerR
Bl €, d9 W 377 foIT Afsdhal 91S 934 & &R AfSawer 91 & 39 99y § Ua 3ifom e
FRAT & | gAY ST81 % AT F ARBRT AR 1 & STaHi Bl U 8, YR 2 P S5
FW A & 3R I Y S $© Al {1 SIFT1 a1y, 98 96 $8 AR ARBR B |

SHRI BINOY VISWAM: Sir, there is a long-pending demand from the disabled
soldiers to increase their pension and that demand is a genuine one. So, may I believe that

the Government will take immediate action on this request from the disabled soldiers?
it smafer: #30 S, AT B

=t o RrE: {ufa Aeley, TR WHW Ugd A AN 8 3R Sig 4 @1 e
BIdT €, @9 service element 3R disability element, Sl B &9 # T & & U &1
frefRor gl €1 ot el | ®Ig Ul 71 81 afrg © 6 G &l 3iR dgar fdar S
Y| 39 folv B I FEiRT &, =21 & MR 1= UeH &1 ekl gar 21

SHRIV. VIJAYASAI REDDY: Sir, hon. Member has already asked the supplementary

I wanted to ask.

SFTeh faeera ST1gR: &R, il JfHie A1 gerferas Raamted § SR €, high altitude 3 avT8
| STh B 3, AT B &I AT 37RG B, IH 3R Ugdl &, FoT-Id BRI 98 UH handicap
BT ARE I I & | H AR 3T ST A I ST A8l g b KT | S geriera T S
g, 919 98 909 AT 8, 99 RIT 3961 medically examine & S category W T ST
Hepa 87

A ST DRI AT8dl §, 1 § e aredl g o high altitude TR BHR ST 41
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g1 STl ®, P! I BR & [V, SHB! IHAM & {7 BS HeH SSY Od &, ST high
altitude &1 # T A UBel AP BT fORgd U I ARSH TIE0T HRIAT ST &, T8l
Ugd & UBel Il aRTER acclimatization AT ST €1 U Py W 8, § GHSIT § (6
Tgd & § SR I8 BRI & BT SRR T8l €, olfb 30D [ precautions [oTg
S E |

TS & AT ¥ WS WIoTd i Mg
*156. STt TR AT SIH: AT ST KT A1 T8 T DI PUT BNl [

(P) T WBR DI JAD R H el P AGH I STel Bl YT HIb <2 P G4l
T} BT TS TSIl USTH HRIA S Bl bls AT 8

@) I &, AR RBR A 39 ol IS argag s FeiRa fear 2

([T T ATSH AR FAedrdhielt AT & ST Hd TH9T 9 &A1 Bl

TR TSI @1 ST ST8l UR 4-STel WaRH1e ARl A A0 81 gl &) AR

(F) 9 IO & BrAGIT & f1g fhd=t eFRIRT &F maeaadar 81T iR gaH™
o a9 & SR 39 2 & sfdia forat e=RIfT gores wu & fFeiRa &t 18 72

STt wIfRT 3 (31 ot R SrEmaa): (@) ¥ (9) f9aR0T 69 & ued R 3 e
=l

(@) & (°) ST {5 d9 goic /907 2019-20 H €N B T oY, STet Sfa fee &
ST Ay 2024 T || IO URART BT B TR ST (T STel MYfer) GARAT B Bl
URGT BT T & | UISTel Ve Wead] [qUTT & i I8 BRIH aul STel Fad, Y-Siel
THROT 3IR HY g7 STANT Y S 2 B MURIE STt & Uder Si Hid i &
foTg T SR SFawRa & o) |fed AT TR W Siel & Gebidpa AT d JATYfef
UeT b UEET UR A bived BRI | STel Sitg (e <91 W) A ARt oTet Syfe udeT &
T BT P YTt & foIT 37T B UG 1T ARBRT IhIAT & AT dTeded HR | 39
forer & forg acfm fa<ita af 2019-20 # 10000.66 HRTS TUY Y AR ATEfed & T8 2

Supply of piped clean potable water

1*156. SHRIRAM NATH THAKUR: Will the Minister of JAL SHAKTI be pleased to

state:

(a) whether Government plans to provide clean potable water to all persons of the

country in each household through piped supply;

TOriginal notice of the question was received in Hindi.
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(b) if'so, whether Government has fixed a time-bound programme for the same;

(¢) whether priority will be given to those areas where ground water is contami-
nated by dangerous chemicals while implementing this comprehensive and ambitious

scheme; and

(d) the amount required to implement this plan and the amount earmarked under

this head during current financial year?

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): (a) to
(d) A Statement of reply is laid on the Table of the House.

Statement

(a) to (d) As announced in the Union Budget Speech 2019-20, it has been envisaged
to ensure Har Ghar Jal (piped water supply) to all rural households by 2024 under the Jal
Jeevan Mission. This Programme, under the Department of Drinking Water and Sanitation,
will focus on integrated demand and supply side management of water at the local level,
including creation of local infrastructure for source sustainability like rainwater harvesting,
groundwater recharge and management of household wastewater for reuse in agriculture.
The Jal Jeevan Mission will converge with other Central and State Government Schemes to
achieve its objectives of sustainable water supply management across the country. An
amount of ¥ 10000.66 crore has been allocated in the current financial year 2019-20 for the

Mission.

7} T AT STGR: AU HEIGY, H ATh H1edH | H3il il A ST A18d § (b urgy
DI UG DY B S DI S 3R gD TG FAT 82

AN T g drarae: AT quTdic weTed, e Sef 3R STl Bl UdE XAl Bl
fawr &, gafely TT & implementation &1 RFHTRY 901 & HUR & | 199 (04 29
AU WR TR AT ATILIHATS &b f&ard A ura HgiRor & Ad a7 B T © |

7} BT AR BTGR: TR, TAD! TExTg b G B SN
2} 7oz g Iamae: Y UTsy B TeRIg ST A18d § A1 Sadd D7

Y IRT AT BTGR: SYIIA DI TTERTg ST A8l & |

it Tois R IEmEe: W), 991 oI © 16 g9l 39 uRd &1 Wl 981 SR QA1 US|
T B FER, WhIF BT M1, FbM [6H IRE substantial BFT, A G 5T IRBRI &
fIu €1 IS0 ARBR AU-3MU A8T A IUYER WhIH FHR Woltll 3R 8H I IHD
3TIHU assistance provide &I |
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7} 3R TIHT Ak ATIAR, H AT Sl A 37D AT | ST T8I g (b 9-5TeT Dl
GRS AT 3 AGIIT PR dTel [helT SN Pl BT DI HRT b T8 SIS [T TAT
2 3R IHFHI conviction ratio FIT 82

MR. CHAIRMAN: The question is regarding piped water supply, @ifds=T 317q df N
& aN ¥ warer g <@ |

AYER Fefdex fig v IIHT WX . (aum)...
it |uTafey: offF &, ATS® & B | .. (caaerm ). .

TSR FAfdex g Yo TIRHT W), § 3Mud SIRY A [HRe” |Ared A S
T § b < I IATETET g8 <ol I 98 &1 & 3R drinking water & sources Jgd <ol
J °T I® T MU Y e BR-ER Sfel Ug AT & foTy ST &, S 100 ATel BT AT
PREb Bel W U sources UST Y ST, A1fs Facll g MGl § W BR-8R UF ygardm Sl
A | § ST =18l § {6 SUd implementation & fIT7 3110 T S Ueel &R I8 672

it Tois R FrEmEa: A 99aid 7RISy, AN 9ed T If’d & relevant
question UBT ¥, 3% oIy # &=yarg =1 dTedl gl 8¥ B Ul UgaM &1 ol AR
WHR = foran &, 39 e 7 &9 51 Ao &1 3707 7 32 €, 9 99 2050 I & e
BI U IR A H ofd §Y PR I8 & | H A AR Bl TFBR] 3R 9 B STEBRT &
1T SATUeh HTEH A T BT g b <M H Sl Hf Uil available &, precipitation & BRI
S OT 9 H AR © SR R Ul 89 R R €, Sl golddl RO 8, SHDT had
UG- UITeId R B USTel & SUANT ¥ AT & | ¥ B BN & & H seRead g9
#H 3T &, AT eI oI & b SATaT o &1 fawy I & {6 89 BfY & &3 4 39 A
DI HH BB ¥ IRE A irrigation & IER BT HH B Ahd ©, Al & ofd IHT IH A
sustainable I9TT I |

SHRI P. BHATTACHARYA: Mr. Chairman, Sir, it is very unfortunate that in most of
the States we are having arsenic-laden water. Though the Government has promised many
times that arsenic-free water will be supplied through pipeline to both, the rural as well as

the urban people, yet it has unfortunately not been done till date. ... (Interruptions)...
MR. CHAIRMAN: Put your question, please. ...(Interruptions)...

SHRIP. BHATTACHARYA: Sir, my question is this. How many days would it take to

make available arsenic-free water to our people?

st o RiE SEEe: IR FaTaa 981ey, e HIEH | H HEEIT 9a Bl 39
U B STFSRI <1 A8l § | H g9 [y a1 aredn g & a8 o faml 9 grm, 39 ar
# # Wt IR TE S UG, Wifdh ot felia) <97 § U 27,544 habitations identify fT
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T 9, STET water quaity issues & | 39 9 11,212 habitations T 3ifeRS! Hax far S
a1 & | 1Y TTHT 4,071 habitations 219 9 € 31X 5,571 habitations U 3ifelR<! &1 el
JET 2| 39% foTT 15T ARBRI Bl assistance provide & T8 & |

T, NP FOTIA: AIRIAR, UOKR! 3R UgTe! &3 # Ugoidl &1 ¥R e Jedr g | #
A AT ST ST e B R A9 T b RT UISidd S YT Ugel UBTSl 3R
TSR &A1 H A B HUT BRA?

it Torvs R SrETaa: A i 9eiey, B O aRE 9 A9 IR fAeEE ST
ool Als TR o o1, 3l S a8 A AR USell 61 VS |1 doiol Al W UISTdl g
P fem # o1 9918 € | U U H, S SATET perform BRI, S &H SATGT UNAT S
g ¥d $U 9 7ddT &89 & U<l &) Mavadal § | i 9 310l aRE W I o BT
PN, 1 g_T 3rfdrds ol & gRomH WY uTe g1 |

MR. CHAIRMAN: Now, Q. No.157, Shri Ritabrata Banerjee. The hon. Member is

absent. Are there any supplementaries?
*157. [The Questioner was absent. |
Amendments in environmental laws

*157.SHRI RITABRATA BANERIJEE: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government has made amendments in the Indian Forest Act (IFA)
1927, the Environment Impact Assessment Notification, 2006 and the new National Forest

Policy and if so, details thereof;

(b) whether Government is aware that such amendments have diluted the original

laws against tribals and the environment and if so, details thereof; and

(c) the ways in which Government will ensure that the environment and tribal

rights will be protected?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
PRAKASH JAVADEKAR): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) The Indian Forest Act (IFA), 1927 was amended in the years 1930, 1933, 2005
and 2017. The recent amendment in Indian Forest Act viz. the Indian Forest (Amendment)
Act, 2017 was notified on 08.01.2018. With this recent amendment ,,bamboos%o has been

omitted from the definition of ,,tree%eo.
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Further, the Environment Impact Assessment (EIA) Notification, 2006 has been
amended 38 times as on date. A comprehensive review of EIA Notification, 2006, has been
taken up with the objectives that include integration of amendments and office memoranda
issued from time to time by the Ministry; decentralization; clarity in the provisions; com-
patibility with online system; Standard Operating Procedure (SoP); addressing the issues
raised during implementation of EIA Notification 2006; implementation of directions of

Courts/Tribunal; etc.

Further, the first National Forest Policy was enacted in 1894 underlined the manage-
ment of State forests in British India. Later on, National Forest Policy was revised in 1952
and 1988. The National Forest Policy, 1988 was adopted in the country with a focus on
conservation and ensuring maintenance of environmental stability and ecological balance.

As of now the existing National Forest Policy, 1988 is in operation.

(b) The amendments so far in Indian Forest Act, 1927 and EIA Notification, 2006
including revision in the National Forest Policy have not diluted the original laws vis-a -vis

the tribal and environment.

The recent amendment in Indian Forest Act, 1927 has removed the legal and regula-
tory hardships being faced by farmers and others in the cultivation of bamboo. Timber
Transit Rules will not be applicable for transportation of bamboo grown outside forest
areas now. This will enhance livelihoods of the rural people and will also provide greater
economic support to people particularly tribals. At the same time, all materials including
bamboo grown or collected from Government forests require transit permit. This safe-

guards forests protection.

The National Forest Policy, 1988 envisages various policy directions for protection of

forests and safeguarding the rights of tribals and other forest dependent population.

Further the Ministry also ensures the protection of environment by regulating the

developmental projects afrper the provisions of the EIA Notification 2006.
(¢) Inview of reply to part (b) of the question, question does not arise.

SHRI V. VIJAYASAI REDDY: Sir, given the rate of climate change and the state of
emergency, is the Government planning a large-scale tree plantation drive across the coun-
try? What efforts are being taken by the Government to identify the wastelands and to

reforest them?
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SHRI PRAKASH JAVADEKAR: Sir, we have one of the largest programmes, with
peopleEs participation, for creating a new forest cover even outside the forest area. I am
very happy to say that for the last three years continuously, our forest cover, outside the
forest area, has increased. The green cover of India has increased by one per cent. It has

happened only in 8 or 10 countries and we are one of them. This is one point.

Secondly, as Shri Nitin Gadkari is here, he has already taken up an ambitious target of
planting and growing trees because planting alone is not enough, growing is also impor-
tant. They have a target of planting and growing 125 crore trees along the highways. They
have started working on that. It will be done along the Ganga side also. We are also
promoting agro forestry so that everybody participates in the process of planting and

growing trees.

SHRI JAIRAM RAMESH: Sir, the Minister[ reply is somewhat incomplete, because
we know that the Government is proposing amendments to the Indian Forest Act, 1957. We
know that the Government has introduced rules for the Compensatory Afforestation Fund.
There is a widespread concern amongst civil society organisations and experts including
organisations like Vanvasi Kalyan Ashram that these amendments go against the Forest
Rights Act of 2006 and PESA of 1996. Sir, is it true that even the Ministry of Tribal Affairs
has objected to these amendments? In light of that, would the hon. Minister assure the
House that before the amendments are pushed through, widespread consultations will take

place with all stakeholders?
SHRI PRAKASH JAVADEKAR: Definitely.

ST. T 9ETe: IR, § 3TUS A A gE gl A b Sl T B a1 8, S
3MIRTY, tiger zone, lion zone, 3N @ 1A MM & | I INT 37U SUSHIADT & forg a1 &=
H RE €, ITH ¢1sded I € 8, ofd g8l gaw @nT 1 ke § 9T AWS AT HrgFei
F AN W B £ | S0 foy wer I8 Bl § P fer Sa! Susiifae wivwe w fAeiRa
g, dl I IRPR B! INB F HT A4S Bl SR

2 BT AESHT: ST AN BRI H I8 8, U aard], feardl ami & forg
AFIE S H1EIH ¥ U AT participation model Y BIAT | 3H A1 7 3G U T
Tt g fpar 2, a1fds ST stake TIR B | W& A1 | I €1 ST BT &0 IR g,
AT S9dT bamboo & Ug M AT SI1aT &, d1fh bamboo &1 T & 918 SHHT ST
faml BT ok ST S U7 MG, SHH! AT it ST A | §H TRE & D HH
Y% [y T &1 S Y forest dweller 8, RTI®T INRGRM &, IFHI S| 41 frefdd €,
I Trge A el € iR R 98 gad urfefiate o, a1 SHa! ardt gfaam o fief,
VAT 89 &R 8 &
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Status of infrastructure and road projects
in Himachal Pradesh

*158. SHRIMATI VIPLOVE THAKUR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that a large number of infrastructure and road projects are

stuck and their completion is pending in Himachal Pradesh;
(b) if so, the details thereof and the reasons therefor, project-wise; and
(c) the time by which these projects would be completed in all respects?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) to (c) A statement is laid on the Table of the House.

Statement

(a) to (c) 4 projects have been delayed due to land acquisition issues, NGT Stay on
account of tree cutting, shifting of electric towers and delay on part of contractor due to

financial crunch etc. The details of projects are given in the Annexure.
Annexure

Details of infrastructure and road projects in Himachal Pradesh

SI.  Name of Project Length Sanct-  Current Revised Reasons for
No. (Km.) ioned status Date of Delay
Cost/TPC (Physical Completion

X in progress

crore) %)

1 2 3 4 5 6 7

NH works undertaken by NHAI

1 Four laning 84.38 1818.47 63.21 Within 2 Years Bankruptcy of
of Kiratpur of the award the Concessionare
to Nerchowk of Balance Work (M/S ILFS
section of Transportation
NH-21 from Network Limited)
km. 73.200
to km. 186.50

in the State of
Punjab and Himachal
Pradesh to be
executed as BOT
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(TOLL) on DBOFT

pattern under

NHDP-III-
2 Four laning 39.139 748.70 74.07  March, 2020 Delay in Land
of Parwanoo- Acquisition,
Solan Section Tranfer of Defence
of NH-22 Land (now
(New NH-05) resolved), NGT

stay on cutting of
trees (now
resolved), Delay in
Utility Shifting (5
nos. of Towers,
Water Pipelines),
Delay on part of
the contractor
particularily in

slope stabilization

NH works undertaken by HPPWD

1. Re-construction - 26.25 72  Dec., 2019 Delay in
of Batta bridge Acquisition of
at km. 96/600 on Private Land in the
NH-72 River which has

now been resolved

2. Construction of - 19.44 70  Dec., 2019 Under-perfor-
retaining walls mance by the
and crash barrier contractor due to
etc. in selected extreme weather
reaches from conditions and
km. 307.00 to restrained
km. 334.00 of topography

NH-22 (New NH-05

ST freera STgR: AT |FHIUTT ST, H H3T STt &l ST A8 § o URar] bl S
I H1S B P AT Sl BR-AIT BT B ° 81 €, TBl Dlrgdck dI a8 I HM 76! 81
e 8, Jdfd g2 Hel © [ 99 B 81 T | ATy A RETe SM 4 ugd Sel o1 8¢
oA 9, 9 319 UME-UMd, ©-8 H¢ oNd &, 99ifeh g8l I’ slips 3T SITd 8, landslides
BICH € | SHB! WH HRA b (Y &7 DlrereR gael-l Dl DI DI ST AT SAT I AT
B IE B ol I HRATIT SITGIT?
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2 T SR TSR 9T FEled, URAT ¥ I b BR-Cll+1T PT P gl 8T
21 TE 40 fpardiex o1 & ©, foRId! SHd B9 750 BRI B0 & 3R 594 74.07 TS
BT EITT & | 39 ST 3ol §arm €, S0 UIY SR I8 & % 981 WA WX land acquisition
&1 81 urr ¥ | g8t 9w §31 e S e @ € ofR fethw ofs 3t Ui et & oft
$E-S6, A&l AT @ € | H U [T 339 B ATERONY (ST [fRex & A Tha]
DT W FEANT o Tl § | SHH d1& ¥ Toie] I < odll & | 59 A &1 i & o &
f&@m T/ €1 §9 ARE ¥ land available 7 814, delay in utility shifting 5T gaifdga &
Ure €A 31T, SHBI R &= § WY 2139 o, R diex ursy o1 @ shifting § Y
&l gorm | 39H oFR 99y &1 721 e urgen, a1 fhe digdex &1 & B UIgn? 3ad
- A 5T WHR A JSI g8 T .. (). HTH! Aol FelRR 81 TE T, 39 TE
B STeal BRI |

#hrt feta S1gR: weley, H A H3l S § S A b Sief R Perg 8l T8
g, gt R walls @I 121 91 381 €, 981 ¥ landslides 81 32 & 3R Mfgdi aR-aR goc
B gt &, AN Bl jlrédnvl gl ©, Egﬁ?%?‘f DI ggd SATQT harassment glaT &, a8l
retaining walls VTR IT¢, S fdemd a1 &1 X8 872

N e SR T |wwuf ARy, fo R § a8 wHwR 7, 981 B @R A
HIH! BTG &, fbg H Aaxviiy waw A T8 g & 89 39 HM Bl AR 6 A
8 HEIH & 3iEx YRT DR DI DL BRI, 75 URHC B 83T €, delay BT AHwT AT 379 g
&1 7% & 3R 89 AN 39 BM $I STea 8 GRT B |

Casualties of soldiers serving at high altitudes

*159. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether it is a fact that there have been some casualties of soldiers serving at

the high altitudes;
(b) if so, the details thereof for the last three years and the reasons therefor; and

(c) action taken by Government to prevent such casualties and provide congenial

atmosphere to the soldiers working at high altitudes like Siachen?

THE MINISTER OF DEFENCE (SHRI RAJNATH SINGH): (a) to (¢) A Statement is laid
on the Table of the House.

Statement

(a) and (b) Yes, Sir. The details for the last three years are as under:
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Year Fatal casualties
2016 20
2017 05
2018 08

Causes of death in Siachen Glacier and other Super High Altitude Areas range from
those directly related to High Altitude like High Altitude Pulmonary Oedama (HAPO) and

Pulmonary Thrombo Embolism (PTE) to other general causes.

(¢) Indian Army is deployed in highly treacherous terrain along the borders in
Jammu and Kashmir, where there is constant threat of crevasses, avalanches and other
weather related calamities to the troops. Government undertakes several steps to prevent
casualties like pre-induction medical examination, stringent acclimatization schedule, pro-
vision of specialized training, special living shelters, provision of specialized clothing and
high quality rations. Steps are also undertaken to utilize modern technological equipments

for rescue missions and prevention of accidents, apart from issuing of regular advisories.

SHRI HARSHVARDHAN SINGH DUNGARPUR: Mr. Chairman, Sir, my first supple-
mentary is, last lines of the answer say, ,,Steps are also undertaken to utilize modern tech-
nological equipments for rescue missions.%o However, it has been learnt that at present,
ailing soldiers are evacuated from Siachen by 1971 vintage Cheetah and Chetak helicop-
ters. What steps are being taken to replace these outdated helicopters with modern up-

graded technologically-equipped helicopters?

it xroTTer Ry [vTafa AeTew, S Y Eoffpied, =g U 81 €, ST airworthy &1
IE O &, fly T8l B Al €, SD! Aol b1 Sra 7, IS T3S B+ A B def Sl
T, O ¢ oS fomar imar & |

SHRI HARSHVARDHAN SINGH DUNGARPUR: Mr. Chairman, Sir, my second
supplementary is, for the medical treatment of troops at various posts of Siachen, only
nursing staff is posted at sector posts. These nursing staff can only look after the basics.
When it comes to treatment of serious ailment, soldiers are evacuated to base stations as
doctors are posted at base stations. What steps are being taken to post full-fledged doc-

tors at various sector posts?

it oy g [TalT wEIeY, Siaed &I AT & IR H 31 TSR] BT BRl
TS, <ifehT # y§ el Ared § & high altitude area TR AR ST 91 A A1G €, Sa01
AT 4 AT 3T UBR | $lig W1 Rfay 7 U471 899X, 39d oI &8 vt foy ot €1 #
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I IR & STFBRT 1 ATl g (b SP! Plg N T & Y 3PAAT ITb! §cg 7 B UG,
1 fog 89 @l & gRT &8 W foly 9 € | U@ af I8 & high altitude &5 § A=l
W Uge Sh] fRYdD AfSdhel URIET0T Il & 31 high altitude area # Tl &g Al
AMPT DI AR & 3Pel a1 & [T IThT acclimatization ¥ €T & 3R high
altitude area § JITd AfrepT BT TRgue EH & gRT ey ¢y off ) ot 8, gg e 3 9@
4 T dd ol © iR S8 AfShdl saRol & IR § AT Riaran siren 8 o afe o =i
emergent situation a7 BT & 1 TP RA-RIT BT AT | 37 81 81, high altitude
area W HT M d@Tel A®I BT special clothing, fI81Y UHR @t extremely old climate
clothing SUeTe dRTE Sl 8, o<t o orcia &8 aroe iR faiy aRRerfer arel & 4
R AfTH AR & IRads &1 Sfd dRE | AT BR A, ST 81 ), high altitude &3
# H1a ADl & g9 gd gHEAIsI & aR1M 98d AR modern equipments &1 AT fdar
ST §, Belldled &l UINT $Rd 8, unmanned aerial vehicle &7 TINT B &, snow
scooters T TIRT & &, avalanche detectors &1 TN &¥d & IR mountain clothing
and equipments 3TfE BT W T B & |

[l HEed, H g§ W SFbR] SUeh! <1 ATedl & (& high altitude area TR 8HR
AMDI BT telemedicine @ Jfaem A1 <1 S & |

<& gell & oI gelc q Sihe ST HRIAT ST
*160. 3Tt ¥ RIE AR : a1 <&qm H31 I§ Far Bl pur PR [

(P) HITIE | & [ < &b &M gl Pl Iy PRIg S X8| SI1a 8D el b
SThel @1 TuTad] § SR BHI 31T &l &

@) afe &, a1 39d R BRI §; 3R

@ afe =1, a1 g9 Sthel & fafrataret & 9W &R ud ®I-RiT § dor 39d forg
iR I[orar a9® R €, IR 319 dd & gal DI fha-l SIhe Iyl & af T8 572

&1 T3 (3t o RiE): (@) I () U fAaRer 99T Ued IR g STl §

(@) I (3T) R FT & (TY AU BT TS Jolc Y Siebe] Bl VTl H DIy HHI
TET ATS T ol Y Y& SUPBRY B & BRI g6 AT AT §RT AN SR
wH qaiieeicd RaarRHe (STTHagaR) & AER U &l Yoi Iura<] JPaRIe $av &
e STfRmTa fesan e € ford fashar gRT gfd by U ule are/dE & g qoras
TR HETFG RIS §RT UGTH [l TR favgd uRiedor et € |

ATchTcTeh ATTTIDBAT DI GRT BR b [ATY 50,000 Felc Yb STebe| bl SN B

YT 3T 31.3.2016 BT HA TICT SIS HSIRT fAMCS, IR, 10, T ST
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&3, AR 560105 P &1 AT &7 | 7 gelc YW SIbel Bl Jorad FRIe0 iR Wiafa &
UITd A9 2017 H gY& AT AT 7 |

1,86,138 eI Y Iehei &b (oY HA QHEAUT Mgde ffcs, TH-17, 1Sy UaIcyH,
U1, TS faeell-110049 & A7 WHfAST UR 09 AU, 2018 B BRIER (B 1T o | A
TUTERTT FAR1E0T 37R Ipier & gTdId |TE, 2019 H 10,000 Jelc Y b GYa @l 78 ¢ |

Bulletproof jackets for defence forces

*160. SHRI SURENDRA SINGH NAGAR: Will the Minister of DEFENCE be

pleased to state:

(a) whetheritis a fact that there is a continuous decline in the quality of life saving

bulletproof jackets meant for the Defence forces of the country;
(b) if so, the reasons therefor; and

(c) ifnot, name and address of the manufacturer of these jackets and quality norms

for it and number of jackets, so far, provided to the Defence forces?

THE MINISTER OF DEFENCE (SHRI RAJNATH SINGH): (a) to (c) A Statement is laid
on the Table of the House.

Statement

(a) to (c) There is no decline in the quality of Bullet Proof Jackets (BPJs) procured for
the Indian Army. Bullet Proof Jackets being protection equipment, these are procured
strictly on the basis of General Staff Qualitative Requirement (GSQR) identified by the
Service Headquarter with full Quality Assurance (QA) cover including detailed testing,
provided by Director General of Quality Assurance (DGQA) for every lot/batch supplied
by the vendor.

Supply order for procurement of 50,000 BPJs to meet the immediate requirement was
placed on 31.03.2016 on M/s Tata Advance Material Limited, Bangalore, 10, Jigani Indus-
trial Area, Bangalore-560105. These BPJs were delivered after quality inspection and accep-

tance in March, 2017.

Contract for 1,86,138 BPJs was signed on 09 April 2018 with M/s SMPP Private Lim-
ited, M-17, South Extension, Part-I1, New Delhi-110049. Quantity 10,000 BPJs have been

delivered in March 2019 after usual quality inspection and acceptance.

tOriginal notice of the question was received in Hindi.
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2 3= e AR: QUIITT He8led, ART 31U HIEH | A1 Hil Sff A A1 Fa1e &
e gelcyw Sidbed @I <2 H 0T & {1 AR$R 7 Big JASHY 11 & 3R A1 8
11 37 U1 BT Jelcyw Sibed M & oIy 3ifS fa &, I8H contract H T f& raw
material ZRIGIT 2T A FIT ST | <Al S BUTAT §IRT AT 3 RT HETRISA HITRT 14T,
e orgdy ® o drel € | A= 31 /3 F qu aredl § f a1 IRAR S Ut
PRI Wi BRATS B B AT 97 Y81 272

it IroTTer Rig: wTafy wEley, SeX @1 S 9 B 8, AfE Sdl BIs dredT 7, o1 I8
@I & fo5 St ey BT , STd A1 St UHiE BIT §, 98 S1UH MY ¢E oI ¥
-1 T | I ST 97871 § T ars+1 & 98 HSRTe /7 F31-7 ST 872 4R, Messrs
SMPP Messrs Private Limited & gRT ST dioi W1 &I Sl €, A AFFIT 96 A, df
H S9! f$eee SMERT F8T WX Al g | I [eifed g & [og argard iR =g
A1 =i &1 RGafes Bige & fau guay 4 e €, erer 9 e 8, Aleves,
SRS 3R IH A1sA1 Al A & 3R d1.SLT T gele b b P procurement o
forg <ifaeT # fashdrell gRT Fed #Iel & ART & IR H specific BT W &1 1T 7T ¥ 3R
T H I A $d AT IR W BIS embargo Tl € | 9 X & T8 fIshdl BT buy-Indian
category &% 3T 30 per cent indigenous content FR¥ad U | WA & Ryl S
gFfad s gl

=} FUTURT: MTPhT ThUs TeiHes! T 872

A 3% R AR A [T HE e, AR A ST A AR IR UR B © B
<9 | golc Y Sibed @ fhail Bl & SR ITd! AT FT 872 Fb! BHI DI D qeb YR
B TIT ST 3fR S geie b Sibed Bl HHI A AT DI (a1 JHA ST Ul 87

it IrorTer RyE: 99U 78ISy, Ugd S9@! Bl B SaTaT I8! A | S99 Big &l I
TE1 & | § SR <1 =nedl § fb a9 2009 H 3,53,765 geic Y Sibed &1 H4T ot 3R 59
WWprocurement%%@W&ﬁﬂwmww, oifpT g 3™ I SHdT
procurement &1 81 URIT & 3R 3@ SR 1,86,000 Sihed B UM & fIT multi-vendor
proposals, (RFP) request for proposal 318el, 2016 H ST fhar a1 €1 9 31iidt, 2018 &I
Indian Buyer SMPP Private Limited &% 12 ®Fgde TR 8XER fhaT AT iR dide &
T Jd, R W) gWTeR fa1 T, 98 638.97 IRIS BT © IR Pigdc b AFAR
1,86,138 goic Y STbed Bl YY1 [Sela’] Bl digde WX BKRIER 811 B ARG H 36 HT8
& IR AT 8.4.2020 T QRT fbAT ST & MR YRT bR {41 STIQ | |l #eied, § gdd
T AT 3TYDT SHRT <1 @S] § 14 3@ qF DGCA GRT Falre] SRIa=IT Bl Wl
HR BT B ATE, 2019 | &1 BT € AR THIT 10,000 JoIc Y Sibed B fSetias] U &
TS © 31K 9 ATl P 3fd T 37,000 S &, TN 8.1.2019 TP &4 IR golc Y Sibed Ad
ST |
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MR. CHAIRMAN: If you wish to give a detailed reply, better place it on the Table or

send it to the Member. You have given a reply extensive answer.
Release of CRF for projects in Karnataka

*161. SHRI G. C. CHANDRASHEKHAR: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government has built roads under Central Road Fund (CRF), as per the

recommendation of the States;

(b) if so, the details of the roads constructed during the last three years in the
country under CRF, State and UT-wise;

(¢) whether any proposals under CRF, from the State of Karnataka are pending;
(d) if so, the details thereof; and

(e) the steps being taken by Government regarding speedy implementation and

monitoring of funds under CRE?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI) :(a) to (e) A statement is laid on the Table of the House.

Statement

(a) to (e) The Ministry allocates funds for the States/ Union Territories (UTs) for
development of State Roads and Roads of Economic Importance and Inter State Connec-
tivity (EI&ISC) as per the provisions of the Central Road Fund (CRF) Act, 2000 amended by

the Finance Act from time to time.

The State/ UT-wise details of State Roads constructed under CRF and EI&ISC schemes

during the last three years are given in the Annexure (See below).

The projects under these schemes have been sanctioned on the basis of proposals
received from the State Governments / UTs subject to overall availability of funds and inter-
se priority of works in accordance with the CRF (State Roads) Rules, 2014 amended from
time to time. The proposals not considered for sanction during a financial year, including
such proposals received from the State Government of Karnataka, have been treated as

unapproved and not considered as pending.

With the amendment of CRF Act, 2000 through Finance Act, 2018 and replacement of
the earlier Act by the Central Road and Infrastructure Fund Act (CRIF), 2000, sanction of

schemes for State Road is no longer a function of the Central Government.
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The Ministry releases funds for the road works under CRF Scheme based on the
Utilisation Certificates (UCs) received from State Governments / UTs, duly ensuring that
adequate fund is available with States/ UTs at all the times. The Ministry reviews the

progress of projects and expenditure incurred while releasing funds based on such UCs.

The funds for State Roads under EI & ISC Schemes are allocated keeping in view the
committed liabilities, progress of works, inter-se priority, etc. For EI & ISC works, the direct
payment procedure applicable for National Highway (NH) works is followed; the funds are
released directly to the contractors by the MinistryEs Regional Offices (ROs)/ Engineering
Liaisons Offices (ELOs)/ Regional Pay and Accounts Offices (RPAOs) based on the works

done and bills received/ processed.
Annexure

The State/ UTs-wise details of State Roads constructed under CRF and EI&ISC

schemes during the last three years

(Length in km)
S1. No. State/UT Length of Roads Length of Roads
constructed under constructed under
CRF Scheme EI&ISC Scheme

2016-17  2017-18 201819 2016-17 2017-18 2018-19

1 2 3 4 5 6 7 8
1. Andhra Pradesh 30500 55300  528.00 0.00 0.00 0.00
2. Arunachal Pradesh 29.30 14.00 41.72 3.09 0.00 0.00
3. Assam 97.00 35.77 66.18 2790 1521 0.00
4. Bihar 23.93 33.85 6.00 0.00 0.00 0.00
5. Chhattisgarh 8.80 11.20 33.80 0.00 0.00 0.00
6. Goa 0.00 8.00 0.00 0.00 485 1890
7. Gujarat 111.67 21120  383.00 0.00 0.00 3.10
8 Haryana 54.86 35.54 61.00 0.00 0.00 0.00
9. Himachal Pradesh 48.73 48.25 20.30 1530 26.54 5.54

10. Jammu and Kashmir 34.75 139.94 355.56 0.00 0.00 0.00
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1 2 3 4 5 6 7 8
11. Jharkhand 37.56 68.79 39.50 16.00 10.80 0.00
12. Karnataka 21900 13600 1571.69 0.00 0.00 0.00
13. Kerala 7335 12672 360.85 0.00 0.00 0.00
14. Madhya Pradesh 12425 43766  467.16 0.00 0.00 0.00
15. Mabharashtra 169687 68847  537.82 58.90 67.06 0.00
16. Manipur 2.15 52.70 32.70 34.00 4420 7020
17. Meghalaya 1945 16.54 0.00 1.00 0.00 0.00
18. Mizoram 1492 14.00 17.80 0.00 0.00 0.00
19. Nagaland 62.10 38.10 14.03 85.83 86.10  43.04
20. Odisha 1447 8132 12099 3130 4686 1854
21. Punjab 5806 12756 190.72 0.00 2829 0.00
22. Rajasthan 29600  421.00  353.00 645 0.00 0.00
23. Sikkim 3.00 471 1143 8.17 0.00 923
24. Tamil Nadu 45411 73322 61884 2430 10515  40.00
25. Telangana 31500 15000  421.00 0.00 9.00 6.60
26. Tripura 0.00 9.55 9.00 0.00 0.00 0.00
27. Uttar Pradesh 14830 53391 140349 0.00 6174 37.00
28. Uttarakhand 32.00 82.00 30.27 0.00 0.00 0.00
29. West Bengal 0.00 0.00 12.00 0.00 16.00 0.00
30. Andaman and 0.00 0.00 8.00 0.00 0.00 0.00

Nicobar Islands
31. Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00
32. Dadar and Nagar Haveli  0.00 0.00 0.00 0.00 0.00 0.00
33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00
34. Delhi 0.00 0.00 0.00 0.00 0.00 0.00
35. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00
36. Puducherry 3.75 0.00 0.00 0.00 0.00 0.00
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SHRI G. C. CHANDRASHEKHAR: Sir, I would like to know whether the Government
is aware that due to financial crunch, many State Highway projects in Karnataka are pend-
ing or getting delayed. If so, is the Government considering taking over such projects

under the National Highway projects in Karnataka?
SHRINITIN JAIRAM GADKARI: No, Sir.

SHRI G. C. CHANDRASHEKHAR: Sir, is the Government considering exempting ex-

Members of Parliament from toll tax on National Highways?

SHRINITIN JAIRAM GADKARI: I am sorry, no, Sir. Actually, Members of Parliament

are already being issued AfastagsE. So, there is no problem.
MR. CHAIRMAN: He is asking about ex-MPs.
SHRINITIN JAIRAM GADKARI: The answer is no, Sir.

SHRI B.K. HARIPRASAD: Mr. Chairman, Sir, the hon. Minister has given an elabo-
rate answer to the question asked by my colleague. As far as Karnataka is concerned, he
has said that the length of roads constructed under the Economic Importance and Inter
State Connectivity is almost zero during the past three consecutive years. I would like to
know from the hon. Minister this: Is it because you have not received any proposals from
the State Government or are the proposals which have come from the State pending? I just

want to know the reason for this.

SHRINITIN JAIRAM GADKARI : The question is only related to Central Road Fund
(CRF). From 2018, under the Bill, which has been passed by the Parliament, it is the author-
ity of the Finance Minister to decide about CRF allocations. So, at present, the Finance

Minister is now authorised to take the decision; nothing is in my hand.

SHRI B.K. HARIPRASAD: I am talking about your answer. In the answer that you
have given to the question you say that Aalmost for the three consecutive years, no length
of roads have been constructed under the Economic Importance Programme or under the

Interstate Connectivity.

MR. CHAIRMAN: The question is related to Central Road Fund.

it IR SRR TS H: AU Heled, BAlcd H I A8 & oy 98d SaraT
UTET 5T T & SR BI6T MeH HoR B T € | 37757 deb b Rebrs d f7a1 B 8!
g7, I B Bcd | fBdT AT 2| ST economic corridor H 1T 2, IAP ol &A1
already 9gd ¥ IS B NH # convert &7 3R I8 4 lanes, 6 lanes 31 8 lanes ¥
convert fHaT T BT 21 ST IR A FIge & @I &, STB W M Yo gAT T
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Monitoring and assessment of forest cover

*162. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of ENVIRONMENT, FOR-
ESTAND CLIMATE CHANGE be pleased to state:

(a) whether Government has any mechanism for monitoring and assessment of the
forest/ green cover in the country and if so, the details thereof, along with the forest cover,
State and UT-wise;

(b) whether Government proposes to utilize remote sensing technology for the
purpose and if so, the details thereof including the benefits of the said technology in terms

of time and cost;

(¢) whether Government has any plan for promoting afforestation by planting trees

like Sal in the various States; and

(d) details of the funds allocated, sanctioned and utilized during the last two years

and the current year, year-wise?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
PRAKASH JAVADEKAR): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) Forest Survey of India, Dehradun, a subordinate organization under the Minis-
try carries out the assessment of forest cover of the country biennially and the findings are
published in India State of Forest Report (ISFR). The forest cover assessment is a wall-to-
wall mapping exercise based on remote sensing supported by intensive ground verification

and field data from National Forest Inventory.

As per the latest report i.e. ISFR- 2017, the total forest and tree cover in the country
is 8, 02, 088 square kilometers (forest cover 708273 square kilometers, tree cover 93815
square kilometers) which is 24.39% of the geographical area of the country. There is an
increase of 8021 square kilometers (forest cover 6778 square kilometers, tree cover 1243
square kilometers) of total forest and tree cover compared to that of ISFR-2015. The
State/UTs wise details of forest cover along with percentage as per ISFR-2017 is given in

Annexure-I (See below).

(b) The forest cover assessment is carried out by FSI using data from the Indian

Remote Sensing (IRS) satellites of ISRO. Currently the forest cover mapping is being
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carried out using imagery from LISS I1I sensor of [IRS-P6 satellite which has a resolution of

23.5 meters.

The LISS III image for the entire country is geometrically corrected using the Survey
of India toposheets which helps in seamless integration of forest cover data at various

levels of administrative boundaries authenticated by the Survey of India.

The interpretation of forest cover is being done using digital image processing tech-
niques by trained analysts and thereafter classified maps of forest cover on a scale of
1:50,000 are prepared. As the forest cover assessment is carried out once in every two
years, the analysts identify and incorporate the changes in forest cover into the previous

cycle data to arrive at the latest data on forest cover.

During interpretation of the satellite image, the forest cover is classified on the basis
of canopy density into Very Dense Forest (canopy over 70 % canopy cover), Moderately
Dense Forest (Canopy cover between 40 to 70% canopy cover) and Open Forest (Canopy

cover between 10 to 40% canopy cover).

Forest cover classification using digital image processing techniques is further sup-
ported by the interpreterfs knowledge, information from collateral sources (like Google
Earth, Forest inventory data) and observation made during extensive ground truthing at

more than 3000 points.

Ground truth information is collected during the same season as that of the satellite
data so as to properly relate the reflectance observed on the satellite image to the ground
situation. The field observations are incorporated into the classified maps which are then
compared with the previous cycle of forest cover assessment for depicting forest cover
change. The change maps thus prepared are then sent to the State Forest Departments for

validation.

The feedback from State Forest Departments help in further improvement of classifi-
cation accuracy and in analyzing the reason for the change. Thereafter, area statistics of
forest cover at District, State and National level along with maps are generated. During the
entire process of forest cover assessment, concurrent Quality Control and Quality Assur-

ance measures are implemented to ensure accuracy of the data produced.

(c) and (d) For conservation, development and enrichment of forest cover in the
country, afforestation programmes by planting trees are being taken up under various
Centrally Sponsored Schemes such as National A fforestation Programme (NAP) and Green

India Mission (G1M) being implemented by Ministry of Environment, Forest and Climate
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Change. Afforestation activities are also taken up under various programmes/funding
sources such as Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) and Compensatory Affor-
estation Fund (CAF).

GIM aims at protecting, restoring and enhancing IndiaEs forest cover and responding
to Climate Change. The State Governments have been empowered to select landscapes and
species for plantations based on local conditions and requirements. NAP is a Centrally
Sponsored Scheme for afforestation and eco-restoration of degraded forests and adjoining
areas through peopleEs participation. To compensate the loss of forest for development
works, compensatory afforestation is undertaken on non-forest land and degraded forest
land from the funds collected from the user agencies and deposited in % the CAF. In
addition net present value of the forest land diverted is also deposited in CAF and utilized
for additional afforestation and allied forestry activities for eco-restoration of the loss due
to forest diversion. The details of funds released under NAP, CAF and GIM for the last two

years and current year are given in Annexure-II, I and IV respectively.
Annexure-I
States/UTs-wise details of Forest and Tree Cover as per ISFR 2017

(Area in square kilometer)

State Geographical Forest Tree Total Forest Percentage
Area Cover Cover and Tree  of geogra-
Cover phical area

1 2 3 4 5 6
Andhra Pradesh 162968 28,147 3753 31900 19.57
Arunachal Pradesh 83743 66,964 807 67771 80.93
Assam 78438 28,105 1496 29601 37.74
Bihar 94163 7,299 2263 9562 10.15
Chhattisgarh 135192 55,547 3833 59380 43.92
Delhi 1483 19241 113 30541 20.59
Goa 3702 2229 323 2552 68.94
Gujarat 196244 14,757 8024 22781 11.61

Haryana 44212 1588 1415 3003 6.79
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1 2 3 4 5 6

Himachal Pradesh 55673 15,100 822 15922 28.60
Jammu and Kashmir * 222236 23241 7815 31056 13.97
Jharkhand 79716 23,553 2922 206475 3321
Karnataka 191791 37,550 5713 43263 22.56
Kerala 38852 20,321 2959 23280 59.92
Madhya Pradesh 308252 77414 8073 85487 27.73
Maharashtra 307713 50,682 9831 60513 19.67
Manipur 22327 17,346 220 17566 78.68
Meghalaya 22429 17,146 657 17803 79.37
Mizoram 21081 18,186 467 18653 8848
Nagaland 16579 12,489 379 12868 77.62
Odisha 155707 51,345 3993 55338 35.54
Punjab 50362 1837 1622 3459 6.87
Rajasthan 342239 16,572 8266 24838 726
Sikkim 7096 3344 35 3379 47.62
Tamil Nadu 130060 26,281 4671 30952 23.80
Telangana 112077 20419 2669 23088 20.60
Tripura 10486 7726 215 7941 75.73
Uttar Pradesh 240928 14,679 7442 22121 9.18
Uttarakhand 53483 24,295 767 25062 46.86
West Bengal 88752 16,847 2136 18983 21.39
Andaman and Nicobar 8249 6742 35 6777 82.16
Islands

Chandigarh 114 21.56 10 31.56 27.68
Dadra and Nagar Haveli 491 207 30 237 4827
Daman and Diu 111 2049 10 3049 2747
Lakshadweep 30 27.10 2 29.1 97.00
Puducherry 490 53.67 27 80.67 16.46
GRAND ToTAL 32,87,469 7,08,273 93815 802088 24.39

* Includes Jammu and Kashmir area outside LoC that is under illegal occupation of Pakistan and
China.
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to Questions 73

Details of State wise funds released under National Afforestation Programme

(R in crore)
SI. No. State 2017-18 2018-19  2019-20 Total
1 2 3 4 5
1. Andhra Pradesh 3.36 6.38 No release has been
made so far to any
States.

2. Bihar 423 0.00
3. Chhattisgarh 10.86 7.82
4. Goa 0.00 0.00
5. Gujarat 0.00 0.00
6. Haryana * 2.71 0.00
7.  Himachal Pradesh 1.73 292
8 Jammu and Kashmir 720 0.00
9. Jharkhand 0.00 0.00
10. Karnataka 324 10.99
11. Kerala 0.00 0.00
12. Madhya Pradesh 8.74 7.78
13. Maharashtra 6.73 1533
14.  Odisha 349 11.36
15. Punjab 0.00 0.00
16. Rajasthan 1.40 1.95
17.  Tamil Nadu 0.00 207
18. Telangana 0.00 0.00
19. Uttar Pradesh 0.67 032
20. Uttarakhand 336 2.58
21. West Bengal 0.00 0.00
ToTaL (OTHER STATES) 57.71 69.50

NORTH EASTERN STATES
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1 2 3 4 5
22.  Arunachal Pradesh 0.86
23. Assam 0.00 0.58
24.  Manipur 3.20 438
25. Meghalaya 1.65 0.74
26. Mizoram 5.80 7.79
27. Nagaland 5.85 641
28.  Sikkim 0.00 598
29. Tripura 4.94
TotaL (NE STATES) 2229 25.88
GranD TotaL 80.00 95.38
Annexure-111

Details of State/UTs-wise funds released under Compensatory Afforestation Funds

State/UT

FY-17-18
Release ()

FY-18-19
Release ()

F.Y-19-20
Release ()

1 2 3 4
Andaman and 1,33,00,000.00 1,56,00,000.00 Nil
Nicobar Islands
Andhra Pradesh 97,00,00,000.00 1,04,47,00,000.00 Nil
Arunachal Pradesh 3,54,15,00,000.00 Nil
Assam 70,00,00,000.00 45,84,00,000.00 Nil
Bihar 30,31,00,000.00 46,61,90,000.00 Nil
Chandigarh 1,13,00,000.00 1,27,00,000.00 Nil
Chhattisgarh Nil Nil Nil
Dadar and Nagar Haveli Nil Nil Nil
Daman and Diu Nil Nil Nil
Delhi Nil Nil Nil
Goa Nil Nil Nil
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1 2 3 4
Gujarat 27,00,00,000.00 2,12,6600,000.00 Nil
Haryana 80,00,00,000.00 1,44,20,00,000.00 Nil
Himachal Pradesh 1,20,00,00,000.00 1,32,52,00,000.00 Nil
Jammu and Kashmir 69,00,00,000.00 Nil 1,01,77,00,000.00
Jharkhand 2,34,00,00,000.00  2,86,25,00,000.00 Nil
Karnataka 86,00,00,000.00 1,01,40,00,000.00 Nil
Kerala 8,00,00,000.00 14,61,00,000.00 Nil
Lakshadweep Nil Nil Nil
Madhya Pradesh 2,00,00,00,000.00  2,68,76,00,000.00 Nil
Maharashtra 1,99,00,00,000.00  2,25,00,00,000.00 Nil
Manipur 29,50,00,000.00 24,85,00,000.00 Nil
Meghalaya 7,00,00,000.00 Nil Nil
Mizoram 6,85,00,000.00 8,30,00,000.00 Nil
Nagaland Nil Nil Nil
Odisha 5,09,00,00,000.00 5,54,00,00,000.00 Nil
Puducherry Nil Nil Nil
Punjab 64,00,00,000.00 79,20,00,000.00 Nil
Rajasthan 1,79,00,00,000.00 1,82,03,00,000.00 Nil
Sikkim Nil Nil Nil
Tamil Nadu 12,68,00,000.00 7,00,00,000.00 Nil
Telangana 1,27,00,00,000.00  2,37,38,00,000.00 Nil
Tripura 7,10,00,000 16,70,00,000.00 Nil
Uttar Pradesh 1,44,00,00,000.00 1,50,60,00,000.00 Nil
Uttarakhand 96,00,00,000.00 3,03,00,00,000.00 Nil
West Bengal Nil 21,22,00,000.00 Nil
TotaL 24,04,90,00,000.00  35,23,58,90,000.00 1,01,77,00,000.00
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Annexure-1V

State-wise details of funds released under Green India Mission

(R in Crore)
SI. No. States FY2017-18 FY2018-19 FY 201920
Allocation Allocation Allocation
(RE): 47.80 (BE): 160.0* (BE): 140.0*

Fund Funds "Fund  Funds Fund Funds
Sanct-  Utilized  Sanct- Utilized Sanct- Utilized
ioned by the ioned bythe ioned by the
to the States to the  States to the States

States States States
1.  Andhra Pradesh 0.446 - 26062 - - -
2. Chbhattisgarh 10.953 10953 53607 53607 - -
3. Karnataka 0.857 0.857  1.62339 - - -
4. Kerala - - - - - -
5. Manipur 6416 6416 488812  4.88812 - -
6. Mizoram 20 20 22364 - - _
7. Odisha 1.406 1406 474334 474334 - -
8. Punjab 6.217 6217 - - - -
9. Uttarakhand - - - - - -
10. Sikkim - - 33236 - - -
11. Maharashtra - - 10.30188 - - _
12. Madhya Pradesh - - 2415919 9.75624 - -
ToTAL 46295 45849 794304  24.748 - -

*Funds allocated for both Green India Mission and National Afforestation Programme

it faroTr rer Rig araR: At off, #9 SR 1 ST ® | SR g TaR T e
BS & R H Sl Fhd A 8, SN SR TS H GA1aR0T Bl 14,679 I fhariiex six
JEATIRYT BT 7,442 T fheAMIer A1 & S $o Fremar 22,121 T fHarier & | AR,
gt Yriferd & &1 ufaerd 9.18 ¥

sft |uTafar: IMIHT question RIT B2
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At fasrr urer e dR: wr=yaR, # 9€1 o YeT § | a8t Wi & o1 uferd 9.18 |
# 31U HIEgH F I Bl AEdl § (b SRER A ADR TeqdI @R ded Yol T & fbTR
a9 & 1Y YA SR &1 g87 UR g D1 Bl P PHROT STell SIHaR SATETe! H gAehy 71

ST Pl B AT JHA UgaN & | H S a18d § b a8f UR geRyvy AT gRIY0] HR
F1 PIs fOR 87

ST U AESHR: He Gy, T & M| (PRI R 98 A& gaT o, 59 (oY Indian
Institute of Forest Management, Dehradun & U& 9gd 31e6] ICS! Bl &- 98 BRIHHA Slcl
IR HATT & A B, offd H Pe1 dredn g b 9 Fled wu @ i | @R, S
31T GURT |aTel Yol fo human-wildlife conflict BT &, SHHT Hel SR & e SivTel A
3R wTer 3iR U - A 91 Al e & fireih ot uroft arex 7€ &), gafey water and
fodder augmentation in forests - 3 URITH &1 &7 98 YAM W BT H A Y@ § |

o} Tl hs TeiHes] | 9T BT &9 8 "G B YT BT |

i} foroTar uret Rrg 9 TR, FRARTY 3R 3idhere & foIv ST) uewr & forw it 2017-18
T 5 relase fhaT AT AT, SHBT 2018-19 H B B AT AT &, T 59 TG P Plg IS
2

1t UBTT ATASHR: FHUNT FEIGY, forests & HhsH 3d BT & [olq AT A &, S
3rl Compensatory Afforestration Fund @1 R hurdles TR &R 1941 ®I o & forg &4
IR BT TV & 3R STed! B 8 37531 B el | 59 IR O @t & =781 ® - o) s
I WRBR e | a1 - J81 fHar 21

7 ST aef: qHIUfT Heled, § 430l HEled W STl A1sd g o a1 3l WY =S &
TSl &1 I a1 71 6T 2 3R a1 9IS & USi &l 8 & $Is IIol |

3N U STTASHY: HEIGY, A1 3TeT aefil i Ga forests 37K tiger protection H
ggd Bfe oid & | § I8 Hel Arsd § & s & Us 84 discourage PR & (& Hs Bl U
T o, Wb BIg specific STAHRT 3R & A1 o1 9% IOy, &9 SFId HIIae! &l
Fifh I I AT T BT W Bl 7, 3R S Srcnfires 731 # JHEH Bl 8, 98 I o1
RO 81T &, O S9d removal &1 IR &9 oI I8 & |

7} gafcr: f3, # b TEIdRT <A1 Aredl € | When there is disorder, there cannot

be a point of order. This is number one, everybody knows it. Secondly, if somebody thinks

that if they raise it a number of times in the House, I will admit their question, that will not
happen because that is not the practice. I have been liberal with all sides to the maximum
possible extent, even in Zero Hour or Special Mention, trying to accommodate all. If people
have got grievance, they have got every right to come and talk to me. But, if they come to

the Well or pressurize me in the House, that is not the way. And, I donEt want that sort of
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thing going before the people. That is why, that action was taken. Otherwise no problem at

all. Question Hour is over. The House is adjourned till 2.00 p.m.

WRITTEN ANSWERS TO STARRED QUESTIONS
Restrictions imposed on domestic Automobile manufacturers

*163. DR. BANDA PRAKASH: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that Automobile industry body, Society of Indian Automo-
bile Manufacturers (SIAM) has stated that vehicle manufacturers are considering produc-
tion stoppage, if there is no resolution of the issues over restrictions imposed on domestic
manufacturers using imported steel;

(b) whether Government has extended the deadline for automobile makers to use

Bureau of Indian Standards certified locally produced high grade steel till February, 2019;

() whether the automobile manufacturers had sought a years time, to source high
grade steel locally citing inconsistent quality; and

(d) ifso, the reaction of Government to the plea of SIAM?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ARVIND GANPAT SAWANT): (a) There are no restrictions imposed on Indian
Domestic Automobile Manufactures for importing steel. However, to ensure quality of
steel produced/imported in the country, steel grades covered under notified Indian
Standards (IS) included in Steel Quality Control Order (QCO) dated 13.08.2018, domestic
production/import is allowed from the BIS registered manufacturer only. In other cases i.e.

where grades not covered under QCO even this regulation does not exist.

Quality Control Orders or Technical Regulations are implemented for the benefit of
the public interest or for the protection of human, animal or plant health, safety of the
environment, or prevention of unfair trade practices, or national security. Ministry of Steel
has implemented Steel Quality Control Order on 53 categories of steel products under
Section 16(i) of BIS Act 2016.

(b)  Yes Sir, on the request of the industry, the date of enforcement of the QCO has
been deferred. On the request of automotive industry, the QCO dated 13th August 2018,
that came into effect from 18th December 2018, the grades falling under the standards (IS:
4454 Part-1:2001,1S: 4454 Part-2 : 2001, IS: 11169 Part-1: 1984, IS: 6603 : 2001, IS: 4824 : 2006,
IS: 6527 : 1995 and IS: 6528 : 1995) have been exempted on three occasions. The last such
relaxation for all the grades falling under 5 Indian Standards, is given below:



Written Answers to [8 July, 2019] Starred Questions 79

Standards Exempted from QCO Duration of Exemption

IS : 4454 Part-2 : 2001 Exempted for 4 months, Upto 17.08.2019
IS: 11169 Part-1 : 1984

IS : 6603 : 2001

IS : 6527 : 1995

IS : 6528 : 1995

(c) and (d) Yes, The Automotive Industry had sought one year time; after the stake-
holders discussion with the producers and consumers (automotive industry) and after
assessing the capabilities in the countty, licensed manufacturing in India and abroad, the
extension for application of QCO has been given on three occasions as given at point (b)

above.
Forest Cover Ratio in urban areas

*164. DR. VIKAS MAHATME: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) the ratio of total land under forest cover to the infrastructure such as roads,
buildings, bridges, tracks, etc. in major urban areas such as Delhi, Mumbai, Chennai and
Kolkata;

(b) whether total land under forest cover is decreasing, if so, the status of forest

cover compared to that in the years 2001 and 2019, State-wise;

(¢) whether any regulation exists for maintaining a set ratio between the two in

urban areas;
(d) if'so, whether the given ratio is accurately maintained in urban cities; and
(e) ifnot, whether Government is planning to make such a regulation?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(SHRIPRAKASH JAVADEKAR): (a) There is no prescribed ratio of land under vegetative
cover to total concrete infrastructure coverage. However, international minimum standard
suggested by World Health Organisation (WHO) and adopted by the publications of Food
and Agriculture Organisation (FAO) is a minimum availability of 9 square meter green open

space per city dweller.

As per the study on Urban Greening Guidelines, Town and Country Planning Organi-
zation (TCPO), Ministry of Housing and Urban Affairs (MoHUA), 2014, the per capita
availability of green space may decline due to increase in urban population. However, it
may increase in some cities depending upon area available for future urbanization and
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planned development. The city-wise details are given in the Statement-I (See below).

(b) No, Sir. Forest Survey of India, Dehradun, a subordinate organization under the
Ministry carries out the assessment of forest cover of the country biennially and the
findings are published in India State of Forest Report (ISFR). As per the latest report i.e.
ISFR-2017, the total forest and tree cover in the country is 8, 02, 088 square kilometer (forest
cover 7,08,273 square kilometer, tree cover 93,815 square kilometer) which is 24.39% of the
geographical area of the country. There is an increase of 8021 square kilometer (forest cover
6778 square kilometer, tree cover 1243 square kilometer) of total forest and tree cover
compared to that of ISFR-2015. Further, as per State of Forest Report 2001 published by
Forest Survey of India, the total forest cover in the country was 6,53,898 square kilometer.
The State/UTs-wise details of forest cover in 2001 and 2017 are given in the Statement-I1
(See below).

(¢) The Urban and Regional Development Plan Formulation and Implementation
Guidelines (URDPFI) of Ministry of Housing and Urban Affairs (MoHUA), 2014 prescribes
the following norms for open spaces:

. 12%-16% of the total area should be kept for recreation spaces (including parks,

play grounds and other open spaces for congregation) in the cities and towns.
*  Norms provided for Organized Open and Green spaces
- Sub-city level

One city park/sport complex/botanical garden (100 Hectare for 10 lakhs
population)

- District/Zone level

One district park/sport centre/maidan (25 Hectare for 5 lakhs population)
- Community level:

2-3 community parks (5 Hectare for 1 lakh population)

- Neighbourhood and Cluster Levels:3-4 local parks (1 Hectare for 15,000
population)

(d) The development of green cover comes within the purview of Municipal Corpo-
rations and Urban Development Authorities as they are responsible for developing and

maintaining the green cover.

(e) Since protection of the green/cover spaces is a State subject, URDPFI
prescribes norms and standards for green spaces which are advisory in nature and need to

be adopted by the States according to local conditions.



Statement-1

Details of Area under “Recreation” in different cities, both existing and proposed

SI. No. Master plans

Existing Scenario of Recreation/Open space

Proposed Scenario of Recreation/Open space

Land Popul- Total Recre- Open  Proposed Popu-  Total Recre- Open
use  ation (Ha) ational/  space Land lation (Ha) ational/ space
Year Open Sq.m/ use Open Sq.m/
space capita Year space capita
2 3 4 5 6 7 8 9 10 11 12
Second Master Plan
For Chennai Metropolitan
Area only Chennai city 2006 4509210 17553 366 0.81 2026 12582000  17617.7 1000.65 0.80
Master plan Varanasi 1999 1091918 144944  2705.76 24.78 2011 1201815 17927.22 984.47 8.19
Draft Master Development
Plan-Jaipur Region 2011 3073350 30830 3461 11.26 2025 5495000 19800 5745 8.85
Master Plan for Ghaziabad 8445 399.5 2021 2300000 15554 2484 10.80
Master Plan for Bhopal 2005 1571182 17500 2925 18.62 2028 352000 15572.12 646.46 18.37
Draft Master Plan for
Port Blair Planning Area 2001 99984 1774 101.25 10.13 2021 4500000 41360 8400 18.67
Master Plan for Lucknow 2004 2358393 16270 2455 1041 2021  17.70000 21570 5000 39.37
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1 2 3 4 5 6 7 8 9 10 11 12
8  Master Plan for Greater Noida 2011 107676 13570 3000 27861 2031 149256 1500 240 16.08
9. Master Plan for Tarn Taran LPA 2010 72337 569 63.7 8.81 2031 149256 1500 240 16.08
10. Master Plan Srinagar

Metropolitan Area 2000 1200000 11527 481.31 401 2021 2350000 23853.94 2853.01 12.14
11.  Master Plan Allahabad 2001 1081622 21689.13  2602.696 24.06 2021 2043735 30917.38 495347 2424
12.  Master Plan Ludhiana 2007 1524081 127122 300 1.97 2021 4800000 127122 7416 1545
13.  Master Plan Batla 2010 190418  1474.19 119 0.62 2031 340651 3467 346.7 10.00
14.  Noida Master Plan 2010 1068228  9210.74  1761.98 1649 2031 2500000 15279 2432.82 9.73
15.  Master Plan Amritsar 2010 1976050 139419.5 186.8 0.95 2031 3017936 16594 2489.1 825
16. Bangalore Master Plan 2003 6501343 42141 1310 201 2011 8015000 56463 7788 9.72
17.  Mysore Nanjagund

LPA-Mysore city 2009 7786510 27864.32 766.31 0.98 2031 2100000 27863.83 15842 7.54
18.  Master Plan Dehradun 2004 753420 969897 222.8 296 2025 1530000 358672 928.17 6.07
19.  Master Plan for Kanpur City 2001 2551000 89131 959.08 3.76 2021 4000000 33703.99 3221 8.05
20. Master plan Trivandrum 2012 989099 21586 4 0.55 2031 1032292 21586 101.64 0.98
21. Master Plan Aizwal NA NA NA NA NA 2030 820000 15280 244 298
22.  Chandigarh Master Plan 2011 1054686 11400.00  1838.26 1743 2031 1600000  11400.00 315291 19.71

Source: Urban Green Guidelines, 2014, TCPO, MoHUA
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Statement-11

State/UTs wise details of Forest Cover in 2001 and 2017

(Area in square kilometer)

State/UTs

State of Forest Report India State of Forest
(SFR)-2001 Report (ISFR)-2017

Total Forest Cover Total Forest Cover

1 2 3
Andhra Pradesh 43,195* 28,147
Arunachal Pradesh 69,760 66,964
Assam 25,290 28,105
Bihar 5,375 7,299
Chhattisgarh 57,730 55,547
Delhi 125 19241
Goa 1565 2229
Gujarat 12913 14,757
Haryana 1135 1588
Himachal Pradesh 12907 15,100
Jammu and Kashmir ** 19886 23241
Jharkhand 22531 23,553
Karnataka 33296 37,550
Kerala 13417 20,321
Madhya Pradesh 75282 77414
Mabharashtra 45040 50,682
Manipur 17889 17,346
Meghalaya 16535 17,146
Mizoram 16397 18,186
Nagaland 13980 12,489
Odisha 49044 51,345
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1 2 3
Punjab 1628 1837
Rajasthan 14542 16,572
Sikkim 3164 3344
Tamil Nadu 20992 26,281
Telangana 0 20,419
Tripura 8869 7726
Uttar Pradesh 10778 14,679
Uttarakhand 23354 24,295
West Bengal 10392 16,847
Andaman and Nicobar Islands 6621 6742
Chandigarh 13 21.56
Dadra and Nagar Haveli 217 207
Daman and Diu 6 2049
Lakshadweep 12 27.10
Puducherry 18 53.67
GranD TotaL 653898 7,08,273

* Includes data of Telangana.

** Includes Jammu and Kashmir area outside LoC that is under illegal occupation of Pakistan and
China.

Execution of Polavaram Irrigation Project

*165. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of JAL
SHAKTI be pleased to state:

(a) whether it is a fact that Government is reimbursing the cost incurred in execu-
tion of Polavaram Irrigation Project (PIP) to the State of Andhra Pradesh on the basis of
2013-14 price level;

(b) if so, the reasons therefor;

(¢) whether any demand had been made by Andhra Pradesh Government to reim-

burse the cost incurred in execution of PIP on the basis of 2017-18 price level;
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(d) if so, the details thereof; and
(e) the details of action, if any, taken by Government in this regard?

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and
(b) As per Ministry of Finance letter No: 1(2)/PF-1/2014(Pt) dated: 30.09.2016, Central Gov-
ernment is to provide 100% of the remaining cost of irrigation component only of the
Polavaram Irrigation Project (PIP) for the period starting from 01.04.2014 to the extent of the

cost of the irrigation component on that date.

(c) to (e) State Government send request for reimbursement of expenditure on PIP
from time to time. However, it has not specifically requested to reimburse the expenditure

made on project on the basis of 2017-18 price level.

Till now, Central Assistance (CA) 0of36764.16 cr has been released from time to time as
per eligible proposals recommended by Polavaram Project Authority and Central Water
Commission since 01.04.2014. For further release of funds, Ministry of Finance vide its
letter No. 14(10)/PF-11/2016 dated 26.07.2018 and later vide letter No. F.No. 10 (14)/PF-1I/
2016 dated 06.05.2019 has requested for submission of - (i) Audited Statement of Expendi-
ture incurred by the State on the project till 31.03.2014, & (ii) Revised Cost Estimates (RCE)
of the project at 2013-14 Price Level (PL).

As reported by the State Govt, of Andhra Pradesh, Principal Accountant General
(PAG) office, Hyderabad has completed the audit of¥3777.44 crore out of total expenditure
of I5135.87 crore (now tentatively indicated as I5175.25 crore as per ongoing audit) in-
curred up to 31.3.2014. Ministry vide its letter dated 18.06.2019 has again requested the
State to submit audited statement of expenditure for the full amount. Further release of fund

is dependent upon the compliance by the State Government.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Challenges before CIL to ramp up production
1574. SHRIA. K. SELVARALJ: Will the Minister of COAL be pleased to state:

(a) whether itis a fact that land acquisition environmental and forestry clearances,
law and order situation and Resettlement and Rehabilitation (R&R) issues are major chal-

lenges to ramp up production by Coal India Limited (CIL);

(b) if'so, the details thereof;
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(¢) whether it is also a fact that Coal India Limited is also beset with evacuation

issues; and
(d) if so, the details thercof?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) and (b) Coal India Limited
(CIL) has apprised to achieve 880 MT production by 2023-24 subject to major enabling
conditions/constraints such as physical possessions of land, timely grant of forestry clear-
ances, law and order situation in command areas of Bharat Coking Coal Limited, Central
Coalfields Limited and Mahanadi Coalfields Limited and Rehabilitation and Resettlement

issues across all subsidiaries of CIL.

(c) and (d) Major coal reserves of CIL are in Greenfield areas where CIL is usually the
sole stakeholder. These areas are bereft of any evacuation infrastructure. Hence, in order to
establish an effective outlet of the coal produced, CIL has collaborated with the Indian
Railways and its subsidiaries to undertake construction of railway lines in the State of
Jharkhand, Odisha and Chhattisgarh.

Allotment of coal blocks to Edlapur and Godhna TPS
1575. SHRIK.C. RAMAMURTHY: Will the Minister of COAL be pleased to state:

(a) steps taken by Ministry to allot coal blocks to Edlapur and Godhna Thermal

Power Stations (TPSs) in Karnataka;

(b) whether Ministry is aware that due to non-availability of linkages, the Ministry

of Environment, Forest and Climate Change is not giving the necessary clearance;

(c) details of constraints that the Ministry is facing to allot Ghogarpalli and dip side
of Ghogarpalli coal block situated in Odisha; and

(d) by when the Ministry would expedite the issue and facilitate coal linkages to

above power plants?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) At present no coal block
has been allocated to Edlapur and Godhna Thermal Power Stations (TPSs) in Karnataka
under provisions of the Mines and Minerals (Development and Regulation) Act, 1957

[MMDR Act] and Rules made thereunder.

(b) to (d) The Government have decided to allocate Ghogarpalli and Dipside of
Ghogarpalli coal blocks, situated in Odisha, to a subsidiary of Coal India Limited i.e. West-
ern Coalfields Limited, for making it more than 100 MT companies under the MMDR Act.



Written Answers to [8 July, 2019] Unstarred Questions 87

Presently coal linkages to Power Plants are made under the provisions of SHAKTI Policy
and under this policy, coal linkage to Government PSUs are made on nomination basis on
the recommendation of Ministry of Power. The request of coal linkage to Edlapur and

Godhna TPS shall be processed after receipt of recommendations from Ministry of Power.

Subsidiaries of CIL
1576. SHRIA K. SELVARAJ: Will the Minister of COAL be pleased to state:

(a) whetheritis a fact that Coal India Limited (CIL) is chasing a target of 660 million

tonne stipulated in MoU;

(b) whether it is also a fact that many subsidiaries of CIL have taken measures to

keep production during the monsoon months on an even level;

(¢) whether it is also a fact that CIL is facing problem in some of its subsidiary

companies; and
(d) if'so, the details thercof?
THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) Yes, Sir.

(b) Yes, Sir. Subsidiaries of Coal India Limited (CIL) have taken following initiatives

for ensuring desired production on an even level during the monsoon months:

*  Major monsoon activities such as preparation of sump of adequate capacity,
cutting of garland drain around the periphery of mine to prevent inrush of water
from outside mine boundary, cleaning of internal drains and approach road to

pump/sumps.

. Installation of pumps of desired capacity, where essential in Opencast (OC) mines
pumps have been installed over pontoons for smooth operation of pumps, laying

of pipeline range, maintenance of Over Head (O/H) line and electrical appliances.

*  Major civil works/activities such as Haul road & Coal Transportation road repairing,
Laying of Hume pipes as per requirement, cleaning of sidings and weighbridges

on a regular basis during monsoon.

»  Establishment of Control rooms at company HQ, as well as in all areas and units

to function round the clock to deal with any eventuality arising during monsoon.
*  Ensuring 100% availability of Road and Rail Weight Bridges.

(c¢) and (d) Some subsidiary companies of CIL are facing problems which include

Land acquisition, Physical possession of land, Rehabilitation 8b Resettlement (R&R),
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Encroachers, Forestry Clearance, Environmental Clearance, Evacuation and logistics

constraints, Law and Order problem etc.

Shortage in production of coal
1577. SHRI SANJAY SINGH: Will the Minister of COAL be pleased to state:

(a) whether itis a fact that the production of coal in financial Year 2018-19 has been
recorded at 606.89 MT which is around 3MT short of its planned production target of 610
MT;

(b) if so, the reasons therefor;

(¢) whether it is also a fact that the production was 92MT in the first quarter of
financial year 2019-20 as well as production was negative in the months of April and May;

and

(d) if so, action plan of Ministry to achieve the envisaged production target of
660MT in financial year 2019-20?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) Coal India Limited (CIL)
produced 606.89 Million Tonne (MT) (Provisional) against the target of 610 MT in financial
year 2018-19 which is short by around 3 MT of the production target of 610 MT.

(b) The major reasons for short fall in production of CIL are Land acquisition,.
Physical possession of land, Rehabilitation and Resettlement (R&R) issues, Encroachers,
Forestry Clearance, Environmental Clearance, Evacuation and logistics constraints, Law

8b Order problems etc.

(¢) CILproduced 91.88 MT of coal during the month April - May 2019 compared to

91.98 MT in the corresponding period of previous year showing a negative growth of 0.1%

(d) The Ministry of Coal has fixed the target of coal production at 660 MT by CIL
for 2019-20. To achieve this target, the focus of the Government is on pursuing with State
Government for assistance in land acquisition and law and order issues and coordinated

efforts with Railways for movement of coal.
In addition CIL has taken the following steps to increase domestic coal production:

*  CIL and its subsidiaries are going for higher capacity mega mines (Capacities >
10 MTY) with high mechanization.

* CIL has already introduced state of the art technology to improve its work
efficiency. High capacity Heavy Earth Moving Machinery (HEMMs) like 42 cum
Shovel with 240 T Rear Dumper have been introduced for this purpose.
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»  Surface Miners have been introduced in opencast mines in a big way to improve
operational efficiency 8b to cater environmental needs by CIL. During 18-19, in
CIL, around 50% of the opencast coal production was through Surface miners and

is likely to further increase in subsequent years.
Production of coal in NLC
1578. SHRIA. VIJAYAKUMAR: Will the Minister of COAL be pleased to state :

(a) whether Government is aware that production of coal in Neyveli Lignite

Corporation (NLC) has decreased in recent years;
(b) if so, the coal production during last three years;

(¢) whether Government has conducted any study to safeguard the coal miners

after recent deaths in Tripura; and
(d) if'so, the details thercof?

THE MINISTER OF COAL (SHRIPRALHAD JOSHI): (a) and (b) Coal production has
not commenced from the allotted coal blocks of NLC India Limited and its subsidiaries.
However, the details of the lignite production from NLC India Limited during the last three

years is given below:

Year 2018-19 2017-18 2016-17

Lignite Production (in lakh tonne) 242.49 251.53 276.17

(c¢) and (d) Ministry of Coal has not received any such report regarding recent deaths

of coal miners in Tripura. Therefore, no study has been conducted by the Ministry.
Corruption cases in SECL

11579. SHRI RAM VICHAR NETAM: Will the Minister of COAL be pleased to

state:

(a) whether the serious cases of corruption and irregularity in various projects of

South Eastern Coalfield Limited (SECL) have come to the notice of Government;
(b) if'so, the details thereof;

(¢) whether any investigation of these cases has been conducted by Government;

and

FOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof and the details of action taken against those found

guilty?

THE MINISTER OF COAL (SHRIPRALHAD JOSHI): (a) to (d) The details of number
of vigilance cases investigated by vigilance of SECL, number of officials involved and

outcome of the investigation during the last five years are as under:-

Year Regular No. of Outcome of Investigation
Departmental officials
Action (RDA) involved
initiated

Minor Major  Recor- Displea-
penalty penalty dable/ sure

imposed imposed  Non- issued

recor-
dable
warning

issued
2014-15 26 107 33 38 12 o
2015-16 17 4 05 24 03 (1]
2016-17 (1Y 30 o 11 o 00
2017-18 12 38 12 13 06 01
2018-19 10 34 (1) 03 03 00

Transportation of coal
1580. DR. R. LAKSHMANAN: Will the Minister of COAL be pleased to state:

(a) whether Government has taken any measures which are conducive to environ-

ment while transporting coal from the mining sites to Thermal Power Plants;
(b) if so, the details thereof:

(¢) whether Government has studied/observed the best practices that are being

followed internationally in transportation of coal;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) to (¢) Ministry of
Environment, Forest and Climate Change (MoEF&CC) vide notification dated 02.01.2014
has specified norms for use of coal with ash content not exceeding 34% for certain
distances (beyond 500 km with effect from 05.06.2016) and sensitive locations such as
urban area, ecologically sensitive area or critically polluted industrial area irrespective of its
distances from pithead. In addition to the above, it is mandatory to obtain Consent under

Air (Prevention & Control of Pollution) Act, 1981 from the concerned state Pollution Board.

Ministry of Power in a meeting on 25.01.2018 stressed upon and decided the use of
captive mode of transport for movement of coal like elevated closed belt conveyors for
Power plants within 20 kilometers from pithead, Merry-Go-Round (MGR) for plants located
within 40 Kms from pithead and the option of MGR based on financial viability for power
plants upto 100 Kms.

Delay in coal projects

1581. SHRIMATTI AMBIKA SONI:
DR.T. SUBBARAMIREDDY:

Will the Minister of COAL be pleased to state :

(a) whether Government has reviewed coal projects costing more than ¥500 crore

and capacity more than 3 million tonnes;
(b) if so, the details thereof;
(c) the reasons identified for delay in the projects; and

(d) whether the problems have been resolved to expedite those delayed projects

and if so, the details thereof?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) and (b) Ministry of Coal
reviews coal projects costing more than ¥ 500 crores or of capacity 3 MTY and above
through Quarterly Project Review Meeting chaired by Secretary (Coal) in respect of projects
of Coal India Limited (CIL), Singareni Coal Company Limited (SCCL) and NLC India Limited
(NLCIL). The last review meeting was held on 21.06.2019 wherein 57 such projects were

reviewed.

(¢) Main reasons identified for the delay of projects are:

(1) Physical possession of tenancy land due to issues like land records and

non-cooperation from land owners.
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(2) Delay in grant of Forest Clearance and handing over of forest land.
(3) Law and Order issues at site hampering preliminary work.

(d) Theissues of project implementation are taken up with the concerned Adminis-
trative Ministry and State Government to resolve them. As a result of such measures,
following projects (costing more than ¥ 500 crore and capacity more than 3 million tonnes)

were completed during 2018-19.
1. Konar OCP (3.5 MTY), Central Coalfields Limited.
2. Nigahi OCP (5.0 MTY), Northern Coalfields Limited.
Quality of ammunitions supplied to ordnance factories

T1582. SHRI LAL SINH VADODIA: Will the Minister of DEFENCE be pleased to

state:

(a) whether it is a fact that ammunitions with inferior quality are being supplied

from Government Ordnance Factory Board;
(b) if so, whether Government has taken any step so far in this direction; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) No Sir. Ammunition are manufactured and supplied, by Ordnance Factory Board
(OFB) which duly meet the specified technical requirements including drawings, specifica-

tions and various performance/functional tests.
(b) and (c) Do not arise in view of reply at (a) above.
Shortfall of commissioned officers in armed forces
1583. DR. D.P. VATS: Will the Minister of DEFENCE be pleased to state:
(a) the total shortfall of Commissioned Officers in Armed Forces;

(b) the selection rate of various categories of candidates reporting to Service

Selection Boards (SSBs);

(c) the actual percentage of candidates joining the training academies after being

recommended by SSBs; and

(d) measures being taken by Government to meet the shortfall of officers?

TOriginal notice of the question was received in Hindi.
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THEMINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) to (d) The information is being collected and will be laid on the Table of the

House.

Clearance for a bridge in Kanchipuram, Tamil Nadu

1584. DR. V. MAITREYAN: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that a bridge across Adyar connecting Tharapakkam and
Anakaputhur villages in Kanchipuram district in Tamil Nadu is awaiting clearance over a

linear stretch of 0.24 acre of land owned by Indian Air Force, Tambaram since 2011; and
(b) whether Government will give early clearance for the bridge in public interest?

THEMINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) and (b) Government of Tamil Nadu had sought land measuring 0.2471 acres in
Anakaputhur contained within a pocket of 0.80 acres of Defence land for construction of
left over portion of the elevated bridge across Adyar river. Aln principleE approval has been
accorded to hand over the entire pocket of 0.80 acres of Defence land to the State Govern-

ment.

Crash of Indian Air Force flights

1585. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of DEFENCE be pleased

to state:

(a) whether Government has taken a serious note of continuous crashes of nearly

ten flights during the last six months, if so, the details thereof;
(b) the reasons for the failures of these air force flights; and

(¢) whether Government has noticed any human errors, apart from technical snags

in these flights?

THE MINISTER OF STATE IN THEMINISTRY OF DEFENCE (SHRI SHRIPAD YESSO

NAIK): (a) Yes, Sir. The details of aircraft crashes during the last six months are as follows:

Date Types of aircraft crashed
1 2
28.01.2019 Jaguar
12.02.2019 MiG-27 UPG

19.02.2019 HAWK Mk-132
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1 2

08.03.2019 MiG-21 BISON
31.03.2019 MiG-27 UPG
03.06.2019 AN-32

(b) and (c) Every aircraft accident/incident is thoroughly investigated by a Court of
Inquiry to ascertain the cause of accident and the recommendations of the completed Court
of Inquiry are implemented.

Facilities provided to the Indian soldiers

+1586. SHRIMATI KANTAKARDAM: Will the Minister of DEFENCE be pleased to

state:

(a) the details of facilities being provided to Indian soldiers according to their
eligibility;

(b) whether Government has received any complaint regarding failure in providing
facilities to soldiers as per their eligibility;

(c) if so, the details thereof in the current year and during last three years;

(d) the details of action taken against the erring personnel in this case, during the

said period; and

(e) the details of the arrangements made by Government to monitor such

complaints of soldiers?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) Indian soldiers are provided various facilities as per the terms and conditions of
Service. These facilities include accommodation, ration, messing, sports and adventure,
recreation, CSD, medical, LTC, library, schooling, postal etc.

(b) No, Sir.

(c) and (d) Do not arise.

(e) A wellestablished grievances redressal mechanism exists in the armed forces to

dispose of such complaints in a time bound manner as and when received.

TOriginal notice of the question was received in Hindi.
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Non-deployment of upgraded AN-32 aircrafts
in the North-East

1587. DR. SANJAY SINH: Will the Minister of DEFENCE be pleased to state:

(a) whetheritis a fact that out of the total fleet of over 100 AN-32 aircrafts, IAF has
only 46 upgraded AN-32 aircrafts;

(b) whether it is also a fact that none of the 46 upgraded AN-32 aircrafts were
deployed in the North-East by the IAF; and

(c) if'so, reasons for not deploying upgraded AN-32 aircrafts in the North-East by
the IAF?

THEMINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) to (c) There are 53 upgraded AN-32 aircraft in the fleet. Aircraft distribution and

deployment is as per existing operational requirements across the country.
AN-32-aircraft crash

1588. SHRIK.R. ARJUNAN:
SHRIMATI VIJILASATHYANANTH:

Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that the probe ordered into the cause of the crash of AN-32

aircraft found no survivors in it;
(b) if so, the details thereof;

(c) whetheritis also a fact that Government had informed the families of the victims

of the said crash; and
(d) if'so, the details thereof?

THEMINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) and (b) There were no survivors in the crash. A Court of Inquiry has been

ordered to probe into the cause of the crash.

(c) and (d) The families of the victims were initially informed that the aircraft was
missing. They were also informed about the rescue efforts undertaken. Once the wreckage
was located and it was confirmed that there were no survivors, the same was then informed
to the families of the victims, A team of officers is in regular touch with the affected

families.
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Defence production corridor in Bundelkhand
1589. DR. ASHOK BAJPALI: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that to develop Bundelkhand Region, Prime Minister had

made an announcement for a defence production corridor in Bundelkhand of Uttar Pradesh;

(b) if so, the details of progress made so far in setting up of defence production

units; and
(c) theestimated time required to complete the defence production corridor project?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) to (c) HonEble Finance Minister in his budget speech (2018-19) had announced
setting up of two Defence Industrial Corridors in the Country. Subsequently, HonEble Prime
Minister, during the inaugural address of Investors Summit 2018, had announced that one
of these Defence Industrial Corridors will be set up in Uttar Pradesh. Subsequently, six
nodes have been identified for Uttar Pradesh Defence Corridor viz. Agra, Aligarh, Chitrakoot,
Jhansi, Kanpur and Lucknow. Six consultation meetings of stakeholders were organized

across various nodes of Uttar Pradesh.

During the Aligarh meet held on 11th August, 2018, investment of over ¥3700 crore

were announced for Uttar Pradesh Corridor.

In addition, Indo-Russian Rifles Private Limited (IRRPL), a joint Venture Company
with Ordnance Factory Board (India), JSC Rosonbornexport and JSC concern Kalashnikov
(Russia) was dedicated to the nation in Amethi district of Uttar Pradesh by the HonEble
Prime Minister in March, 2019. This JV envisages production of Rifle AK-203 and its modi-
fications in India of at least 7.50 lakh Rifles.

Further, Government has also appointed a consultant who has been working on

Detailed Project Report for Defence Corridor.

Scholarship to children of defence personnel

1590. SHRIMATI SAROJINI HEMBRAM: Will the Minister of DEFENCE be pleased

to state:

(a) the total increase made in the scholarship amount given to the children of

defence personnel from the National Defence Fund;

(b) whether Government is planning to take any such welfare initiatives for De-

fence personnel and for their families; and
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(c) if'so, the details thereof?

THEMINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) The total budgetary increase made in the current Academic Year (AY 2019-20)
from the last Academic Year (AY 2018-19) under the Prime Ministerk Scholarship Scheme
(PMSS) is ¥4.125 crore for the children of Defence Personnel from the National Defence
Fund on account of increase in the rate of scholarship from ¥ 2000/- pm to ¥ 2500/- pm for
boys and ¥ 2250/- pm to ¥ 3000/- pm for girls w.e.f AY 2019-20.

The total budgetary provision detail is as follows:

SI. No. Academic Year (AY) Budgetary Provision No of Children of
in Rs (crore) Defence ESM
1 2 3 4
@) 2018-19 14.025 5500
(ii) 2019-20 18.150 5500
(iii) Increase (ii-i) 4.125

(b) Presently there is no such proposal under consideration.
(¢) The question does not arise.

Price ceiling on purchase of four wheelers from CSD
1591. DR. SANJAY SINH: Will the Minister of DEFENCE be pleased to state:

(a) details of procedure for purchase of four wheelers from Canteen Stores Depart-

ment (CSD) by defence personnel;

(b) whether Government has put a price ceiling on the purchase of four wheeler
vehicles that can be bought from the CSD;

(c) if so, the reasons therefor;

(d) whether Government has also put a cap of engine capacity for the purchase of

four wheelers from CSD by defence personnels; and
(e) if'so, the details thereof?

THEMINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) The buyer submits filled-in Indent form to nominated Unit Run Canteen (URC)
along with necessary documents. URC submits the documents to dependent CSD Depot
and gets Local Supply Order (LSO) from CSD. Buyer collects LSO from URC and gets car

from the dealer against the same LSO.
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(b) to (e) Army Headquarters has put certain restrictions regarding price and engine
capacity due to quantum jump in car sales. Officers and JCOs/other ranks are entitled for

car upto 2500 cc and 1400 cc, respectively.
Testing of unmanned scramjet demonstration aircraft
1592. SHRI MOHD. ALTI KHAN: Will the Minister of DEFENCE be pleased to state:

(a) whether Government has tested the unmanned scramjet demonstration aircraft

recently;
(b) if so, the details thereof; and

(¢) whether this hypersonic technology demonstrator is manufactured with indig-

enous technology?

THE MINISTER OF DEFENCE (SHRI RAJNATH SINGH): (a) to () Yes, Sir. On 12
June, 2019 DRDO launched a Technology demonstration vehicle to prove a number of
critical technologies for futuristic missions. The vehicle is designed indigenously. The

requisite data has been collected.
Violations of the ceasefire on the Indo-Pak border

1593. DR.AMEE YAJNIK:
DR.L.HANUMANTHAIAH:

Will the Minister of DEFENCE be pleased to state:

(a) whether the number of violations of the ceasefire on the Indo-Pak border is

increasing, if so, the details thereof;
(b) the number of violations reported during the last year and this year, year-wise;
(c) the steps taken by Government to stop ceasefire violations;
(d) whether any discussions had been held with Pakistan in this regard; and
(e) if so, the details thereof and the response of Pakistan thereon?

THE MINISTER OF DEFENCE (SHRI RAJNATH SINGH): (a) and (b) Yes, Sir. The

details are given below:

Year No. of ceasefire violations

2018 1629
2019 (till June) 1299
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(c) to (e) Appropriate retaliation to the ceasefire violations, as required has been
carried out by Indian Army. Also all violations of ceasefire and infiltrations are taken up
with Pakistan authorities at the appropriate level through the established mechanism of
hotlines, flag meetings. Directorate Generals of Military Operations talks as well as diplo-

matic channels between the two countries.
Revision of OROP scheme

1594. DR. T. SUBBARAMIREDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of DEFENCE be pleased to state:

(a) whether Ministry has constituted a Committee to work out the modalities and

methodology for revision of One Rank One Pension (OROP) scheme;
(b) if'so, the details thereof;

(¢) whether upward revision of pension is envisaged due to increase in pensions

under the Seventh Central Pay Commission;

(d) whether representations were received from some veteran pensioners for effec-
tive equalisation under OROP, despite increase in pension due to Seventh Pay Commis-

sion; and
(e) if'so, the response of Government?

THEMINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) to (c) A Committee has been constituted on 14.06.2019 under the Chairmanship
of Controller General of Defence Accounts (CGDA) to work out the modalities and
methodology of implementation of next revision of pension under One Rank One Pension

(OROP). The composition of the Committee is as under:-

@1 CGDA : Chairperson
(i) Joint Secretary (ESW) : Member
(i) Addl FA, Defence (Fin.) : Member
(iv) Representative of three Services : Member
(v) Addl CGDA : Member
(vi) PCDA (P), Allahabad : Member

(vii) Joint CGDA (Pension) : Member and Convener
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(d) and (e) Yes, Sir. A Committee has been constituted as above.
Deployment of AN-32 aircraft in the North-East

1595. SHRIRAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be pleased

to state:

(a) whether Government is aware that many AN-32 aircraft in action in the North-

East are not upgraded;

(b) the number of AN-32 aircrafts that required upgrade in advanced avionics,

navigation and communication equipment;

(c) timeline by which the upgrade of Indian Air ForceEs AN-32 aircrafts will be

complete; and

(d) whether Government will stop use of non-upgraded AN-32 aircrafts in the North-

East?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) to (d) 41 number of aircraft in the AN-32 fleet of IAF require upgradation in
advanced avionics, navigation and communication equipment. The upgradation programme
of AN-32 is under progress, which is planned to be completed by 2024-25. AN-32 aircraft is
the workhorse of the Indian Air Force transport fleet and is used to sustain army troops in
far flung areas of North-East. All AN-32 aircraft presently have useful residual life and are
fully air worthy.

Shortage of medicines at ECHS polyclinics

1596. SHRIRAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be pleased

to state:

(a) whether Government is aware of acute shortage of medicines at ECHS (Ex-

Servicemen Contributory Health Scheme) polyclinics especially in remote areas;

(b) steps taken for digital monitoring of the procurement, stocking and disburse-

ment of medicines under ECHS and the details thereof;

(¢) whether Government is considering to frame a policy, pursuant to which ECHS
members would be allowed to buy non-available medicines from the local market on reim-

bursement basis; and

(d) if not, the reasons thercof?
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THEMINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) Yes, Sir.

(b) Procurement, stocking and disbursement of medicines is carried out by DGAFMS
through requisite fund allotted by Central Organisation, ECHS. AFMS hospitals are oper-
ating medical store inventory management software, through which digital monitoring of
the procurement, stocking and disbursement of medicines, including ECHS is being carried
out. In addition, ,,Dhanvantri%o Software with Medical Stores (Expendable) Inventory Man-
agement Module with Business Intelligence (BI) and Business Analytics (BA) Tools, has
been installed in 10 AFMS hospitals till date.

The same is being rolled out to other hospitals. It is capable of managing the inven-

tory expendable medical stores, for both serving and ECHS clientele of the Hospitals.

The disbursement to ECHS beneficiaries is carried out through Polyclinics. The Poly-

clinics have a local/digital inventory management system for the clinic.

(c) and (d) Government has already issued order on 30.01.2019 allowing ECHS mem-

bers to buy not-available medicines from local market on reimbursement basis.
Export of missiles

F1597. SHRI LAL SINH VADODIA: Will the Minister of DEFENCE be pleased to

state:

(a) whether it is a fact that Government is seriously contemplating export of mis-

siles;
(b) if so, whether Government has taken any steps in this regard so far; and
(c) if'so, the details thereof and if not, the reasons therefor?

THEMINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) to (¢) The desired information is sensitive in nature and its disclosure is not in

the interest of National Security.
Shortage of staff in ordnance factories
1598. SHRIAMAR SINGH: Will the Minister of DEFENCE be pleased to state:

(a) whetheritis a fact that ordnance factories across the country are grappling with

an acute shortage of staff and most of the vacancies are in technical field;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details of vacancies in each factories; and

(c) the specific reasons for not filling up of those vacancies and by when these are

likely to be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) No, Sir. However, there is a gap between operational and existing strength
resulting in a operational vacancy of 27,763 against operational strength of 1, 10,000. Out of

these 27, 763 vacancy, about 87.5% are technical in nature.

(b) and (¢) Occurrence of vacancies and their filling up is a continuous and on-going
process. Vacancies are filled up from time to time on need basis as per the required proce-
dure/rules. The OFB has recently concluded the recruitment of 2668 Industrial Employees,
188 Group-B officers and 12 Group-A officers. Further, the OFB has sanctioned the recruit-
ment of 378 Non-Industrial employees and 692 Group-B officers.

Cases of AN-32 crash
1599. SHRIAMAR SINGH: Will the Minister of DEFENCE be pleased to state:

(a) whether itis fact that IAF has recently lost its fifth Russian origin AN-32 mili-
tary transport Aircraft launched in 1984 after taking off for Jorhat in Assam, if so, the details

thereof;

(b) whether it is a fact that these aircrafts have been involved in more than fifteen

incidents since 1986, if so, the details thereof; and

(¢) whether Government has taken any action to replace those aircrafts and if so,

the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) and (b) Yes, Sir. One AN-32 transport aircraft of Indian Air Force crashed on
03.06.2019 near Mechuka in Arunachal Pradesh after take-off from Jorhat in Assam. There

have been 15 AN-32 aircraft accidents (16 aircraft lost) since inception.

(¢) AN-32aircraft is the workhorse of the Indian Air Force transport fleet. A major-
ity part of the AN-32 fleet has been upgraded with better avionics and airframe reinforce-
ment. The remaining aircraft are planned to be upgraded in a phased manner. There is no
plan to phase out AN-32 aircraft presently as they have useful residual life and are fully

airworthy.
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Soldiers sacrificed on Indo-Pak border and Kashmir

1600. DR. KANWAR DEEP SINGH: Will the Minister of DEFENCE be pleased to

state:

(a) the details of the soldiers who sacrificed their lives in the repeated terrorist

attacks on India-Pakistan border and Kashmir during the past three years; and
(b) the action taken by Government in this context?

THEMINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO
NAIK): (a) The details of Army fatal casualties during counter terrorist operations in the

state of Jammu and Kashmir, are as under:

Year No. of soldiers
who sacrificed
their lives

2016 49
2017 31
2018 29

(b) All the forward posts are adequately strengthened to withstand terrorist at-
tacks. Continuous improvements, including the usage of modern technology, in the de-
fences are made to make them more robust and resilient. The Army also carries out in depth
analysis of the terrorist incidents and security breaches that are identified with various

incidents.

Green Climate Fund

1601. DR. AMEE YAJNIK: Will the Minister of ENVIRONMENT, FOREST AND CLI-
MATE CHANGE be pleased to state:

(a) the details of IndiaEs contribution/participation in the UNFCCCEs (United Na-
tional Framework Convention on Climate Change) Green Climate Fund, introduced to tackle

climate change;

(b) whether Government has any proposal to introduce a Climate Change Fund

within India as well for implementing climate strategies; and

(c) if'so, the details thereof and if not, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Ministry of Environment, Forest
and Climate Change is the Nationally Designated Authority for Green Climate Fund. The
United Nations Framework Convention on Climate Change and the Paris Agreement
mandate developed countries to provide financial support to developing countries for

mitigation and adaptation.

(b) and (c) IndiaEs action on climate change is guided by the National Action Plan on
Climate Change, which is operationalized through eight missions each having its own
budget and action plan Hence, a separate fund for climate action has not been found to be

necessary.
Comprehensive Environmental Pollution Index

1602. DR. BANDA PRAKASH: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether the Ministry has revamped the Comprehensive Environmental Pollu-

tion Index (CEPI) criteria;
(b) if so, number of States which have been categorized as critically polluted;
(c) details of steps taken by Ministry for these States; and

(d) details of action plan formulated by Ministry for States depending on the new

criteria they fall in?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FORESTAND
CLIMATE CHANGE (SHRIBABUL SUPRIYO): (a) Central Pollution Control Board (CPCB),
during 2009-10, formulated the criteria for Comprehensive Environmental Pollution Index
(CEPI). Subsequently, CPCB has revised CEPI concept in concurrence with Ministry of
Environment, Forest and Climate Change (MoEF&CC) in 2016, which is formulated by
eliminating the subjective factors but retaining the monitorable factors, in order to ensure
greater transparency and objectivity in evaluating the environmental quality scenario in

the industrial clusters.

(b) to (d) CPCB has carried out a study in around 100 Polluted Industrial Areas (PIAs)
in various States/UTs for evaluation of CEPI scores as per the revised concept-2016 during
2018. Thereafter, based on the additional information provided by the concerned SPCBs,

the CEPI scores for the respective PIAs has been evaluated.
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CPCB has prepared a protocol for implementation of action plan by the concerned
States/UTs in their respective Critically Polluted Areas (CPAs)/Severely Polluted Areas
(SPAs) as per revised CEPI concept to improve the environmental quality within the norms.
Protocol requires implementation of action plan in time bound manner, review of progress
of implementation of action plan by CPCB and MoEF&CC, extra precaution during consid-
eration of projects in such areas, environmental quality monitoring in all the CPAs, instal-
lation of continuous ambient air quality monitoring stations, installation of continuous
water quality monitoring stations, application of revised CEPI version and action plan and

monitoring.
Pending infrastructure projects in tribal areas

1603. SHRI D. KUPENDRA REDDY: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that number of development/infrastructure projects, which
were taken up in areas where tribal rights are involved, are stalled now due to pending

clearances as the developers are not caring for tribal rights;
(b) if so, the details thereof and the reasons therefor;

(¢) whether Government has taken any measures to streamline the rules/regula-
tions/guidelines so that the tribals are not affected and also the development/infrastruc-

ture projects are not stalled; and
(d) if'so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) No Sir, no such report has been
received. As per the norms provided in Forest (Conservation) Act, 1980 and Scheduled
Tribe and Other Traditional Forest Dwellers (Recognition Forest Rights) Act, 2006 (FRA,
2006), for approval of diversion of any forest land for non-forestry purpose including
development/infrastructure projects, compliance under FRA, 2006 is ensured following
due procedure, to safeguardexisting rights of the Tribals and Other Forest Dwellers in the

concerned forest land.

(¢) and (d) Government of India from time to time has promulgated rules under con-
cerned Acts to rationalize the legal provisions and has also issued guidelines and clarifica-
tions to safeguard the rights of the Tribals. A summary of such measures is given in the

Statement.
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Statement

Measures taken to safeguard the rights of tribals

The Scheduled Tribes (STs) have been the most marginalized, isolated and deprived

population. To protect and safeguarding the land rights of STs and to address the

issue of Land Acquisition and displacement of tribals, following Constitutional

and legal provisions have been put in place:

L

iv.

The Scheduled Tribes and Other Traditional Forest Dwellers (Recognition
of Forest Rights) Act, 2006 (FRA in short), in section 4 (5) states that save
as otherwise provided, no member of a forest dwelling Scheduled Tribes or
Other Traditional Forest Dweller shall be evicted or removed from the Forest
Land under his occupation till the recognition and verification procedure is

complete.

Section 3 (2) of FRA states that Notwithstanding anything contained in the
Forest (Conservation) Act, 1980, the Central Government shall provide for
diversion of forest land upto one hectare for the thirteen facilities managed
by the Government which involve felling of trees not exceeding, seventy-
five trees per hectare. The clearance of such developmental projects shall
be subject to the condition that the same is recommended by the Gram
Sabha. This provision ensure development of basic facilities for the forest

dwellers.

Under Section 5 of FRA, Gram Sabha is, inter alia, empowered to ensure
that the decisions taken in Gram Sabha to regulate access to community
forest resources and stop any activity which adversely affects the wild

animals, forest and the biodiversity are complied with.

Government has enacted the ARight to Fair Compensation and Transparency
in - Land Acquisition, Rehabilitation and Resettlement Act, 2013E (RFCTLARR
Act, 2013 in short). The purpose of the said Act is to ensure, in consultation
with institutions of local self-Government and Gram Sabhas established
under the Constitution, a humane, participative, informed and transparent
process for land acquisition with the least disturbance to the owners of the
land and the other affected families and provide just and fair compensation
to the affected families whose land has been acquired or proposed to be

acquired.



Written Answers to [8 July, 2019] Unstarred Questions 107

V)

(vi)

(vii)

(viii)

Under Section 48 of RFCTLARR Act, 2013, a National Level Monitoring
Committee for Rehabilitation and Resettlement has been constituted in the
DoLR vide DoLREs Order No. 26011/04/2007-LRD dated 2nd March, 2015 for
the purpose of reviewing and monitoring the implementation of rehabilitation
and resettlement schemes and plans related to land acquisition under the
RFCTLARR, 2013 and National Rehabilitation and Resettlement Policy, 2007.

By way of safeguards against displacement special provisions have been
made for Scheduled Castes and Scheduled Tribes under Sections 41 and 42
of the RFCTLARR Act, 2013 which protect their interests. As per Section
41 (1), As far as possible, no acquisition of land shall be made in the
Scheduled Areas. As per Section 41 (2) Where such acquisition does take
place it shall be done only as a demonstrable last resort. As per Section 41
(3) In case of acquisition or alienation of any land in Scheduled Areas, the
prior consent of the concerned Gram Sabha or the Panchayats or the
autonomous District Councils, at the appropriate level in Scheduled Areas
under the Fifth Schedule to the Constitution, as the case may be, shall be
obtained., in all cases of land acquisition in such areas, including acquisition
in case of urgency, before issue of a notification under this Act, or any other
Central Act or a State Act for the time being in force. The RFCTLARR Act,

2013 also lays down procedure and manner of rehabilitation and resettlement.

The Panchayats (Extension to Scheduled Areas) Act, 1996, also provides
that the Gram Sabha or the Panchayats at the appropriate level shall be
consulted before making the acquisition of land in the Scheduled Areas or
development projects and before resettling or rehabilitating persons affected
by such projects in the Scheduled Areas; the actual planning and
implementation of the projects in the Scheduled Areas shall be coordinated

at the State Level.

Constitutional provisions under Schedule - V also provide for safeguards
against displacement of tribal population because of land acquisitions etc.
the Governor of the State which has scheduled Areas is empowered to
prohibit or restrict transfer of land from tribals and regulate the allotment of
land to members of the Scheduled Tribes in such cases. Land being a State
subject, various provisions of rehabilitation and resettlement as per the

RFCTLARR Act, 2013 are implemented by the concerned State Governments.



108  Written Answers to [RAJYA SABHA] Unstarred Questions

. ,,The Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
Act, 1989%0 has been introduced to prevent the commission of offences of
atrocities against members of the Scheduled Castes and the Scheduled
Tribes, to provide for the trial of such offences and for the relief of
rehabilitation of the victims of such offences and for matters connected
therewith or incidental thereto. Wrongfully dispossessing members of
Scheduled Castes or Scheduled Tribes from their land or premises or
interfering with the enjoyment of their rights, including forest rights, over
any land or premises or water or irrigation facilities or destroying the crops
or taking away the produce therefrom amount to offence of atrocities and

are subject to punishment under the said Act.

B.  Apart from the above, a 3 judges bench of Supreme Court in Odisha Mining
Corporation Vs. Ministry of Environment and Forest & Ors. vide W.P.(C) 180 of
2011, held that forest approval cannot be granted for a developmental project
without the informed consent of the Gram Sabhas, given after proper consideration
in a duty convened Gram Sabha and passed by resolution. The Court stated that
the Gram Sabha is also free to consider all the community, individual as well as

cultural and religious claim.

C.  The Ministry of Environment, Forests and Climate Change has also issued
guidelines under Forest (Conservation) Act, 1980 in which it has laid down
necessary conditions for diversion of forest land for non-forestry purpose in

respect of compliance of Forest rights Act, 2006.
Sewage treatment plants

T1604. SHRINARAYAN RANE: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether the sewage from over 550 cities is being drained into the rivers;
(b) if so, the details thereof; and

(c) details of the sewage treatment plants constructed, so far, in order to prevent

the flow of sewage into rivers, place-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRIBABUL SUPRIYO): (a) to (c) Pollution load in rivers has been

increasing over the years due to rapid urbanization and industrialization. Rivers in the

TOriginal notice of the question was received in Hindi.
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country are mainly polluted due to discharge of untreated and partially treated sewage from
cities/towns and industrial effluents. Non-point sources of pollution like agricultural run-
off, open defecation, runoff from solid waste dump sites, etc. also contribute to pollution of
rivers. Central Pollution Control Board (CPCB) in association with the State Pollution Con-
trol Boards monitors the water quality of rivers across the country through a network of
monitoring stations under the National Water Quality Monitoring Programme. As per the
report published by CPCB in September 2018, 351 polluted river stretches have been iden-
tified on 323 rivers based on Bio-chemical Oxygen Demand (BOD) levels, a key indicator of

organic pollution.

As per another report published by CPCB in March, 2015, the sewage generation
from urban areas in the country is estimated at 61,948 million litres per day (mld), against
which the available sewage treatment capacity is only 23,277 mld (37% of the sewage
generation). The State-wise details of sewage generation from urban areas and correspond-

ing sewage treatment capacity available are given in the Statement.

The Ministry has been supplementing the efforts of the State Governments in abate-
ment of pollution in identified stretches of various rivers under the Centrally Sponsored
Scheme of National River Conservation Plan (NRCP) on cost sharing basis between the
Central and State Governments for taking up various pollution abatement works relating to
interception and diversion of raw sewage, construction of sewerage systems, setting up of
sewage treatment plants, low cost sanitation, river front/bathing ghat development, etc.
Implementation of NRCP works has led to reduction in pollution load draining into rivers as
well as improving the environmental and sanitation conditions in the towns in which the

programme have been implemented.

NRCP {excluding Ganga and its tributaries, which are handled by Ministry of Water
Resources, River Development and Ganga Rejuvenation (MoWR, RD&GR) from 01/08/
2014 onwards} has covered polluted stretches of 34 rivers in 77 towns spread over 16
States in the country at a sanctioned cost of I 5870.54 crore. A total sewage treatment
capacity 0f2522.03 mld (million litres per day) has been created under the NRCP. Out of this,
a sewage treatment capacity of 360 mld has been created during last 5 years (i.e. 2014 to
2019). Prior to this a treatment capacity of 1235 mld was created during the period from
2009-2014 when the pollution abatement works for Ganga and its tributaries was covered
under NRCP with MoEF&CC.

Apart from creation of sewage treatment capacities, Ministry has also provided facili-

ties for use of treated sewage for industrial and agriculture purposes under NRCP wherever
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feasible e.g. utilization of 135 mid treated sewage from Chennai city to Industrial complex.
Recently Ministry under NRCP has sanctioned a project for abatement of pollution of river
Tapi in Surat district wherein 275 mld of treated sewage has been targeted for use of
agriculture and industrial purposes. In addition similar best practices and models has been

adopted by States like Nagpur in Maharashtra and Bhilwada in Rajasthan.

State Governments, apart from their own budgetary allocation, are also accessing
financial assistance for creation of sewerage infrastructure, including Sewage Treatment
Plants (STPs), in various cities/towns under Atal Mission for Rejuvenation and Urban
Transformation (AMRUT) and Smart Cities Mission of Ministry of Housing and Urban
Affairs as well as Namami Gange programme of Ministry of Water Resources, River
Development and Ganga Rejuvenation (MoWR, RD&GR).

Statement

State-wise details of sewage generation in urban areas and treatment

capacity available

S1. No. State/Union Territory Sewage Installed ~ Number of
Generationin ~ Treatment STPs

urban areas Capacity (mld)

1 2 3 4 5
1. Andaman and Nicobar Islands 2 - -
2. Andhra Pradesh 2871 24727 12
3. Arunachal Pradesh 50 - -
4. Assam 703 021 1
5. Bihar 1879 124.55 6
6. Chandigarh 164 3145 5
7. Chhattisgarh 951 - -
8. Dadra and Nagar Haveli 26 - -
9. Daman and Diu 29 - -
10. Goa 145 74.58 7
11. Gujarat 4119 3062.92 51
12. Haryana 1413 852.7 41
13. Himachal Pradesh 110 114.72 66
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1 2 3 4 5

14. Jammu and Kashmir 547 264.74 19
15. Jharkhand 1270 117.24 15
16. Karnataka 3777 1304.16 57
17. Kerala 2552 152.97 10
18. Lakshadweep 8 - -
19. Madhya Pradesh 3214 482.23 17
20. Mabharashtra 8143 5160.36 76
21. Manipur 132 - -
22. Meghalaya 95 1 1
23. Mizoram 0 10 1
24, Nagaland 92 - -
25. Delhi 4155 2693.7 35
26. Odisha 1121 385.54 13
27. Puducherry 136 68.5 6
28. Punjab 1664 124545 &
29. Rajasthan 2736 865.92 63
30. Sikkim 24 31.88 11
31 Tamil Nadu 5599 1799.72 73
32. Telangana 1671 685.8 18
33. Tripura 154 0.05 1
34. Uttar Pradesh 7124 2646.84 73
35. Uttarakhand 495 1529 24
36. West Bengal 4667 4169 2

TotaL 61948 23277 816

Discovery of new plant and animal species

1605. SHRI MAJEED MEMON: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that 596 new plant and animal species were discovered in

India last year;
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(b) if so, the details of the newly identified plant and animal species with their

region of discoveries; and

(c) the steps taken by Government to infuse funds to Botanical Survey of India
(BSI) and the Zoological Survey of India (ZSI)?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FORESTAND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) Yes Sir. 224 plants and 372 animal spe-

cies have been discovered as new to science from various regions of our country.

(b) The number of newly identified plant and animal species with their region of
discoveries is given in the Statement-I and II respectively (See below). The names of these
newly discovered plant and animal species are available online on the website of Botanical
Survey of India and Zoological Survey of India and also in publications titled Plant

Discoveries 2018 and Animal Discoveries 2018 released on World Environment Day 2019.

(¢) Ministry of Environment, Forest and Climate Change allocates budget to
Botanical Survey of India (BSI) and the Zoological Survey of India (ZSI) every year as per
requirements. The budgetary allocation for BSI has increased from ¥ 81.60 crores in
2018-19t0% 86.00 crores in 2019-20. Similarly the budgetary allocation for ZSI has increased
from% 72.50 crores in 2018-19 to ¥ 82.00 crores in 2019-20.

Apart from this, BSI and ZSI are receiving funds from Department of Science and

Technology (DST), Department of Bio-Technology (DBT) etc. through projects.
Statement-1

Details of newly identified plant species with their region of discoveries

S1. No. Name of the Region Number of new

species discovered

1 2 3

1. Andaman and Nicobar Islands
Andhra Pradesh

Arunachal Pradesh
Chhattisgarh

Goa

ST

—_

Guyjarat
Himachal Pradesh

B S A o R O

W 3 N
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1 2 3
8. Indian Ocean 1
0. Jammu and Kashmir 4
10. Jharkhand 3
11. Karnataka 7
12. Kerala 43
13. Madhya Pradesh 5
14. Maharashtra 10
15. Manipur 3
16. Meghalaya 6
17. Mizoram 11
18. Nagaland 3
19. Odisha 1
20. Punjab 1
21. Rajasthan 5
22. Sikkim 15
23. Tamil Nadu 15
24. Telangana 6
25. Uttar Pradesh 7
26. Uttarakhand 13
27. West Bengal 5
TotaL 224
Statement-11

Details of newly identified animal species with their region of discoveries

S1. No. State Number of new
species discovered

1 2 3

1. Andaman and Nicobar Islands 14
2. Andhra Pradesh 3
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1 2 3
3. Arunachal Pradesh 16
4. Assam 11
5. Bihar 2
6. Chhattisgarh 7
7. Goa 9
8. Gujarat 3
9. Himachal Pradesh 10
10. Jammu and Kashmir 7
11 Jharkhand 1
12. Karnataka 39
13. Kerala 60
14. Madhya Pradesh 3
15. Maharashtra 26
16. Manipur 5
17. Meghalaya 19
18. Mizoram 7
19. Nagaland 3
20. Odisha 5
21. Puducherry 1
22. Punjab 10
23. Rajasthan 4
24. Sikkim 9
25. Tamil Nadu 26
26. Telangana 3
27. Tripura 1
28 Uttar Pradesh 12
29. Uttarakhand 18
30. West Bengal 38
ToraL 372
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Effect of air pollution on children

1606. DR. K. V.. RAMACHANDRA RAO: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that air pollution is killing a significant percent-

age of children before they are turning five year of age in the country;
(b) if so, the details thereof; and
(¢) whether Government is taking any steps to curtail the air pollution?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Various Organizations/
Institutes, from time to time, have been publishing estimates of mortality/ morbidity attrib-
utable to environmental pollution based on models, simulations and extrapolations. Air
pollution is one of the triggering factors for respiratory ailments and associated diseases;
however, there are no conclusive data available in the country to establish direct correla-
tion of death/ disease exclusively due to air pollution. Health effects of air pollution are
synergistic manifestation of factors which include food habits, occupational habits, socio-

economic status, medical history, immunity, heredity, etc., of the individuals.

(¢) The Central Government has taken a number of regulatory measures for preven-

tion, control and abatement of air pollution in the country, like:
Action Plans for Improvement of Air Quality in Delhi NCR:

(1) Graded Response Action Plan (GRAP) was notified on January 12, 2017, for
prevention, control and abatement of air pollution in Delhi and NCR. It identifies
graded measures and implementing agencies for response to four Air Quality Index
(AQI) categories, namely, Moderate to Poor, Very Poor, Severe and Severe + or

Emergency.

(i) The Central Government has notified a Comprehensive Action Plan (CAP) in 2018
identifying timelines and implementing agencies for actions identified for prevention,

control and mitigation of air pollution in Delhi and NCR.
Action Plans for Improvement of Air Quality of Other Cities:

(1) Ministry of Environment, Forest and Climate Change has launched National Clean
Air Programme (NCAP) in January 2019 to tackle the problem of air pollution in
a comprehensive manner with targets to achieve 20 to 30 % reduction in PM,  and

PM,, concentrations by 2024. This is keeping 2017 as the base year for the
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comparison of concentration. The overall objective is to augment and evolve
effective ambient air quality monitoring network across the country besides ensuring
comprehensive management plan for prevention, control and abatement of air

pollution and enhancing public awareness and capacity building measures.

102 non-attainment cities have been identified based on ambient air quality data
for the period 2011 -2015 and WHO report 2014/2018. A total of 86 city specific

action plans have been approved for ground implementation.

Monitoring

Setting up of monitoring network for assessment of ambient air quality. Central
Presently, ambient air quality is being monitored at 779 locations covering 339
cities in 29 states and 6 Union Territories across the country under National Air
Quality Monitoring Programme (NAMP). Further, real time monitoring is taking

place at 170 locations in 102 cities in 18 States/UTs.
Notification of National Ambient Air Quality Standards.
Launch of National Air Quality Index.

Implementation of Air Quality Early Warning System for Delhi in October, 2018 in
association with Ministry of Earth Sciences (MoES).

Transport

Leapfrogging from BS-1V to BS-VI fuel standards since 1st April, 2018 in NCT of
Delhi and from by 1st April, 2020 in the rest of the country.

Introduction of cleaner / alternate fuels like gaseous fuel (CNG, LPG, etc.), ethanol

blending.

Promotion of public transport and improvements in roads and building of more

bridges to ease congestion on roads.

Operationalisation of Eastern Peripheral Expressway and Western Peripheral

Expressway to divert non-destined traffic from Delhi.
Streamlining the issuance of Pollution Under Control Certificate.

Environment Protection Charges (EPC) have been imposed on diesel vehicles with

engine capacity of 2000cc and above in Delhi NCR.
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Industry

Badarpur thermal power plant has been closed from 15th October, 2018.
Notification of stricter emission norms for power plants.
All brick kilns have been shifted to zig-zag technology in Delhi and NCR.

Installation of on-line continuous (24x7) monitoring devices all red category
industries in Delhi and NCR.

Revision of emission standards for industrial sectors from time to time.

Ban on pet coke and furnace oil - monitoring of use of pet coke in Lime Kilns/
Cement Kilns and Calcium Carbide Industry in Delhi and NCR States.

Biomass and Solid Waste

Dust

A new Central Sector Scheme on APromotion of Agricultural Mechanization for in-
situ management of Crop Residue in the States of Punjab, Haryana, Uttar Pradesh
and NCT of DelhiE for the period from 2018-19 and 2019-20 has been launched.

Banning of burning of biomass/garbage.

3 Waste-to-Energy (W-t-E) plants are currently operational in Delhi with a total
capacity of 5100 Tonnes Per Day (TPD).

Notifications of 6 waste management rules covering solid waste, plastic waste,

e-waste, bio-medical waste, C&D waste and hazardous wastes issued in 2016.

Notifications regarding dust mitigation measures for construction and demolition

activities.

Number of mechanized road sweeping machines has been increased significantly

and presently 60 machines are deployed for cleaning of roads in Delhi.

Public Outreach

Ministry of Environment, Forest and Climate Change and Uttar Pradesh, Punjab,
Haryana, Rajasthan and Delhi Governments launched Clean Air for Delhi Campaign
from 10th - 23rd Feb 2018 and to check air polluting activities pre and post Diwali,
a special campaign called ,,Clean Air Campaign%o during November 01, 2018 to
November 10, 2018.
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e Ministry is promoting peoples participation and awareness building among citizens
for environmental conservation through Green Goods Deeds that focus on
promotion of cycling, saving water and electricity, growing trees, proper
maintenance of vehicles, following of lane discipline and reducing congestion on

roads by car pooling etc.

¢ Development of mechanism for redressal of public complaints regarding air pollution
issues in Delhi and NCR (through ASameer AppE, AEmailsE
(aircomplaints.cpch@gov.in) and ASocial Media NetworksE (Facebook and Twitter),

ete.
Technology deficiency in SMEs

1607. SHRI B.K. HARIPRASAD: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that SMEs are lacking in the latest technologies to generate

efficient and high quality production and compete in the global market; and
(b) if so, the details thereof?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRINITIN
JAIRAM GADKARI): (a) and (b) Lack of access to latest technologies affects SME capa-
bility to compete in the global market. In order to support SMEs in accessing latest tech-
nologies, the Ministry of Micro, Small and Medium Enterprises (MSME) implements a
scheme named Credit Linked Capital Subsidy and Technology Up-gradation Scheme (CLCS-
TUS). One of the components under the schemes is Credit Linked Capital Subsidy (CLCS)
under which capital subsidy up to I 15 Lac is provided to Micro and Small Enterprises
(MSES) for accessing modern technology. Other measures aimed at enhancing competi-

tiveness are as follows :

*  Building awareness of Intellectual Property Rights (IPR).

e Undertaking digital empowerment initiatives.

. Supporting entreprencurial and managerial development through Incubators.
e Providing design expertise to manufacturing enterprises.

e Adopting lean manufacturing practices.

*  Enabling ZED Certification.
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Conservation of Asiatic Lions

1608. SHRI PARIMAL NATHWANI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) the steps being taken by the Forest Department for conservation of Asiatic
Lions;

(b) budget allocated and released by Government for conservation of the Asiatic

Lions vis-a-vis Tigers and Elephants in the last three years; and

(¢) whether Government mulls opening up the modern and world class diagnostic

facilities for the Lions and Elephants?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The steps being taken by the Forest

Department, Government of Gujarat for conservation of Asiatic Lions are as follows:

i.  The State Government of Gujarat has taken legal, administrative and financial
provisions for protection of Asiatic Lion in Gir, Gujarat. The legal provision
includes declaring additional lion habitat area as Sanctuary/ National Park. The
financial provisions are for strengthening, protection and surveillance,
infrastructure, transport/ communication, health infrastructure, and man animal

conflict reduction measures.

ii.  The State Forest Department has also declared Pania, Mitiyala and Girnar sanctuary,
bringing additional area of 236.73 km of Lion habitat, under Wildlife (Protection),
Act, 1972.

iii. The Government of Gujarat has allocated ¥ 231.00 crore over a period of 5 years
for long term Lion conservation, with main focus on reducing Man-Animal conflict.
It comprises of new rescue centre, rescue teams, Rapid response team,
strengthening of existing protection and surveillance infrastructure, transport/

communication infrastructures etc.

iv.  State Forest Department has introduced 3 years package of wildlife health care and

veterinary support team, including manpower and equipment.

v.  Veterinary hospitals are equipped with fully Automatic Biochemistry Analyzer,
Himotology Analyzer, Sonography machines, Digital X-ray machines, Leminar
Airflow Machine, Bacteriological Incubator, Oxymeter, Autoclave, Stereo

Microscope and Compound Microscope etc.
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vi. Awareness programmes conducted for active co-operation of local people and

appointment of AVanya Prani MitraE (Wildlife Friend) in villages around Gir area.

vii. Monthly Monitoring Committee has been constituted which is headed by Inspector
General of Police, Junagarh Range, having officers of Police and Forest Department
as members to keep vigil on suspicious movements, exchange of information and

monitoring of Wildlife offences in the area.
viii. Wireless Network in and around Gir area for fast communication.

ix.  Checking Nakas on entry points for keeping track of movements of vehicles and

people.

The Government of India provides funds to the States/ UTs Governments under the
Centrally Sponsored Scheme- Integrated Development of Wildlife Habitat (CSS-IDWH) for

conservation of species and their habitats including Asiatic Lion, Tigers, Elephants etc.

The details of funds released from the CSS-DWH for the conservation of Asiatic

Lions during the last three years are as follows:

SI. No. Year Funds allocated Funds released

(amountin¥ Lakh)  (amountin ¥ Lakh)

L. 2016-17 100.09 100.09
2. 2017-18 233.69 233.69
3. 2018-19 1983.40 1983.40

The details of funds allocated and released from CSS- Project Elephant for the

conservation of Elephants during the last three years are as follows:

SI. No. Year Funds allocated Funds released

(amountin¥ Lakh)  (amountin ¥ Lakh)

L. 2016-17 2000.00 2120.29
2. 2017-18 2750.00 2490.15
3. 2018-19 3000.00 2976.44

The details of funds allocated and released from CSS- Project Tiger for the

conservation of Tigers during the last three years are as follows:
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SI. No. Year Funds allocated Funds released

(amountin¥ Lakh)  (amountin ¥ Lakh)

L. 2016-17 36500.00 3422476
2. 2017-18 34500.00 34500.00
3. 2018-19 35000.00 3234429

(¢) The Government of India along with Government of Gujarat has launched a
project titled ,,Asiatic Lion Conservation Project%o with a total budget of ¥ 97.85 crores and
being implemented by Gujarat Forest Department. Scientific management, specially
focusing on Veterinary care is a part of the project and would be done with involvement of

multi-sectoral agencies. Salient features of these are broadly as follows:

i Veterinary care: Developing a Rescue centre, Tranquilizer gun, Ambulances,
Veterinary care facilities and Medicines, Disease profiling, Vaccination of livestock

along with control of domestic dogs and cats.

ii. ~ Conduction of regular scientific research to assess the prevalence of important
pathogens/diseases (Rabies, Canine-distemper virus, Canine parvovirus, Feline
immunodeficiency virus, Feline leukemia virus and Protozoan diseases like
Trypanosomosis, Babesiosis), if any, among free-ranging lions, co-predators and

associated domestic dogs and cats at Greater Gir Region.
There are no plans for opening up modern diagnostic facilities for Elephants.
Deaths of fishes in rivers

1609. SHRIT. RATHINAVEL: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that pollution control boards across the country enquired

about the dead fishes in rivers;
(b) if so, the details thereof;

(c) whether it is also a fact that the cause of deaths of fishes was the release of

untreated sewage which resulted in the depletion of oxygen levels in the river; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (d) Central Pollution Control
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Board(CPCB) has informed that some complaints referring to killing of fishes come to the
notice of CPCB for which specific investigations were conducted by its team of experts.
During its investigation it was found that the death of fishes occurred due to reduced
Dissolved Oxygen, discharge of molasses and low amount of pesticide used by miscreants

for fish catching.

It is the responsibility of State Governments/concerned local bodies to ensure proper
treatment and disposal of sewage generated so that the untreated sewage is not
discharged in rivers and other water bodies, thereby polluting them. This Ministry has
been supplementing the efforts of the State Governments in abatement of pollution in
identified stretches of various rivers under the National River Conservation Plan (NRCP),

on cost sharing basis between the Central and State Governments.

To ensure proper treatment of municipal wastewater before discharge into the rivers,
CPCB has issued directions under Section 18 1(b) of the Water (Prevention and Control of
Pollution) Act, 1974 to all the State Pollution Control Boards (SPCBs)/Pollution Control
Committees (PCCs) in the country for setting up of STPs in their respective States. CPCB
also issued directions in October, 2015 to municipal authorities of 184 towns
(66 metropolitan cities and State capitals + towns along river Ganga) under Section 5 of the
Environment (Protection) Act, 1986 to ensure proper treatment and disposal of sewage

generated for abatement of pollution of rivers.

Further, to control discharge of industrial effluents, CPCB and respective SPCBs/
PCCs monitor industries with respect to effluent discharge standards and take action for
non-compliance under the Water (Prevention and Control of Pollution) Act, 1974 and the
Environment (Protection) Act, 1986. To improve the monitoring of compliance, directions
have been issued by CPCB to specific industries to install online 24x7 effluent monitoring
systems. Steps have also been taken by CPCB to promote low waste concept in grossly

water polluting industries, particularly those located on the river banks.
Statistical data of forestry sector

1610. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether statistical data relating to forestry sector is not available;
(b) if so, details thereof and the reasons therefor;

(¢) whether there is any proposal to create a database to have an updated

knowledge of forestry wealth;
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(d) if'so, the details thereof;

(e) whether there is shortage of timber products, medicinal plants, paper, gum,

rubber, raw material and fruits due to shrinking forests in the country;
(f)  if so, the details thereof and the reasons therefor;
(g) the steps taken to overcome this problem; and

(h) the details of revenue earned from forests during the last three years and the

current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRIBABUL SUPRIYO): (a) to (d) Forest Survey of India, Dehradun,
a subordinate organization under the Ministry has been carrying out the assessment of
forest cover of the country biennially since 1987 and the findings are published in India
State of Forest Report (ISFR). In addition, Forest Survey of India conducts inventory of
forests within and outside forests using data from 17000 sample plots spread over the
entire country to generate State and national level estimates of growing stock, forest
carbon and bamboo. These statistics are published in ISFR. As per the latest report i.e.
ISFR- 2017, the total forest and tree cover in the country is 8,02,088 square kilometers
(forest cover 7,08,273 square kilometer, tree cover 93815 square kilometer) which is 24.39%
of the geographical area of the country. There is an increase of 8,021 square kilometer
(forest cover 6,778 square kilometer, tree cover 1,243 square kilometer) of total forest and
tree cover compared to that of ISFR-2015. There is no proposal to create another database

on forestry wealth of the country.

(e) AsperAsia Pacific Forestry Sector Outlook Study-II conducted by Ministry of
Environment, Forest and Climate Change, there was a shortage of 59 million cubic meter of
wood in 2015 which is predicted to further increase to 61.3 million cubic meter in 2020. No
study has been conducted by this Ministry to assess shortage of medicinal plants, paper,

gum. rubber, raw material and fruits from forests.

(f) and (g) Various schemes are being implemented by Central and State Governments
to increase the supply of timber, medicinal plants, paper, gum, rubber, raw material and fruits
from forests. These include Centrally Sponsored Schemes such as National Afforestation
Programme (NAP) and Green India Mission (GIM) being implemented by Ministry of
Environment, Forest and Climate Change. GIM is one of the eight Missions outlined under
the National Action Plan on Climate Change. GIM activities were started in the Financial
Year 2015-16. NAP is for afforestation and eco-restoration of degraded forests and

adjoining areas through peopleEs participation.
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Afforestation activities are also taken up under various programmes/funding sources
such as Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Pradhan Mantri Krishi Sinchayee Yojana (PMKSY') and Compensatory Afforestation Fund.

(h) The details of revenue earned by State Forest Department from forest for the

year 2014-15t02016-17 are given in the Statement.
Statement

Details of revenue earned by State/UT Forest Department
from 2014-15 to 2016-17

(R in crore)
State/UT 2014-15 2015-16 2016-17
1 2 3 4

Andhra Pradesh 437.00 473.65 NA
Arunachal Pradesh NA NA NA
Assam 42.86 56.93 140.06
Bihar NA NA NA
Chhattisgarh 399.00 410.23 231
(upto Oct

2016)

Goa NA NA NA
Gujarat 46.70 130.36 153.08
Haryana 39.11 5229 56.27
Himachal Pradesh 11.57 3447 18.50
Jammu and Kashmir NA NA NA
Karnataka 174.11 170.00 265.00
Kerala 300.40 290.21 NA
Madhya Pradesh 1073.94 699.85 NA
Maharashtra 211.99 22720 175.19
Manipur NA NA NA

Meghalaya 68.55 72.08 79.30
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1 2 3 4
Mizoram 520 3.10 2.82
Nagaland 891 5.74 831
Punjab 19.44 NA NA
Rajasthan 51.28 131.81 111.00
Sikkim 934 1247 NA
Tamil Nadu NA NA NA
Telangana 82.08 108.21 NA
Tripura 9.83 11.86 11.01
Uttar Pradesh 41292 629.40 NA
Uttarakhand 349.06 358.50 32221
West Bengal 135.69 80.74 12622
Andaman and Nicobar Islands 20.80 2520 26.12
Dadra and Nagar Haveli NA NA NA
Puducherry NA NA NA

Eco-sensitive areas in Western Ghats

1611. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of
ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government is finding it difficult to bring on board various States for

carmarking Eco-Sensitive Areas (ESA)in Western Ghats;
(b) if'so, details thereof;

(¢) whether Government has made any fresh attempt to bring consensus among

various States to declare certain areas asEco-Sensitive Areas (ESA) in Western Ghats;
(d) if'so, details thereof; and
(e) ifnot, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRIBABUL SUPRIYO): (a) and (b) The draft Notification to declare
Ecologically Sensitive Areas (ESA) of the Western Ghats has been republished thrice.The
Ministry of Environment, Forest and Climate Change (MoEF&CC) had issued first draft
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Notification on 10.02.2014 vide S.O. 733 (E). Thereafter, the draft Notification has been
re-published on 04.09.2015 vide S.0O. 2435 (E); on 27.02.2017 vide S.O. 667 (E) and on
03.10.2018 vide S.0. 5135 (E)

(c) to (e) The Government has been consistently making all efforts to bring the six
States, namely Goa, Gujarat, Karnataka, Kerala, Maharashtra and Tamil Nadu on board.In
order to follow a coherent and consistent approach in Notifying the ESA of Western Ghats,
this Ministry hasinteracted with all the States of the Western Ghats region at various levels
on 15th January 2016; 9th to 11th February 2016; 11th August, 2016 and 11th April 2018.
After publishing the latest draft Notification on 03.10.2018, fresh meeting has been held on
15th February, 2019.

Critically endangered species

1612. SHRI DHIRAJ PRASAD SAHU: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether, Government has identified critically endangered species for taking up

focused programme of conservation and if so, the details thereof;

(b) whether the Botanical Survey of India (BSI) and Zoological Survey of India
(ZS]) have conducted any survey/census to find out the number of important species of

flora and fauna in the country; and
(¢) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FORESTAND
CLIMATE CHANGE (SHRIBABUL SUPRIYO): (a) Presently the Ministry has identified 21
critically endangered species for the focused conservation programme under the
component of ,,Recovery programmes for saving critically endangered species and
habitatsE in the ongoing Centrally Sponsored Scheme of ADevelopment of Wildlife

HabitatsE. The list of 21 critically endangered species is given in the Statement (See below).

(b)and (c) As per information received, the Botanical Survey of India (BSI) has
conducted the following projects to find out the population status of Orchids of India since

2013 in the Eastern Himalayan and Western Ghats of the country.
(i) An assessment of Orchid diversity of Central Western Ghats: Goa
(i) Red listing of orchids of Arunachal Pradesh as per IUCN criteria

(i) Red listing of orchids of eastern Himalayas as per IUCN criteria.
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Zoological Survey of India (ZSI) has conducted status survey of endangered

species. The findings of the survey have been published by ZSI. This is available in digital

form at <faunaofindia.nic.in>

Statement

List of 21 critically endangered species covered under ‘Recovery programmes for

10.

11

12.

13.

14.

15.

16.

17.

18.

19.

20.

saving critically endangered species and habitats’
Snow Leopard and the high-altitude Himalayas
Bustard (including Floricans) and Grasslands
Dolphin and River Systems
Hangul and alpine grasslands
Nilgiri Tahr, ridge forests and sho la-grassland ecosystems in the Western Ghats
Marine turtles
Dugongs and coral reefs & mangroves
Edible-nest Swiftlet and forests of the Andaman archipelago
Asian Wild Buffalo and grasslands and riverine forests of central and north India
Nicobar megapode and the littoral forests of the Nicobar Islands
Manipur Brow-antlered deer and floating water bodies and grasslands
Vultures
Malabar civet and low elevation moist forests in the west coast of peninsular India
The great one-horned or Indian rhinoceros and terai grasslands
Asiatic Lion
Swamp deer
JerdonFs Courser
Red Panda
Northern River Terrapin

Clouded Leopard
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21. Arabian Sea Humpback Whale.

Ozone pollution

1613. SHRIMATI SAROJINI HEMBRAM: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that the ozone pollution has increased in Delhi-NCR this

summer compared to last year;
(b) if so, whether any survey/study or analysis have been made in this regard; and

(c) ifso, the details thereof and the steps taken in this regards keeping in view the

seriousness of this issue?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRIBABUL SUPRIYO): (a) and (b)The monitoring data of ozone in
Delhi-NCR is regularly displayed on Central Pollution Control Board (CPCB) website on
real time basis. The analysis of AQI reveals that during last three years (2016-2018), ozone
was reported as prominent pollutant for 95 days in Delhi and 11, 48, 8 and 49 days in
Faridabad, Gurugram, Ghaziabad and Noida respectively. Data is given in the Statement
(See below).

(¢) Ozone is a secondary pollutant which is formed through atmospheric reactions
and responsible factors are high temperature and emissions of oxides of nitrogen (NOx)
and Volatile Organic Compounds (VOCs). Major sources for NOx include vehicles, power
plants and burning of fuel/waste. VOCs are emitted from vehicles, petrol pumps, use of
solvents and burning of waste. The Government has taken several measures to control

NOx and VOCs emissions which include the following:

. Leapfrogging from BS-1V to BS-VI fuel standards since 1st April, 2018 in NCT of
Delhi and from by 1st April, 2020 in the rest of the country which will reduce NOx

emissions of heavy duty diesel vehicles by 88.5% in comparison to BS-IV vehicles.
*  Installation of vapour recovery systems in petrol pumps.

*  Introduction of cleaner / alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol

blending.

e Promotion of public transport and improvements in roads and building of more

bridges to ease congestion on roads.
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*  Operationalisation of Eastern Peripheral Expressway and Western Peripheral
Expressway to divert non-destined traffic from Delhi which results in smooth

traffic flow and reduces emissions.
*  Streamlining the issuance of Pollution Under Control Certificate.
*  Banning of burning of biomass and garbage.

. 3 Waste-to-Energy (W-t-E) plants are currently operational in Delhi with a total
capacity of 5100 Tonnes Per Day(TPD).

»  Notifications of 6 waste management rules covering solid waste, plastic waste,

e-waste, bio-medical waste, C&D waste and hazardous wastes issued in 2016.
*  Notification of stricter emission norms for power plants.
*  Closure of Badarpur thermal power plant in Delhi.
Statement
Ambient Air Quality Data

Air Quality Index Status of Ozone in Delhi-NCR

Year-wise Total number of days with ozone

reported as prominent pollutant

City  Prominent Parameter 2016 2017 2018 2019
(Till 31st
May)
Delhi Ozone 36 14 45 23
Faridabad Ozone 3 0 8 55
Gurugram Ozone 43 0 5 6
Ghaziabad Ozone , 0 8 3
Noida Ozone s 33 16 0

Plantation of trees

1614. SHRI RAM KUMAR KASHYAP: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government has taken a resolve on World Environment Day to plant a

large number of trees in the country;
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(b) ifso, the details of the scheme formulated in this regard by Government;
(c) the total number of trees proposed to be planted in the years 2019 and 2020;

(d) whether Government proposes to plant medicinal and fruit bearing trees at

various locations in the country; and

(e) whether suitable sites for tree plantation have been identified and if so, details

thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FORESTAND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) The World Environment
Day(WED) was celebrated this year with the theme of ,,Air Pollution%o, to promote clean air.
On this WED 2019 seedlings were planted and an advertisement was also released
encouraging all to plant a tree. Ministry of Environment, Forest and Climate Change has
decided to make plantation a peopleFs movement through various programmes which will
promote school nursery, urban forestry, planting trees on vacant lands, bunds on farm land
etc. Tree Plantation/Afforestation activities are also taken up cross-sectorally by various
Departments, NGOs, Civil Society, Corporate bodies etc. under various Central and State
Plan/Non Plan Schemes.State/Union Territory Governments also take up tree plantation
activities on special occasions and celebrations including World Environment Day, Van

Mabhotsav etc. involving local people and various agencies.

(c) Afforestation/Tree plantation targets in the country in respect of Area Covered
under Public and Forest Lands and number of Seedlings Planted under Twenty Point
Programme (TPP) is fixed by Ministry of Environment, Forest and Climate Change (MoEF
and CC) annually for States/UTs. The target of plantation for the year 2019-20 is 1.87 million

ha. and the details of State/UT wise targets are given in the Statement (See below).

(d) The Ministry has issued guidelines for including bamboo and medicinal plants
in afforestation activities on degraded forest land and contiguous areas. Advisories have
also been issued to State /UT Governments to plant local and indigenous species during
plantations. The National Afforestation Programme (NAP) of MoEF&CC has the provision
for inclusion of medicinal plants under various plantation models. Apart from NAP the
National Mission for a Green India (GIM) of MoEF&CC also permits plantation of mixed

indigenous species by the implementing states.

Besides, as per the information received from National Medicinal Plant Board (NMPB),
Ministry of AYUSH, NMPB presently, is implementing a ,,Central Sector Scheme on

Conservation, Development and Sustainable Management of Medicinal Plants%o through-
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out the country under which support is provided for in-situ lex-situ conservation and
resource augmentation of various species of medicinal plants. In addition, NMPB, Ministry
of AYUSH is also implementing a Centrally Sponsored Scheme of National AYUSH Mission
(NAM) under which there is a component on ,,Medicinal Plants%o which primarily aims at

supporting cultivation of medicinal plants on farmers land.

(e) Tree Plantation/Afforestation activities being a multi-departmental effort
involving various agencies and local people, are done in the sites identified by the

implementing agency/ people involved and/or as per scheme specific norms.
Statement

State/UT wise targets of afforestation fixed under Twenty
Point Programme for the year 2019-20

SI. No. Name of State/UT Target-2019-20

Area of Number of
Plantation (Ha.) Seedlings (in lakhs)

1 2 3 4

1. Andhra Pradesh 233800 1519.70
2. Arunachal Pradesh 35 023
3. Assam 50 033
4. Bihar 23600 15340
5. Chhattisgarh 94700 615.55
6. Goa 30 020
7. Gujarat 182100 1183.65
8. Haryana 26800 174.20
O. Himachal Pradesh 11250 73.13
10. Jammu and Kashmir 10830 7040
11. Jharkhand 24050 15633
12. Karnataka 70720 459.68
13. Kerala 18240 11856

14. Madhya Pradesh 59000 383.50
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1 2 3 4
15. Mabharashtra 49600 32240
16. Manipur 7900 51.35
17. Meghalaya 3260 21.19
18. Mizoram 4440 28.86
19. Nagaland 1270 8.26
20. Odisha 350000 2275.00
21. Punjab 5590 36.34
22. Rajasthan 66580 43277
23, Sikkim 1860 12.09
24. Tamil Nadu 43290 281.39
25. Telangana 426900 2774.85
26. Tripura 4130 26.85
27. Uttarakhand 21080 137.02
28. Uttar Pradesh 113490 737.69
29. West Bengal 9370 6091
30. Andaman and Nicobar Islands 1150 748
31 Chandigarh 190 1.24
32. Dadra and Nagar Haveli 240 1.56
33. Daman Diu 10 0.07
34. Delhi 1540 10.01
3s. Lakshadweep 10 0.07
36. Puducherry 140 091
ToraL 1867245 12137.09

National Regulator for environment

t1615. SHRIMATI KANTA KARDAM: Will the Minister of ENVIRONMENT,

FOREST AND CLIMATE CHANGE be pleased to state:

TOriginal notice of the question was received in Hindi.
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(a) whether Government proposes to appoint a National Regulator and open its
offices across the country for assessment of projects, implementation of environment

standards for approval and to impose a penalty on polluters in the countiy;
(b) if so, the details thereof; and
(c) Dby when it is likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (¢) No Sir. The Government has
opined that the existing system of appraising projects for environmental clearance may be
continued. Alongside, several measures to improve transparency, efficiency and enhance

ease of doing business are also being taken.

Rehabilitation of families displaced due to
Kharak dam project

1616. SHRI BINOY VISWAM: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that around 300 families in Madhya Pradesh displaced due to

Kharak dam project are still awaiting rehabilitation since 2011;
(b) if so, the reasons for the delay in rehabilitation; and
(c) the details of rehabilitation given to tribals under the Forest Rights Act?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) No Sir, no family has been
displaced in the minor irrigation dam project constructed in the Khargone District of Madhya
Pradesh. However, in the submergence areca of this project only private,encroached
revenue and forest land have been occupied by leaseholderand under the Private Land
Acquisition Act, a total of T663.68 lakhs has been provided to 123 leaseholders during 2012
t02016.

Restoration of degraded land

1617. SHRIT. RATHINAVEL : Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whetheritisa fact that a 2016 report by the Indian Space Research Organization
has found that about 29 per cent of IndiaFs land is degraded;

(b) Ifso, the details thereof;
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(¢c) whether itis also a fact that India had committed to restore 13 million hectares of

degraded and deforested land by the year 2020;and
(d) if so, the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) As per the text of the United
Nations Convention to Combat Desertification (UNCCD), ,,land degradation%o. means
reduction or loss, in arid, semi-arid and dry sub-humid areas, of the biological or economic
productivity and complexity of rainfed cropland, irrigated cropland, or range, pasture,
forest and woodlands resulting from land uses or from a process or combination of
processes, including processes arising-from human activities and habitation patterns, such
as soil erosion caused by wind and/or water; deterioration of the physical, chemical and

biological or economic properties of soil; and long-term loss of natural vegetation.

Yes, it is a fact that a 2016 report by the Indian Space Research Organisation found
that about 29 per cent of IndiaFs land was degraded. A project entitled, ,,Desertification
status Mapping%o, under the National Natural Resources Management System(NNRMS)
Scheme, funded by Ministry of Environment Forest and Climate Change has been
completed by Space Applications Centre, Indian Space Research Organisation(ISRO). The
important outcome of the project was the ,,Desertification and Land Degradation Atlas of
India%o. The Atlas was prepared at 1:500,000 scale for 2011-13 and 2003-05 time frame and
presents Desertification/ Land Degradation Status maps depicting land use, process of
degradation and severity level along with area statistics consolidated for entire country.
The analysis revealed that 96.4 million hectares of the country is undergoing process of
land degradation i.e., 29.23 per cent of the total geographical area of the country during
2011-13.

(c) and (d) Bonn Challenge is a global goal to bring into restoration 150 million
hectares of degraded and deforested lands by 2020 and additional 200 million hectares by
2030. India also joined the voluntary Bonn Challenge pledge, to bring into restoration 13
million hectares of degraded and deforested land by the year 2020, and additional 8 million
hectares by 2030. IndiaEs pledge is the largest from Asia.

This Ministry implements National Afforestation Programme(NAP) for afforestation
and eco-restoration of degraded forests in the country through peopleEs participation
involving Joint Forest Management Committees(JEMCs) at village level. An amount of
¥ 572,68 crores has been released to the all states during last five years(2014-15 to 2018-19)

to carry out afforestation and ancillary activities under the scheme.
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Besides, MoEF&CC fixes afforestation targets under 20 point Programme annually to
each State/UTs. Tree Plantation/Afforestation activities, being the multi departmental
effort, are taken up cross-sectorally by various Departments, NGOs, Civil Societies,

Corporate bodies etc. under various Central and State Plan/Non Plan Schemes.

Radiation from cellphone towers harming birds,
insects and plants

1618. SHRIMATI SHANTA CHHETRI: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether the Ministry is aware that European Union (EU) funded review body
EKLIPSE has concluded that radiation from cellphone towers, phone masts, WiFi and

broadcast transmitters is a potential risk to insect and bird orientation and plant health;

(b) whether the Ministry has taken cognisance of the fact that the report found that
the magnetic orientation of birds mammals and invertebrates such as insects and spiders

could be disrupted by Electromagnetic Radiation (EMR); and
(c) if'so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) The Ministry of Environment,
Forest and Climate Change has not received report from EU funded review body EKLIPSE
regarding radiation from cellphone towers, phone masts, WiFi and broadcast transmitters

being potential risk to insect and bird orientation and plant health.
(¢) Does not arise in view of (a) and (b) above.
Curbing pollution in Delhi

1619. SHRI VIJAY GOEL: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that Delhi has become the most polluted city in the world;
(b) if so, the details thereof and the reasons therefor;
(c) steps taken by Government in curbing the pollution in Delhi;

(d) whether Government has received any proposal from Government of NCT Delhi

with regard to curbing air pollution;

(e) if so, the details thereof and the response of the Ministry thereto; and
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(f)  details of funds spent on the projects of Delhi Government which are aimed to

curb pollution in Delhi, if any?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b)The average annual concentra-
tions of PM, ; and PM,  in Delhi are above the National Ambient Air Quality Standards.
Several measures have been taken by the Government to check/control air pollution in
Delhi. Continuous Ambient Air Quality Monitoring Stations (CAAQMS) data indicated
general improvement in air quality of Delhi in 2018. The number of AGoodE, ASatisfactoryE,
and AModerateE days has increased to 159 in 2018, as compared to 152 in 2017 and 106 in
2016, and the number of APoorEAVery PoorFand ASevereE days has reduced to 206, compared
t0213in2017 and 246 in 2016. In Delhi, reduction in PM25 levels in 2018 is 7.3% over 2017
and 14.8% over 2016. In Delhi, reduction in PM, | levels in 2018 is 8.6% over 2017 and 16.5%
over2016.

(¢) The Central Government has taken a number of regulatory measures for preven-

tion, control and abatement of air pollution in the country.
Action Plans for Improvement of Air Quality in Delhi NCR:

(i) Graded Response Action Plan (GRAP) was notified on January 12, 2017, for
prevention, control and abatement of air pollution in Delhi and NCR. It identifies
graded measures and implementing agencies for response to four AQI categories,

namely, Moderate to Poor, Very Poor, Severe and Severe + or Emergency.

(i) The Central Government has notified a Comprehensive Action Plan (CAP) in 2018
identifying timelines and implementing agencies for actions identified for prevention,

control and mitigation of air pollution in Delhi and NCR.
Monitoring

e Setting up of monitoring network for assessment of ambient air quality. Presently,
ambient air quality is being monitored at 779 locations covering 339 cities in 29
States and 6 Union Territories across the country under National Air Quality
Monitoring Programme (NAMP). Further, real time monitoring is taking place at

170 locations in 102 cities in 18 States/UTs.
*  Notification of National Ambient Air Quality Standards.

. Launch of National Air Quality Index.
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. Implementation of Air Quality Early Warning System for Delhi in October, 2018 in
association with Ministry of Earth Sciences (MoES).
Transport

*  Leapfrogging from BS-IV to BS-VI fuel standards since 1st April, 2018 in NCT of
Delhi and from by 1st April, 2020 in the rest of the country.

. Introduction of cleaner / alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol

blending.

*  Promotion of public transport and improvements in roads and building of more

bridges to ease congestion on roads.

*  Operationalisation of Eastern Peripheral Expressway and Western Peripheral

Expressway to divert non-destined traffic from Delhi.
. Streamlining the issuance of Pollution Under Control Certificate.

*  Environment Protection Charges (EPC) have been imposed on diesel vehicles with

engine capacity of 2000cc and above in Delhi NCR.
Industry
*  Badarpur thermal power plant has been closed from 15th October, 2018.
*  Notification of stricter emission norms for power plants.
e All brick kilns have been shifted to zig-zag technology in Delhi and NCR.

. Installation of on-line continuous (24x7) monitoring devices all red category

industries in Delhi and NCR.
. Revision of emission standards for industrial sectors from time to time.

*  Ban on pet coke and furnace oil - monitoring of use of pet coke in Lime Kilns/

Cement Kilns and Calcium Carbide Industry in Delhi and NCR States.
Biomass and Solid Waste

«  Anew Central Sector Scheme on APromotion of Agricultural Mechanization for in-
situ management of Crop Residue in the States of Punjab, Haryana, Uttar Pradesh
and NCT of DelhiE for the period from 2018-19 and 2019-20 has been launched.

*  Banning of burning of biomass/garbage.
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. 3 Waste-to-Energy (W-t-E) plants are currently operational in Delhi with atotal
capacity of 5100 Tonnes Per Day (TPD).

*  Notifications of 6 waste management rules covering solid waste, plastic waste, e-

waste, bio-medical waste, C&D waste and hazardous wastes issued in 2016.
Dust

*  Notifications regarding dust mitigation measures for construction and demolition

activities.

*  Number of mechanised road sweeping machines has been increased significantly

and presently 60 machines are deployed for cleaning of roads in Delhi.
Public Outreach

*  Ministry of Environment, Forest & Climate Change and Uttar Pradesh, Punjab,
Haryana, Rajasthan and Delhi Governments launched Clean Air for Delhi Campaign
from 10th - 23rd Feb 2018 and to check air polluting activities pre and post Diwali,
a special campaign called ,,Clean Air Campaign%o during November 01, 2018 to
November 10, 2018.

e Ministry is promoting peoples participation and awareness building among citizens
for environmental conservation through Green Goods Deeds that focus on
promotion of cycling, saving water and electricity, growing trees, proper
maintenance of vehicles, following of lane discipline and reducing congestion on

roads by car pooling etc.

¢ Development of mechanism for redressal of public complaints regarding air pollution
issues in Delhi and NCR (through ASameer AppE, AEmailsE(aircomplaints.
cpeb@gov.in) and ASocial Media NetworksE(Facebook and Twitter) etc.

(d), (e) and (f) For prevention, control and abatement of air pollution in Delhi and
NCR, meetings have been held under the Chairmanship of Minister, Environment, Forest
and Climate Change attended by Environment Ministers of Delhi and NCR States. Also,
High Level Task Force (HLTF) has been constituted under the Chairmanship of Principal
Secretary to Prime Minister for management of air pollution in Delhi and NCR. HLTF
reviews the steps taken by Delhi Government under different verticals like the road and soil
dust, vehicular emissions, industrial emissions, construction and demolition activities,
garbage burning etc. It has supported and facilitated Delhi Government with respect to

many aspects and activities that help in curbing air pollution in Delhi. These includein.
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*  Procurement of Mechanical Road Sweeping (MRS) Machines and water sprinklers.

*  Massive greening/paving program by all the agencies, vertical greening of pillars

and flyovers.

*  Dust mitigation in all the major construction sites. Inspection and fining of violators

who have not taken control measures.

»  Establishment of solid waste processing plants by helping in getting the necessary

clearances.

»  Facilitating in settling the high cost of power generated by old solid waste

processing plants.

*  Operationalisation of Western and Eastern Peripheral Expressway to divert non
destined traffic from Delhi.

*  Providing last mile connectivity by DMRC by dove-tailing metro stations through

mini buses and e-rickshaws.

Funds have been released from Urban Development Fund (UDF) of Ministry of
Housing and Urban Affairs (MoHUA) to the municipal corporations of Delhi for taking up
of procurement and other activities that help in abatement of air pollution. Waiver in the
contribution (20%) was also given to East Delhi Municipal Corporation to get UDF for

taking up activities that include those that help in abatement of air pollution.
Studies on afforestation

1620. SHRI TIRUCHI SIVA: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether Government has conducted any field survey to determine the total

land available in the country for afforestation;
(b) if so, the details thereof and if not, the reasons therefor; and

(¢) whether Government plans to undertake such a study in the future and if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (¢) Biennial edition of India State of
Forest Report (ISFR) by Forest Survey of India (FSI) of the ministry,comprehensivery,brings
out the district-wise and state-wise details forest and tree cover along with type of forest
etc. This repository of data inter alia serves as the source to target the potential area for

afforestation under various schemes.
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Further, to achieve the 33% of geographical area under forest and tree cover as
envisaged in the National forest Policy-1988, the State/UT Governments have been
sensitized time to time to make an inventory of the available potential land along roads,
railway lines, rivers, streams and canals, and on other unutilized lands under State/
corporate, institutional or private ownership which could be utilized for taking up

afforestation through participation of multiple stakeholder and multi agencies.

Health problems due to deteriorating air quality

1621. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that Air Quality (AQ) of the major cities including
metropolitan cities has reached the most dangerous level thereby causing severe health

problem to all its residents;
(b) if so, details thereof;

(¢) whether Government has drawn any comprehensive plan/contingent plan to
tackle the issue of deteriorating air quality due to which children and aged persons are

severely affected;
(d) if so, details thereof; and
(e) if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FORESTAND
CLIMATE CHANGE (SHRIBABUL SUPRIYO): (a) and (b) Air pollution has emerged as a
serious environmental concern in the country. The ambient air quality data for metropolitan
cities / million plus urban agglomerations during 2016- 2018 is given in Statement-I (See
below). Analysis of data revealed that SO, levels were within the National Ambient Air
Quality Standard (NAAQS) in all 50 cities during 2016-18. With respect to NO,, 17 cities
showed an increasing trend, 16 cities showed a decreasing concentration, 16 cities showed

a fluctuating trend and 1 city revealed steady concentration. With respect to PM , 14 cities

10°
showed an increasing trend, 14 cities showed a decreasing concentration, 22 cities showed

a fluctuating trend. With respect to PM_ , trends are available for 17 cities and out of 17

2.5
cities, 08 cities showed an increasing trend, 04 cities showed a decreasing concentration,

05 cities showed a fluctuating trend.

Though air pollution is one of the triggering factors for respiratory ailments and
associated diseases, there are no conclusive data available in the country to establish

direct correlation of death/ disease exclusively due to air pollution.
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(c) to (e) The Central Government has taken a number of regulatory measures for

prevention, control and abatement of air pollution in the country. These include-

@

(i)

@

(i)

Action Plans for Improvement of Air Quality in Delhi NCR:

Graded Response Action Plan (GRAP) was notified on January 12, 2017, for
prevention, control and abatement of air pollution in Delhi and NCR. It identifies
graded measures and implementing agencies for response to four AQI categories,

namely, Moderate to Poor, Very Poor, Severe and Severe + or Emergency.

The Central Government has notified a Comprehensive Action Plan (CAP) in 2018
identifying timelines and implementing agencies for actions identified for prevention,

control and mitigation of air pollution in Delhi and NCR.
Action Plans for Improvement of Air Quality of Other Cities:

Ministry of Environment, Forest and Climate Change has launched National Clean
Air Programme (NCAP) in January 2019 to tackle the problem of air pollution in
a comprehensive manner with targets to achieve 20 to 30 % reduction in PM,  and
PM, ; concentrations by 2024. This is keeping 2017 as the base year for the
comparison of concentration. The overall objective is to augment and evolve
effective ambient air quality monitoring network across the country besides
ensuring comprehensive management plan for prevention, control and abatement

of air pollution and enhancing public awareness and capacity building measures.

102 non-attainment cities have been identified based on ambient air quality data
for the period 2011 -2015 and WHO report 2014/2018. A total of 86 city specific

action plans have been approved for ground implementation.

The Central Government has taken several measures for prevention, control and

abatement of air pollution across the country. These include-

Monitoring

Setting up of monitoring network for assessment of ambient air quality. Central
Presently, ambient air quality is being monitored at 779 locations covering 339
cities in 29 States and 6 Union Territories across the country under National Air
Quality Monitoring Programme (NAMP). Further, real time monitoring is taking
place at 170 locations in 102 cities in 18 States/UTs.

Notification of National Ambient Air Quality Standards.

Launch of National Air Quality Index.
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. Implementation of Air Quality Early Warning System for Delhi in October, 2018 in
association with Ministry of Earth Sciences (MoES).

Transport

. Leapfrogging from BS-IV to BS-V1 fuel standards since 1 st April, 2018 in NCT
of Delhi and from by Ist April, 2020 in the rest of the country.

*  Introduction of cleaner / alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol

blending.

e Promotion of public transport and improvements in roads and building of more

bridges to ease congestion on roads.

e Operationalisation of Eastern Peripheral Expressway and Western Peripheral

Expressway to divert non-destined traffic from Delhi.
«  Streamlining the issuance of Pollution Under Control Certificate.

«  Environment Protection Charges (EPC) have been imposed on diesel vehicles with

engine capacity of 2000cc and above in Delhi NCR.
Industry
*  Badarpur thermal power plant has been closed from 15th October, 2018.
*  Notification of stricter emission norms for power plants.
. All brick kilns have been shifted to zig-zag technology in Delhi and NCR.

»  Installation of on-line continuous (24x7) monitoring devices all red category

industries in Delhi and NCR.
. Revision of emission standards for industrial sectors from time to time.

¢ Ban on pet coke and furnace oil - monitoring of use of pet coke in Lime Kilns/

Cement Kilns and Calcium Carbide Industry in Delhi and NCR States.
Biomass and Solid Waste

+  Anew Central Sector Scheme on APromotion of Agricultural Mechanization for in-
situ management of Crop Residue in the States of Punjab, Haryana, Uttar Pradesh

and NCT of DelhiE for the period from 2018-19 and 2019-20 has been launched.
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*  Banning of burning of biomass/garbage.

. 3 Waste-to-Energy (W-t-E) plants are currently operational in Delhi with atotal
capacity of 5100 Tonnes Per Day (TPD).

»  Notifications of 6 waste management rules covering solid waste, plastic waste, e-

waste, bio-medical waste, C&D waste and hazardous wastes issued in 2016.
Dust

*  Notifications regarding dust mitigation measures for construction and demolition

activities.

*  Number of mechanised road sweeping machines has been increased significantly

and presently 60 machines are deployed for cleaning of roads in Delhi.
Public Outreach

*  Ministry of Environment, Forest and Climate Change and Uttar Pradesh, Punjab,
Haryana, Rajasthan and Delhi Governments launched Clean Air for Delhi Campaign
from 10th -23rd Feb. 2018 and to check air polluting activities pre and post Diwali,
a special campaign called ,,Clean Air Campaign%o during November 01, 2018 to

November 10, 2018.

*  Ministry is promoting peoples participation and awareness building among citizens
for environmental conservation through Green Goods Deeds that focus on
promotion of cycling, saving water and electricity, growing trees, proper
maintenance of vehicles, following of lane discipline and reducing congestion on

roads by car pooling etc.

*  Development of mechanism for redressal of public complaints regarding air pollution
issues in Delhi and NCR (through ASameer AppE, AEmailsE(aircomplaints.
cpcb@gov.in) and ASocial Media NetworksE (Facebook and Twitter) etc.



Statement-1

Air quality status of million plus/ urban agglomerations cities for 2016, 2017 and 2018 under NAMP (Manual)

(Annual average in ug/m3)

Sl.No. State S1. No. City 2016 2017 2018
SO0, NO, PM,, PM,, SO, NO, PM,, PM,, SO, NO, PM,, PM,;
2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
Andhra Pradesh 1. Vijaywada 6 44 102 - 6 29 99 - 5 21 77 29
2. Vishakhapatnam 8 18 77 9 17 73 10 20 77 49
Bihar 3.  Patna 4 32 212 - 5 39 156 - 5 51 207 -
Chandigarh 4. Chandigarh 2 21 105 123 2 16 109 64 2 17 102 50
Chhattisgarh 5. Durg-Bhillainagar 9 23 108 - 8 21 97 - 8 19 84 -
6.  Raipur 12 31 148 10 27 103 14 20 65
Delhi 7. Delhi 7 66 278 118 7 68 241 106 6 73 223 121
Gujarat 8. Ahmedabad 14 27 108 34 14 29 120 38 16 29 236 73
9. Rajkot 13 21 92 32 16 22 106 37 19 23 203 64
10.  Surat 13 22 92 31 16 26 106 36 22 29 176 57
11.  Vadodara 14 23 92 30 16 23 108 36 20 25 188 60
Haryana 12.  Faridabad
Jammu and Kashmir  13.  Srinagar 153 -
Jharkhand 14.  Dhanbad 15 37 226 - 15 37 238 - 14 37 264 -
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10. Karnataka
11. Kerala

12.  Madhya Pradesh

13. Mabharashtra

14.  Punjab

15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.

Jamshedpur
Ranchi
Bangalore
Kochi
Kollam
Kozhikode

Malapuram

36
20

3
2
4
2
2

Thiruvananthapuram 10

Thissur
Bhopal
Gwalior
Indore
Jabalpur
Aurangabad
Mumbai
Nagpur
Nashik
Pune
Thane
Vasai-virar
Amritsar

Ludhiana

2
3
10
11
10
14
6
16
13
28
18
NA
12
11

45
37
31
20

18
17
25

15
14
20
23
39
30
26
27
78
60
NA
29
25

136
196
103
48
46
51
37
53
54
89
96
95
71
92
119
118
85
107
122
NA
194
139

51

27
52
54
32
10

45
37
31
19

18
21
26

15
17
21
21
83
18
27
22
65
47
NA
27
28

131
142
92
51
43
47
32
49
56
93
110
80
74

151
102

81
102
125
NA
168
162

46

41
47
43
23
13
40

—_ W
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35

10
12
37
17
NA
13

46
36
30
16

10
26
24

14
21
19
17
70
21
28
21
75
44

NA
34
32

128
122
90
57
47
54
31
49
41
135
134
88
119

166
103

85
106
108
NA
177
162

59
62
41
43

46
44
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
15. Rajasthan 37.  Jaipur 8 33 199 - 8 30 177 - 8 32 165 -
38.  Jodhpur 6 23 168 - 6 21 180 - 7 24 223 -
39.  Kota 7 30 109 - 8 28 130 - 7 28 152 -
16.  Tamil Nadu 40.  Chennai 10 18 65 25 9 17 62 32 9 16 78 34
41.  Coimbatore 6 24 59 35 5 26 49 34 6 23 54 32
42.  Madurai 15 24 76 38 14 23 67 30 12 20 84 34

43.  Trichy 12 20 95 27 12 20 86 17 23 110 53
17.  Telangana 44.  Hyderabad 5 27 101 49 6 28 108 54 5 30 105 55
18.  Uttar Pradesh 45. Agra 5 22 198 - 4 19 185 124 4 22 209 106
46.  Allahabad 4 37 196 - 4 40 140 - 4 45 231 -
47.  Ghaziabad 15 28 235 - 22 34 280 - 21 43 245 103
48.  Kanpur 7 39 217 - 7 45 224 - 7 47 218 -
49.  Lucknow 8 27 214 - 8 26 246 102 7 30 217 108
50.  Meerut 7 55 157 - 7 52 153 - 7 58 177 -
51.  Varanasi 11 32 256 - 10 38 244 - 9 34 189 -
19.  West Bengal 52.  Asansol 13 42 211 88 12 37 163 67 13 35 146 58
53.  Kolkata 4 49 113 70 6 41 120 71 6 44 148 86

NB. NA- no monitoring station in the city, Af data not available, National Ambient Air Quality Standard (NAAQS) for Residential, Industrial, Rural and others
Areas (Annual average) for SO, = 50 eg/m3, NO, = 40 eg/m3, PM ) = 60 og/m3 & PM,, = 40 og/m3 and SO, = 20 eg/m3, NO, = 30 og/m3, PM = 60 og/

m3 and PM,, = 40 og/m for Ecologically sensitive area. The data furnished in the table for year 2018 is asavailable on date.
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Production forests

1622. SHRI HUSAIN DALWAL: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether conversion to AProduction ForestsE from forest land affects the number

of claims recognized under Forest Rights Act, 2006;
(b) ifso, its impact on the claim recognition; and

(c) if not, measures Government will undertake to ensure fair and swift claim

recognition process of forest dwellers and tribals under Forest Rights Act, 2006?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRIBABUL SUPRIYO): (a) and (b) The existing India Forest Act,
1927 does not define the term ,,Production Forest%o. Therefore the issue of conversion of
forest land into ,,Production Forest%o and its impact on the recognition of claims under the

Forest Rights Act, 2006 do not arise.

(¢) The Ministry of Tribal Affairs is the nodal Ministry for implementation of the
Scheduled Tribes and Other Traditional Forest dwellers (Recognition of Forest Rights)
Act, 2006 and issues guidelines from time to time for ensuring effective implementation of
the Act and recognition of the claims under the Act. The Ministry of Environment, Forest

and Climate Change also facilitates the proper implementation of the Act.
Action against factories and mills for polluting environment

71623. SHRI RAMKUMAR VERMA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the number of factories and mills against which action was taken for making
noise, air and water pollution in National Capital Region and Rajasthan during last three

years and the details of such action; and
(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Central Pollution Control Board
(CPCB), since 2016-17, has been inspecting 17 categories of highly polluting industries
based on alerts generated from Online Continuous Effluent/ Emission Monitoring System

(OCEMS). According to the information provided by CPCB, a total of 99 industries in the

tOriginal notice of the question was received in Hindi.
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four States/ UT of Delhi, Haryana, Rajasthan and Uttar Pradesh (including in the area of
National Capital Region) have been inspected till 14.06.2019 and 49 directions have been
issued under Section 5 of the Environment (Protection) Act, 1986 to the non-complying

industries in these States/ UT. State/UT-wise details is given below:

SI. No. State Number of industries  Directions issued

inspected since under Section 5

2016-17 till of Environment

14.06.2019 (Protection)

Act, 1986

1. Delhi 1 0
2. Haryana 26 12
3, Rajasthan 33 10
4. Uttar Pradesh 39 27
TotaL 9 49

(b) Does not arise in view of the above.
Cutting of trees in Hamirpur, H.P.

11624. SHRI RAMKUMAR VERMA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether itis a fact that a large number of trees are being cut in Hamirpur district

of Himachal Pradesh and Government has given clearance to cut the trees in the State; and

(b) if so, the reasons therefor and if not, the action being taken by Government

against the people responsible for cutting the trees?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) In the Hamirpur District of
Himachal Pradesh, felling of trees has been undertaken from private land as per approved
Ten Year Felling Programme under Land Preservation Act, 1978, under Salvage Marking
and as per clearances granted by this Ministry. There is provision for more tree plantation
and growing for each tree felled, which is monitored. The details of trees felled during the

year 2018-19 is as under:

TOriginal notice of the question was received in Hindi.
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S1. No. Particulars No. of trees felled
1. Felling under Land Preservation Act, 1978 18594
2. Felling under Salvage Marking 9768
3. Felling undertaken as per clearances 66

granted by this Ministry under Forest (Conservation) Act, 1980

TotaL 28428

Besides above, 10 cases of illicit felling involving 37 trees were also noticed during
2018-19, out of which five cases of petty nature involving 8 trees have been disposed of
after realizing the compensation. In remaining five cases involving 29 trees, FIRs have been

lodged with the concerned Police Authorities.

Under the Land preservation Act, 1978, there is a provision to plant three trees per
tree felled. However, only dead, dying and diseased trees are felled under Salvage Marking
and as per the approved Working Plans. These Working Plans also ensure taking up new

plantations in the forests.

For felling undertaken as per clearances granted under Forest (Conservation), 1980,
plantations are carried out over an equivalent area of non-forest land or over degraded

forest twice in extent of the area being diverted, if non-forest land is not available.

Protection and management of forests and tree resources is primarily the
responsibility of State /Union Territory Governments. There are strong legal frameworks
for protection and management of forest resources of the country which include the
National Forest Policy, 1988, Indian Forest Act, 1927, Forest (Conservation) Act, 1980,
Wildlife (Protection) Act, 1972 and State Forest Acts, Tree Preservation Acts and Rules,
etc. The State /UT Government take appropriate actions to protect forests and regulate

felling of trees in accordance with the provisions made under these Acts/ Rules.

Report of National Centre for Climate Restoration, Australia

1625. SHRI RIPUN BORA: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether Government has received a report of National Centre for Climate

Restoration, Australia on present civilization and existential threat;

(b) whether it is a fact that as per said report human civilization may end by 2050;

and
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(c) details of proposal by Government to tackle the threat and immediate road map

to save the climate and environment?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) The Government is aware about
the report of National Centre for Climate Restoration, Australia. The Inter governmental
Panel on Climate Change (IPCC) has published many reports on various aspects of climate
change v/z Assessment Report 5 (AR 5), Special Report on Global Warming of 1.5°C, etc.
The reports of [PCC are based on numerous studies and are more representative of current
scientific knowledge on the subject. The same have been taken into account while finalizing
the Paris Agreement and adopting its goals. It is a fact that current Nationally Determined
Contributions at the aggregate level as conveyed by the Parties to the agreementmay result
in a global warming in the range of 2.7 to 3.7 by 2100.However, the Global Stocktake (GST)
mechanism under Paris Agreement is meant to take stock of all actions to combat climate
change and accordingly signal corrective steps to achieve the goals of Paris Agreement.
Therefore, Global efforts do not support the implication of report of National Centre for

Climate Restoration, Australia.

(¢) Climate Change is a global challenge and India is constructively participating in
the global effortsto combat climate change. Government is implementing National Action
Plan on Climate Change (NAPCC) which comprises of eight missions in specific areas of
solar energy, energy efficiency, water, agriculture, Himalayan eco-system, sustainable habitat,
green India and strategic knowledge on climate change. Thirty-three (33) States/Union
Territories have prepared their Action Plan on Climate Change in line with NAPCC taking
into account StateEs specific issues relating to climate change. Government is also
implementing the scheme, ,,National Adaptation Fund for Climate Change%o to support
adaptation measures of States/Union Territories. Government of India has also embarked
upon ambitious actions in the areas of renewable energy, afforestation, energy efficiency,

and urban development.

Action taken to combat the pollution

1626. SHRI VIVEK K. TANKHA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that 11 out of 12 most polluted cities on a World Health
Organization list published in 2018 were in India, with Delhi featuring at number 6 and being

the most polluted Capital city in the world;
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(b) if so, whether Government has made any decision to combat air pollution in
Delhi; and

(c) if, so the details thereof and if not, the reasons for the same?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The average annual concentrations of
PM, and PM,  in Delhi are above the National Ambient Air Quality Standards. Several
measures have been initiated by the Government to check/control air pollution in Delhi.
Continuous Ambient Air Quality Monitoring Stations (CAAQMS) data indicated general
improvement in air quality of Delhi in 2018. The number of AGoodE, ASatisfactoryE, and
AModerateE days has increased to 159 in 2018, as compared to 152 in 2017 and 106 in 2016,
and the number of APoorEAVery PoorFand ASevereE days has reduced to 206, compared to
2131in2017 and 246 in 2016. In Delhi, reduction in PM, ; levels in 2018 is 7.3% over 2017 and
14.8% over 2016. In Delhi, reduction in PM,  levels in 2018 is 8.6% over 2017 and 16.5% over
2016.

(b) and (c) The Central Government has taken a number of regulatory measures for

prevention, control and abatement of air pollution Delhi and NCR.
Action Plans for Improvement of Air Quality in Delhi NCR:

(1) Graded Response Action Plan (GRAP) was notified on January 12, 2017, for
prevention, control and abatement of air pollution in Delhi and NCR. It identifies
graded measures and implementing agencies for response to four AQI categories,

namely, Moderate to Poor, Very Poor, Severe and Severe + or Emergency.

(i) The Central Government has notified a Comprehensive Action Plan (CAP) in 2018
identifying timelines and implementing agencies for actions identified for prevention,

control and mitigation of air pollution in Delhi and NCR.

Further, the Central Government has taken several measures for prevention, control

and abatement of air pollution in Delhi. These include-

Monitoring

. Setting up of monitoring network for assessment of ambient air quality.
*  Notification of National Ambient Air Quality Standards.

. Launch of National Air Quality Index.

. Implementation of Air Quality Early Warning System for Delhi in October, 2018 in
association with Ministry of Earth Sciences (MoES).
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Transport

. Leapfrogging from BS-1V to BS-VI fuel standards since 1st April, 2018 in NCT of
Delhi and from by 1st April, 2020 in the rest of the country.

*  Introduction of cleaner / alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol

blending.

e Promotion of public transport and improvements in roads and building of more

bridges to ease congestion on roads.

e Operationalisation of Eastern Peripheral Expressway and Western Peripheral

Expressway to divert non-destined traffic from Delhi.
«  Streamlining the issuance of Pollution Under Control Certificate.

«  Environment Protection Charges (EPC) have been imposed on diesel vehicles with

engine capacity of 2000cc and above in Delhi NCR.
Industry
*  Badarpur thermal power plant has been closed from 15th October, 2018.
. All brick kilns have been shifted to zig-zag technology in Delhi and NCR.

»  Installation of on-line continuous (24x7) monitoring devices all red category
industries in Delhi and NCR.

. Revision of emission standards for industrial sectors from time to time.

e Ban on pet coke and furnace oil - monitoring of use of pet coke in Lime Kilns/
Cement Kilns and Calcium Carbide Industry in Delhi and NCR States.

Biomass and Solid Waste

« A new Central Sector Scheme on APromotion of Agricultural Mechanization for
in-situ management of Crop Residue in the States of Punjab, Haryana, Uttar
Pradesh and NCT of DelhiE for the period from 2018-19 and 2019-20 has been

launched.
e Banning of burning of biomass.

. 3 Waste-to-Energy (W-t-E) plants are currently operational in Delhi with atotal
capacity of 5100 Tonnes Per Day (TPD).

*  Notifications of 6 waste management rules covering solid waste, plastic waste,

e-waste, bio-medical waste, C&D waste and hazardous wastes issued in 2016.
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Dust

*  Notifications regarding dust mitigation measures for construction and demolition

activities.

*  Number of mechanised road sweeping machines has been increased significantly

and presently 60 machines are deployed for cleaning of roads in Delhi.
Public Outreach

*  Ministry of Environment, Forest & Climate Change and Delhi Government launched
Clean Air for Delhi Campaign from 10th - 23rd Feb. 2018 and to check air polluting
activities pre and post Diwali, a special campaign called ,,Clean Air Campaign%o
during November 01, 2018 to November 10, 2018.

*  Ministry is promoting peoples participation and awareness building among citizens
for environmental conservation through Green Goods Deeds that focus on
promotion of cycling, saving water and electricity, growing trees, proper
maintenance of vehicles, following of lane discipline and reducing congestion on

roads by car pooling etc.

*  Development of mechanism for redressal of public complaints regarding air pollution
issues in Delhi and NCR (through ASameer AppE, AEmailsE(aircomplaints.
cpeb@gov.in) and ASocial Media NetworksE (Facebook and Twitter) etc.

Afforestation in lieu of diverted forest land

1627. SHRI SANJAY SETH: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that over 20,000 hectares of forest land was diverted during

the last three years i.e. 2015-2018;

(b) whether Government has invested the money collected in lieu of such

diversion as per Forest (Conservation) Act, 1980 for equivalent afforestation; and
(c) if so, the details of such diversion and afforestation?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (¢) Sir, the Government of India has
diverted a total 0f 47469.49 hectares of forest land and a total of 62769.58 hectares area has
been stipulated for compensatory afforestation (CA)in lieu of the said diversion, during

the last three years i.e. 2015-2018. As per the Forest (Conservation) Act, 1980, the
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Government of India accords prior approval for diversion of forest land, for which
compensatory afforestation (CA) is an essential condition. The funds for compensatory
afforestation (CA),as per norms,are levied from the User Agency in respect of the forest
land proposed for diversion. The funds so collected are utilised for compensatory

afforestation (CA) only by the concerned State Government/UTs Administration.
Ban on traditional animal sports

1628. SHRIA. VIJAYAKUMAR: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) the number of traditional animal sports banned in the country in recent years;

(b) whether Government will take steps to exempt traditional animal sports like bull

taming, bullock cart race from the ban;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (d) As informed by the Department of
Animal Husbandry and Dairying, Ministry of Agriculture and Farmers Welfare, the Central
Government has issued Performing Animal Rule 2001, wherein the ,,performing animals%o
means and animal which is used at or for the purpose of any entertainment including a film
or an equine event to which the public are admitted and vide GSR 528 (E) dated 11th July,
2011, bulls were banned as performing animals. Further, the HonEble Supreme Court of India
in SLP (C) No. 11686 of 2007, AWBI Vs A. Nagaraja & Ors. has banned the conduct of
Jallikattu and other such events in the country vide order dated 07.05.2014.

However, the Government of Tamil Nadu has passed an ordinance as Prevention of
Cruelty to Animals (Tamil Nadu Amendment) Act, 2017 dated 23rd January, 2017 thereby
paving way for conduct of Bull-taming event of Jallikattu and related events in Tamil Nadu.

However, the Bullock cart race namely Rekla race was not mentioned in the said ordinance.

The Government of Karnataka has also passed an ordinance on the lines of the
Government of Tamil Nadu namely the Prevention of Cruelty to Animals (Karnataka Amend-

ment)Act, 2017.

The matter is subjudice.
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Green cover in the country

1629. SHRI ANIL DESAI: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) details of area in India that have adequate green cover of trees and forest;

(b) names of the States that have highest green cover and also those having lowest

green cover, and

(¢) whether people are comparatively more healthy in the more green coverage

States than the States having less green coverage area?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Forest Survey of India, Dehradun,
a subordinate organization under the Ministry carries out the assessment of forest cover of
the country biennially and the findings are published in India State of Forest Report (ISFR).
The forest cover assessment is a wall-torwall mapping exercise based on remote sensing

supported by intensive ground verification and field data from National Forest Inventory.

As per the latest report i.e. ISFR- 2017, the total forest and tree cover in the country
is 8, 02, 088 square kilometer (forest cover 708273 square kilometer, tree cover 93815 square
kilometer) which is 24.39% of the geographical area of the country. There is an increase of
8021 square kilometer (forest cover 6778 square kilometer, tree cover 1243 square kilometer)
of total forest and tree cover compared to that of ISFR-2015. The State/UTs wise detail of

forest cover along with percentage as per ISFR-2017 is given in the Statement (See below).

As per ISFR-2017, area-wise Madhya Pradesh has the largest forest cover (77,414
square kilometer) in the country followed by Arunachal Pradesh (66,964 square kilometer,
Chhattisgarh (55,547 square kilometer), Odisha (51,345 square kilometer) and Maharashtra
(50,682 square kilometer). The Union Territory of Daman and Diu have lowest green cover
(20.49 square kilometer) in the country followed by Union Territory of Chandigarh (21.56
square kilometer). Lakshadweep (27.10 square kilometer), Puducherry (53.67 square
kilometer) and Delhi (192.41 square kilometer). In the State, Haryana has lowest green cover

(1588 square kilometer) in the country followed by Punjab (1837 square kilometer).

(¢) The Ministry has not conducted any study in this regard. However, it is a fact
that forests are essential to human being as they provide clean air and water and other
essential ecosystem services such as timber, food, fuel, fodder, non-wood products,
shelter and soil and water conservation. Forests also serve as sites of aesthetic,
recreational and spiritual value in many cultural and societal contexts. Hence, forests
contribute significantly to a healthy environment and thereby help in maintaining good

health of people.
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Statement
States/UTs-wise details of Forest and Tree Cover as per ISFR 2017

(Area in square kilometer)

State Geographical ~Forest Tree Total Percentage
Area Cover Cover  Forest and of geogra-
Tree Cover phical area

1 2 3 4 5 6
Andhra Pradesh 162968 28,147 3753 31900 19.57
Arunachal Pradesh 83743 66,964 807 67771 80.93
Assam 78438 28,105 1496 29601 37.74
Bihar 94163 7,299 2263 9562 10.15
Chhattisgarh 135192 55,547 3833 59380 4392
Delhi 1483 19241 113 30541 20.59
Goa 3702 2229 323 2552 68.94
Gujarat 196244 14,757 8024 22781 11.61
Haryana 44212 1588 1415 3003 6.79
Himachal Pradesh 55673 15,100 822 15922 28.60
Jammu and Kashmir * 222236 23241 7815 31056 13.97
Jharkhand 79716 23,553 2922 206475 3321
Karnataka 191791 37,550 5713 43263 22.56
Kerala 38852 20,321 2959 23280 5992
Madhya Pradesh 308252 77414 8073 85487 27.73
Maharashtra 307713 50,682 9831 60513 19.67
Manipur 22327 17,346 220 17566 78.68
Meghalaya 22429 17,146 657 17803 79.37
Mizoram 21081 18,186 467 18653 8848
Nagaland 16579 12,489 379 12868 7162
Odisha 155707 51,345 3993 55338 35.54

Punjab 50362 1837 1622 3459 6.87
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1 2 3 4 5 6
Rajasthan 342239 16,572 8266 24838 726
Sikkim 7096 3344 35 3379 47.62
Tamil Nadu 130060 26,281 4671 30952 23.80
Telangana 112077 20419 2669 23088 20.60
Tripura 10486 7726 215 7941 7573
Uttar Pradesh 240928 14,679 7442 22121 9.18
Uttarakhand 53483 24,295 767 25062 46.86
West Bengal 88752 16,847 2136 18983 2139
Andaman and Nicobar 8249 6742 35 6777 82.16
Islands
Chandigarh 114 21.56 10 31.56 27.68
Dadra and Nagar Haveli 491 207 30 237 4827
Daman and Diu 111 2049 10 3049 2747
Lakshadweep 30 27.10 2 29.1 97.00
Puducherry 490 53.67 27 80.67 16.46
GRAND ToOTAL 32,87,469 7,08,273 93815 802088 2439

* Includes Jammu and Kashmir area outside LoC that is under illegal occupation of Pakistan and
China.

Loss due to climate change

71630. SHRI REWATI RAMAN SINGH: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that the entire world, especially India, is suffering a huge loss
every year due to climate change;

(b) whether about 4000 deaths take place every year due to severe problems like
climate change, in the country;

(c) the concrete steps being taken by Government to resolve this issue; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Global warming may lead to

tOriginal notice of the question was received in Hindi.
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increase in frequency/intensity of weather events. As per the information received from the
Ministry of Home Affairs, 2405 lives have been reported to be lost during the FY 2018-19 in
the country due to cyclonic storm/flash flood/landslides/cloudburst, etc. India experienced
431 major natural disasters during the period 1980-2010, resulting in loss of human lives,
property and resources. However, any direct attribution to climate change has not been

indicated.

(c) and (d) The Government is implementing National Action Plan on Climate Change
(NAPCC) which comprises of missions in specific areas of solar energy, energy efficiency,
water, agriculture, Himalayan eco-system, sustainable habitat, green India and strategic
knowledge on climate change. The NAPCC provides the overarching framework for all
climate actions. Thirty three States /Union Territories have prepared their State Action Plan
on Climate Change (SAPCC) in lines with NAPCC taking into account StateFs specific
issues relating to climate change. These SAPCCs inter-alia outline sector specific and
cross sectoral priority actions including adaptation. The Government is also implementing
the scheme, ,,National Adaptation Fund for Climate Change%o to support adaptation
measures of States/UTs in areas that are particularly vulnerable to the adverse impacts of

climate Change.

The National Disaster Management Authority (NDMA) has issued several disaster
specific guidelines for managing extreme weather-related disasters such as cyclones, floods
and heat wave. National Disaster Management Plan (NDMP) has been formulated to assist
all stakeholders including State Governments in disaster risk management of various

hazards including hazards related to climate change.

The National Cyclone Risk Mitigation Project (NRCMP) is under implementation in
eight coastal states to mitigate the sufferings of the coastal community. Cyclone shelters
and early warning system created under this project proved to be of great help during
cyclones APhailinE in 2013, AHud-HudE in 2014, ATitliF in 2018 and recent cyclone AFaniF..

Measures to control air pollution

+1631. SHRIR.K. SINHA: Will the Minister of ENVIRONMENT, FOREST AND CLI-
MATE CHANGE be pleased to state:

(a) whether Government is contemplating taking measures to prevent deteriorating
condition of air pollution so that it could be controlled immediately and if so, the details

thereof; and

TOriginal notice of the question was received in Hindi.
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(b) whether Government proposes to bring a legislation containing the provision
of stringent punishment against the people causing air pollution, if so by when and if, not,

the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Central Government has taken a
number of regulatory and other measures for prevention, control and abatement of air

pollution in the country.
Action Plans for Improvement of Air Quality in Delhi NCR:

(1) Graded Response Action Plan (GRAP) was notified on January 12, 2017, for
prevention, control and abatement of air pollution in Delhi and NCR. It identifies
graded measures and implementing agencies for response to four AQI categories,

namely, Moderate to Poor, Very Poor, Severe and Severe + or Emergency.

(i) The Central Government has notified a Comprehensive Action Plan (CAP) in 2018
identifying timelines and implementing agencies for actions identified for prevention,

control and mitigation of air pollution in Delhi and NCR.
Action Plans for Improvement of Air Quality of Other Cities:

(1) Ministry of Environment, Forest and Climate Change has launched National Clean
Air Programme (NCAP) in January 2019 to tackle the problem of air pollution in
a comprehensive manner with targets to achieve 20 to 30 % reduction in PM,  and
PM,  concentrations by 2024 with 2017 as the base year. The overall objective is
to augment and evolve effective ambient air quality monitoring network across the
country besides ensuring comprehensive management plan for prevention, control
and abatement of air pollution and enhancing public awareness and capacity

building measures.

(i) 102 non-attainment cities have been identified based on ambient air quality data
for the period 2011 - 2015 and WHO report 2014/2018. A total of 86 city specific

action plans have been approved for ground implementation.
Monitoring

» Setting up of monitoring network for assessment of ambient air quality.
Presently, ambient air quality is being monitored at 779 locations covering
339 cities in 29 States and 6 Union Territories across the country under

National Air Quality Monitoring Programme (NAMP). Further, real time
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monitoring is taking place at 170 locations in 102 cities in 18 States/
UTs.

Notification of National Ambient Air Quality Standards.
Launch of National Air Quality Index.

Implementation of Air Quality Early Warning System for Delhi in October,
2018 in association with Ministry of Earth Sciences (MoES).

Transport

Leapfrogging from BS-1V to BS-VI fuel standards since 1st April, 2018 in
NCT of Delhi and from by 1 st April, 2020 in the rest of the country.

Introduction of cleaner / alternate fuels like gaseous fuel (CNG, LPG etc.),

ethanol blending.

Promotion of public transport and improvements in roads and building of

more bridges to ease congestion on roads.

Operationalisation of Eastern Peripheral Expressway and Western Peripheral

Expressway to divert non-destined traffic from Delhi.
Streamlining the issuance of Pollution Under Control Certificate.

Environment Protection Charges (EPC) have been imposed on diesel vehicles

with engine capacity of 2000cc and above in Delhi NCR.

Industry

Badarpur thermal power plant has been closed from 15th October, 2018.
Notification of stricter emission norms for power plants.

All brick kilns have been shifted to zig-zag technology in Delhi and NCR.

Installation of on-line continuous (24x7) monitoring devices all red category
industries in Delhi and NCR.

Revision of emission standards for industrial sectors from time to time.

Ban on pet coke and furnace oil - monitoring of use of pet coke in Lime
Kilns/Cement Kilns and Calcium Carbide Industry in Delhi and NCR
States.
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Biomass and Solid Waste

« Anew Central Sector Scheme on APromotion of Agricultural Mechanization
for in-situ management of Crop Residue in the States of Punjab, Haryana,
Uttar Pradesh and NCT of DelhiE for the period from 2018-19 and 2019-20 has

been launched.
» Banning of burning of biomass/garbage.

* 3 Waste-to-Energy (W-t-E) plants are currently operational in Delhi with
atotal capacity of 5100 Tonnes Per Day (TPD).

* Notifications of 6 waste management rules covering solid waste, plastic
waste, e-waste, bio-medical waste, C&D waste and hazardous wastes issued
in 2016.

Dust

* Notifications regarding dust mitigation measures for construction and

demolition activities.

*  Number of mechanised road sweeping machines has been increased
significantly and presently 60 machines are deployed for cleaning of roads
in Delhi.

Public Outreach

*  Ministry of Environment, Forest and Climate Change and Uttar Pradesh,
Punjab, Haryana, Rajasthan and Delhi Governments launched Clean Air for
Delhi Campaign from 10th - 23rd Feb 2018 and to check air polluting activities
pre and post Diwali, a special campaign called ,,Clean Air Campaign%o during
November 01, 2018 to November 10, 2018.

* Ministry is promoting peoples participation and awareness building among
citizens for environmental conservation through Green Goods Deeds that
focus on promotion of cycling, saving water and electricity, growing trees,
proper maintenance of vehicles, following of lane discipline and reducing

congestion on roads by car pooling etc.

* Development of mechanism for redressal of public complaints regarding air
pollution issues in Delhi and NCR (through ASameer AppE,
AEmailsE (aircomplaints.cpcb@gov.in) and ASocial Media NetworksE (Facebook

and Twitter) etc.
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(b) The Central Government has taken several measures for taking effective and

stringent actions against people and agencies causing air pollution. These include-

»  Directions have been given to initiate criminal prosecution against agencies not

taking measures to curb air pollution.

*  Power to file complaints to initiate criminal proceedings has been delegated to all

scientists of the level ADE and above of Central Pollution Control Board.

*  Notification regarding mandatory implementation of dust mitigation measures for

construction and demolition activities has been issued in January 2018.

¢ Regulatory bodies and enforcement agencies have been directed to ensure strict
compliance of dust mitigation measures related to the construction activities, etc.
They are empowered to issue show cause, levy fines and even direct stopping

of work in case of violations.

e Under Graded Response Action Plan, the Task Force constituted for implementation
of various graded measures may decide to ban activities that may aggravate air

pollution when Air Quality Index reaches in severe+ category.

Action plan to control toxic air

1632. SHRIRAJMANI PATEL: Will the Minister of ENVIRONMENT, FORESTAND
CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that toxic air is fast increasing in India;

(b) whether it is a fact that toxic air contributes in a big way to cancer disease in

India; and
(c) if so, the details thereof with an action plan to control this abuse?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The ambient air quality data for
metropolitan cities / million plus urban agglomerations during 2016-2018 is given in the
Statement (See below). Analysis of data revealed that SO, levels were within / the National
Ambient Air Quality Standard (NAAQS) in all 50 cities during 2016-18. With respect to NO,,
17 cities showed an increasing trend, 16 cities showed a decreasing concentration, 16 cities
showed a fluctuating trend and 1 city revealed steady concentration. With respect to PM, ,
14 cities showed an increasing trend, 14 cities showed a decreasing concentration, 22 cities

showed a fluctuating trend. With respect to PM, , trends are available for 17 cities out of

2.5
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which 08 cities showed an increasing trend, 04 cities showed a decreasing concentration

and 05 cities showed a fluctuating trend.

(b) Though air pollution is one of the triggering factors for respiratory ailments and
associated diseases, there are no conclusive data available in the country to establish

direct correlation of death/ disease exclusively due to air pollution.

(¢) The Central Government has taken a number of regulatory measures for preven-

tion, control and abatement of air pollution in the country. These include-
Action Plans for Improvement of Air Quality in Delhi NCR:

(1) Graded Response Action Plan (GRAP) was notified on January 12, 2017, for
prevention, control and abatement of air pollution in Delhi and NCR. It identifies
graded measures and implementing agencies for response to four AQI categories,

namely, Moderate to Poor, Very Poor, Severe and Severe + or Emergency.

(i) The Central Government has notified a Comprehensive Action Plan (CAP) in 2018
identifying timelines and implementing agencies for actions identified for prevention,

control and mitigation of air pollution in Delhi and NCR.
Action Plans for Improvement of Air Quality of Other Cities:

(1) Ministry of Environment, Forest and Climate Change has launched National Clean
Air Programme (NCAP) in January 2019 to tackle the problem of air pollution in
a comprehensive manner with targets to achieve 20 to 30 % reduction in PM,  and
PM,  concentrations by 2024 with 2017 as the base year. The overall objective is
to augment and evolve effective ambient air quality monitoring network across the
country besides ensuring comprehensive management plan for prevention, control
and abatement of air pollution and enhancing public awareness and capacity

building measures.

(i) 102 non-attainment cities have been identified based on ambient air quality data
for the period 2011 - 2015 and WHO report 2014/2018. A total of 86 city specific

action plans have been approved for ground implementation.

The Central Government has taken several measures for prevention, control and

abatement of air pollution across the country. These include-
Monitoring

»  Setting up of monitoring network for assessment of ambient air quality. Presently,

ambient air quality is being monitored at 779 locations covering 339 cities in 29
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States and 6 Union Territories across the country under National Air Quality
Monitoring Programme (NAMP). Further, real time monitoring is taking place at

170 locations in 102 cities in 18 States/UTs.
Notification of National Ambient Air Quality Standards.
Launch of National Air Quality Index.

Implementation of Air Quality Early Warning System for Delhi in October, 2018 in
association with Ministry of Earth Sciences (MoES).

Transport

Leapfrogging from BS-1V to BS-VI fuel standards since 1st April, 2018 in NCT of
Delhi and from by 1st April, 2020 in the rest of the country.

Introduction of cleaner / alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol

blending.

Promotion of public transport and improvements in roads and building of more

bridges to ease congestion on roads.

Operationalisation of Eastern Peripheral Expressway and Western Peripheral

Expressway to divert non-destined traffic from Delhi.
Streamlining the issuance of Pollution Under Control Certificate.

Environment Protection Charges (EPC) have been imposed on diesel vehicles with

engine capacity of 2000cc and above in Delhi NCR.

Industry

Badarpur thermal power plant has been closed from 15th October, 2018.
Notification of stricter emission norms for power plants.
All brick kilns have been shifted to zig-zag technology in Delhi and NCR.

Installation of on-line continuous (24x7) monitoring devices all red category
industries in Delhi and NCR.

Revision of emission standards for industrial sectors from time to time.

Ban on pet coke and furnace oil - monitoring of use of pet coke in Lime Kilns/
Cement Kilns and Calcium Carbide Industry in Delhi and NCR States.



Written Answers to [8 July, 2019] Unstarred Questions 165

Biomass and Solid Waste

«  Anew Central Sector Scheme on APromotion of Agricultural Mechanization for in-
situ management of Crop Residue in the States of Punjab, Haryana, Uttar Pradesh
and NCT of DelhiE for the period from 2018-19 and 2019-20 has been launched.

*  Banning of burning of biomass/garbage.

. 3 Waste-to-Energy (W-t-E) plants are currently operational in Delhi with atotal
capacity of 5100 Tonnes Per Day (TPD).

»  Notifications of 6 waste management rules covering solid waste, plastic waste, e-

waste, bio-medical waste, C&D waste and hazardous wastes issued in 2016.
Dust

*  Notifications regarding dust mitigation measures for construction and demolition

activities.

*  Number of mechanised road sweeping machines has been increased significantiy

and presently 60 machines are deployed for cleaning of roads in Delhi.
Public Outreach

e  Ministry of Environment, Forest & Climate Change and Uttar Pradesh, Punjab,
Haryana, Rajasthan and Delhi Governments launched Clean Air for Delhi Campaign
from 10th - 23rd Feb 2018 and to check air polluting activities pre and post Diwali,
a special campaign called ,,Clean Air Campaign%o during November 01, 2018 to
November 10, 2018.

*  Ministry is promoting peoples participation and awareness building among citizens
for environmental conservation through Green Goods Deeds that focus on
promotion of cycling, saving water and electricity, growing trees, proper
maintenance of vehicles, following of lane discipline and reducing congestion on

roads by car pooling etc.

*  Development of mechanism for redressal of public complaints regarding
air pollution issues in Delhi and NCR (through ASameer AppE, AEmailsE
(aircomplaints.cpcb@gov.in) and Social Media NetworksE (Facebook and Twitter)

etc.



Statement

Air quality status of million plus/ urban agglomerations cities for 2016, 2017 and 2018 under NAMP
(Manual)(Annual average in ug/m3)

Sl.No. State S1. No. City 2016 2017 2018
SO, NO, PM, PM,, SO, NO, PM, PM,, SO, NO, PM,, PM,,
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
1. Andhra Pradesh 1. Vijaywada 6 44 102 - 6 29 99 - 5 21 77 29
2. Vishakhapatnam 8 18 77 9 17 73 10 20 77 49
2. Bihar 3.  Patna 4 32 212 - 5 39 156 - 5 51 207 -
3. Chandigarh 4. Chandigarh 2 21 105 123 2 16 109 64 2 17 102 50
4. Chhattisgarh 5. Durg-Bhillainagar 9 23 108 - 8 21 97 - 8 19 84 -
6.  Raipur 12 31 148 10 27 103 14 20 65
5. Delhi 7. Delhi 7 66 278 118 7 68 241 106 6 73 223 121
6.  Gujarat 8. Ahmedabad 14 27 108 34 14 29 120 38 16 29 236 73
9.  Rajkot 13 21 92 32 16 22 106 37 19 23 203 64
10.  Surat 13 22 92 31 16 26 106 36 22 29 176 57
11. Vadodara 14 23 92 30 16 23 108 36 20 25 188 60
7.  Haryana 12.  Faridabad
8. Jammuand Kashmir 13.  Srinagar 153 -
9. Jharkhand 14.  Dhanbad 15 37 226 - 15 37 238 - 14 37 264 -
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10. Karnataka
11. Kerala

12. Madhya Pradesh

13. Mabharashtra

14. Punjab

15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.

Jamshedpur
Ranchi
Bangalore
Kochi
Kollam
Kozhikode

Malapuram

36
20

3
2
4
2
2

Thiruvananthapuram 10

Thissur
Bhopal
Gwalior
Indore
Jabalpur
Aurangabad
Mumbai
Nagpur
Nashik
Pune
Thane
Vasai-virar
Amritsar

Ludhiana

2
3
10
11
10
14
6
16
13
28
18
NA
12
11

45
37
31
20

18
17
25

15
14
20
23
39
30
26
27
78
60
NA
29
25

136
196
103
48
46
51
37
53
54
89
96
95
71
92
119
118
85
107
122
NA
194
139

51

27
52
54
32

45
37
31
19

18
21
26

15
17
21
21
33
18
27
22
65
47
NA
27
28

131
142
92
51
43
47
32
49
56
93
110
80
74
83
151
102
81
102
125
NA
168
162

46

41
47
43
23

40

—_— W
o
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13

10
12
37
17
NA
13

46
36
30
16

10
26
24

14
21
19
17
35
21
28
21
75
44
NA
34
32

128
122
90
57
47
54
31
49
41
135
134
88
119
70
166
103
85
106
108
NA
177
162

59
62
41
43

46
44
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1 2 3 4 7 10 11 12 13 14 15 16
15.  Rajasthan 37.  Jaipur 8 33 199 - 8 30 177 - 8 32 165 -
38.  Jodhpur 6 23 168 - 6 21 180 - 7 24 223 -
39. Kota 7 30 109 - 8 28 130 - 7 28 152 -
16.  Tamil Nadu 40.  Chennai 10 18 65 25 9 17 62 32 9 16 78 34
41.  Coimbatore 6 24 59 35 5 26 49 34 6 23 54 32
42.  Madurai 15 24 76 38 14 23 67 30 12 20 84 34
43.  Trichy 12 20 95 27 12 20 86 - 17 23 110 53
17. Telangana 44.  Hyderabad 5 27 101 49 6 28 108 54 5 30 105 55
18.  Uttar Pradesh 45, Agra 5 22 198 - 4 19 185 124 4 22 209 106
46.  Allahabad 4 37 196 - 4 40 140 - 4 45 231 -
47.  Ghaziabad 15 28 235 - 22 34 280 - 21 43 245 103
48.  Kanpur 7 39 217 - 7 45 224 - 7 47 218 -
49.  Lucknow 8 27 214 - 8 26 246 102 7 30 217 108
50.  Meerut 7 55 157 - 7 52 153 - 7 58 177 -
51.  Varanasi 11 32 256 - 10 38 244 - 9 34 189 -
19.  West Bengal 52.  Asansol 13 42 211 88 12 37 163 67 13 35 146 58
53.  Kolkata 4 49 113 70 6 41 120 71 6 44 148 86

891
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NB. NA- no monitoring station in the city, AE data not available, National Ambient Air Quality Standard (NAAQS) for Residential, Industrial, Rural and others
Areas (Annual average) for SO, = 50 eg/m’, NO, = 40 eg/m’, PM, = 60 og/m’ & PM,, = 40 eg/m* and SO, = 20 eg/m’, NO, = 30 eg/m’, PM = 60 eg/m* and
PM, = 40 og/m for Ecologically sensitive area. The data furnished in the table for year 2018 is as available on date.
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Plantation of trees along railway lines/NHs

71633. SHRI RAM NATH THAKUR: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that due to terrible heat waves this summer, a

large number of people died in different States of North India;

(b) if so, whether it is a fact that due to indiscriminate cutting of forests, this

situation is increasingly becoming frightening, year after year; and

(¢) whether Government proposes to implement a comprehensive scheme to plant
trees along the railway lines and on both sides of National Highways and whether Govern-
ment would spend the required amount for this purpose from Compensatory Afforestation

Fund Management and Planning Authority (CAMPA) Fund?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The data on deaths due to heatwaves is
not being maintained by this Ministry.

(b) Tree cutting is allowed only under exceptional circumstances invariably with
the condition of planting and growing more trees which is monitored. Further, tree cutting
along with other anthropogenic activities, like burning of fossil fuels, transport emissions

etc. contribute significantly in increasing earthEs average temperature.

(c) Plantation on vacant lands along railway lines and on both sides of National
Highways is mainly carried out by the Ministry of Railways and Ministry of Road
Transport and Highways (MoRTH) respectively. As informed by NHAI, MoRTH, road-side
and avenue plantation is done as per the codal provisions of Indian Roads Congress (IRC:
SP:21-2009) and Green Highways Policy, 2015 on available Right of Way (ROW). Further,
with a view to promote tree plantation on unused Railway land along the Railway tracks
and along the National Highways, Model Agreements were issued by the Ministry to all
States/UTs for entering into the agreements with concerned Railway Zones in States and
NHAI respectively for greening of such unused Government lands. Some of the State
Forest Departments in States like Punjab, Haryana, Maharashtra, Odisha, Andhra Pradesh,
Karnataka, Uttar Pradesh, Jharkhand, Tamil Nadu, etc. have initiated plantation activity on

railway land.

tOriginal notice of the question was received in Hindi.
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Receding Himalayan Glaciers

1634. DR. T. SUBBARAMIREDDY:
SHRIMATIAMBIKA SONI:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased

to state:

(a) whether a research paper has recently revealed that Himalayan glaciers are

receding at a considerable rate and may vanish in the future;

(b) if so, whether the Ministry has examined the issue to find out the factual

position;

(¢c) whether it would have an impact on climate change and water flow in Ganga and

other rivers would be reduced; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Recent mass balance studies for
some Himalayan glaciers conducted by Wadia Institute of Himalayan Geology (WIHG)
under Department of Science and Technology (DST) and a study published in Science
Advances have revealed that majority of Himalayan glaciers are melting or retreating at
varying rates. The rate of recession has seen an upward trend in the second half of the last
century though no abnormal trend of melting has been documented. The studies have also
shown that large glaciers with an area more than 10 km? are unlikely to get affected
appreciably in the coming years. However, small glaciers of area 1-2 km? or less than 1 km?
may show rapid changes. Research projects have been funded in different parts of the
Indian Himalayan Region to generate strategic knowledge about the status and impact of

climate change on the Indian Himalayan glaciers.

(c) and (d) The glacier melt for water supply varies among different river basins
depending upon the glacier regime. Estimates by WIHG suggest that the contribution of
snow to the runoff of the major rivers is about 10% in the eastern Himalaya and about 60%
in the western Himalaya. Though water from snow and glacier melt sustains stream flow in
the rivers during the dry season as well, the depletion of snow cover and continuous
melting of glaciers directly affects the recharge process of the rivers. The results from a
study on glacier retreat in Indian Himalayan Region that estimated changes in glacier extent

for selected glaciers in 17 sub-basins of Himalayan region during 2000-2011 time frame
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show that the number and rate of glacier retreat has come down in the last decade compared

to period prior to 2001. Most of the glaciers show no change during the last decade.
Environmental education and awareness

1635. SHRI HARNATH SINGH YADAYV: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the details of the schemes and the steps taken by Government for environmen-

tal education, awareness and training during the last two years;

(b) whether World BankFs assistance has been taken to promote environment man-

agement capacity building project in various States of the country; and

(c) if so, the details thereof and the amount spent thereon during the said period,

State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) This Ministry has an ongoing Environ-
ment Education, Awareness and Training scheme with the objective to promote environ-
mental awareness among all sections of the society and to mobilize peopleEs participation

for conservation of environment. Notable initiatives under the scheme include:

() A network of about one lakh AEcoclubsE have been established in schools and

colleges across the country under the National Green Corps programme.

(i) The Green Good Deeds (GGDs) - A social movement to bring about mass

environment awareness in the society at all levels.

(i) Under the National Nature Camping Programme, nature camps are organized for

school students in protected areas (Wildlife Sanctuaries, National Parks, etc.).

(iv) Trainings are provided to teachers and students on various environmental issues,
viz. biodiversity conservation, pollution, waste management, etc. through capacity

building programmes.
(b) No. Sir.
(¢) Does not arise.
Air pollution in Delhi

1636. SHRI RAM KUMAR KASHYAP: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:
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(a) whether it is a fact that Delhi is one of the most polluted city of the world;

(b) if so, details of steps taken/proposed to be taken to control pollution level in
Delhi;

(¢) details of the sources responsible for air pollution in Delhi;

(d) whether there is any proposal to promote the use of eco-friendly transport
including bicycle for common man to check pollution in the city and if so, the details

thereof; and

(e) the precautionary steps and action taken to tackle severe air pollution in Delhi

NCR during upcoming winter season?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The average annual concentrations of
PM, and pm,  in Delhi are above the National Ambient Air Quality Standards. Several
measures have been taken by the Government to check/control air pollution in Delhi.
Continuous Ambient Air Quality Monitoring Stations (CAAQMS) data indicated general
improvement in air quality of Delhi in 2018. The number of AGoodE, ASatisfactoryE, and
AModerateE days has increased to 159 in 2018, as compared to 152 in 2017 and 106 in 2016,
and the number of APoorEAVery PoorFand ASevereE days has reduced to 206, compared to
213in2017 and 246 in 2016. In Delhi, reduction in PM, , levels in 2018 is 7.3% over 2017 and
14.8% over 2016. In Delhi, reduction in PM,  levels in 2018 is 8.6% over 2017 and 16.5% over
2016.

(¢) The recent study conducted by TERI and ARAL, as given in Statement
(See below), for Delhi-NCR indicates the relative contribution of sources as Transport
(17-28%), Industries (22-30%), Agriculture Burning (4-7%), Residential (8-10), Dust [Soil,
Road and Construction] (17-38%) and other sources (8-11%) to PM, . concentrations in

summer and winter seasons in Delhi-NCR.

(d) The Central Government has approved the proposal for implementation of
scheme titled AFaster Adoption and Manufacturing of Electric Vehicles in India Phase II
(FAME India Phase II)E for promotion of Electric Mobility in the country. The total outlay
for this Scheme is 10,000 crore over the period of three years with effect from 1st April,
2019.

(b) and (¢)The Central Government has taken a number of regulatory measures for

prevention, control and abatement of air pollution in the country.
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@

(i)

@

(i)

Action Plans for Improvement of Air Quality in Delhi NCR:

Graded Response Action Plan (GRAP) was notified on January 12, 2017, for
prevention, control and abatement of air pollution in Delhi and NCR. It identifies
graded measures and implementing agencies for response to four AQI categories,

namely, Moderate to Poor, Very Poor, Severe and Severe + or Emergency.

The Central Government has notified a Comprehensive Action Plan (CAP) in 2018
identifying timelines and implementing agencies for actions identified for prevention,

control and mitigation of air pollution in Delhi and NCR.
Action Plans for Improvement of Air Quality of Other Cities:

Ministry of Environment, Forest and Climate Change has launched National Clean
Air Programme (NCAP) in January 2019 to tackle the problem of air pollution in
a comprehensive manner with targets to achieve 20 to 30 % reduction in PM,  and
PM,  concentrations by 2024 with 2017 as the base year. The overall objective is
to augment and evolve effective ambient air quality monitoring network across the
country besides ensuring comprehensive management plan for prevention, control
and abatement of air pollution and enhancing public awareness and capacity

building measures.

102 non-attainment cities have been identified based on ambient air quality data
for the period 2011 - 2015 and WHO report 2014/2018. A total of 86 city specific

action plans have been approved for ground implementation.
Monitoring

* Setting up of monitoring network for assessment of ambient air quality.
Central Presently, ambient air quality is being monitored at 779 locations
covering 339 cities in 29 States and 6 Union Territories across the country
under National Air Quality Monitoring Programme (NAMP). Further, real

time monitoring is taking place at 170 locations in 102 cities in 18 States/UTs.
* Notification of National Ambient Air Quality Standards.
* Launch of National Air Quality Index.

» Implementation of Air Quality Early Warning System for Delhi in October,
2018 in association with Ministry of Earth Sciences (MoES).
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Transport

Leapfrogging from BS-1V to BS-VI fuel standards since 1st April, 2018 in
NCT of Delhi and from by 1st April, 2020 in the rest of the country.

Introduction of cleaner / alternate fuels like gaseous fuel (CNG, LPG etc.),

ethanol blending.

Promotion of public transport and improvements in roads and building of

more bridges to ease congestion on roads.

Operationalisation of Eastern Peripheral Expressway and Western Peripheral

Expressway to divert non-destined traffic from Delhi.
Streamlining the issuance of Pollution Under Control Certificate.

Environment Protection Charges (EPC) have been imposed on diesel vehicles

with engine capacity of 2000cc and above in Delhi NCR.

Industry

Badarpur thermal power plant has been closed from 15th October, 2018.
Notification of stricter emission norms for power plants.

All brick kilns have been shifted to zig-zag technology in Delhi and NCR.

Installation of on-line continuous (24x7) monitoring devices all red category
industries in Delhi and NCR.

Revision of emission standards for industrial sectors from time to time.

Ban on pet coke and furnace oil - monitoring of use of pet coke in Lime
Kilns/Cement Kilns and Calcium Carbide Industry in Delhi and NCR States.

Biomass and Solid Waste

A new Central Sector Scheme on APromotion of Agricultural Mechanization
for in-situ management of Crop Residue in the States of Punjab, Haryana,
Uttar Pradesh and NCT of Delhi for the period from 2018-19 and 2019-20 has

been launched.
Banning of burning of biomass/garbage.

3 Waste-to-Energy (W-t-E) plants are currently operational in Delhi with
atotal capacity of 5100 Tonnes Per Day (TPD).
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Notifications of 6 waste management rules covering solid waste, plastic
waste, e-waste, bio-medical waste, C&D waste and hazardous wastes issued
in 2016.

Dust

Notifications regarding dust mitigation measures for construction and

demolition activities.

Number of mechanised road sweeping machines has been increased
significantly and presently 60 machines are deployed for cleaning of roads
in Delhi.

Public Outreach

Ministry of Environment, Forest and Climate Change and Uttar Pradesh,
Punjab, Haryana, Rajasthan and Delhi Governments launched Clean Air for
Delhi Campaign from 10th - 23rd Feb. 2018 and to check air polluting
activities pre and post Diwali, a special campaign called ,,Clean Air Campaign%o
during November 01, 2018 to November 10, 2018.

Ministry is promoting peoples participation and awareness building among
citizens for environmental conservation through Green Goods Deeds that
focus on promotion of cycling, saving water and electricity, growing trees,
proper maintenance of vehicles, following of lane discipline and reducing

congestion on roads by car pooling etc.

Development of mechanism for redressal of public complaints regarding air
pollution issues in Delhi and NCR (through ASameer AppE,
AEmailsE (aircomplaints.cpcb@gov.in) and ASocial Media NetworksE (Facebook

and Twitter) etc.

Statement

Sectoral contributions in PM,  and PM, concentrations in Delhi estimated using

dispersion modeling during winters and summers, TERI ARAI, 2018

PM2.5

Sectors Winters Summers
1 2 3

Residential 10% 8%
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1 2 3
Agri. Burning 4% 7%
Industry 30% 22%
Dust (soil, road, and const.) 17% 38%
Transport 28% 17%
Others 11% 8%
PM,,
Sectors Winters Summers
Residential 9% 8%
Agri. Burning 4% 7%
Industry 27% 22%
Dust (soil, road, const.) 25% 42%
Transport 24% 15%
Others 10% 7%

Pollution due to polythene

F1637. SHRISURENDRA SINGH NAGAR: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that Government is planning to put a check on the use of

polythene in the country;
(b) if so, the details thereof; and

(¢) if not, the plan of Government to control the pollution caused by the use of

polythene?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (¢) The Government has notified the
Plastic Waste Management Rules, 2016, which, inter alia, regulate manufacture, sale,
distribution and use of plastic carry bags including carry bags of compostable plastic and
plastic sheets for packaging or wrapping.The rules prohibit the use of carry bag made of

virgin or recycled plastic less than fifty microns in thickness.

TOriginal notice of the question was received in Hindi.
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As per the rules, the generators of waste have been mandated to take steps to
minimize generation of plastic waste, not to litter the plastic waste, ensure segregated
storage of waste at source and handover segregated waste to the local bodies or agencies
authorised by the local bodies. The Rules also mandate the responsibilities of local bodies,
gram panchayats, waste generators, retailers etc. to manage such waste. The Rules
inter-alia mandate the producers, importers and brand owners to work out modalities for

waste collection system based on the principle of Extended Producer Responsibility.

Implementation of National Electric
Mobility Mission Plan

1638. SHRIMD. NADIMUL HAQUE: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the current status of implementation of the National Electric Mobility Mission
Plan 2020;

(b) whether Government is lagging behind in terms of achieving the target of 6 to 7
million sales of such hybrid vehicles by 2020 under the FAME Scheme, if so, the reasons

therefor, along with the details of target achieved so far; and
(c) the steps taken by Government to improve the implementation of FAME Scheme?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
ARVIND GANPAT SAWANT): (a) to (c) The National Electric Mobility Mission Plan
(NEMMP) 2020 is a National Mission document providing the vision and the roadmap for
the faster adoption of electric vehicles and their manufacturing in the country. This plan
has been designed to enhance national fuel security, to provide affordable and
environment friendly transportation and to enable the Indian automotive industry to achieve

global manufacturing leadership.

As part of the NEMMP 2020, Department of Heavy Industry formulated a Scheme
namely Faster Adoption and Manufacturing of (Hybrid &) Electric Vehicles in India (FAME
India) Scheme in the year 2015 to promote manufacturing of electric and hybrid vehicle
technology and to ensure sustainable growth of the same. The Phase-I of this Scheme was
initially launched for a period of 2 years, commencing from 1st April 2015, which was
subsequently extended from time to time and the last extension was allowed up to 31st
March 2019. The 1st Phase of FAME India Scheme was implemented through four focus
areas namely (i) Demand Creation, (ii) Technology Platform, (iii) Pilot Project and

(iv) Charging Infrastructure. Market creation through demand incentives was aimed at
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incentivizing all vehicle segments i.e. 2-Wheelers, 3-Wheelers Auto, Passenger 4-Wheeler
vehicles, Light Commercial Vehicles and Buses. The demand incentive was available to
buyers of electric and hybrid vehicle (XEV) in the form of an upfront reduced purchase price
to enable wider adoption. Also, grants were sanctioned for specific projects under Pilot
Projects, R&D/Technology Development and Public Charging Infrastructure components
under the scheme. In the 1st phase of scheme, about 2.78 lakh XEVs were supported with a
total demand incentives of ¥ 343 crore [Approx]. In addition, 465 buses were sanctioned to

various cities/states under this scheme.

Under the NEMMP 2020, there is an ambitious target to achieve 6-7 million sales of
hybrid and electric vehicles by the year 2020. Based on the experience gained in the Phase-
1 of FAME India Scheme, it has been observed that sufficient number of charging infra-
structure is required to achieve expected outcome of the plan, which is being addressed
presently in Phase-1I of FAME Scheme.

Department of Heavy Industry notified Phase-II of the Scheme, vide S.O. 1300(E)
dated 8th March 2019, with the approval of Cabinet with an outlay of ¥ 10,000 crore for a
period of 3 years commencing from 1st April 2019. The main objective of the scheme is to
encourage faster adoption of electric and hybrid vehicle by way of offering upfront incen-
tive on purchase of electric vehicles and also by establishing the necessary charging
infrastructure for electric vehicles. Details of the scheme is available in DepartmentEs website

(www.dhi.nic.in).

Various initiatives have been taken by the Government to promote electric mobility in

the country. Some of them are summarized hereunder -

(1) Under new GST regime, the rates of GST on Electric Vehicles has been kept in the
lower bracket of 12% (with no Cess) as against the 28% GST rate with Cess up

to 22% for conventional vehicles.

(i) Ministry of Power has allowed sale of electricity as AserviceE for charging of
electric vehicles. This would provide a huge incentive to attract investments into

charging infrastructure.

(i) Ministry of Road Transport Highways issued notification regarding exemption of

permit in case of battery operated vehicles.

(iv) Issue of Expression of Interest (Eol) for deployment of 5000 electric buses by State
Transport Departments/Undertakings etc.
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Revival of loss making PSUs

1639. DR. L. HANUMANTHAIAH: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the number of Public Sector Undertakings (PSUs) closed and/or are in the

process of closure;

(b) whether any valuation of the land and other property/equipment of these PSUs

have been made I by Government for being sold off;
(c) ifso, the details thereof, PSU-wise;
(d) if not, the reasons therefor; and
(e) the efforts made by Government for the revival of these loss-making PSUs?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
ARVIND GANPAT SAWANT): (a) As per information available with Department of Public
Enterprises (DPE), 19 sick/ loss making Central Public Sector Enterprises (CPSEs)/units of

CPSEs have been approved for closure by the Government.

(b) to (d) DPE, being the nodal Department for all CPSEs, has issued guidelines on
14.6.2018 to all the administrative Ministries/ Departments of CPSEs on time bound closure
of sick/loss making CPSEs and disposal of their movable and immovable assets. The ad-
ministrative Ministries/ Departments of CPSEs implement these guidelines. As per the
guidelines issued by DPE on 14.6.2018, the concerned administrative Ministry/ Depart-
ment/ CPSE undertakes the valuation and sale/ disposal of assets of CPSE under closure.
The data on the valuation of assets including land for sale of the CPSEs under closure is

available with concerned CPSEs/ Ministries/ Departments.

(¢) The administrative Ministries/Departments take measures for revival/
restructuring in respect of CPSEs under their administrative control on case to case basis.
In this regard, DPE has issued guidelines on 29.10.2015 on revival / restructuring of CPSEs.
These guidelines are implemented by the concerned administrative Ministries/Departments
of CPSEs.

Digital Radio Broadcasting

1640. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether Government is planning to migrate to ADigital Radio BroadcastingE

from existing type of broadcasting;
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(b) if so, the details thereof;

(¢) whether Government is also planning to phase out Short Wave (SW)

transmitters in the country; and
(d) if so, the details thercof?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
PRAKASH JAVADEKAR): (a) and (b) Prasar Bharati has taken several steps towards

migration to Digital Radio Broadcasting including :

i Digitalization of 35 Medium Wave transmitters, 3 Short Wave transmitters, 127 AIR
(All India Radio) Studios, 128 Studio Transmitter Links (STL) and 37 Captive Earth
Stations (CES) and

ii. ~Making Available 42 channels of AIR on Internet Platform and 37 AIR channels
on DTH Platform (DD Free Dish).

(c) and (d) Prasar Bharati Board has decided to close down in a phased manner, those

SW transmitters which have outlived their useful life.

Effect of reality shows on children

1641. SHRI R. VAITHILINGAM: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government is of the opinion that no programme should be carried on
TV which denigrates children and programmes meant for children should not contain any

bad language or explicit scenes of violence;

(b) whether it is also a fact that channels have been advised to exercise maximum

restraint, sensitivity and caution while showing such reality shows and programmes; and
(c) if so, the details thercof?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIPRAKASH
JAVADEKAR): (a) The Programme Code under the Cable Television Networks (Regulation)
Act, 1995 inter alia provides that no programmes should be carried on Television which
denigrates children, and further care should be taken to ensure that programmes meant for
children do not contain any bad language or explicit scenes of violence and that programmes
unsuitable for children must not be carried in the cable service at times when the largest

numbers of children are viewing.
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(b) and (c¢) The Central Government has issued an Advisory on 18th June, 2019 to all
private satellite TV channels to adhere to the Programme Code under the Cable Television
Networks (Regulation) Act, 1995 relating to programmes of children and to desist from
showing children in vulgar, indecent, suggestive and inappropriate manner in dance reality
shows or other such programmes and exercise maximum restraint, sensitivity and caution

while showing such programmes.
Inappropriate manner on dance reality shows

1642. SHRI R. VAITHILINGAM: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that Government has asked all private satellite TV channels
to avoid showing children in an indecent, suggestive and inappropriate manner on dance

reality shows or other such programmes;
(b) if so, the details thereof;

(c) whetheritis also a fact that many dance based reality TV shows portray young

children performing dance moves originally done by adult in movies; and
(d) if'so, the details thereof?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) to (d) It had been brought to the notice of the Government that certain
dance reality shows on TV show children performing acts which are indecent and age

inappropriate.

The Central Government has issued an Advisory on 18th June, 2019 to all private
satellite TV channels to adhere to the Programme Code under the Cable Television
Networks (Regulation) Act, 1995 relating to programmes of children ensuring that they do
not denigrate children and programmes do not contain any bad language or explicit scenes

of violence.

The private satellite channels have also been advised to desist from showing
children in vulgar, indecent, suggestive and inappropriate manner in dance reality shows or
other such programmes and exercise maximum restraint, sensitivity and caution while

showing such programmes.
Achievement under SBM
1643. DR. ASHOK BAJPAI: Will the Minister of JAL SHAKTI be pleased to state:

(a) whether it is a fact that targets of most of the States under Swachh Bharat
Mission (SBM) has been achieved during the last three years;
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(b) the targets for SBM and their percentage achieved during the said period,

State-wise; and
(c) the estimated targets for various States under SBM for next three years?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LALKATARIA): (a) to (c) Swachh Bharat Mission (Gramin) was launched on 2nd October,
2014 with the aim to achieve 100% open-defecation free India by 2nd October, 2019 by
providing access to toilet facilities to all rural households in the country. SBM(G) is a
demand driven scheme, hence no fixed State/UT-wise and year-wise targets are set under
the programme. So far, 30 States/UTs, namely, Andaman and Nicobar Islands, Andhra
Pradesh, Arunachal Pradesh, Assam, Chandigarh, Chhattisgarh, Dadra and Nagar Haveli,
Daman and Diu, Gujarat, Haryana, Himachal Pradesh, Jammu and Kashmir, Jharkhand,
Karnataka, Kerala, Lakshadweep, Madhya Pradesh, Maharashtra, Manipur, Meghalaya,
Mizoram, Nagaland, Puducherry, Punjab, Rajasthan, Sikkim, Tamil Nadu, Tripura, Uttar
Pradesh, and Uttarakhand have been declared ODF. The remaining States are on track to
become ODF by 2nd October, 2019.

Survey on scarcity of water

1644. SHRI P. BHATTACHARYA : Will the Minister of JAL SHAKTI be pleased to

state:

(a) whether it is a fact that there is huge scarcity of water in various parts of the

country;

(b) whether any survey has been carried out to measure the total demand and the

existing supply of water in big cities of the countries;
(c) if so, the details thereof; and

(d) the measures being taken by Government to restore ground water level and

ensure adequate supply of drinkable water?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) The average annual water availability of any region or country is
largely dependent upon hydro-meteorological and geological factors and is generally
constant. However, water availability per person is dependent on population of the
country and for India, per capita water availability in the country is reducing progressively
due to increase in population. The average annual per capita water availability in the years

2001 and 2011 was assessed as 1816 cubic meters and 1545 cubic meters respectively which
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may further reduce to 1486 cubic meters, 1367 cubic meters, 1282 cubic meters and 1228
cubic meters in the years 2021, 2031, 2041 and 2051 respectively. Annual per-capita water
availability of less than 1700 cubic meters is considered as water stressed condition, whereas
annual per-capita water availability below 1000 cubic meters is considered as a water
scarcity condition. Due to high temporal and spatial variation of precipitation, the water
availability of many regions of the country is much below the national average and may

result in water stress/scarce conditions.

(b) and (c) The average annual water resources potential in the country has been
assessed as 1999.20 BCM. In view of topographical constraints and hydrological features,
the utilizable water has been estimated to be about 1,137 BCM. Total water requirement of
the country for different uses for High Demand scenario for the years 2025 and 2050 has
been assessed as 843 BCM and 1180 BCM respectively. The report titled ,,Composite
Water Management Index%o, published by NITI Aayog in June 2018, mentions about the

critical conditions of the ground water in 21 cities.

(d) Water being a State subject, steps for augmentation, conservation and efficient
management of water resources are primarily undertaken by the respective State
Governments. In order to supplement the efforts of the State Governments, Central
Government provides technical and financial assistance to them through various schemes
and programmes. Central Government has taken various steps to improve the water

availability in the country.

Ministry of Jal Shakti has been created by the Government of India, integrating the
erstwhile Ministry of Water Resources, River Development and Ganga Rejuvenation and
the Ministry of Drinking Water and Sanitation, with an aim to integrate water resources
management under one umbrella so that the issues relating to water are dealt with in a

holistic manner.

Ministry of Jal Shakti has launched Jal Shakti Abhiyan (JSA) - a campaign for water
conservation and water security. During the campaign, officers, groundwater experts and
scientists from the Government of India will work together with State and district officials in
IndiaEs most water-stressed districts for water conservation and water resource

management.

Central Government has formulated a National Perspective Plan (NPP) for Water
Resources Development which envisages transfer of water from water surplus basins to

water deficit basins to improve availability of water.
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Through National Rural Drinking Water Programme (NRDWP), a centrally sponsored
scheme, technical and financial assistance are provided to States for providing safe
drinking water in rural areas. The NRDWP has been restructured to make it more
competitive, result oriented and outcome based to reduce the slippages and inefficiencies

in the rural drinking water supply.

Ministry of Housing and Urban Affairs is implementing Atal Mission for
Rejuvenation and Urban Transformation (AMRUT) in 500 cities with Mission components
such as water supply, storm water drainage, etc. The water supply component includes
augmentation of existing water supply system and water treatment plants; rehabilitation of
old water supply system; rejuvenation of water bodies for drinking water supply and

recharging of ground water etc.

In order to sustain the drinking water sources, artificial recharge of groundwater and
rain water harvesting are being implemented under various Schemes of Government of
India i.e. Pradhan Mantri Krishi Sinchayee Yojana (PMKSY), Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Integrated Watershed Management
Programme (IWMP) etc.

Some initiatives/measures taken by Central Government to control ground water
depletion and promote rain water harvesting/conservation are available at the URL: http:/

/mowr.gov.in/sites/default/files/Steps _to_control water depletion Jun2019.pdf
Piped drinking water supply to all rural households

1645. DR. PRABHAKAR KORE: Will the Minister of JAL SHAKTI be pleased to

state:

(a) whether it is a fact that Government proposes to provide piped drinking water
supply to all rural households in the country over the next three years in a sustainable

manner,;

(b) whether Government also proposes to focus on water conservation, source
sustainability, shortage and reuse wherever possible by involving the village communities;

and
(c) ifso, the details of the proposal and time-frame for implementation of the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) As announced in the Union Budget Speech 2019-20, it has been
envisaged to ensure Har Ghar Jal (piped water supply) to all rural households by 2024

under the Jal Jeevan Mission.
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(b) and (c) The details of steps taken on water conservation, source sustainability,

shortage and reuse wherever possible by involving the village communities; are:

. In order to sustain the drinking water sources, artificial recharge of groundwater
and rain water harvesting are being implemented under various Schemes of
Government of India i.e. Pradhan Mantri Krishi Sinchayee Yojana (PMKSY),
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Integrated Watershed Management Programme (IWMP) and Command Area
Development & Water Management (CAD&WM) Programme etc.

*  The Ministry of Jal Shakti has been created in Government of India, with an aim
of integrated water resources management under one umbrella so that the issues

relating to water are dealt with in a holistic manner.

*  An advisory has been issued by this Department of Drinking Water and Sanitation
on 20th May 2019 to States on water conservation and to meet the drinking water

requirements of rural areas on priority, during scarcity.

* A meeting of the State Ministers of Water Resources and Water Supply was held
on 11th June 2019 chaired by the Minister of Jal Shakti in which comprehensive
review of the activities taken up by the States for addressing the concerns arising

out of the current situation were reviewed.

«  The HonEble PM has written letters to all sarpanches in the country motivating
them to take up water conservation activities like de-silting and cleaning of water

bodies, rain water harvesting etc with people participation.
Per capita availability of water
1646. DR. V. MAITREYAN: Will the Minister of JAL SHAKTI be pleased to state:
(a) the national average of per capita availability of water;
(b) the per capita availability of water, State-wise; and

(c) the measures taken by Government to improve water availability in waterdeficit

States?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LAL KATARIA): (a) and (b) The national average of per capita water availability is
reducing due to increase in population. The national average of per capita annual water
availability in the years 2001 and 2011 was assessed as 1816 cubic meters and 1545 cubic

meters respectively which may further reduce to 1486 cubic meters, 1367 cubic meters, 1282
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cubic meters and 1228 cubic meters in the years 2021, 2031, 2041 and 2051 respectively. The
average annual water availability in the country has been assessed river basin-wise and is

given in the Statement (See below).

(c) Water being a State subject, steps for augmentation, conservation and efficient
management of water resources are primarily undertaken by the respective State
Governments. In order to supplement the efforts of the State Governments, Central
Government provides technical and financial assistance to them through various schemes
and programmes. Central Government has taken various steps to improve the water

availability in the country.

Ministry of Jal Shakti has been created by the Government of India, integrating the
erstwhile Ministry of Water Resources, River Development and Ganga Rejuvenation and
the Ministry of Drinking Water and Sanitation, with an aim to integrate water resources
management under one umbrella so that the issues relating to water are dealt with in a
holistic manner. Recently, the HonEble PM has personally addressed letters to all Sarpanches

in the country motivating them to take up water conservation activities.

Ministry of Jal Shakti has launched Jal Shakti Abhiyan (JSA) - a campaign for water
conservation and water security. During the campaign, officers, groundwater experts and
scientists from the Government of India will work together with State and district officials in
IndiaEs most water-stressed districts for water conservation and water resource

management.

Central Government has formulated a National Perspective Plan (NPP) for Water
Resources Development which envisages transfer of water from water surplus basins to

water deficit basins to improve availability of water.

Central Government has launched Pradhan Mantri Krishi Sinchayee Yojana (PMKSY)
for completion of 99 on-going Major/Medium irrigation projects having ultimate irrigation
potential of 76.03 lakh hectares.

Central Government has formulated National Water Policy (NWP), 2012 which inter-
alia recommends conservation, promotion and protection of water and highlights the need
for augmenting the availability of water through rain water harvesting, direct use of rainfall
and other management measures. The NWP, 2012 has been sent to all States/ Union Terri-

tories and the concerned Central Ministries for appropriate action.

Some initiatives/measures taken by Central Government to control water depletion
and promote rain water harvesting/conservation are available at the URL: http.//

mowr.gov.in/sites/default/files/Steps _to_control _water depletion Jun2019.pdf
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Statement

Basin-wise details of average annual water Availability in India

S1. No. River Basin Catchment Average
area (sq.km) Water
Resources
Potential
(BCM)
1 2 3 4
1.  Indus 317708 4553

2. Ganga-Brahmaputra-Meghna

(a) Ganga 838803 509.52

(b) Brahmaputra 193252 527.28

(c) Barak & others 86,335 86.67
3. Godavari 312150 117.74
4. Krishna 259439 89.04
5. Cauvery 85167 27.67
6.  Subarnarekha 26804 15.05
7.  Brahmani-Baitarani 53902 35.65
8 Mahanadi 144905 73.00
9.  Pennar 54905 11.02
10. Mahi 39566 14.96
11. Sabarmati 31901 12.96
12. Narmada 96659.79 5821
13.  Tapi 65805.80 26.24
14.  West Flowing Rivers from Tapi to Tadri 58360 118.35
15.  West Flowing Rivers from Tadri to Kanyakumari 54231 119.06
16. East Flowing Rivers between Mahanadi and Pennar 82073 2641
17. East Flowing Rivers between Pennar & Kanyakumari 101657 26.74
18.  West Flowing Rivers of Kutch and Saurashtra 192112 2693

including Luni
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1 2 3 4
19. Area of Inland Drainage in Rajasthan 144835.90 Negl.
20. Minor Rivers draining into Myanmar (Burma)
and Bangladesh 31382 31.17
ToTAL 3271953 1999.20

Source: Reassessment of Water Availability in India using Space Inputs, June 2019
Irrigation projects under PMKSY
1647. DR. ANIL AGRAWAL: Will the Minister of JAL SHAKTI be pleased to state:

(a) the details of projects functioning under the Pradhan Mantri Krishi Sinchayee
Yojana (PMKSY) in the country, Statewise, at present;

(b) the area covered under irrigation under the each project; and

(c) the details of measures undertaken by Government to promote extension
activities related to farm water management and crop alignment for farmers and grass root

level field functionaries?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LALKATARIA): (a) and (b) Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) comprises
of various components viz. Accelerated Irrigation Benefits Programme (AIBP), PMKSY -
Har Khet Ko Pani (HKKP) including Command Area Development (CAD), Surface-Minor
Irrigation (SMI) and Repair, Renovation and Restoration (RRR) of Water Bodies, PMKSY -
Per Drop More Crop (PDMC) and PMKSY - Watershed Development (WD).The details of
projects taken up State wise and area covered/potential created under different
components of PMKSY are given in the Statement (See below).

() A Centrally Sponsored Scheme on ASupport to State Extension Programmes for
Extension ReformsE popularly known as ATMA Scheme is under implementation since
2005. Presently, Scheme is being implemented in 684 districts of 29 States and 3 UTs of the
country. The Scheme promotes decentralized farmer-friendly system in the country. Under
the scheme, Grants-in-Aid is released to the State Governments with an objective to sup-
port State GovernmentEs efforts to revitalize the extension system and making available the
latest agricultural technologies and good agricultural practices in different thematic areas
of agriculture and allied areas to farmers. The extension activities undertaken under ATMA
scheme include Farmers Training, Demonstrations, Exposure Visits, KisanMela, Mobiliza-
tion of Farmers Groups and organization of Farm Schools etc. These extension activities
inter-alia include training on farm water management and crop alignment for farmers and

grass root level field functionaries.



Statement

Details of projects taken up State-wise and area covered/potential created under different components of PMKSY

Projects in numbers, Area in Th. Ha

S1. No. State AIBP CAD SMI RRR WDC PDMC
(DoLR) (MoAg)

No. of IPC - No. of CCA No. of IPC No. of IPR No. of  Addl Area

projects Created projects Cov- projects Created projects 2015-19* projects  area brought

taken up taken up ered takenup  2015-19* taken up sanc-  brought under

2015-19* 2015-19* tioned under Micro

(2009-10 irrigation  Irriga-

to tion®
2014-15) 2015-19* 2015-19*

1 2 3 4 5 6 7 8 10 11 12 13

1. Andhra Pradesh 8 53.44 7 0.00 0.00 * 100 0.00 432 245.127 621912
2. Arunachal Pradesh 0.00 919 5.31 0.00 156 2.676 0.000
3. Assam 3 29.45 3 14.25 1010 108.94 0.00 372 97.765 2.382
4. Bihar 2 10.91 1 11.74 176 37.00 27 0.00 123 17.497 13.450
3. Chhattisgarh 3 17.73 3 2.88 147 41.00 0.00 263 13975 59.299
6. Goa 1 0.23 1 0.77 0.00 0.00 0 0.000 0.451
7. Gujarat 1 713.22 1 1194.44 0.00 61 0.00 610  17.638 592.541
8. Himachal Pradesh 0.00 154 3.60 0.00 163 5.155 5.862
9. Haryana 58.75 0.00 0.00 88  38.889 30.038
10.  Jammu and Kashmir 4 1.00 3 6.32 419 14.50 0.00 159 13.653 0.000
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1 2 3 4 6 7 8 9 10 11 12 13
11.  Jharkhand 1 79.19 1 0.00 82 1.08 0.00 171 2.621 15.860
12.  Karnataka 198.00 5 3093 465 11.90 0.00 571 60.174  674.585
13.  Kerala 2 1.58 1 0.00 0.00 0.00 83  22.587 2.194
14.  Madhya Pradesh 21 198.01 14 22585 276 37.60 125 14.00 517 87.859 204.503
15.  Maharashtra 26 196.46 22 58.64 1.90 0.00 1186  61.539  434.202
16.  Manipur 2 10.47 2 5.03 102 7.80 4 0.00 102 1.774 0.070
17.  Meghalaya 0.00 260 6.08 9 0.90 96 3.132 0.000
18.  Mizoram 0.00 36 0.00 0.00 89 49324 0.398
19.  Nagaland 0.00 704 4.92 0.00 111 2.347 0.000
20.  Sikkim 0.00 381 3.85 0.00 15 0.033 0.773
21.  Tripura 0.00 21 0.00 0.00 65 3.084 0.000
22.  Uttarakhand 0.00 651 14.52 5 0.00 65 1.752 10.358
23.  West Bengal 0.00 0.00 0.00 163 11.174 15.507
24.  Odisha 43.39 8 127.83 0.00 863 43.00 310 39.590 20.635
25.  Punjab 2.89 82.05 0.00 0.00 67 6.568 4.856
26.  Rajasthan 13.45 2 6738 0.00 68 10.16 1025 52728  206.183
27.  Telangana 11 183.18 11 0.00 0.00 575 8.23 330 96.013  231.699
28.  Tamil Nadu 5.14 0.00 153 0.00 270 37.425 355.206
29.  Uttar Pradesh 4 559.51 2 2341 0.00 74 0.00 612 105915 117.430
30. UTs 0.00 0.00 0.00 0 0.000 0.00

TotAL 99 (and 7 2312.10 87 1915.41 5803%* 300.00 2064*** 76.29 8214* 1098.013  3620.39

* Figures considered for the year 208-19 are Provisional, ** 2642 no of schemes completed, *** 1009 no of water bodies restored. +1832 transferred back

to states, @ Funding is given based upon proposals received from time to time.
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Allocation of Swachh Bharat Fund towards IEC activities

1648. SHRI VIVEK K. TANKHA: Will the Minister of JAL SHAKTI be pleased to

state:

(a) whether it is a fact that for the financial year 2017-18, only ¥ 200.70 crore out of
atotal of ¥ 10,678.49 crore was spent on Information, Education and Communication (IEC)

activities to induce a behavioural change in the sanitation habits of the public;

(b) if so, the reasons for spending only 1.87 per cent of Swachh Bharat Fund on

sensitizing the public towards proper sanitation;

(¢c) due to such a meagre allocation, whether Government feels that IEC activities

are not required for Swachh Bharat Mission to be a success; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LAL KATARIA): (a) to (d) On Information, Education and Communication (IEC) activities
under Swachh Bharat Mission (Gramin), during the year 2017-18, an amount of ¥ 320.16
crores was spent by the Central Government and ¥ 432.59 crores was spent by the State
Government out of both, Central share as well as State share. The allotment of budget for
IEC activities and its expenditure by the Central Government as well as State Governments,
are as per the Swachh Bharat Mission (Gramin) guidelines. Besides, several IEC related
activities for behavior change were also undertaken by other Central Government,
Ministries, Development Partners, Members of the Civil Societies, Media and

Entertainment Sector.

CAG report on NRDWP targets
1649. SHRI DEREK OEBRIEN: Will the Minister of JAL SHAKTI be pleased to state:

(a) whether according to a report by the Comptroller and Auditor General (CAG) of
India tabled in Parliament, the National Rural Drinking Water Programme (NRDWP), has
failed to achieve its targets of supplying safe drinking water to all rural habitations by 2017;

and

(b) if so, the reasons therefor and the steps Government plans to take to set new

targets and ensure the new targets are met?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LAL KATARIA): (a) and (b) As Per the Comptroller and Auditor General of India (CAG)
report 15 of 2018 ,,Performance Audit of National Rural Drinking Water Programme
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(NRDWP)%o, the NRDWP could not achieve the 12th plan aim of providing safe drinking
water to all rural households. The reasons are partly attributable to deficiencies in imple-
mentation by various States non-functional sustainability structures and gaps in contract
management. It is the State Government that set the targets under the programme as per

their annual action plans.
Major lift irrigation project

1650. SHRI B. LINGAIAH YADAYV: Will the Minister of JAL SHAKTI be pleased to

state:

(a) whether itis a fact that Jawahar Nettampadu Lift Major Irrigation Project which
benefits Mahaboob Nagar district in Telangana commenced in 2005, but has not yet been

completed;
(b) whether the gestation period has been overrun long time back;
(c) if so, the details and reasons for cost and time overrun;
(d) whether the likely date of completion was 2012; and

(e) if so, the reasons for not completing within the time-frame and by when it is

going to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (e) Water resources projects are planned, funded, executed and
maintained by the State Governments themselves as per their own resources and priorities.
As intimated by State Government of Telangana, Jawahar Nettampadu Lift Major Irrigation
Scheme was taken up for execution in 2005. Likely year of completion was 2012. However,
it is now scheduled to be completed during 2020. The project was originally sanctioned for
an amount of ¥ 1428.00 crore. The cost of the project was subsequently revised twice to
%1862.73 crore (as on May, 2014) and ¥2331.47 crore (as on November, 2016).

The State has reported that major bottleneck leading to cost and time overrun is delay

inland acquisition.
Drought conditions in the country

1651. SHRIMATI WANSUK SYIEM: Will the Minister of JAL SHAKTI be pleased to

state:

(a) whether the storage in the countryEs reservoirs is just over normal, compared to
the levels for this time of the year and those in western and southern regions are way

behind those levels;
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(b) whether according to the data monitored by the Central Water Commission,
Maharashtra, Karnataka and parts of Tamil Nadu are facing drought conditions and acute

water shortage; and

(¢) whether the residents of Chennai have been facing an unprecedented shortage
of drinking water with only fortnightly tanker supplies of potable water arranged by the
cityEs Water Supply Corporation?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LAL KATARIA): (a) and (b) Central Water Commission (CWC) monitors the live storage
status of 91 reservoirs of the country on weekly basis and issues weekly bulletin on every
Thursday. As per reservoir storage bulletin dated 27.06.2019, live storage available in these
reservoirs is 26.272 Billion Cubic Meter (BCM) which is 86% of average live storage for last

ten years of these reservoirs.

Out of 91 reservoirs monitored by CWC, reservoirs in Southern and Western regions
are 31 and 27 respectively which includes reservoirs of Maharashtra (17 numbers), Karnataka
(14 numbers) and Tamil Nadu (6 numbers). As per reservoir storage bulletin issued on
27.06.2019, live storage available in these reservoirs of Southern and Western Regions was
5.18 BCM and 2.88 BCM respectively. The present live storage available in reservoirs of
Maharashtra, Karnataka and Tamil Nadu is lesser by 77%, 36% and 47% respectively, as
compared to the average live storage of last ten years. As per Manual for Drought Manage-
ment 2016 published by Ministry of Agriculture and Farmers Welfare, water storage avail-
able in reservoirs of Maharashtra, Karnataka and Tamil Nadu can be categorised as extreme

deficit, moderate deficit and severe deficit respectively.

(¢) Major drinking water supply tanks for Chennai city are Poondi, Cholavaram,
Red hills and Chembarambakkam. As on 27.06.2019 the storage available in these tanks was
0.16% of total water storage capacity which was 20.55% during the same period last year.
Alternate arrangements are made by Chennai Metro Water Supply and Sewerage Board to

cater to the water needs of Chennai City.
Piped water for rural households
1652. SHRI SANJAY RAUT: Will the Minister of JAL SHAKTI be pleased to state:

(a) whether it is a fact that more than 80 per cent rural households are yet to get

piped water supply in the country;

(b) if so, the details thereof and GovernmentEs response thereto to improve the

situation; and
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(c) the details of steps taken or proposed to be taken by Government for providing

adequate water supply to every rural areas through piped water in the country?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) As reported by States on Integrated Management Information
System (IMIS), 18.33% rural household are getting drinking water from household tap
connection. Drinking water supply is a state subject. This Ministry provides technical and
financial assistance to States to improve the coverage of drinking water in rural areas.
Under National Rural Drinking Water Programme (NRDWP), focus of the Ministry is to
provide piped water supply to all rural household. Providing household connection is
purely voluntary action on chargeable basis and State Governments are empowered to
provide household connections using funds provided under 14th Finance Commission as

well as from funds provided directly to rural local bodies.
Issues of water crisis in the country

1653. SHRIMATI AMBIKA SONI:
DR.T. SUBBARAMIREDDY:

Will the Minister of JAL SHAKTI be pleased to state:

(a) whether Government has called a meeting of Water Resources Ministerks of

State Governments recently to discuss the issue of water crisis in the country;
(b) ifso, the outcome of the meeting and the issues discussed and decisions taken;

(c) whether the issues of water conservation, providing drinking water and

sanitation have been addressed to, with a time-bound programme; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LALKATARIA): (a) to (d) A meeting of the State Ministers in-charge of Water Resources,
Water Supply and Sanitation was held on 11th June 2019 at New Delhi. The meeting was
held to review the steps taken by various States on water conservation and the implemen-
tation of action plans to deal with the water supply situation, plan for water harvesting and
conservation in convergence with other programmes. The need to integrate various water
conservation efforts like point recharge, de-silting of minor irrigation tanks, use of grey
water for agriculture and ensuring sustainability of the sources was discussed. State
Governments were requested to complete water conservation measures so that large-scale

rain water harvesting could be possible in the upcoming monsoon season.
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Exploitation of groundwater

1654. SHRI G.C. CHANDRASHEKHAR: Will the Minister of JAL SHAKTI be pleased

to state:

(a) whether exploitation of groundwater and its overuse has led to very visible and

consistent water crisis and if so, GovernmentESs reaction thereto;

(b) whether Surveys by Central Ground Water Board (CGWB) and Indian and US
space agencies, viz. ISRO and NASA respectively paint a frightening picture and if so,

GovernmentEs reaction thereto;

(c) features of Atal Bhujal Yojana for sustainable management of groundwater with

community participation; and

(d) whether geographical priority areas have been identified under the Yojana and
if so, the details of the identified overexploited and water stressed areas for implementation

of the Yojana, State-wise, including Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LAL KATARIA): (a) and (b) Ground water levels in various parts of the Country are
declining because of continuous withdrawal due to reasons such as increased demand of
fresh water for various uses, vagaries of rainfall, increased population, industrialization

and urbanization etc.

The Annual Replenishable Ground Water Resource of the country is being estimated
jointly by Central Ground Water Board (CGWB) and State Governments at periodical
intervals. As per the 2017 assessment, out of the total 6881 assessment units (Block/
Taluks/Mandals/watersheds/Firkas) in the Country, 1186 units in 17 States/UTs have been
categorized as AOver-exploitedE where ground water extraction is more than net ground

water availability and there is significant long-term decline in water levels.

In order to assess the declining/rising trend in water level on a long-term basis,
pre-monsoon water level data 2018 has been compared with the decadal average
(2008-2017) water level. Analysis of data indicates decline in ground water level in about

52% of the wells and rise in 48% wells being monitored.

HonEble Prime Minister has written a letter to all sarpanchs on 08.06.2019 regarding
the importance of water conservation and harvesting and exhorted them to adopt all

appropriate measures to make water conservation a mass movement.
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Government of India has launched the Jal Shakti Abhiyan which is a time bound
campaign with a mission mode approach intended to improve water availability including

ground water conditions in the water stressed blocks.

Water being a State subject, initiatives on water management including conservation
and artificial recharge to ground water in the Country is primarily StatesE responsibility. The
important measures taken by the Central Government for conservation, management of
ground water and effective implementation of rain water harvesting in the country are at the
following URL: http://mowr.gov.in/sites/default/files/Steps to control water depletion
Jun2019.pdf

(c) and (d) The World Bank has approved Atal Bhujal Yojana (ABHY), a36000 Crore
scheme, for sustainable management of ground water resources with community participa-
tion. The funding pattern is 50:50 between Government of India and World Bank. The
identified over-exploited (OE) and water stressed areas for the implementation of the scheme
fall in the States of Gujarat, Haryana, Karnataka, Madhya Pradesh, Maharashtra, Rajasthan
and Uttar Pradesh.

ABHY envisages active participation of the communities in various activities such as
formation of AWater User AssociationsE, monitoring and disseminating ground water data,
water budgeting, preparation and implementation of Gram-Panchayat-wise water security
plans and IEC activities related to sustainable ground water management. State-wise de-

tails are given in the Statement.
Statement

State-wise details of Atal Bhujal Yojana

SL. No. State Districts Blocks GPs Area
(in Sq. kms)
1. Haryana 13 36 1,895 12,650
2. Gujarat 6 24 1,816 18,122
3. Karnataka 14 41 1,199 39,703
4. Maharashtra 13 35 1,339 13,209
5. Rajasthan 17 2 876 53,386
6. Uttar Pradesh 10 26 550 13,134
7. Madhya Pradesh 5 9 678 8,319

TotaL 78 193 8,353 158,523
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Scarcity of potable water

1655. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of JAL SHAKTI be pleased

to state:

(a) whether Government is aware of scarcity of potable water in most of the villages

in the country covered under the National Rural Drinking Water Programme (NRDWP);
(b) if'so, the details thereof and reaction of Government thereto;

(¢) whether Government proposes to review the NRDWP as to their outcome in

terms of physical and financial targets during the last three years, State-wise; and
(d) if'so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LALKATARIA): (a) and (b) According to the NITI AayogEs ,,Strategy for New India @75%o,
the per-capita water availability in the country has decreased from 1816 cubic metre in 2001

to 1544 cubic metre in 2011.

In rural areas, under centrally sponsored National Rural Drinking Water Programme
(NRDWP), Central Government provides technical and financial assistance to State for
improving the coverage of safe drinking water in rural habitations. As reported by States on
Integrated Management Information System (IMIS) of Department of Drinking Water and
Sanitation, out of total 17,25,808 rural habitations, 13,98,306 rural habitations (81.02%) are
fully covered (i.e. having an irrfrastructure of getting more than 40 litres per capita per day
safe drinking water). Further, out of total rural population of 9182.58 lakhs, 7001.50 lakhs
rural population (76.25%) have the infrastructure of getting more than 40 litres per capita

per day safe drinking water

To tackle the shortages of drinking water the following measures were taken/are

being undertaken:

. In order to sustain the drinking water sources, artificial recharge of groundwater
and rain water harvesting are being implemented under various schemes of
Government of India i.e. Pradhan Mantri Krishi Sinchayee Yojana (PMKSY),
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Integrated Watershed Management Programme (IWMP) and Command Area
Development and Water Management (CAD&WM) Programme etc.

*  The Ministry of Jal Shakti has been created in Government of India, integrating

the erstwhile Ministry of Water Resources River Development and Ganga
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Rejuvenation and Ministry of Drinking Water and Sanitation with an aim of
integrated water resources management under one umbrella so that the issues

relating to water are dealt with in a holistic manner.

* A meeting of the State Ministers of Water Resources and Water Supply was held
on 11th June 2019 chaired by the Minister of Jal Shakti in which comprehensive
review of the activities taken up by the States for addressing the concerns arising

out of the current situation were reviewed.

+  The HonEble PM has personally addressed letters to all sarpanches in the country
motivating them to take up water conservation activities like de-silting and cleaning

water bodies, rain water harvesting etc with people participation.

(c) and (d) Every year, this Ministry undertakes third party functionality/sustainability
survey to ascertain functionality and sustainability of completed piped water supply
schemes. Also, there is periodic review of the progress made through Video Conferences,
Review Meetings and National Level Workshops etc. to take the stock of financial and

physical progress of the schemes being implemented under NRDWP.

State-wise details of target and achievement during last three years are given in the
Statement-I and details of fund released and expenditure incurred is given in the

Statement-II.
Statement-1

Details of coverage of habitations (in Nos.)

SI. No. State 2016-17 2017-18 2018-19
Target  Achie- Target Achie-  Target Achie-
vement vement vement
1 2 3 4 5 6 7 8
1.  Andaman and Nicobar 5 0 7 0 8 0
Islands
2. Andhra Pradesh 1005 1373 1124 1071 2522 3166
3. Arunachal Pradesh 188 126 248 114 1162 165
4.  Assam 1752 382 1945 245 6160 1267
5. Bihar 7777 1289 9263 266 5466 1082

6. Chhattisgarh 4169 997 4908 971 1357 878
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1 2 3 4 5 6 7 8
7. Goa 2 0 3 0 2 0
8  Gujarat 32 1605 27 1781 0 145
9. Haryana 263 290 348 278 186 405
10. Himachal Pradesh 1300 938 1765 873 1227 651
11. Jammu and Kashmir 380 260 513 322 3631 338
12. Jharkhand 1430 3074 1286 4007 540 1071
13. Karnataka 12000 17434 15048 12448 4054 19429
14. Kerala 463 291 563 192 1188 203
15. Madhya Pradesh 338 7420 280 9849 75 8209
16. Maharashtra 1955 1270 2557 638 5602 635
17. Manipur 50 103 68 77 542 &
18. Meghalaya 110 & 143 7 620 216
19. Mizoram 35 35 48 20 245 43
20. Nagaland RZ) 167 63 106 410 RZ)
21. Odisha 9300 8196 12101 4007 557 11923
22. Puducherry 5 0 7 0 17 0
23. Punjab 779 647 776 1046 1528 366
24. Rajasthan 2039 2908 1982 3922 8875 5199
25. Sikkim 40 14 2 31 156 199
26. Tamil Nadu 3269 2910 4209 2291 2198 1580
27. Telangana 915 1121 1124 1475 1717 1272
28. Tripura 565 571 424 142 743 191
29. Uttar Pradesh 1354 1838 1642 403 2489 2085
30. Uttarakhand 495 484 668 565 1175 936
31. West Bengal 4766 5217 5576 6200 6821 6014

TotaL 56835 61042 68770 53411 61273 67804

Source: IMS
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Statement-11
State-wise Release and Expenditure under NRDWP
(R in crores)
2016-17 2017-18 2018-19
S1. No. State Release Exp. Rel. Exp. Rel. Exp.
1 2 3 4 5 6 7 8
1. Andaman and Nicobar 022 0 0 0 031 0
Islands

2. Andhra Pradesh 204 15738 23309  267.03 18585 186.28
3. Arunachal Pradesh 92.84 95.71 63.08 62.93 90.89 9721
Assam 34806  203.09 474.8 3872 30076 31122
5. Bihar 37381 47096 355.6 2161 23484 14848
6. Chhattisgarh 84.28 65.66 49.84 49.89 4819 4341
7. Goa 1.19 335 0 1.83 1.67 3.07
8  Gujarat 2785 20516 29086 31514 22227 22342
9. Haryana 111.53 114.2 88.82 87.34 7676 9448
10. Himachal Pradesh 83.31 6473  101.85 12942 8543 8543
11. Jammu and Kashmir 22514 21994 32533 34486 24934 25188
12. Jharkhand 131.74 15789  209.09 17147 8512 136.73
13. Karnataka 34372 33983 36581 27277 27606 43395
14. Kerala 7522 7421 95.16 95.53 84.86  84.02
15. Madhya Pradesh 23226 21248 13551 16335 24362 25043
16. Maharashtra 40445 41232 28247 18784 23906 2584
17. Manipur 39.38 18.87 66.25 68.3 3773 65.11
18. Meghalaya 4042 50 8591 8743 4915 4871
19. Mizoram 2449 24.82 46.1 2593 2625 4646
20. Nagaland 36.84 36.2 17.88 18.77 1736 1736
21. Odisha 13496  100.14 83.59 9348 12882 17245
22. Puducherry 0.29 0 0 0 0 0
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1 2 3 4 5 6 7 8
23. Punjab 51.89 53.56 173.29 103.64 11941 11278
24. Rajasthan 107292 681.21 71424 72881 65541 87848
25. Sikkim 1942 15.21 1751 11.6 1089  21.06
26. Tamil Nadu 174.68 175.08 185.1 1914 16731 16892
27. Telangana 133.09  111.89 84356 59247 12318 4209
28. Tripura 4373 3873 83.93 4277 5173 5388
29. Uttar Pradesh 62195 63954 47252 61677  670.72  755.08
30. Uttarakhand 71.86 99.69 110.28 1382 9297  91.85
31. West Bengal 41897  423.68 99668 59945 89028 54747

TotaL 5875.16 532553  6968.15 6071.72  5,466.24 6,009.52

(source: IMIS)
Task force on interlinking of rivers
1656. SHRI D. RAJA: Will the Minister of JAL SHAKTI be pleased to state:

(a) whether it is a fact that in 2003, Government had set up a high-powered task
force on interlinking of rivers and the Committee had submitted its report to Government in

the same year; and

(b) if so, the details thereof and the GovernmentEs stand on the proposal for

interlinking the rivers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LAL KATARIA): (a) and (b) A Task Force on Interlinking of Rivers (ILR) under the
Chairmanship of Shri Suresh P. Prabhu, the then Member of Parliament, Lok Sabha was
constituted in December, 2002. The Task force held 12 meetings and submitted its report in
the form of Action Plans I and II in April, 2003 and April, 2004 respectively. Thereafter, it was
wound up by Ministry of Water Resources with effect from 31.12.2004.

The Action Plan-I gave outlines of time schedule for completion of Feasibility
Reports (FRs), Detailed Project Reports (DPRs), Estimated Cost, Implementation Schedule,
concrete benefits and Advantages of the project. The Action Plan-II gave alternative
options for funding and execution of the projects and suggestions on methods for cost

recovery etc.
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The National Perspective Plan (NPP) was prepared by the then Ministry of Irrigation
(now Ministry of Jal Shakti) in August 1980 for water resources development through
inter basin transfer of water, for transferring water from water surplus basins to water-
deficit basins. Under the NPP, the National Water Development Agency (NWDA) has
identified 30 links (16 under Peninsular Component and 14 under Himalayan Component)

for preparation of FRs.

Under the NPP, four priority links have also been identified for preparation of DPRs
under the Peninsular Rivers Component viz; Ken-Betwa link project (KBLP), Damanganga-
Pinjal link project, Par-Tapi-Narmada link project and Godavari-Cauvery link project.

Various statutory clearances except Stage-II forest clearance and clearance from
Central Empowered Committee (CEC) of HonEble Supreme Court have been accorded for
components under KBLP Phase-1. The clearances for the projects proposed under KBLP
Phase-II are in advanced stages. The comprehensive DPR of the KBLP has been completed
and circulated to Governments of Uttar Pradesh (UP) and Madhya Pradesh (MP). Draft
Memorandum of Agreement for implementation of KBLP has been sent to Governments of
MP and UP for concurrence. The project is envisaged to benefit the drought prone areas of

Bundelkhand region and adjoining areas in Uttar Pradesh and Madhya Pradesh States.

The techno-economic clearance to the Damanganga-Pinjal link project has also been
accorded subject to statutory clearances. The DPR of Par-Tapi-Narmada is in advanced
stage of appraisal by Central Water Commission. Draft Memorandum of Understanding
(MoU) for implementation of Damanaganga-Pinjal and Par-Tapi-Narmada link projects has

also been sent to Governments of Maharashtra and Gujarat for concurrence.

The Draft DPR of Godavari-Cauvery link project consisting of three projects viz,
Godavari (Inchampalli/Janampet) - Krishna (Nagarjunasagar), Krishna (Nagarjunasagar) -
Pennar (Somasila), Pennar (Somasila) - Cauvery (Grand Anicut) link projects has been

completed and circulated to party States.

The ILR programme has been taken up on priority. The Government is pursuing the

inter-linking of rivers (ILR) program in a consultative manner.

Impact on health of teenage girls
due to open defecation

1657. DR. BANDA PRAKASH: Will the Minister of JAL SHAKTI be pleased to state:

(a) whether Government is aware of a survey report titled Teenage Girls (TAG)
Report, 2018 claiming that around 40 per cent of teenage girls in the country still have to

practice open defecation;
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(b) whether the survey also found that 46 per cent of teenage girls use unhygienic

materials during menstruation and that one out of every second girl was anaemic; and
(c) if'so, the details thereof and the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LAL KATARIA): (a) to (c) A private charitable trust has claimed to have done this study
but the findings are not corroborated with the Government data. Swachh Bharat Mission
(Gramin) has made noticeable progress in the year 2018 and 2019 to date and the sanitation
coverage in rural areas has increased to 99%. Independent verification of sanitation
coverage and usage under National Annual Rural Sanitation Survey Round 2 conducted in
rural areas during 2018-19 has confirmed a coverage of over 93% and usage of above 95%
amongst those having access to a toilet. As of now, 5,68,260 villages, 2,50,652 Gram
Panchayats, 6,211 Blocks, 622 Districts, and 30 States/UTs have been declared ODF.

Piped water for rural households
11658. SHRI PRABHAT JHA: Will the Minister of JAL SHAKTI be pleased to state:

(a) whether Government is working on any comprehensive plan to provide piped

water to every household in the rural areas of the country;
(b) if so, the details thereof;

(¢) whether the work on the plan to provide piped water to every household is in
full swing in the rural areas of the country and is scheduled to be completed within

stipulated time; and
(d) if'so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LALKATARIA): (a) to (d) As announced in the Union Budget Speech 2019-20, it has been
envisaged to ensure Har Ghar Jal (piped water supply) to all rural households by 2024
under the Jal Jeevan Mission. This Programme, under the Department of Drinking Water
and Sanitation, will focus on integrated demand and supply side management of water at
the local level, including creation of local infrastructure for source sustainability like rain-
water harvesting, groundwater recharge and management of household wastewater for

reuse in agriculture.

tOriginal notice of the question was received in Hindi.
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Sanitation facility in rural areas

1659. SHRIMATI VIPLOVE THAKUR: Will the Minister of JAL SHAKTI be pleased

to state:

(a) the details of rural areas of the country covered with total sanitation facility so

far;

(b) whether huge part of amount that was allocated under total sanitation facility

schemes is lying unspent in some States;
(c) if so, the status of expenditure in this regard, State-wise;

(d) whether any social audit has been done by Government to look at the

performance of the schemes; and
(e) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) The Government had launched the Swachh Bharat Mission (Gramin)
[(SBM(G)] with effect from 2nd October, 2014 with the aim to achieve universal sanitation
coverage by 2nd October 2019 by providing access to toilet facilities to all rural households
in the country. Since the launch of the SBM(G) on 2nd October 2014, 9.63 crore individual
household toilets have been built under the programme. As a result, the national rural
sanitation coverage has increased from 38.7% on 2.10.2014 to more than 99% and 5,68,260
villages, 2,50,652 Gram Panchayats, 6,211 Blocks, 622 Districts, and 30 States/UTs namely
Andaman and Nicobar Islands, Andhra Pradesh, Arunachal Pradesh, Assam, Chandigarh,
Chhattisgarh, Dadra and Nagar Haveli, Daman and Diu, Gujarat, Haryana, Himachal Pradesh,
Jamrnu and Kashmir, Jharkhahd, Karnataka, Kerala, Lakshadweep, Madhya Pradesh,
Mabharashtra, Manipur, Meghalaya, Mizoram, Nagaland, Puducherry, Punjab, Rajasthan,
Sikkim, Tamil Nadu, Tripura, Uttar Pradesh, and Uttarakhand have been declared Open
Defecation Free (ODF).

(b) No, Sir.
(¢) Does not arise.

(d) and (e) Sanitation is a State subject. Government of India provides technical and
financial support to supplement their efforts and issues broad guidelines to the States/UTs
for implementation, monitoring and evaluation of the programme. SBM(G) guidelines pro-
vides for conducting Social Audit. As per the guidelines, the Gram Panchayat (GP) is to

organise Social Audits of the programme. Social audit meeting is to be held in each GP once
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in six months. The responsibility of social audit of the programme is to be given to any
specific village level body/committee/SHG etc. which shall be carried out in coordination
with the GP.

AIBP proposals from HP Government

1660. SHRIMATI VIPLOVE THAKUR: Will the Minister of JAL SHAKTI be pleased

to state:

(a) whether any proposals received from Himachal Pradesh Government under
Accelerated Irrigation Benefits Programme (AIBP) are pending with Government for

approval,
(b) if so, the details thereof along with the reasons therefor;

(¢) whether Government has received any requests for relaxation in the parameters
for hill States as they cannot be equated with other States where cost of execution of

projects is comparatively less; and
(d) ifso, GovernmentEs reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LAL KATARIA): (a) and (b) During 2016-17, ninety nine (99) ongoing Major/Medium
Irrigation (MMI) projects under Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) -
Accelerated Irrigation Benefits Programme (AIBP) having ultimate irrigation potential of
76.03 lakh ha. and estimated balance cost 0377595 crore, have been identified in consulta-
tion with States, for completion in phases by December, 2019 along with their Command
Area Development and Water Management (CADWM) works. There was no ongoing
project of Himachal Pradesh under PMKSY-AIBP at that time and therefore no project of

Himachal Pradesh figures in the list of prioritised projects.

The Government of Himachal Pradesh has requested for inclusion of four medium
irrigation projects for funding under PMKSY-AIBP from 01-01-2020 onwards. The inclu-
sion of these projects for funding is dependent upon various requisite clearances, fulfilment
of criteria/guidelines of the scheme, scope of the approved scheme at that time, availability

of funds etc.

(c) and (d) Some of the States such as Himachal Pradesh, Tripura, Nagaland, Manipur
and Arunachal Pradesh have suggested to increase cost norms for Surface Minor Irrigation
(SMI) schemes. However, there is no scope for increase of cost norms as per present

guidelines for funding of SMI schemes.
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Action plan for pollution free rivers

1661. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of JAL SHAKTI

be pleased to state:

(a) whether it is a fact that, day by day, the rivers of the country including Ganga,

Yamuna, Ghaggar and others are stinking like a sewer drain due to pollution;
(b) if so, the detailed report thereof;

(¢) whether Government is serious to take effective and time bound action plan to

make pollution free rivers; and
(d) if so, the details of proposal and technical reports thereon?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LALKATARIA): (a) and (b) Discharge of untreated sewage and industrial effluents cause
pollution in the rivers of the country and deterioration in the quality of water. Central
Pollution Control Board (CPCB) under National Water Quality Monitoring Programme has
published a report in September, 2018 identifying polluted river stretches in country.

The polluted river stretches are categorised in five priority classes based on

Biological Oxygen Demand (BOD) concentration

i)  priority 1: exceeding to BOD levels >30 mg/I,
i)  priority 2: BOD between 20 & 30 mg/I,

iii)  priority 3: BOD between 10 & 20 mg/I,

iv) priority 4: BOD between 6-10 mg/1 and

v)  priority 5: BOD between 3 & 6 mg/l.

The 351 river stretches on 323 rivers are prioritised based on BOD values in five
classes. Polluted River Stretches of Priority 1 and 2 are located in 20 States and Union
Territories, whereas polluted stretches of Priority 3, 4 and 5 are located in 28 States and

Union Territories.

(c) and (d) Cleaning of river is a continuous process and the Government of India is
supplementing the efforts of the State Governments in addressing the challenges of
pollution of river Ganga by providing financial and technical assistance. Under Namami
Gange Programmme which is an integrated umbrella programme to ensure effective abate-

ment of pollution and conservation of river Ganga and its tributaries by adopting a river
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basin approach for comprehensive planning and management, a diverse set of interven-
tions for cleaning and rejuvenation of river Ganga have been taken up which have had
positive effect on the Ganga rejuvenation. These include pollution abatement activities
including sewage, industrial effluent, solid waste etc., river front management, aviral dhara,

rural sanitation, afforestation, biodiversity conservation, public participation etc.

So far, a total of 298 projects have been sanctioned at an estimated cost 0f¥ 28,451.22
crore, out of which 98 projects have been completed and made operational; rest of the

projects are at various stages of implementation.

Towards cleaning of river Ganga, 150 Sewerage infrastructure projects (111 on Ganga
main stem and 39 on tributaries) have been taken up with a sanctioned cost 0f323,130.95
crore for creation of new sewage treatment capacity 3729.92 Million Litres per Day (MLD),
rehabilitation of 1114.39 MLD capacity and laying of around 4972.35 KM sewerage net-

work.

Regarding other rivers, the Government has been supplementing the efforts of State
Governments in abatement of pollution in rivers under the National River Conservation

Plan (NRCP) Schemes on a cost sharing basis.
Government’s efforts in cleaning river Ganga

11662. SHRI SURENDRA SINGH NAGAR: Will the Minister of JAL SHAKTI be

pleased to state:

(a) whether it is a fact that every efforts of Government to clean the river Ganga

have not got desired results;
(b) if so, the reasons therefor; and
(c) ifnot, the time period required by Government to clean the river Ganga?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LAL KATARIA): (a) to (c¢) No, Sir. Cleaning of river is a continuous process and the
Government of India is supplementing the efforts of the State Governments in addressing
the challenges of pollution of river Ganga by providing financial and technical assistance.
Under Namami Gange Programmme which is an integrated umbrella programme to ensure
effective abatement of pollution and conservation of river Ganga and its tributaries by
adopting a river basin approach for comprehensive planning and management, a diverse

set of interventions for cleaning and rejuvenation of river Ganga have been taken up which

tOriginal notice of the question was received in Hindi.
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have had positive effect on the Ganga rejuvenation. These include pollution abatement
activities including sewage, industrial effluent, solid waste etc., river front management,
aviral dhara, rural sanitation, afforestation, biodiversity conservation, public participation

etc.

So far, a total of 298 projects have been sanctioned at an estimated cost of ¥ 28,451.22
crore, out of which 98 projects have been completed and made operational; rest of the

projects are at various stages of implementation.

Towards cleaning of river Ganga, 150 Sewerage infrastructure projects (111 on Ganga
main stem and 39 on tributaries) have been taken up with a sanctioned cost 0of ¥ 23,130.95
crore for creation of new sewage treatment capacity 3729.92 Million Litres per Day (MLD),
rehabilitation of 1114.39 MLD capacity and laying of around 4972.35 KM sewerage
network. As on May 2019, 43 of these projects have been completed resulting in creation of
575.84 MLD of Sewage Treattnent Plant (STP) capacity and laying of 2645.6 KM sewage

network.

So far as Ganga main stem towns are concerned, against the estimated sewage
generation of 2953 MLD from the 97 towns along main stem of river Ganga, the current
sewage treatment capacity in the towns along river Ganga has increased to 1954 MLD.
Projects for further addition of 1354 mld treatment capacity have also been taken up and are

at various stages of implementation.

The pace of these projects have gathered momentum and all efforts are being made to

complete these projects well within the respective timelines.
Irrigation projects in Maharashtra

1663. SHRI RAJKUMAR DHOOT: Will the Minister of JAL SHAKTI be pleased to

state:

(a) whether it is a fact that several irrigation projects in Maharashtra which could
solve the irrigation as well as drinking water problem remain incomplete and many of them

are running at a snailEs pace due to non-release of funds by Central Government;

(b) if so, the details thereof, projectwise and since when they are under

implementation; and

(c) details of effective action Government proposes to take to complete these

irrigation projects in the State within a time-frame?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) The Water Resources Projects are planned, funded, executed
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and maintained by the State Governments themselves as per their own resources and
priority. In order to supplement their efforts, Government of India provides technical and
financial assistance to State Governments to encourage sustainable development and
efficient management of water resources through various schemes and programmes such
as Accelerated Irrigation Benefits Programme (AIBP) etc. under Pradhan Mantri Krishi
Sinchayee Yojana (PMKSY).

During 2016-17, 26 ongoing Major/Medium Irrigation (MMI) projects of Maharashtra
under PMKSY-AIBP having ultimate potential of 8.50 lakh hectare and estimated balance
cost of ¥ 21788 crore [Central Assistance (CA) component ¥3058 crore] as on 1.4.2016 have
been prioritized for completion in phases by December, 2019. Funding mechanism through

NABARD has also been approved by the Government for both Central and State Share.

During 2016-19, total CA 0f% 1270.42 crore and State Share 0f¥6976.72 crore has been
released to the Government of Maharashtra for these projects through NABARD.
Additional potential of 98.61 Th.Ha. has been created through these projects during 2016-
18. Further, the State has reported provisional figure of additional potential created during
2018-19 as 73.59 Th.Ha. AIBP works of 9 prioritized projects of Maharashtra have been
reported to be completed/almost completed. Project wise details are given in the Statement
(See below).

Further, a special package for completion of § MMI and 83 Surface Minor Irrigation
(SMI) projects of Maharashtra having estimated balance cost of ¥ 13651.61 crore as on
01.04.2018 has been approved during 2018-19. CA component amounts to ¥3831.41 crore.
The targeted additional potential through these projects is 3.77 LHa. These projects are
planned to be completed in phases by 2022-23. CA of ¥500 crore and ¥100 crore has been
released to the Government of Maharashtra under this package during 2018-19 and 2019-20

(so far) respectively.
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9. Waghur 1996-97 511.67 224.79 195.024 203.560 449.030 38.57 15.99 9.92
10. Khadakpurna 2006-07 173.02 40.17 40.158 111.070 181.600 23.86 1529 538
11. Lower Wardha 2006-07 1596.11 230.20 141410 752.840 982.690 63.33 18.76 18.68
12. Dhom Balaakwadi 2007-08 465.50 57.66 27.177 246.740 305.680 18.10 9.55 5.66
13. Bembla 2007-08 1561.73 330.26 121.563 510.720 574.963 52.54 39.30 3.19
14. Tarali 2007-08 496.34 80.54 30.810 68.080 202.790 1428 6.90 0.00
15. Arjuna 2007-08 246.16 20.66 9.100 140.750 114.190 5.70 0.53 0.00
16. Aruna 2009-10 1093.98 0.00 0.000 132.790 626222 9.03 0.00 1.25
17. Krishna Koyana Lift 2009-10 2091.04 337.78 74.820 507.740 542.230 104.17 40.54 2235
18. Gadnadi 2009-10 154.12 4.14 1.540 52.820 45.189 347 0.54 0.07
19. Sangola Branch Canal 2007-08 487.68 3372 8.862 129.690 134450 1129 5.82 233
20. Morna (Gureghar) 2007-08 148.12 823 0.320 60.710 23.551 3.08 0.82 0.95
21. Lower Pedhi 2008-09 915.00 38.02 10.487 409.400 377725 17.02 0.00 0.00
22. Wang project 2008-09 23.06 5.58 0.320 56.710 133.534 7.07 1.12 4.63
23. Nardave (Mahamadwadi) 2009-10 601.18 25.78 12.070 47.320 79.743 12.28 093 0.04
24. Kudali 2009-10 309.82 1043 1.129 49.060 78.509 533 0.00 0.20
25. Upper Pen Ganga 2004-05 72293 24197 93.742 181.980 261.509 4447 30.94 1.50
26. Gosikhurd (NP) 2008-09 7748.01 1091.75 362403  2081.390  2180.740 250.80 3948 39.90

TotaL 21788.12 3058.28 127042 6976.72 8946.83 850.75 29494 172.20

*Figures considered for the year 2018-19 are provisional.
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Rainwater harvesting in public buildings

1664. SHRIHARNATH SINGH YADAV: Will the Minister of JAL SHAKTI be pleased

to state:

(a) whether Government has any plan to make rainwater harvesting system
mandatory in all Government structures and if so, the details thereof;

(b) whether Government has created any regulations in this regard to implement

the same for all new constructions and if so, the details thereof;

(¢) whether Government has taken any steps to encourage rainwater storage

facilities in its public buildings and if so, the details thereof;

(d) whether Government is considering to make rainwater harvesting mandatory

for building over 100 sq. metres and above; and
(e) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LALKATARIA): (a) and (b) As per information forwarded by Ministry of Housing & Urban
Affairs, the Model Building Bye Laws, 2016, has been issued for guidance of the States/
UTs which has a chapter on ARainwater HarvestingE. The provisions of this chapter are
applicable to all the buildings. The implementation of the rainwater harvesting policy comes
within the purview of the State Government/Urban Local Body / Urban Development
Authority.

(c) to (e) As per Model Building Bye Laws- 2016, provision of rainwater harvesting is
applicable to all residential plots above 100 sq.m. 32 States / UTs have adopted the rainwa-

ter harvesting provisions. State-wise details are given in the Statement (See below).

Further, Water being a State subject, initiatives on water harvesting/conservation is
primarily StatesE responsibility. However, other steps taken by the Central Government to

control ground water depletion are at the following URL:

http://mowr.gov.in/sites/default/files/Steps _to_control water_depletion_
Jun2019.pdf.
Statement

Status of Incorporation of RWH provisions in State Building
Bye Laws as on June, 2019

S. No. State Government Action Taken

1 2 3

1 Kerala The State Government has amended
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2

Chhattisgarh

West Bengal

Tripura

the Kerala Municipality Building Rules,
1999 vide G.O. NO. 188/99 dated 1st
October, 1999 and have incorporated
the provision of rainwater harvesting
by including a separate chapter
(Chapter XVI-A).The rainwater
harvesting in terms of residential
building is for 100 sqmt of floor area or
more and plot area of 200 sqmt or more.

The Chhattisgarh Bhumi Vikas Niyam,
1984 under Rule 78 (4) provides for
mandatory implementation of Rain /
Roof Water Harvesting measures for
all types of buildings having plot size
more than 500 sq. mt. The towns for
which the planning areas have been
notified under the provisions of
Chhattisgarh T&CP Act, 1973 are
required to follow the Chhattisgarh
Bhumi Vikas Niyam, 1984. Nagar Palika
Nigam, Raipur has made it mandatory
to adopt the rooftop rainwater
harvesting for buildings having roof

top area more than 500 sq ft.

The State Govt has incorporated the
provisions for rainwater harvesting in
the West Bengal Municipal Rules,2007
in Rule No.168 (13) Part XII has made
rainwater harvesting mandatory for all
buildings.

In the Tripura Building Rules, 2004 vide
Section 110, the provision for Rain
Water Harvesting and Waste Water
treatment has been made. Water
harvesting through storing of rain
water runoff is mandatory in all new
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1 2

5 Haryana

6. Karnataka

7. Himachal Pradesh
8 Arunachal Pradesh
9. Maharashtra

buildings having plinth area more than
300 sq. mt. for all types of uses and in
group housing of any size.

The Haryana Building Code 2016
stipulates arrangement of rainwater
harvesting within the plot that shall
have to be made by the plot owner
where the area of the rooftop is more
than 100 sqmt.Recharging of
groundwater shall be mandatory for all
types of buildings having a plot arca
of more than 500 sqmts.

The amended BWSSB Rules has
provided for rainwater harvesting
structures by every owner with an area
of more than 2400sqft or every owner
who proposes to construct a new
building with plot area more than 1200
sqft.

The Urban Development Department
vide its letter no UD-H(C)-(10)-Engg
Cell 3/99 dated 28.4.05 has issued
necessary directions to all the Urban
Local Bodies of the state for making
compulsory provision of Rain Water
Harvesting in their Building Bye Laws.

Government of Arunachal Pradesh has
notified the Building Bye-laws, 2009
which include provision for rain water

harvesting.

a) All the layout open spaces/amenity
spaces of housing societies and new
construction/reconstruction/addition
on the plots having area not less than
1000 sq.mt. in non gaothan areas of
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10

11

12.

13.

Gujarat

Meghalaya

Tamil Nadu (Chennai)

Andhra Pradesh

Municipal Corpn. of Gr. Mumbai shall
have one or more Rain Water
Harvesting structures having a
minimum total capacity as detailed in
Schedule.

The State Government have issued
necessary instruction to make
provision of rainwater harvesting and
circulated to all Urban Local Bodies
under Section 122 of Gujarat Town
Planning and Urban Development Act,
1976.

The State Government has made
mandatory the provision of rainwater
harvesting for building with more than
100 sqmt area in the Meghalaya
Building Bye-laws, 2001.

Development Regulations in Draft
Master Plan(2026) has incorporated
Rain Water Harvesting. It is mandatory
for all the existing and new buildings
to provide rainwater harvesting
facilities under Municipal Laws. It has
also been made mandatory to include
rooftop rainwater harvesting structure
in the building plans.

Andhra Pradesh Water, Land and Tree
Act, 2002" stipulates mandatory
provision to construct rainwater
harvesting structures at new and
existing constructions for all residential,
commercial and other premises and
open space having area of not less
than 200 sq.mt. in the stipulated period,
failing which the authority may get
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14.

15.

16.

17.

Delhi

Andaman & Nicobar Islands

Rajasthan

Uttar Pradesh

such Rain Water Harvesting (RWH)
structures constructed and recover the
cost incurred along with the penalty
as may be prescribed. Municipal
Administration and Urban
Development Department vide G.O. No.
185 dated May 5, 2001 have been
assigned responsibilities and made
special efforts to conserve rain water
through rain water harvesting

structures in urban areas.

Water Harvesting through storing of
water runoff including rain water in all
new buildings on plots of size more

than 105sqmt will be mandatory.

Provision of Rainwater Harvesting has
been incorporated in the Building
Bye-laws, 1999.

State government has made rainwater
harvesting mandatory for all public
buildings and establishments and all
properties in plots covering more than

300 sqmt in urban areas.

In 1998, State Government has directed
all the Development Authorities of the
State to take steps for rainwater
harvesting at Master Plan/Zonal Plan
and Layout level and provision has to
be made in all plots with minimum size
of 1000 sqmt and Group Housing
Plots.For housing schemes of 20 acres
and above, it is mandatory to develop
ponds/ water bodies in 5% of the total

proposed area.
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18.

19.

20

21

23

Madhya Pradesh

Bihar

Uttarakhand

Chandigarh

Daman and Diu

Puducherry

Incorporated mandatory provision for
rain water harvesting in the M.P. Bhumi
Vikas Niyam (1984), Rule 78(4) makes it
mandatory to provide for rain water
harvesting in all houses of more than
140 sq.mt.

Enacted ,, The Bihar Ground Watat%o
(Regulation and Control of
Development and Management) Act,
2006. Chapter-I11 (Clause 18) of the Act
stipulates provision of roof top rain
water harvesting structures in the
building plan in an area of 1000 sq.mt
or more while according approval for
construction by the Municipal

Corporation/other local bodies.

(Awasevam Shahari Vikas) has made
rules for compulsory installation of
RWH system and directed to adopt
rules in building Bye-laws vide order
dated 15.11.2003. Accordingly, all the
Development Authorities had made
partial amendments in the prevalent
House Building and Development Bye-

laws/Regulations.

UT Administration has made
installation of rain water harvesting
system mandatory for all buildings
(existing and new) located on plot of
lkanal and above to recharge ground

water.

Incorporated in D&D Building Bye

Laws.

Made provision of rainwater harvesting
mandatory in residential, offices, public
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1 2 3

buildings, commercial buildings,
educational and health institutes and
industrial buildings vide Govt. Order

Dated 19.3.2010.
24 Manipur NA
25 Nagaland The State Government has already

made provision for roof top rainwater
compulsory for all buildings with more

than 100 sqmt of plot area.
26 Sikkim NA

27 Assam Incorporated in Guwahati Building
Construction (Regulation (Act,2010) for
all buildings with more than 100 sqmt

of plot area.

2 Jammu and Kashmir Incorporated in Jammu Municipal

Corporation Building Bye Laws, 2011.

29 Goa Government of Goa has made rainwater
harvesting mandatory for residential
complexes including apartments on plot
areas of 2000 sq.m & above and for
industrial units on plot areas of 10,000
sq.m & above. PWD, Goa has been
asked to take up rain water harvesting

structure for Government buildings.

30 Dadra and Nagar Haveli Roof Top Rain Water Harvesting made
mandatory as per Development and
Control Rules (Amendments Rules,
2009) in all types of buildings, which
are constructed in an areca of 1000
sq.mt and above.

31 Jharkhand State Government has initiated action
for construction of RTRWH structures
in Government/Public buildings in a
phased manner. A promotional scheme




Written Answers to

[8 July, 2019] Unstarred Questions 219

3

32
33

35

36

Mizoram

Odisha

Lakshadweep

Punjab

Telangana

has also been started for awareness of
protection of ground water and artificial
recharge by grant of ¥ 25000/- for
construction of artificial recharge
structures.  Ranchi  Regional
Development Authority (Jharkhand)
has made Building Bye-laws for RWH.

NA

Incorporated in the Bhubaneshwar
Development Authority(Planning and
Building) Regulations, 2008.

NA

Punjab Building Bye-laws amended to
make RWH System mandatory in all
buildings of above 200 sq. yds. The
Punjab Urban Development Authority
(PUDA) is in the process of amending
the PUDA (Building) Rules 1996 for
making this system mandatory.
Municipal Corporation of Ludhiana and
Jalandhar have framed Bye-laws to
make RWH mandatory in new
buildings.

Same as Andhra Pradesh.

1665.

pleased to state:

Water survey in Bihar

SHRI GOPAL NARAYAN SINGH: Will the Minister of JAL SHAKTI be

(a) whether Government has conducted any survey, so far, of small rivers and other

water bodies which are in abundance in the mountainous areas of Kaimur, Nevada,

Aurangabad, Rohtas, Gaya and Bhagalpur in Bihar;

(b)

if so, the number of rivers and other water bodies surveyed by Government for

storing water through watershed for irrigation and details of those being surveyed; and

tOriginal notice of the question was received in Hindi.



220  Written Answers to [RAJYA SABHA] Unstarred Questions

(c) ifnot, the details of the future action plan of Government in this direction and

by when the target has been fixed for its completion?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) Water resources projects are planned, funded, executed and
maintained by the State Governments themselves as per their own resources and priorities.
As such, surveys in this regard are also carried out by the concerned States as per their

requirements.

However, Ministry of Jal Shakti, Department of Water Resources, River Development
and Ganga Rejuvenation collects information on number of minor irrigation structures
including surface water schemes in reservoirs, tanks/ponds and other storages by
conducting Census of Minor Irrigation Structures in villages all over the country including
Bihar. As per 5th Minor Irrigation Census, with reference year 2013-14, there were 2557

water bodies in the rural areas of Bihar intended for minor irrigation.

Apart from above, studies in respect of Integrated Water Resources Management
(IWRM) have also been taken up by this Ministry. Under IWRM, the studies for Brahmani
and Baitarni river basins have been carried out to assess water availability, gaps between
water demand and availability during different times, water availability and projected de-
mands, water balance on average water availability etc. Further, IWRM study in respect of
Tapi Basin has been taken up and that for Mahi, Subernarekha, Mahanadi, Godavari and

Krishna river basins are planned.
Depletion in groundwater level

+1666. SHRI RAKESH SINHA: Will the Minister of JAL SHAKTI be pleased to

state:

(a) whether Government has district-wise information of groundwater level in the

country, if so, the details thereof;

(b) the policy of Government in place on water harvesting, in view of depleting

water level; and

(¢) whether Government is considering to impose a new tax on water supplied to

the commercial establishments like big five star hotels/companies/gymnasiums etc.?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LALKATARIA): (a) and (b) The detailed district-wise information of groundwater level in
the country is available at the following URL:http://cgwb.gov.in/GW-data-access.html

TOriginal notice of the question was received in Hindi.
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As per information received from Ministry of Housing & Urban Affairs, the Model
Building Bye Laws, 2016, has been issued for guidance of the States/UTs which has a
chapter on ARainwater HarvestingE. The provisions of this chapter are applicable to all the
buildings. 32 States/UTs have adopted the rainwater harvesting provisions. The
implementation of the rainwater harvesting policy comes within the purview of the State

Government/Urban Local Body/Urban Development Authority.

Water being a State subject, efforts to conserve and manage ground water is primarily
StatesE responsibility. However, other steps taken by the Central Government to control
ground water depletion are at the following URL: http://mowr.gov.in/sites/default/files/
Steps_to_control_water_depletion_Jun2019.pdf

(¢) Taxrates on supply of goods are prescribed on the recommendation of the GST
Council. Water supplied in sealed containers already attracts GST. Supply of water packed
in 20 litres bottle attracts 12% GST while supply of water in sealed containers in less than

20 litres attracts 18% GST. Further, there is no proposal to impose a new tax on such water.

Quantity of water released to Pakistan

71667. SHRI VISHAMBHAR PRASAD NISHAD :
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of JAL SHAKTI be pleased to state:

(a) whether it is a fact that more water is being released to Pakistan from Harika

Pattan Barrage situated in Tarantaran district than before;

(b) whether more water is being released to Pakistan from Ravi river also than

before; and

(c) to what extent the storage capacity has been increased during the last three

years to stop the hilly water from flowing into Pakistan, year-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRIRATTAN
LAL KATARIA): (a) and (b) Every effort is made to avoid flow of water downstream of
international border by controlling the releases from the Bhakra, Pong and Ranjit Sagar
(Thein) dams located on Sutlej, Beas and Ravi rivers respectively. However, the water level

in a dam is regulated to moderate probable flow and ensure safety of the dam.

Due to high rainfall during September, 2018, frequent rainfall during January and

February, 2019 and the historically high snow accumulation in the catchments, the water

tOriginal notice of the question was received in Hindi.



222 Written Answers to [RAJYA SABHA] Unstarred Questions

in Bhakra, Pong and Ranjit Sagar (Thein) dams reached higher levels this year in comparison

to average years.

Accordingly, to safeguard the dam structures and to protect downstream area from
flood during the impending monsoon, a consensus decision was taken by Bhakra Beas
Management Board (BBMB) and the partner States namely Rajasthan, Punjab and Haryana
to utilize maximum possible water in their canal system before the monsoon and release
only the excess water into Pakistan so as to make room for fresh inflows into dam reservoirs
during the monsoon. As a result, an average of 7700 cusec of water below Ferozepur
barrage, downstream of Harike barrage and 2300 cusec of water below Madhopur barrage
on Ravi had to be released between 2 1stMay to 20th June, 2019.

(¢) The storage capacity of reservoirs is regulated by the dam height and cannot
be increased. Hence, no storage capacity of these dams has been increased in the last
three years.

Skill development under PMEGP

1668. SHRI DEREK O'BRIEN: Will the Minister of MICRO, SMALLAND MEDIUM
ENTERPRISES be pleased to state:

(a) whether Government has taken any initiatives to augment skill development

under the Prime Minister's Employment Generation Programme (PMEGP);
(b) if so, the details thereof and if not, the reasons therefor;

(c) theinitiatives taken by Government to strengthen the PMEGP and the outcome
thereof;, and

(d) the target of employment set by the Khadi and Village Industries

Commission(KVIC) and the progress for the same?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRINITIN
JAIRAM GADKARI): (a) Yes, Sir.

(b) Entrepreneurship Development Programme (EDP) is being given to the PMEGP
beneficiaries through Rural Development and Self Employment Training Institutes
(RUDSETI)/(RSETIs) and KVIC, KVIB Training Centers as well as other national level
Entrepreneurship Development Institutes (EDIs).

The objective of EDP is to provide orientation and awareness pertaining to various
managerial and operational functions like Finance, production, marketing, enterprise
management, banking formalities, book-keeping etc. it also includes interaction with
successful rural entrepreneur, banks as well as orientation through field visits. 10 days

EDP training is mandatory for all type of projects.
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(¢) The following steps are taken by the Government to strengthen the PMEGP in
all over the country.

I.  To bring in transparency and expedite disbursement of Margin Money under
PMEGP scheme, Ministry of MSME has introduced online Margin Money
disbursement directly to financing bank branches.

II. 2nd dose of financial assistance has been allowed for expansion/upgrading the
existing PMEGP/MUDRA units (for manufacturing units upto 1.00 Cr and for
service unit upto I25.00 Lakhs with subsidy of 15% for non NER and 20% for NER
and hilly state).

M. Association of NSIC, MSME-DIs and Toll Rooms for providing necessary
handholding and monitoring support to beneficiaries. TV.
VL. To boost the marketing of KVI product, 10% of financial allocations for trading

activities i.e. business/trading activities in the form of sales outlets will be permitted
in NER, LWE - affected districts and Andaman and Nicobar Islands.

V. Retail outlets/business - selling Khadi products, Village Industry products procured
from Khadi and Village Industry Institutions certified by KVIC and products
manufactured by PMEGP/SFURTI units only permitted under PMEGP across the
country upto 10% of the total financial allocation.

VI.  Awareness camps, workshops, Bankers Meetings and exhibitions at all levels are
being organized in order to propagate the PMEGP scheme for the development of
micro industries.

VII. Coir activities are included under the scheme and Coir Board has been made as
an implementing agency.

VIII. Process of Geo-tagging of all the units is initiated.

The target set and achievement under PMEGP for the last three years are given

below:
Target Achivement
Year No.of  Margin Esti-  No.of Margin Esti-
projects Money mated projects Money mated
®in Empl- ®Rin  Empl-
Crore) oyment Crore) oyment
(Nos.) (Nos.)
1 2 3 4 5 6 7
2016-17 54345 108290 434760 52912 128094 407840
2017-18 58750  1170.00 470000 48398 131240 387184
2018-19* 72381  2068.80 579048 73427  2070.00 587416

*Including 2nd Loan for upgradation of existing PMEGP/MUDRA units
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(d) The target of employment set by the Khadi and Village Industries Commission
(KVIC) during the year 2019-20 and the progress is given below:

Year Employment target Employment Generated
(As on 26.06.2019)
2019-20 585930 36904

Establishment of SSls

1669. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Government proposes to establish Small Scale Industries (SSIs) to

encourage Khadi in the country; and

(b) if so, the details thereof including the number of such industries established

during the last three years?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRINITIN
JAIRAM GADKARI): (a) and (b) For establishment of Small Scale Industries (SSIs) to
encourage Khadi in the country, Ministry of MSME, through Khadi and Village Industries
Commission (KVIC), has developed an online application system AKhadi Institutions Reg-
istration and Certification SevaF (KIRCS) for encouraging more number of Khadi Institu-
tions so that entrepreneurs and NGOs interested in production and sales activities of
Khadi can obtain AKhadiFE Certificate and AKhadi MarkE from KVIC and start their Khadi
activities. The institutions registered and having AKhadi MarkE Certificate can get assis-

tance under the following schemes:

(i) Market Promotion Development Assistance (MPDA) - A unified scheme by merging
Market Development Assistance, Publicity, Marketing and Market Promotion. A
new component for Infrastructure namely setting up of Marketing Complexes/
Khadi Plazas has been added to expand the marketing network of Khadi & Village
Industries products. Under the Modified MDA (MMDA) financial assistance at
30% of the Prime Cost is distributed amongst Producing Institutions (20%), Selling
Institutions (10%), Artisans (40%). The remaining amount is to be given to best

performing Khadi Institutions selected through a transparent scorecard.

(i) Interest Subsidy Eligibility Certificate (ISEC) Scheme provides credit at concessional
rate of interest through Banks as per the requirement of the Khadi institutions.

The institutions are required to pay interest of only 4%, any interest charged by
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(iii)

(v)

banks over 4% will be paid by the Government of India through KVIC to the
banks.

Strengthening infrastructure of weak Khadi institutions and assistance for
marketing infrastructure: This scheme provides need-based support towards the
Khadi sector for nursing the sick/problematic institutions for elevation frpm ,,D%o
to ,,C%o category as well as those whose production, sales and employment have
been declining. Under this scheme, financial assistance is provided to existing
weak Khadi Institutions for strengthening of their infrastructure and for renovation

of khadi sales outlets.

Workshed Scheme for Khadi Artisans provides financial assistance to khadi artisans
belonging to BPL Category for construction of worksheds. The objective of the
scheme is to provide better workplace for spinners and weavers, providing more
working space and storage for housing slivers, raw materials, implements, etc. and
improving efficiency and productivity of the spinners through electricity

connections for lighting.

Assistance for construction of worksheds is provided through the Khadi Institu-

tions with which the khadi artisans are associated and the quantum of assistance is as

under:-
Component Area per unit Amount of Assistance
Construction of 20 sq. mts. (approximately)  360,000/- or 75% of the ac-
individualworkshed tual cost of the workshed,
whichever is less.
For North Eastern Region
(NER)R60,000/-0r 90% of the
actual cost of workshed,
whichever is less.
Construction of group 10 sq. mts. per artisan %40,000/- or 75% of the ac-
workshed (min. 5 artisans tual cost of the workshed per-
and max. 15 artisans) artisan, whichever is less. For

NER %40,000/- or 90% of the
actual cost of workshed per

artisan, whichever is less.
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e Cost of land will not be the part of the project cost
*  Financial assistance will be for the purpose of construction only
*  Remaining 25% is to be borne by beneficiary and for group by institution.

The above schemes will continue to support new Khadi Institutions in future.

The total number of Khadi Institutions (KIs) as on 31.3.2019 is 2632. Number of new
KlIs registered with KVIC for undertaking Khadi activities during the last three years is as

under:
Year Number of KIs registered
2016-17 62
2017-18 143
2018-19 114

Sale of Khadi products

1670. SHRI VIJAY GOEL: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the sales of Khadi products has increased during the past few years;
(b) if so, the details thereof;

(c) details on the sales of Khadi products during the past three years, year-wise;

and
(d) the steps taken by Government during the said period to promote Khadi?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRINITIN
JAIRAM GADKARI): (a) Yes, Sir.

(b) and (c) The sale of Khadi products has increased during last three years. Year-

wise sales of Khadi products is as under:

Year Khadi Sales
( in crore)

2016-17 2146.60#
2017-18 2510.21*
2018-19 (Provisional) 3215.13*

# including Polyvastra
* including Polyvastra and Solarvastra.
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(d) Details of the steps taken by Government during the said period to promote

Khadi is given in the Statement.
Statement
Following are the steps/initiatives taken to promote Khadi:

1. To ensure genuineness of Khadi ,,Khadi Mark%o has been notified by Government

of India.

2. Tie up arrangement with premier institutions like Federation of Indian Export
Organization (FIEO), World Trade Centre (WTC), Indian Trade Promotion
Organization (ITPO), Trade Promotion Council of India etc., for invigorating
business opportunities in the overseas market by conducting exhibitions and

workshops for Khadi Institutions.

3. Tie up arrangements for bringing out innovative export quality product designs
with NIFT, etc.

4. KVIC participated/Exhibited/Promoted Khadi products on the occasion of 72nd
Independence Day celebrations on 15th August 2018 in 10 Indian Consulates

abroad.

5. Exhibited/Promoted Khadi products under an activity of ,,Global Khadi%o on the
celebration of 150th Birth Anniversary of Mahatma Gandhi in 57 Indian Embassies/

Missions abroad.

6.  To unique identity of ,,Khadi%o, a separate HS code for 22 items of Khadi product
is also requested from the Ministry of Commerce for recognizing the potential of

export of KVI products.

7.  Participated in International Exhibition in St. Petersburg (Russia) organized by
ITPO from 12-14 March, 2019 with ten KVI Institutions/ Units from Rajasthan,
Himachal Pradesh, West Bengal, Karnataka, Gujarat and Kerala. The Exhibition
provided an opportunity and strong platform to showcase quality of KVI products.

8. KVIC engaged fashion designer of national and international repute for Fashion
Designing to make Khadi products more competitive and appealing in the domestic
as well as overseas market segment by introducing attractive T-shirts, Khadi jeans,
jackets, kurtis, etc. as well as launching a range of casual wear called

AvicharvastraE.
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9. KVIC has entered into an agreement with M/s. GLOBUS, a retail clothing stores
chain for setting up of AKhadi KornerE, a shop in shop concept, initially in Globus

Showroom at Noida, followed by Globus showrooms in Chennai and Ahmedabad.
10. Setting up of modern AKhadi LoungeE with exquisite Khadi designer garments.
11. Launching of Afranchise schemeE to expand the sales distribution network.

12. Tie up with e-Commerce platform for on-line marketing through e-Commerce

companies like Paytm.

13. Opening of sales outlets at domestic as well as international airports like

Visakhapatnam, Lucknow, Ahmedabad and Varanasi.
14.  Opening Khadi Outlets in Post Offices.

15. Launched Astore appE through mobile application to facilitate the customers to
locate Khadi India sales outlet at various geographical locations to increase foot

falls at various stores under Khadi sector.

16. Introduction of pre-paid Gift Voucher Scheme for corporate gifting including PSU

and Government Departments.

Census on unorganised sector units

1671. SHRIVIJAY PAL SINGH TOMAR: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government has conducted any census on the unorganised sector

units;
(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRINITIN
JAIRAM GADKARI): (a) to (c) A sample survey on unincorporated non-agriculture enter-
prises (excluding construction) has been conducted during July, 2015 to June, 2016 by the
Ministry of Statistics and Programme Implementation. As per this sample survey, the esti-
mated number of unincorporated non- agriculture enterprises in the country were 6.34 crore
and 11.13 crore workers are engaged in these enterprises during July, 2015 to June,

2016.
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Status of PMEGP

1672. DR. VIKAS MAHATME: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@) the number of people that have received employment through Prime Ministerfs
Employment Generation Programme (PMEGP) during the last three years in both agricul-

tural and non-agricultural sectors, State/UT-wise;

(b) if Government has been able to reach the targets set under the PMEGP during
the said period;

(c) if'so, the details thereof and if not, the reactions of Government thereto;

(d) the steps that have been taken under the PMEGP to help women get employ-
ment opportunities and the number of women who have benefited from the scheme during

the last three years, State/UT-wise; and

(e) whether Government has any plans to expand the scheme in the future and if so,

the details thereof?

THE MINISTER OF MICRO, SMALLAND MEDIUM ENTERPRISES (SHRINITIN
JAIRAM GADKARI): (a) Prime Ministers Employment Generation Programme (PMEGP) a
major credit-linked subsidy programme is aimed at generating self-employment opportuni-
ties through establishment of micro-enterprises in the non-agriculture sector by helping
traditional artisans and unemployed youth. Target set for creation of employment opportu-
nities and estimated employment generated through setting up of new micro-enterprises
in the non-agriculture sector under PMEGP during last three years are given in the

Statement-I (See below).

(b) and (c) The target set for Margin Money Subsidy disbursement has been achieved
during the last three years and achievement is more than 100% against the set target under
PMEGP. The average project cost has been increased over the years making the units
sustainable. This has also resulted in assistance to lesser number of units. However, with
the substantial increase in budgetary allocation during 2018-19, the employment targets

have also been achieved.

The target set and achievement made under PMEGP for the last three years are given

below:
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Target Achivement
Year No.of  Margin Esti-  No.of Margin Esti-
projects Money mated projects Money mated
R in Empl- R®in  Empl-
Crore) oyment Crore) oyment
(Nos.) (Nos.)
1 2 3 4 5 6 7
2016-17 54345 108290 434760 52912 128094 407840
2017-18 58750 1170.00 470000 48398 131240 387184
2018-19%* 72381  2068.80 579048 73427 2070.00 587416

* Including 2nd Loan for upgradation of existing PMEGP/MUDRA units.

(d) Women are treated as special category and are entitled to a higher rate of
subsidy under PMEGP scheme. General category beneficiaries can avail margin money
subsidy of 25% of the project cost in rural areas and 15% in urban areas, whereas beneficia-
ries belonging to women can avail the margin money subsidy of 35% in rural areas and 25%
in urban areas. The number of women who have benefitted from the scheme during three

years, State/UT-wise is given in the Statement-II (See below).

(¢) The Cabinet Committee of Economic Affairs (CCEA) has approved the continu-
ation of the on-going PMEGP Scheme beyond XIIth Plan for three years from 2017-18 to
2019-20 with an outlay 0f¥5500.00 Crore with some modifications, which includes:

(i) Second loan of upto ¥ 1.00 crore to existing and better performing PMEGP/
MUDRA units for upgrading with subsidy of 15%(20% for hill arcas and NER);

(i) Merger of Coir Udyami Yojana (CUY) in PMEGP;

(iii) Introduction of concurrent monitoring and evaluation;
(iv) Mandatory Aadhaar/ Pan card;

(v) Geo-tagging of units;

(vi) Negative list under PMEGP amended allowing off Farm/Farm Linked activities and

serving/selling non-vegetarian food at Hotels/Dhabas.
(vii) Dispensing the ratio of 30:30:40 for KVIC/KVIB/DIC.

(viii) Cap the working capital component for manufacturing units to 40% of the project

cost and for service/trading sector to 60% of the project cost.
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Statement-1

Employment - Target set and Achievement under PMEGP

during last three years

SI.  State/Union Territories 2016-17 2017-18 2018-19

No. (Provisional)

Target Achieve- Target Achieve- Target Achieve

ment ment ment
1 2 3 4 5 6 7 8
1. Chandigarh 800 376 800 360 768 224
2. Delhi 1200 952 800 920 936 1056
3. Haryana 13488 11016 15088 13744 15392 17320
4. Himachal Pradesh 7880 6916 7144 7088 8832 11192
5. Jammu and Kashmir 6168 11691 19088 30024 21128 60232
6. Punjab 8016 9858 15088 12160 15240 14408
7. Rajasthan 14000 13408 19640 12616 25536 18872
8 Chhattisgarh 17976 12856 11264 11704 20920 24752
9. Madhya Pradesh 34112 15520 30352 14432 39448 20208
10. Uttarakhand 4560 9890 8536 12904 9560 17448
11. Uttar Pradesh 51928 36315 52632 43456 61040 41944
12. Arunachal Pradesh 2000 1984 2000 1672 2344 2240
13. Assam 20016 31498 21408 18256 34752 29896
14. Manipur 7288 8419 5736 4800 8576 10328
15. Meghalaya 1144 2632 5680 600 8880 3120
16. Mizoram 2592 3400 3784 1992 7208 8984
17. Nagaland 8336 7783 10912 7440 9344 9664
18. Sikkim 344 201 800 296 656 440
19. Tripura 9072 17961 9136 8928 8584 9432
20. Andaman and Nicobar 800 1398 2000 1744 928 1832

Islands
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1 2 3 4 5 6 7 8
21. Bihar 27640 25872 22616 18456 35804 26424
22. Jharkhand 8664 10400 8280 8888 20432 14376
23. Odisha 28808 20392 19848 19192 25472 24560
24. West Bengal 22720 26604 13904 10928 20440 19304
25. Goa 1488 660 792 400 1992 624.00
26. Gujarat * 29592 11629 39640 15008 39216 28000.00
27. Maharashtra ** 8448 17799 27424 26632 30000 45136
28. Andhra Pradesh 17344 14148 15736 12216 17032 17760
29. Karnataka 31768 30286 21848 16920 23192 29256
30. Kerala 15784 13068 9336 10776 11480 19888
31. Lakshadweep 400 0 400 0 160 0.00
32. Puducherry 1200 699 800 352 536 608
33. Tamil Nadu 21168 25764 29040 32760 29240 41480
34. Telangana 8016.00 6445 18448 9520 23920 16408

GranD TotaL 434760 407840 470000 387184 579048 587416

* Including Daman and Diu,

** Including Dadra and Nagar Haveli

Statement-11

Number of women benefited under PMEGP for last 3 years

SL. No. State/Union Territories 2016-17 2017-18 2018-19
(Provisional)
1 2 3 4 5
1. Chandigarh 14 18 13
2. Delhi 40 43 4
3. Haryana 283 422 547
4. Himachal Pradesh 198 303 528
5. Jammu and Kashmir 476 1188 2449
6. Punjab 454 580 703
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2 3 4 5

7. Rajasthan 314 337 524
8. Chhattisgarh 319 327 726
O. Madhya Pradesh 512 518 738
10. Uttarakhand 296 327 499
11. Uttar Pradesh 1387 1492 1433
12. Arunachal Pradesh 104 8 9
13. Assam 1484 581 99
14. Manipur 223 237 533
15. Meghalaya 142 31 126
16. Mizoram 128 134 542
17. Nagaland 334 427 535
18. Sikkim 11 15 27
19. Tripura 452 261 248
20. Andaman and Nicobar Island 2 38 51
21. Bihar 915 647 861
22. Jharkhand 292 215 428
23. Odisha 942 777 1185
24, West Bengal 802 406 810
25. Goa 37 19 30
26. Gujarat 567 1017 2382
27. Mabharashtra ** 783 1079 1965
28. Andhra Pradesh 294 719 1101
29. Karnataka 816 580 1086
30. Kerala 635 525 1052
31. Lakshadweep 0 0 0
32. Puducherry 26 21 29
33. Tamil Nadu 1248 1929 2463
34. Telangana 218 370 668

GranDp TotaL 14768 15669 25434

* Including Daman and Diu

** Including Dadra and Nagar Haveli
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Criteria for reserved items for SSI

T1673. SHRINARANBHAI J. RATHWA: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) the criteria to bring a product under the category of reserved items for Small
Scale Industry (SSI);

(b) whether Government has made any changes in these criteria to benefit multina-

tional as well as big companies;
(¢) if so, the details of the changes made; and
(d) response of Government on the justification of these changes?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRINITIN
JAIRAM GADKARI): (a) to (d) All the items reserved earlier for exclusive manufacturing in
the SSI sector under the provisions of the Industries (Development and Regulation) Act,

1951 have de-reserved.
Schemes for development of MSMES

1674. SHRIT.G. VENKATESH: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether Government is contemplating on providing special schemes, incen-

tives and concessions to MSMEs sector in the country;
(b) if so, the details thereof;

(c) the details of the relaxations being offered to facilitate the MSMEs that are

facing financial and infrastructural crunch in the country; and

(d) whether any funds have already been released so far, if so, the details thereof,

particularly in the State of Andhra Pradesh?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRINITIN
JAIRAM GADKARI): (a) and (b) The Ministry of Micro, Small and Medium Enterprises
(MSME) implements various schemes and programmes for promotion and development of
Micro, Small and Medium Enterprises (MSMESs) across the country. These include the
schemes/programmes such as Prime Ministerfs Employment Generation Programme
(PMEGP), Scheme of Fund for Regeneration of Traditional Industries (SFURTTI), A Scheme
for Promoting Innovation, Rural Industry and Entrepreneurship (ASPIRE), Credit Guaran-

TOriginal notice of the question was received in Hindi.
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tee Scheme, Credit Linked Capital Subsidy Scheme (CLCSS), Micro and Small Enterprises -
Cluster Development Programme (MSE-CDP), etc.

(¢) The Government has taken several measures to promote access to finance.

These include:-

(1) Launch of 59 minute loan portal to enable easy and prompt access to credit for
MSME:s.

@ii) 2% interest subvention for GST registered MSMEs.

(i) Increase in interest rebate from 3% to 5% for exporters who receive loans in the

pre-shipment and post-shipment period.

(iv) Companies with turnover of more than ¥500 crore to be compulsorily brought on
the Trade Receivables e-Discounting System (TReDS) to enable entreprencurs to

access credit based on receivables.

(v) The Corpus of Credit Guarantee Trust Fund for Micro and Small Enterprises
(CGTMSE) Scheme has been enhanced from ¥2500 crore to ¥7500 crore. The
eligible loan limit under the CGTMSE has also been enhanced from ¥ 1 crore to

3 2 crore.

(vi) A provision of second loan of upto ¥ 1 crore has been introduced under Prime

Ministerfs Employment Generation Programme (PMEGP) for well performing units.

Ministry of MSME implements Micro and Small Enterprises- Cluster Development
Programme (MSE-CDP) for creation and upgradation of infrastructural facilities in the new/

existing industrial areas/clusters of MSEs.

(d) The schemes implemented by Ministry of MSME are Central Sector Schemes.
Therefore, funds are not allocated State-wise. The budget allocation (Budget Estimate) of
the Ministry of MSME during the financial year 2019-20 for implementing all the schemes
throughout the country including the State of Andhra Pradesh is ¥ 7011.29 crore.

Development of MSMEs in Maharashtra

1675. SHRI RAJKUMAR DHOOT: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government has provided adequate financial support and facilities to

the Maharashtra Government for the development of MSME sector in the State;

(b) if'so, the details thereof during the last three years, year-wise; and
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(c) effective measures Government has taken to impart requisite training and sup-
port to the entrepreneurs in MSME sector of the State and in particular to the women

entrepreneurs?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRINITIN
JAIRAM GADKARI): (a) and (b) The Ministry of MSME implements various Central Sec-
tor Schemes wherein financial support and facilities are provided to MSMEs all over India
including Maharashtra. The Ministry has provided credit guarantees, margin money sub-
sidy and credit linked capital subsidy to Micro and Small enterprises of Maharashtra under
the Credit Guarantee Scheme (CGS), Prime Ministerfs Employment Generation
Programme(PMEGP) and Credit Linked Capital Subsidy Scheme (CLCSS) respectively as
per the table furnished below:

(R in crore)
Scheme 2016-17 2017-18 2018-19
CGS 2691 2260 2943
PMEGP 21.11 68.56 108.34
CLCSS 4272 36.20 135.83

(¢) The Ministry of MSME imparts training and support to the MSME entrepre-
neurs including women of all States including Maharashtra through its ESDP (Entrepre-
neurship Skill Development Programme) and through various courses offered by the tool

rooms/technology centres.

Reservation of iron ore mines in favour of IDCOL

1676. SHRINARENDRA KUMAR SWAIN: Will the Minister of MINES be pleased to

state:

(a) whether it is a fact that the proposal of Odisha Government for reservation of
Thakurani Block A Iron Ore Mines in favour of the Industrial Development Corporation of
Odisha Ltd. (IDCOL) has been pending with the Ministry since last year;

(b) whether the Ministry will consider to accord necessary approval for reserva-
tion of the Thakurani Block A Iron Ore Mines in favour of IDCOL under Section 17(2) of the
MMDR (Amendment) Act, 2015 and

(c) if so, the details thereof and if not the reasons therefor?

THE MINISTER OF MINES (SHRI PRALHAD JOSHI): (a) to () Ministry has re-

ceived a proposal from Odisha Government for reservation of Thakurani Block A Iron Ore
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Mines in favour of the Industrial Development Corporation of Odisha Ltd. (IDCOL) for
reservation of area under Section 17A (2) of the Mines and Minerals Development and
Regulation (MMDR) Act, 1957 and the same is under consideration in the Ministry. The
proposal will be processed in accordance with the provisions of MMDR Act, 1957 and the

Rules framed thereunder.
Rat hole mining
1677. SHRI P. L. PUNIA: Will the Minister of MINES be pleased to state:

(a) whether it is a fact that the Rat Hole Mining has been banned in Meghalaya and
if so, the details thereof;

(b) whether Government is aware of the fact that Rat Hole Mining still continues in

many parts of the State due to which the water of Kopili river has become acidic; and

(c) if'so, the steps being taken to curb the same and the details including achieve-

ments made in this regard?

THE MINISTER OF MINES (SHRI PRALHAD JOSHI): (a) to (c) Yes, Sir. National
Green Tribunal (NGT) has banned rat hole coal mining in the State of Meghalaya. As per the
information made available by Ministry of Coal (MoC), no approval for rat hole mining has
been granted by the Ministry of Coal in the State of Meghalaya. Further, no coal block/coal
mine has been allocated by the Ministry of Coal in the State of Meghalaya under the
provisions of Mines and Minerals (Development and Regulation) Act, 1957 (MMDR Act,
1957), Coal Mines (Nationalisation) Act, 1973 or the Coal Mines (Special Provisions) Act,
2015.

Further, State Governments are empowered, under Section 23C of the MMDR Act,
1957 to make rules for prevention of illegal mining, transportation and storage of minerals;
and, therefore, matters relating to illegal mining come under the legislative and administra-

tive jurisdiction of State Governments.

Since rat hole mining is banned in the State of Meghalaya and prevention of illegal
rate hole mining comes under the purview of the State Government, It is for the State

Government of Meghalaya to enforce this ban.
National Wagf Development Corporation Ltd.

1678. SHRIG. C. CHANDRASHEKHAR: Will the Minister of MINORITY AFFAIRS

be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government has established the National Waqf Development Corpo-
ration Ltd. (NAWADCO) for developing Waqf properties in the country and if so, details

thereof;

(b) whether NAWADCO has not developed a single property so far and the targets

set in this regard are not being achieved;
(¢) if so, the reasons therefor;

(d) whether the properties of Waqf Board are encroached and illegally occupied

and if so, the details thereof;

(e) the total revenue of Waqf Board in the country and the details of different

schemes being run with these funds; and
(f)  steps being taken by Government in this regard?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI):
(a) Yes, Sir. Government of India has incorporated National Waqf Development Corpora-
tion Limited NAWADCO) under Companies Act, 1956 on 31st Dec, 2013 with the objective
of developing the waqf properties for enhancing their income, which can be utilized for

socio-economic development of the community.

(b) and (c) The Waqf properties are not owned by the Central or State Government or
any individual. In many cases, there is a custodian/ Mutawalli/Waqf Institution who man-
ages the property and the entire Waqf affairs are governed by the Waqf Act, 1995 as
amended in 2013 with Rules made therein. NAWADCO has identified properties across
India which could be considered for development of these properties. Based on prepared-
ness of the state agencies/wagqf institutions, feasibility study/evaluation of 10 properties in
the state of Andhra Pradesh, Bihar, Haryana and Rajasthan has been done through an
expert in Real Estate (the technical and financial). After evaluation of properties found
feasible for development the matter is sent to State Government for permission and then
these are taken up for development by way of engaging suitable Developer/ Concession-

aire.

(d) As per provisions of Section 32 of the Waqf Act 1995 as amended, general
superintendence of all auqaf in a State is vested with the State Waqf Board (SWB) and the
Wagf Board is empowered to manage the waqf property and take legal action against
unauthorized occupation and encroachment of such properties. Further, as per Section 54

and 55 of the Waqf Act, SWB may take action for the removal of encroachment from the
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encroacher. As per the available information with Central Waqf Council (CWC) received
from various State Waqf Boards, State wise position of number of Waqf Properties facing

encroachment is given in the Statement (See below).

(e) Asperinformation received from Central Waqf Council, the annual income from
statutory contribution collected by SWBs under section 72 of the Waqf Act, 1995 as
amended for the Financial Year 2016-17 and 2017-18 are ¥3,063.91 lakh and %3,622.72 lakh
respectively. Further, Ministry does not maintain the information of the Schemes being run

by the State/UT Waqf Boards in the country.

(f)  Major provisions added in the amended Waqf Act 1995 giving more power to
State/UT Wagqf Boards to deal with encroachment on waqf properties inter alia include
stringent definition of ,,encroacher%o; mandate to State Governments to appoint Survey
Commissioners and complete the survey of waqf properties in a time bound manner; rigor-
ous imprisonment for alienation of waqf properties without prior approval of the State/UT
Waqf Boards; alienation of waqf property to be cognizable and non-bailable offence; three
member Tribunals with extended jurisdiction to deal with disputes concerning eviction of a
tenant. Central Government monitors compliance of various provisions of Waqf Act by

State Governments/ State Waqf Boards from time to time.

Under Qaumi Waqf Board Taraqqiati Scheme (QWBTS), various new provisions have
been added where financial assistance is provided to SWBs for GIS Mapping of Waqf
Properties, setting up of Video Conferencing Facility, maintenance of Centralized Comput-
ing Facility (CCF) and ERP Solution for better administration of SWBs.

The Central Waqf Council under the Ministry has taken the initiative of Geo-tagging

of Wagqf Properties and the progress in this regard is as under:

S1. No. Institute engaged for GIS/GPS State Waqf
Mapping of Waqf properties Boards (SWBs)
covered so far

1. NT- Roorkee Three
2. AMU, Aligarh Six

Under National WAMSI Project (Waqf Management System of India), an online
system of registration, as on date, 5,81,799 immovable Waqf properties have been

registered online and 2,81,967 records of Waqf Properties have been digitized.
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Statement

Details of State-wise position of encroached Wagqf Properties

S1. No. Name of Waqf Board Number of Waqf
Properties encroa-
ched by Private

org./individuals

1. Assam Board of Wagqfs 191
2. Andaman and Nicobar Waqf Board 01
3. Bihar State Sunni Waqf Board 180
4. Bihar State Shia Waqf Board 58
5. Chhattisgarh State Waqf Board 200
6. Chandigarh Waqf Board 06
7. Delhi Waqf Board 373
8. Haryana Waqf Board 754
9. Himachal Pradesh Waqf Board 503
10. Jharkhand Waqf Board 02
11. Karnataka State Waqf Board 862
12. Kerala State Waqf Board 29
13. Madhya Pradesh Waqf Board 3,240
14. Manipur Waqf Board 76
15. Maharashtra State Waqf Board 81
16. Odisha Board of Waqf 07
17. Punjab Waqf Board 5,610
18. Puducherry Waqf Board 05
19. Rajasthan Board of Muslim Waqf 164
20. Tamil Nadu State Waqf Board 1,335
21. Tripura Board of Waqf 41
22. Uttar Pradesh Sunni Central Waqf Board 12
23. Uttarakhand Waqf Board 119
24, Board of Waqfs, West Bengal 3,082
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Report by National Commission for minorities

1679. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of MINORITY
AFFAIRS be pleased to state:

(a) whether the National Commission for Minorities has prepared a report
providing a comprehensive definition of minority and decided on the criteria for determin-

ing minority status of a community;
(b) whether Government has received the report and examined it; and
(c) if'so, the details thereof?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI):
(a) No, Sir. National Commission for Minorities (NCM) has not prepared any such report.
However, as per Section 2(c) of NCM Act 1992 AminorityE means a community notified as
such by the Central Government, for the purpose of the Act.

(b) No, Sir.
(¢) Does not arise.
Reduction in scholarships to minorities

1680. SHRI SYED NASIR HUSSAIN: Will the Minister of MINORITY AFFAIRS be

pleased to state:

(a) whether Government has decided to reduce the grant/scholarship to the merito-

rious students belonging to minority communities for pursuing higher education;

(b) if so, whether Government proposes to discontinue the fellowship from this

academic year itself; and
(c) if'so, the details thereof?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI):
(a) and (b) No, Sir.

(¢) Does not arise.
Geo-tagging and regulation of Wagf properties

1681. SHRIMD. NADIMUL HAQUE: Will the Minister of MINORITY AFFAIRS be

pleased to state:

(a) whether Government is planning to geo-tag Waqf properties and if so, the
details thereof;
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(b) details of the role of Muslim organisations in this process;

(¢) whether Government is planning to make changes to the Waqf properties (Lease
Rules), 2014; and

(d) if so, the details thereof along with the reasons therefor?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI):
(a) This Ministry implements Qaumi Waqf Board Taraqqiati Scheme (QWBTS). Under said
scheme, financial assistance @ I550/- per waqf property is provided to State/UT Waqf
Boards (SWBs) for GIS Mapping of waqf properties which would help in identification and
removal of encroachment. The Central Waqf Council which is implementing Agency of the
schemes has taken the initiative of Geo-tagging of Waqf Properties and the progress in this

regard is as under:-

S1. No. Institute engaged for GIS/GPS State Waqf
Mapping of Waqf properties Boards (SWBs)

covered so far

1 IIT- Roorkee Three
2 AMU, Aligarh Six

Besides that SWB of Andhra Pradesh, Dadra and Nagar Haveli, Gujarat, Haryana,
Kerala, Karnataka, Lakshadweep, Manipur, Madhya Pradesh, Punjab, Puducherry,
Tamil Nadu and Himachal Pradesh are doing GIS Mapping of Waqf properties at their own.

(b) Asthe scheme is implemented through SWBs and the work of GIS Mapping of
Wagqf properties is carried out with association of concerned SWBs, no role of Muslim

organisations is involved in the process.

(c) and (d) Yes, Sir. The Waqf properties Lease Rules, 2014 were notified on 05.06.2014
and further modified on 26.08.2015. In order to assess its impact on the ground and examine
the challenges faced in its implementation, a Committee headed by Justice (Retd.) Zakiullah
Khan, Allahabad High Court was constituted by this Ministry on 07.03.2018 with the fol-

lowing terms of reference:

(i) Review implementation of Waqf Properties Lease Rules (WPLRs), 2014 in various
States and analyze the outcomes vis a vis objectives of the WPLRs specially in
terms of enhancement of income of State Waqf Boards(SWBs),greater realization

of rental income from Wagqf properties and the like;
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(i) Critically examine the need for modifications if any, in the WPLRs, in the light of

requests received from various SWBs and other stakeholders;

(ii)) Critically examine whether State specific dispensation can be given to SWBs

directly managing Waqf properties in a legally sustainable way;
(iv) Recommend specific changes that may be required in the existing WPLRs;
(v) Examine any other issues relevant to the subject; and

(vi) Examine the need and recommend the amendments in the Waqf Act 1995 in light

of request from various stakeholders.

The Committee has submitted its Report. However, no decision has been taken so far

on the recommendations made by the Committee.
BPL among minorities

1682. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of MINORITY
AFFAIRS be pleased to state:

(a) whether Government proposes to carry out a survey to identify the minorities

including Muslims living Below Poverty Line (BPL) in each State;
(b) if so, the details thereof; and

(¢) the schemes formulated for improving the economic condition of the

minorities?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI):
(a) and (b) There is no such proposal to carry out any survey for identifying the minorities

including Muslims living Below Poverty Line (BPL) in each State.

(c) With the view to ensure educational and social upliftment of six centrally
notified minorities namely, Jain, Buddhist, Sikh, Parsi, Muslim and Christian, the
Government has undertaken various schemes / initiatives. These schemes / initiatives are
implemented by the Ministries / Departments of the Central Government including
Ministry of Minority Affairs, throughout the country, either exclusively or wherever
possible, by earmarking of 15% of overall physical / financial target (under the scheme) for

the welfare of minorities.

Details of the schemes implemented for the socio-economic and educational empow-

erment of six centrally notified minorities by Ministry of Minority Affairs are as under:

(1) Pre-Matric Scholarship Scheme - For Class I to X.
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(i) Post-Matric Scholarship Scheme - For Class XI to Ph.D.

(i) Merit-cum-Means based Scholarship Scheme - For Professional and Technical

Courses.
(iv) Maulana Azad National Fellowship - For M.Phil. and Ph.D.

(v) Free Coaching and Allied Scheme (Naya Savera) - For Competitive Examination of

Professional Courses and Government Jobs.

(vi) ,,Padho Pardesh%o- Scheme of Interest Subsidy on Educational Loans for Overseas

Studies.

(vii) Nai Udaan - Support for students clearing Prelims conducted by UPSC, State

Public Service Commission, etc.

(viii) Hamari Dharohar - A scheme to preserve rich heritage of Indian minority

communities under the overall concept of Indian Culture.
(ix) Jiyo Parsi - Scheme for containing population decline of small minority community.
(x) Nai Roshni-Leadership Development of Minority Women and to instil confidence.
(xi) Employment-oriented Skill Development Initiatives - Seekho Aur Kamao
(xi)) Nai Manzil - A scheme for formal school education and skilling of school dropouts.

(xiii) USTTAD (Upgrading the Skills and Training in Traditional Arts/Crafts for

Development) and organizing of Hunar Haats for market and opportunity.

(xiv) Pradhan Mantri Jan Vikas Karyakram (PMJVK):- It is area development scheme.
The Ministry has identified 1300 backward Minority Concentration Areas (MCAs)
for the implementation of this scheme. It is a Centrally Sponsored Scheme for
creating socio-economic infrastructure as well as basic amenities for uplifting the
quality of life of minorities in the MCAs. The thrust of the Scheme is to allocate
at least 80% of the resources for education, health and skill development, out of

which 33-40% are to be specifically allocated for women centric projects.

(xv) Maulana Azad Education Foundation (MAEF) implements educational and

employment related schemes:-

* Begum Hazrat Mahal National Scholarship for Meritorious Girls belonging

to six centrally notified Minorities.
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* Gharib Nawaz Employment Training for providing short-term job oriented

skill development courses to youths belonging to minority communities.

* Bridge Course for madarsa students and school dropouts by Aligarh Muslim
University, Aligarh and Jamia Millia Islamia, New Delhi under Nai Manzil

scheme.
* Swachh Vidyalaya Initiative.

(xvi) National Minorities Development and Finance Corporation (NMDFC) provides
concessional loans to minorities for self-employment and income generating

ventures.

Further, under the Prime Ministers New 15 Point Programme for the Welfare of Mi-
norities which is an overarching programme, covering various schemes/initiatives of the
participating Ministries/Departments and is implemented throughout the country. All the
schemes/initiatives included in the programme are implemented by the participating Minis-
tries /Departments, either exclusively for or by earmarking of overall physical /financial
targets for minorities. The programame aims to promote education as well as social welfare
of minorities by ensuring equitable share in economic activities and employment through
existing and new schemes, enhanced credit support for self-employment and recruitment to

State and Central Government jobs.

The details of the ongoing schemes/programmes are also available on the website of

this Ministry www.minorityaffairs.gov.in, www.maef.nic.in and www.nmdfc.org.

Fatal road accidents on the National Highways

1683. SHRI C. M. RAMESH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether there has been an increase in fatal road accidents on the National

Highways, if so, the details thereof during the last two years; and

(b) whether Government proposes to install CCTV cameras to monitor rash driving
and to regulate speed, install Light Detection and Ranging (LIDAR) system on National

Highways, if so, the details thereof and if not, reasons therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) As per data/information from the Police Department of all State/UTs, the
total number of fatal road accidents on all type of roads including National Highways in the

country during the calendar year 2016 and 2017 are as under:-
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S1. No. Year Total No. of fatal

road accidents

L. 2016 136071
2. 2017 134796

(b) NHAIis implementing ATMS (Advance Traffic Management System) on EPE
(Eastern Peripheral Expressway) with installation of CCTV cameras and control systems to

monitor speed violations, lane discipline etc.
Educational qualification for driving licence

1684. SHRIMATI VIJILA SATHYANANTH: Will the Minister of ROAD TRANS-
PORT AND HIGHWAYS be pleased to state :

(a) whether itis a fact that Government is likely to waive off mandatory educational

qualification for truckers and bus drivers for seeking a driving licence;
(b) if so, the details thereof;

(¢) whetheritis also a fact that Government would amend this rule and issue a draft

notification shortly for comments from stakeholders; and
(d) if so, the details thercof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) to (d) Yes, Sir. The Government has proposed to waive off mandatory
educational qualification required for obtaining a driving licence for truckers and bus
drivers. The Ministry has notified a draft notification vide GSR 431 (E) dated 18.06.2019 for
omission of Rule 8 (i.e. Minimum Educational Qualification for driving transport vehicles)
in the Central Motor Vehicles Rule, 1989.

Shortage of truck drivers

1685. SHRIMATI VIJILA SATHYANANTH: Will the Minister of ROAD TRANS-
PORT AND HIGHWAYS be pleased to state:

(a) whetheritis a fact that there is a shortage of 22 lakh drivers in the transport and

logistics sector;
(b) if so, the details thereof;

(¢) whether Government is considering to provide any relaxation to the drivers of

medium and heavy transport vehicles; and
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(d) if'so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) and (b) Shortage of truck drivers is an issue which has been highlighted by
various transporters. Ministry has not carried any study to assess the exact figures of

shortage of drivers.

(c) and (d) Ministry has proposed to waive off mandatory educational qualification
for truckers and bus drivers for seeking a driving licence. A draft notification vide GSR
431(E) has been issued on 18-06-2019 regarding omission of rule 8 (minimum educational

qualification) in the Central Motor Vehicles Rule, 1989.
Land acquisition for highway projects

1686. SHRIK. R. ARJUNAN: Will the Minister of ROAD TRANSPORT AND HIGH-
WAYS be pleased to state:

(a) whether it is a fact that currently 23 national highway projects are facing delay

in completion because of land acquisition;
(b) if so, the details thereof;

(c) whether it is also a fact that on an average, NHAI acquires around 10,000

hectares of land a year and disburses 10,000 crore as compensation; and
(d) the target fixed by the NHAI for land acquisition in the current fiscal?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) and (b) Sir, there are some national highway projects which are facing delay
in completion due to land acquisition. The details of such national highway projects is

given in the Statement (See below).

(¢) The details of land acquired and expenditure made by NHAI during last 5 years

are as under:-

Achievements 2014-15 2015-16 2016-17 2017-18 2018-19
Possession 6733 9285 7491 9494 13982
(Ha.)
Expenditure 9,097 21,933 17,823 29,200 34,527
(Cr)

(d) NHAI has fixed a target of 10000 Ha for the Current Fiscal Year (CFY) 2019-20.
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Statement

Details of the national highway projects delayed

due to land acquisition

S1. No. State/Agency Number of
Projects stalled

1 2 3

L. Andhra Pradesh 2
2. Andaman and Nicobar Islands 0
3. Arunachal Pradesh 0
4. Assam 10
5. Bihar 2
6. Chhattisgarh 0
7. Delhi 0
8. Goa 5
9. Guyjarat 0
10. Haryana 0
11 Himachal Pradesh 1
12. Jammu and Kashmir 0
13. Jharkhand 3
14. Karnataka 5
15. Kerala 0
16. Madhya Pradesh 1
17. Maharashtra 8
18. Manipur 0
19. Meghalaya 0
20. Mizoram 4
21. Nagaland 0
22, Odisha 2

23. Puducherry 1
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1 2 3
24. Punjab 5
25. Rajasthan 2
26. Sikkim 3
27. Tamil Nadu 0
28. Telangana 1
29. Tripura 0
30. Uttar Pradesh 0
31 Uttarakhand 0
32. West Bengal 6
33. NHAI 48
TotaL 109

Petrol pumps to be setup on NHAI
along the expressway

1687. SHRIMATI SHANTA CHHETRI: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government has planned to setup petrol pumps on NHAI along the

Expressway;

(b) whether these petrol pumps will be wholly Government owned or the mecha-

nism under which it will be given to private players;

(¢) whether Government will make provisions for newcomers and first timers to

enter in the bid to setup petrol pumps; and
(d) if'so, the details thercof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) to (d) Government intends to develop following types of Wayside
Amenities Projects to include Retail Outlets (Petrol Pumps), Toilets, Food Courts, Parking

etc. on National Highways for road users:-

(1) Highway Village: To be developed on NHAI land and to be given to developer
on qualified highest quoted bid.
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(i) Highway Nest: To be developed on Private Land by private land owners/
entrepreneurs and to be awarded on fulfillment of minimum land requirement and

financial parameters.

Anyone, a newcomer or first timer may also apply for the above mentioned Wayside
Amenities.

Accidents on highways

1688. SHRI TIRUCHI SIVA: Will the Minister of ROAD TRANSPORT AND HIGH-
WAYS be pleased to state:

(a) the number of accidents on highways over the last three years, State-wise; and

(b) steps taken by Government to reduce the number of accidents on highways?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) As per information received from police department of the State
Governments, the total number of road accidents on National Highways and State

Highways during the last three calendar years i.e. 2015 to 2017 is given below.

Year Total number of road Total number of road
accidents on NHs accidents on SHs

2015 1,42,268 1,20,518

2016 1,442,359 1,21,655

2017 1,41,466 1,16,158

State-wise and year-wise break up of the same is given in the Statement (See below).

(b) With regard to the steps taken by the Ministry of Road Transport and High-

ways to reduce the road accidents, details are as follows:-

(i) Advocacy/Publicity campaign on road safety through the electronic media and

print media to create awareness.
(i) Issue of Guidelines for protection of Good Samaritans,
(ii)) Setting up of model driving training Institutes in States.

(iv) Sanction of 22 Inspection and Certification Centres for testing the fitness of the

commercial vehicles through an automated system

(v) Launch of mobile app for highway users i.e. ,,SukhadYatra 1033%o which enables
highways users to report potholes and other safety hazards on National Highways

including accidents.
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(vi)

(vii)

Observance of Road Safety Week every calendar year for spreading awareness

and strengthening road safety.

The National Road Safety Policy outlines various policy measures such as
promoting awareness, establishing road safety information data base, encouraging
safer road infrastructure including application of intelligent transport, enforcement
of safety laws. The Ministry has formulated a multi-pronged strategy to address
the issue of road safety based on 4 AEEs viz. Education, Engineering (both of roads
and vehicles), Enforcement and Emergency Care. Further, the Ministry of Road
Transport & Highways has constituted a District Road Safety Committee in each
district of the country to promote awareness amongst road users under the
chairmanship of HonEble Member of Parliament (Lok Sabha) from the

district.

(viii) Road safety has been made an integral part of road design at planning stage.

()

®)
(xi)

(i)

The threshold for four laning of national highway has been reduced from 15,000
Passenger Car Units (PCUs) to 10,000 PCUs.

Safety standards for automobiles have been improved.

High priority has been accorded to identification and rectification of black spots

(accident prone spots) on national highways.

Ministry has delegated powers to Regional Officers of MoRTH for technical
approval to the detailed estimates for rectification of identified Road Accident

black spots for expediting the rectification process to ensure safety of road users.

(xiii) Guidelines for pedestrian facilities on National Highways for persons with

disabilities have also been issued to all States / UTs.

(xiv) A Certification Course for Road Safety Auditors has been commenced in Indian

(xv)

Academy of Highway Engineers (IAHE) and 42 Auditors are certified.

Free Eye Check-up Camp and distribution of eye glasses is conducted for truck/

bus drivers operating on NH.

(xvi) Removal of Liquor Shops as per directions of HonEble Supreme Court vide circular

of F. No. RW/NH-33044/309/2016/S&R dated 06-04-2017 and 01-06-2017.
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Statement

State-wise details of road accidents on national highways and state

highways during the last three years

SI. No. State/UT State/UT-wise total number of road
accidents on NHs and SHs

2015 2016 2017

1 2 onNHs onSHs onNHs onSHs onNHs onSHs
1 2 3 4 5 6 7 8
1. Andhra Pradesh 8477 5351 8171 5639 8544 5657
2. Arunachal Pradesh 113 0 95 75 88 70
3. Assam 3353 1898 3478 1999 3274 1619
4. Bihar 3227 3255 3138 2434 3883 2258
5. Chhattisgarh 4058 3898 4042 3164 3701 3379
6. Goa 1784 451 1438 356 1470 527
7. Gujarat 4897 6739 46017 6309 4333 5424
8 Haryana 3509 3389 3818 2887 3785 2898
9. Himachal Pradesh 1211 634 1475 820 1460 777
10. Jammu and Kashmir 1953 837 2122 537 2139 702
11. Jharkhand 2007 1480 1935 1704 1828 1678
12. Karnataka 12705 10254 14933 11462 14217 11193
13. Kerala 9442 6888 9209 7135 8993 7044
14. Madhya Pradesh 11988 13166 10709 14456 11150 14351
15. Maharashtra 10839 11184 10364 9052 9237 8508
16. Manipur 404 136 325 117 372 144
17. Meghalaya 322 117 338 102 338 201
18. Mizoram 29 R 46 27 38 14
19. Nagaland k% 11 57 0 341 119

20. Odisha 4480 4074 4214 3328 4487 3445




Written Answers to [8 July, 2019] Unstarred Questions 253
1 2 3 4 5 6 7 8
21. Punjab 2092 1965 2114 2101 2533 1601
22. Rajasthan 6821 3638 6567 3695 6851 3368
23. Sikkim 117 & 0 70 & 50
24. Tamil Nadu 21902 23165 22573 23405 20696 22527
25. Telangana 5649 3783 6166 4090 6211 3895
26. Tripura 230 268 203 217 21 183
27. Uttarakhand 728 408 842 568 908 332
28. Uttar Pradesh 13802 9320 13078 11715 14333 11529
29. West Bengal 4288 3802 4468 3793 4158 2458
30. Andaman and % 32 0 19 60 50

Nicobar Islands
31. Chandigarh 45 0 47 0 33 0
32. Dadra and Nagar Haveli 0 0 0 6 0 0
33. Daman and Diu 6 0 0 0 9 0
34. Delhi 897 0 723 0 755 0
35. Lakshadweep 0 0 0 0 0 0
36. Puducherry 763 256 874 373 937 157

TotaL 142268 120518 142359 121655 141466 116158

NHs in Gujarat

71689. SHRINARANBHAI J. RATHWA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the districts which would be connected to National Highways (NHs) in the

State of Gujarat, under Bharatmala Project;

(b) the details of the works executed, in this regard, so far and the districts which

have been connected to Bharatmala Project, in the State of Gujarat; and

(c) the funds released under this project to the State of Gujarat and the amount

utilised for the same, so far?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) to (¢c) Under Bharatmala Pariyojana Programme, it has been envisaged to
provide connectivity to 550 districts in the country which include various districts in the
State of Gujarat also. The Government of India has approved Phase-1 of Bharatmala Pariyojana
with financial outlay of ¥ 5,35,000 crores to develop 24,800 km. Highways (i.e. economic
corridors, inter corridors, feeder routes, border roads etc.) along with 10,000 km. residual
NHDP stretches over a period of 5 years. In the State of Gujarat, road projects with an a
ggregate length of about 386.96kms and cost of % 16,107 crore under Bharatmala Pariyojana

have been awarded.

Approval for construction of NHs in Telangana
and Andhra Pradesh

1690. SHRI DHARMAPURI SRINIVAS: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that the Ministry has given acceptance for construction of

National Highways in the State of Telangana and Andhra Pradesh;
(b) if so, the details of the National Highways considered for construction; and

(c) the details of the funds allocated and released so far for their early construc-

tion?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) and (b) Development and maintenance of National Highways is a continu-
ous process and the same is undertaken based on the preparedness in terms of pre-con-

struction activities, inter se priority, traffic requirement and availability of resources.

(¢) Funds released during last five years for development of National Highways
entrusted with the respective State PWDs and this MinistryEs Project Implementation Unit
(PIU) is ¥ 8,728 crore for the State of Andhra Pradesh and ¥ 2,919 crore for the State of

Telangana.
EIA for Chennai-Salem Highway

1691. SHRID. RAJA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether it is a fact that the Environmental Impact Assessment (EIA) was not
obtained before acquiring land for the proposed Chennai-Salem Highway which will cut its

way through a slew of agricultural land due to which the people are protesting; and
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(b) if so, the details thereof and GovernmentEs reaction thereto?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) and (b) The process of acquisition of land was initiated under section 3(A)
of the National Highways Act, 1956. As per extant Rules, environment clearance is not a
pre-requisite for initiating process for land acquisition. Further, the process of obtaining
clearance from Ministry of Environment and Forest (MoEF) has also been initiated and
Terms of Reference (ToR) for getting environment clearance was approved by MoEF on
08.06.2018 and 24.08.2018 and based on approved ToR, the studies have been initiated.

Construction work under DBFOT scheme in M.P.

71692. SHRIAJAY PRATAP SINGH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that the block related construction work under Rewa-Sidhi-
Singrauli Design, Build, Finance, Operate and Transfer (DBFOT) scheme in Madhya Pradesh

was supposed to be completed within 36 months;

(b) if so, the details of the work completed so far and the reasons behind non-
completion of the work within the deadline and whether any concrete action has been taken

against the Company so far to which the work order was issued; and
(c) if not, the details thereof and the reasons therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) to (c¢) The stretch from Rewa to Sidhi from km 2.8 to km 33.2 and km 55.4 to
km 83.4 has already been developed as two lane with paved shoulders on EPC mode and
under operation w.e.f. 30.12.2016. The construction work for 4 laning of the stretch from Km
33.2to km 55.4 of Rewa Sidhi section of NH-39 (Old NH-75 Extn.) on Green Field Alignment
having length of 15.35 km along with twin Tunnels having length of 2.28 km, is under
construction on Hybrid Annuity Mode (HAM). The appointed date of the project was
declared as 14.12.2018 with construction period of 48 months. The construction work for 4
laning of the stretch from Sidhi to Singrauli section from km 83.4 to km 195.8 of NH-75 Extn.
in a length of 102.6 km is being carried out on Design, Build, Finance, Operate and Transfer
(DBFOT) basis with start date of 19.09.2013 and scheduled completion date of 18.09.2015.
The work on Sidhi- Singrauli section was delayed due to delay in pre construction activities
and financial crisis of the concessionaire. As per the substitution Agreement, lenders have

started the process of substitution of concessionaire.

tOriginal notice of the question was received in Hindi.



256  Written Answers to [RAJYA SABHA] Unstarred Questions

Accidents on NHs in Rajasthan

1693. SHRIHARSHVARDHAN SINGH DUNGARPUR: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the total number of accidents occurred, persons killed and injured on National
Highways in Rajasthan during the last three years due to damaged highways and traffic

congestion;

(b) whether it is a fact that majority of these accidents were caused by heavy

vehicles, mainly trucks and buses, which passes through the main city;
(c) if so, the details thereof; and

(d) the remedial measures taken by Government to prevent accidents on National

Highways in Rajasthan?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) Road Accidents are multi-causal and are the result of interplay of various
factors which can broadly be categorized into human error, road condition/environment
and vehicular condition. As per data/information from the Police Department of all State/
UTs, the total number of road accidents occurred, persons killed and injured on National

Highways in Rajasthan due to various causes during the last three years are as under:-

Years Total Number of accidents, persons killed and injured on NHs in RJ
Road accidents Persons injured Persons killed

2015 6821 7526 1538

2016 6567 7023 1495

2017 6851 7085 1891

(b) and (c) As per data/information from the Police Department of all State/UTs, the
total no. of road accidents in Rajasthan on all types of roads including National Highways
in 2017 are 22112. Analysis of these total road accidents on Itie basis of type of impacting
vehicles reveals that out of 22112 road accidents, 5142 road accidents accounted for Bus
and Truck/lorry (around 23%).

(d) This Ministry has taken various measures for reduction in road accidents in the
country including Rajasthan. The major initiatives are as under:-

(1)  Government has launched a mobile app for highway users i.e. ,,Sukhad Yatra
1033%o0 which enables highways users to report potholes and other safety

hazards on National Highways including accidents.
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(i)
(iii)

(v)

V)
(vi)

(vii)

(viii)

()

®)

(xi)

(i)

(xiv)

Rectification of identified Black spots.

Road Safety Week is observed every calendar year for spreading awareness

about safer behavior of road users on National Highways.

The Government has approved a National Road Safety Policy. This Policy
outlines various policy measures such as promoting awareness, establishing
road safety information data base, encouraging safer road infrastructure
including application of intelligent transport, enforcement of safety laws.

Road safety has been made an integral part of road design at planning stage.

The threshold for four laning of National Highway has been reduced from
15,000 Passenger Car Units (PCUs) to 10,000 PCUs. About 52,000 km of
stretches of State Highways has been identified for conversion to national

highways.
Setting up of model driving training institutes in States.

Advocacy/Publicity campaign on road safety through the electronic and

print media.

Tightening of safety standards for vehicles like Seat Belts, anti-lock braking
system etc.

High priority has been accorded to identification and rectification of black

spots (accident prone spots) on national highways.

As a measure of supplementing the efforts of States/UTs for minimizing the
accident potential at the identified locations / stretches through engineering
improvement on state roads, Ministry of Road Transport and Highways had
taken a decision to sanction road safety works on state roads with an
carmarked allocation of 10% of funds allocated to the state roads under
Central Road Fund.

Ministry has delegated powers to Regional Officers of MORTH for technical
approval to the detailed estimates for rectification of identified Road Accident
black spots for expediting the rectification process to ensure safety of road

users.

Guidelines for pedestrian facilities on National Highways for persons with
disabilities have also been issued to all States / UTs.

A Certification Course for Road Safety Auditors has been commenced in
Indian Academy of Highway Engineers (IAHE) and 42 Auditors are certified.
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(xv) Free Eye Check-up Camp and distribution of eye glasses is conducted for

truck/bus drivers operating on NH.

(xvi) Capacity building through training of NHAI field staff/Concessionaires/

Contractors/ Consultants engaged in NHAI project works throughout India.

(xvii) Removal of Liquor Shops as per directions of HonEble Supreme Court
vide circular of F. No. RW/NH-33044/309/2016/S&R dated 06-04-2017 and
01-06-2017.

Major hindrances in ensuring road safety

1694. SHRI B.K. HARIPRASAD: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether faulty road design and complex coordination mechanism of Govern-

ment agencies are the major hindrances in ensuring road safety; and

(b) whether Government is taking any initiative to strengthen the provisions relat-
ing to motor vehicles and make road contractors and consultants accountable for faulty

road design and construction?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) and (b) National Highways are being designed, constructed and main-
tained as per Indian Roads Congress(IRC) codes/guidelines and MinistryEs specifications.
Various safety measures are made as an integral part of the highway development projects
depending upon the site requirement and availability of lands. The work of development
and maintenance of National Highways are carried out by executing agencies viz NHAI/
NHIDCL/State PWDs. In the EPC document there is a provision that the contractor shall at
all-time maintain the project highways in accordance with the provision of contract
agreement in time bound manner. In Public Private Partnership (PPP) Projects the
Concessionaire are liable to maintain the roads (NHs) for the concession period/ which may
vary from 15-30 years in general. However, in EPC mode, the contract is liable to maintain/
repair the defect for 5-10 years (depending upon type of pavement) as per MinistryE

guidelines.
Efforts to construct quality roads

1695. SHRISYED NASIR HUSSAIN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether most of the roads under National Highways Authority of India (NHAI)

are in bad condition leading to fatal accidents; and
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(b) if so, the details thereof and the action taken/ being taken by Government to

construct quality roads in the country?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) and (b) No, Sir. The roads under National Highways Authority of India
(NHALI) are constructed and maintained as per the prescribed standards of Indian Road
Congress (IRC) and the Ministry. The quality provisions are ensured by the Authority/
Independent Engineer as per MoRT&H specifications for Road and Bridge work, IRC/BIS
guidelines and NHAI Quality Assurance Manual.

Development and maintenance of NHs in
Telangana and A.P.

1696. SHRIDHARMAPURI SRINIVAS:
SHRIT. G VENKATESH:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government is aware that National Highways in the State of Telangana
and Andhra Pradesh are in dilapidated condition which needs to be maintained properly for

smooth running of vehicles, if so, the details thereof;

(b) whether Government has identified the number of National Highway roads

which are in bad condition and need early redevelopment, if so, the details thereof;

(¢) whether Government has earmarked funds for this purpose, if so, the details

thereof, district-wise; and

(d) the steps being taken by Government to redevelop and maintain the National

Highways in the State of Telangana and Andhra Pradesh at the earliest?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) and (b) National Highways in the States of Telangana and Andhra Pradesh

are maintained in traffic worthy condition.

(c¢) and (d) Development and maintenance of National Highways is a continuous
process and the same is undertaken based on the preparedness in terms of pre-construc-

tion activities, inter se priority, traffic requirement and availability of resources.

Bharatmala projects along Indo-Nepal border areas

71697. SHRI PRABHAT JHA: Will the Minister of ROAD TRANSPORT AND HIGH-
WAYS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether the work of road construction is being done by National Highways
Authority of India (NHAI) in the strategically important Indo-Nepal border area under the

Bharatmala project;
(b) if so, the details thereof;

(¢) whether the work of construction of road in strategically important Indo-Nepal
border area, under Bharatmala project, is in progress as per the target and is slated to be

completed within the definite time period; and
(d) if so, the details thercof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) to (d) The Government of India has approved Phase-I of Bharatmala
Pariyojana with financial outlay of% 5,35,000 crores to develop 24,800 km Highways along
with 10,000 km residual NHDP stretches over a period of 5 years. In Bharatmala Pariyojana
Phase-I, development of Border and International Connectivity roads for a length of 2000
km has also been envisaged with outlay of ¥ 25,000 crores. Along Indo-Nepal Border, the
project i.e. balance work of Piprakothi-Motihari-Raxaul on NH-28 A of about 69 km length
and civil cost of approximately I 334 crore has been awarded in December, 2018 and com-

menced in February, 2019 with scheduled completion period of 12 months.
National Register on Transport

1698. SHRI HUSAIN DALWALI: Will the Minister of ROAD TRANSPORT AND HIGH-
WAYS be pleased to state:

(a) the details of the current status of National Register on Transport Portal;

(b) therevenue collected by Government by providing access to Vahan and Sarathi

database;

(c) the details of the number of Government and private entities with access to the

Vahan and Sarathi database;

(d) whether Government has intended to sell Vahan and Sarathi database in bulk, if

so0, the estimated revenue for such a sale; and

() whether Government linked Vahan and Sarathi with stolen vehicles data from

National Crime Record Bureau?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) Sir, the Centralized National Registry for transport, maintained by this



Written Answers to [8 July, 2019] Unstarred Questions 261

Ministry through National Informatics Centre (NIC) comprises approximately 25 crore ve-

hicle registration records and approximately 15 crore driving licence records.

(b) The revenue collected by the Government by providing access to VAHAN and
SARATHI database is rupees 65 crores till date.

(¢) The Government has provided access to 32 Government entities and 87 private

entities.

(d) The Ministry has provided for ,,Bulk Data Sharing Policy and Procedure%o for
sharing certain fields in bulk data of vehicle registration. The organization seeking bulk
data can obtain the data with an amount of ¥ 3.00 Crore for the F.Y. 2019-20. Educational
institutions can obtain the data only for research purposes and for internal use only and are
provided the bulk data one time on payment of an amount of ¥ 5.00 lakh only for the F.Y.
2019-20.

(e)  Yes Sir, the Government has linked VAHAN and SARATHI with stolen vehicles

data from National Crime Record Bureau.
Recently approved highway projects

1699. SHRI BHUBANESWAR KALITA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government has recently approved highway projects worth rupees

seven lakh crores;
(b) if so, the details thereof, project-wise; and

(c) the extent to which job opportunities will increase following implementation of

the highway projects?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) and (b) Yes, Sir. Total 34800 kms of NH length including 10,000 kms of
residual NHDP stretches has been approved for development under Bharatmala Pariyojana
Phase-I at an estimated cost of ¥ 5, 35,000 cr. So far, total 225 nos. of projects having an
aggregate length of about 9613 kms have been appraised and approved under Bharatmala

Pariyojana Phase-1.

(c) Itisexpected to generate about 14.2 crores man-days of employment during the

implementation of Bharatmala Pariyojana Phase-1
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Proposal for NHs in Telangana

1700. SHRI B. LINGAIAH YADAV: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government of Telangana has proposed to convert Hyderabad-Bijapur
road, Moinabad-Chevalla-Manneguda-Kodangal to Karnataka border to be taken up as a

National Highway;
(b) if so, since when such request has been made to Ministry; and
(c) the details of action taken on the above stretch?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) to (¢) The stretch ,,Hyderabad - Moinabad - Chevalla - Manneguda-
Kodangal - Karnataka border up to Junction of NH-150 near Yadgir%o has been notified as
National Highway - 163(NH-163) vide Gazette of India S.O. No. 3590(E), dated 30-11-2016.

National highways in M.P.

71701. DR. SATYANARAYAN JATIYA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the present status of the proposal sent by the Public Works Department of

Madhya Pradesh Government under National Highways sector for approval; and
(b) the details of the expected action to be taken on the proposal?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) and (b) 33 proposals amounting to ¥70.93 crore have been received from
the State Government of Madhya Pradesh under One Time Improvement (OTI) policy of
the Ministry. Out of them 2 works amounting to ¥27.03 crore have been approved. In
addition 2 works namely Simariya Tekary to Haripura Tiraha road and Rayroo- Nayagoan
amounting to ¥ 135.83 crore have also been approved. Further estimates amounting to
% 16.61 crore are under consideration in the Ministry. Other proposed works pertain to

projects completed before 2015 and therefore do not qualify for OTI scheme.
Conversion of State Highways to NHs in M.P.

11702. DR. SATYANARAYAN JATIYA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

TOriginal notice of the question was received in Hindi.
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(a) the details of such State Highways in Madhya Pradesh which are proposed to
be converted to National Highways along with the details of approval as well as targets set

for route-wise construction of such highways and the steps taken in this regard; and

(b) the status of proposal pending for approval with regard to acquisition of land
for construction of NH-75E from Sidhi- Singrauli and NH-12A from Bareilly to Mandala and

Bhopal-Indore Expressway?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) The Ministry keeps on receiving proposals for declaration of various State
Roads/Highways as new National Highways (NHs) from various States/Union Territories
(UTs) including the State Government of Madhya Pradesh. The Ministry considers decla-
ration of some State Roads/Highways as new NHs from time to time keeping in view the
requirement of connectivity, inter-se priority and availability of funds. 2014-15 onwards,
3,493 km. of State Roads/Highways have been declared as new NHs in Madhya Pradesh.

(b) The proposal for acquisition of 2.96 Ha. Land in Chitrangi and 5.05 Ha. in
Devsar Tehsil under mutual consent have been sent to Competent Authorities for land
acquisition for construction of NH-75 Extn. from Sidhi to Singrauli. No land acquisition
proposal is pending for 2 laning with paved shoulders of Bareilly to Mandala section of
NH-12A. Out of 142.6 km. length of Bhopal-Indore Expressway Green Field alignment and
Bhopal bypass section, 3(a) notification for land acquisition in 112.57 km. length has been

notified.

Completion of the pending infrastructural projects
undertaken by IL&FS

1703. SHRI SANJAY SINGH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has made any considerations regarding the resolution
and completion of the pending infrastructural projects undertaken by crisis-hit Infrastruc-

ture Leasing and Financial Services (IL & FS);
(b) ifso, the measures considered to ensure the completion of the pending projects;
(c) if'so, by which year the pending projects are expected to be completed; and
(d) if'so, the details of the pending projects undertaken by IL&FS, State-wise?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) and (b) The Government of India constituted a High Powered Committee to
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evolve a framework of guidelines for resolution of stuck projects. Ministry of Road
Transport and Highways (M/o RT&H) issued guiding principles for resolution of stuck
National Highway projects vide Office Memorandum dated 09.03.2019. M/o RT&H and its
implementing agencies have initiated action to take up measures for resolution of stuck

projects within the framework of these guiding principles.

(c) and (d) The measures for resolution of 17 nos. stuck projects in various States
(i.e. 04 nos. -Mabharashtra, 02 nos.- Bihar, 01 no.- Himachal Pradesh, 01 no. -Meghalaya,
01 no.- West Bengal, 01 no.-Karnataka, 02 nos.-Rajasthan, 02 nos.-Jammu & Kashmir, 01
no.-Odisha, 01 no.-Assam, 01 no.-Uttar Pradesh) which were undertaken by M/s IL &FS;

has been initiated and are in different stages of resolution.
Highways in Punjab

1704. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) number of National and State Highways in Punjab;

(b) number of State roads that have been declared as new National Highways in

State of Punjab during each of the last three years and the current year;

(¢) whether Ministry has provided funds for development of above new National
Highways; and

(d) if so, the details thercof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM

GADKARI): (a) There are 30 National Highways and 18 State Highways in the State of
Punjab.

(b) The number of State roads declared as New National Highways during the

period are as below:

Year No. of State Roads
declared as New

National Highways

in State of Punjab

2016-17 Nil
2017-18 7
2018-19 1

2019-20 Nil
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(c) and (d) Yes, Sir. Total five works over a length of 340 km. amounting to ¥ 1426.49 cr.

has been sanctioned on the New National Highways.
Data regarding national highways construction

1705. SHRI ANIL DESAI: Will the Minister of ROAD TRANSPORT AND HIGH-
WAYS be pleased to state:

(a) whether it is a fact that Government has constructed a record number of High-

ways since 2014;
(b) data of road constructed prior to 2014; and

(¢) whether all the National Highways constructed prior to 2014 and afterwards

have the same quality and passengers facilities, if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) and (b) Ministry has constructed National Highways of 39,386 km. during
2014 to 2019 and 24,589 km. have been constructed during 2009 to 2014.

(¢) National Highways are constructed and maintained as per the prescribed
specifications and standards of Ministry of Road Transport and Highways and Indian
Road Congress (IRC). 24x7 dedicated helpline no 1033 and mobile application ,,SUKHAD
YATRA%o facilities have been provided to assist road users in case of emergency and
non-emergency. FASTag, toilet and dustbins, etc. facilities have been provided at various
toll plazas on National Highways. Further Highway Nest (Minis) are also provided to

facilitate passengers.

Construction of new NHs in Rajasthan

71706. SHRI RAM NARAIN DUDI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has given approval to the new projects for the

construction of new National Highways in the State of Rajasthan;
(b) if so, the details thereof; and
(c) the details of the proposed projects to be started in Rajasthan?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) to (c) Yes, Sir. Total 19 projects costing ¥ 14,411 crore have been approved

for construction of new National Highways in the State of Rajasthan. Out of these, 12

tOriginal notice of the question was received in Hindi.
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projects costing ¥ 8,885 crore are in construction stage and remaining 7 projects amounting

to ¥ 5,526 crore are ready for commencement.

Implementation of TOT model

1707. SHRI SANJAY RAUT: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government is considering to offer smaller bundles of road projects
under the Toll-Operate-Transfer (TOT) model as a part of its asset monetisation plan in a
bid to attract smaller investors as well as to generate more self-employment avenues in the

country; and
(b) ifso, the details thereof and by when it will commence?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) and (b) Sir, funds generated from asset monetization are utilized for
development/ construction of highways in the Country which result into employment
generation. NHAT has invited first Bundle of TOT with a length of 680 km and received bids
on 22.02.2018 with quoted bid concession fee 0f ¥ 9681.5 crore. Bid for TOT Bundle-3 has
been invited on 13.06.2019 with due date of 11.09.2019 and Initial Estimated Concession
Value (IECV) of ¥4995.48 crore.

Traffic jams on toll plazas

11708. SHRI RAM NARAIN DUDI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government is aware of long traffic jams on toll plazas situated on

National Highways;

(b) if so, the details of the efforts made by Government to get rid of these traffic

jams on toll plazas; and

(¢) whether Government is considering to free private cars from toll tax, if not, the

reasons therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) and (b) In order to facilitate smooth movement of traffic and reduce
congestion on fee plazas, the Government has rolled out a cashless payment mechanism
i.e. FASTag by implementation of Radio Frequency Identification (RFID) based Electronic
Fee Collection (EFC) system on National Highways.

TOriginal notice of the question was received in Hindi.
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(¢) No, Sir. User fee is collected on National Highways in accordance with the
National Highways Fee Rules of 1997 and National Highways Fee Rules of 2008 and the
subsequent amendments and the respective Concession Agreement. The budgetary
allocation made by the Government is not sufficient to meet the funds requirement for
constructing and subsequently maintaining the all weather good quality navigable roads.
The user fee being collected is also utilized for construction and maintenance of National

Highways.

Construction of road from Dausa to
Kothun in Rajasthan

71709. DR. KIRODI LAL MEENA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whetheritis a fact that Government has received a demand regarding execution
of additional work in the village Nangal Rajawatan on the under construction road from
Dausa to Kothun via Lalsot in the district Dausa of Rajasthan being constructed by NHAI,

if so, the details thereof; and

(b) reasons for not agreeing to the said demand, which is in public interest so far,
with reference to the letter No. 2249 dated 17.08.2018 and letter No. 3866 dated 12.12.2018 of
General Manger, Directorate of Projects, NHAI (G-5 and 6 sector 10) Dwarka and the details

of the letter therein?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) and (b) An estimate amounting to approximately ¥ 5.22 crores has been
received for improvement of existing highway passing through Nangal Rajawatan. Such
works on existing/left out stretches are taken up as One Time Improvement works executed

after completion of bypasses, new alignment etc. subject to availability of funds.
Illegal encroachment along national highways

1710. SHRI SUSHIL KUMAR GUPTA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that there are large scale illegal encroachments along the

National Highways;

(b) whether Government has any plan to evolve an effective mechanism to do
immediate monitoring of encroachments along the National Highways and take immediate

steps for their removal; and

tOriginal notice of the question was received in Hindi.
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(c) ifso, the details in this regard?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) to (c) Sir, removal of encroachment is a continuous process. Removal of
encroachment is done with the help of District Administration as per the provisions of the

Control of National Highways (Land and Traffic) Act, 2002 as and when required.
Complaints of irregularities in NHAI

1711. SHRI RAVI PRAKASH VERMA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state :

(a) the details of complaints received regarding irregularities/ corruption by
National Highways Authority of India (NHAI) officers, State-wise during 2018 and 2019, so

far;

(b) the details of action taken against the officers of NHAI on verified complaints,

State-wise;

(c) the details of the officers of NHALI in eastern Uttar Pradesh against whom
complaints have been received for irregularities and massive corruption in 2019 along with

action taken thereon; and

(d) the details of action Government would take to stop corruption and connivance

of officials of NHAI and contractors?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) and (b) Total six complaints have been received against the officers of
National Highways Authority of India (NHAI) during the year 2018 and 2019. The details

are as below:-

State Year Details of complaint
1 2 3
Rajasthan 2018 A complaint was received alleging officials of PIU

Bikaner that they have hidden the facts to acquire
land for construction of vehicular underpass which

points towards corruption and negligence of officials.

Rajasthan 2018 A complaint was received alleging PD PIU Jaipur of
various irregularities and negligence on Jaipur-
Gurgaon 6 lane project, causing many accidents daily

and inconvenience to the commuters.
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Rajasthan 2018 A complaint was received alleging NHAI officials of
irregularities in payment of compensation for land
and structure to the land owner.

Telangana 2018 Complaint regarding unauthorized opening on
Hyderabad-Vijayawada section of NH-65 near
Suryapet in Telangana State. Allegation regarding
connivance of Regional officer and Project Director,
NHALI has been made.

Telangana 2019 Complaint against delaying all the road Repairs and
Reconstruction in NH-163 at 22.90 kms. at Ghatkesar
(Opp:Vandhan Restaurant) and Smoke from Bitumen
(Dambar) Plant on NH-163 at Ghatkesar AXE Road
which is causing lot of pollution and inconvenience
to residents and road movers. Allegation has been
made against NHAI officers for not checking the
roads.

Uttar Pradesh 2019 Complaint regarding corruption and irregularities in
awarding of works in Eastern Uttar Pradesh Segion.
Allegation regarding connivance of Regional Officer
in illegible awarding of works with the help of Project
Directors.

(c) and (d) Total one complaint, against the officers namely Shri Rajeev Agrawal,
Shri S.B.Singh, Shri P.K. Shrivastava, Shri RS.Yadavand Shri Abdul Basit, was received
from Eastern Uttar Pradesh during the year 2019. All the complaint cases are disposed as

per the existing rules and guidelines.
Monitoring of Toll Tax

1712. SHRI M.P. VEERENDRA KUMAR: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government proposes to constitute a Committee for proper monitoring

of Toll Tax being collected at National Highways, if so, the details thereof;

(b) whether there is any proposal to mobilise funds by giving National Highways

projects to the private companies; and

(c) ifso, the State-wise and project-wise details thereof along with the norms fixed

for selection of these projects?
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THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) No, Sir. No such proposal is under consideration.

(b) Cabinet Committee on Economic Affairs (CCEA) authorized National Highways
Authority of India (NHAI) to monetize public funded completed National Highway (NH)
projects which are operational and are collecting user fee for at least 2 years through the
Toll Operate Transfer (TOT) model subject to, approval of the Competent Authority in
Ministry/NHALI on case to case basis.

(¢) Under TOT Model, bundling of project stretches may be undertaken and norms
for selection of bundling of project stretches as approved by CCEA are as under:

(i) Geographical proximity of the NH stretches.
(i) Ensuring minimum investment size of ¥ 650-975 crores.

(iii) Adequate toll revenue potential for the bundle as a whole.

First Bundle of TOT has already started w.e.f. 29.08.2018. Concessionaire has
deposited ¥ 9681.50 Crore to NHAI on 28.08.2018. The Bidding process for second bundle
of TOT was annulled as the quote of preferred bidder was 14% below the authority
estimated Initial Estimated Concession Value (IECV). The bid for Third Bundle of TOT has
been invited by NHAI on 13.06.2019 with bid due date of 11.09.2019. The details of stretches

of the TOT projects are given in the Statement.

Statement

S1. No. Stretches Length (km.) State

1 2 3 4
TOT Bundle - 1
1. Siddhantham to Gundugolanu section of NHS5 71.95  Andhra Pradesh
2. Diwancheruvu to Siddhantham section of NHS5 49.04  Andhra Pradesh
3. Annavaram to Diwancheruvu section of NH5 70.98  Andhra Pradesh
4. Ankapalli to Annavaram (Tuni) section of NHS 88.53  Andhra Pradesh
5. Icchapuram to Narasannapeta section of NH5 96.70  Andhra Pradesh
6. Puintola to Icchapuram section of NHS 64.40  Andhra Pradesh
7. Bamanbore to Garamore section of NH8A 71.94  Gujarat

8. Garamore to Samakhiyali section of NHSA 51.46  Gujarat
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9. Porbandar - Jetpur section of NH8&B 115.64  Gujarat

ToraL 680.64
TOT Bundle - 2
1. Chittorgarh - Kota and Chittorgarh Bypass

stretch Section of NH-27 160.50 Rajasthan
2. Swaroopganj - Pindwara and Pindwara,

Udaipur stretch Section of NH-27 120.02  Rajasthan
3. Palanpur/Kheemana-Aburoad stretch Section of NH-27 45.00 Rajasthan/ Gujarat
4. Jetpur-Somnath stretch Section of NH-151 102.262  Gujarat
5. Purnea to Dalkhola stretch Section of NH-31 36.3 Bihar
6. Dalkhola to Islarnpur stretch Section of NH-31 51.97  West Bengal
7. Islampur - Sonapur- Ghoshpukur stretch Section of NH-31 44.00 West Bengal
8. Salsalabari to West Bengal Assam border stretch

Section of NH-31C 26.50 West Bengal

ToraL 586.552
TOT Bundle - 3
1. Jhansi-Lalitpur (Package-1) Section of NH-25 and 26 49.70  Uttar Pradesh
2. Jhansi-Lalitpur (Pakcage-2) Section of NH-26 49.31 Uttar Pradesh
3.  Lucknow-Raebareli Section of NH-24B 70.00  Uttar Pradesh
4. Kotwa-Muzaffarpur Section of NH-28 80.00  Bihar
5. Hazaribagh-Ranchi including Ramgarh bypass

Section of NH-33 73.79  Jharkhand
6. Madurai to Kanyakumari Section of NH-7 - Package-1 52.30  Tamil Nadu
7. Madurai to Kanyakumari Section of NH-7 - Package-2 64.20  Tamil Nadu
8. Madurai to Kanyakumari Section of NH-7 - Package-3 63.50  Tamil Nadu
9. Madurai to Kanyakumari Section of NH-7 - Package-4 63.47  Tamil Nadu

ToraL 566.27
TOT Bundle - 4
1. Chennai-Nashri stretch Section of NH-1A (44 new) 10.850 Jammu and Kashmir
2. Jammu Bypass-Udhampur stretch Section of

NH-1A (44 new) 58.514  Jammu and Kashrnir
3. Hissar-Dabwali stretch Section of NH-10 (New 9) 57.000 Haryana
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4. Sangrur Bypass - Tapa including Sangrur and Dhanaula
Bypass stretch Section of NH-64 (new 7) 58.677  Punjab
5. Patiala Bypass-Sangrur Bypass stretch section of
NH-54 (new 7) 60.720  Punjab
6. Reengus - Sikar stretch section of NH-11 43.887  Rajasthan
7. Lakhnadon-Mahgaon stretch Section of NH-7 56.930 Madhya Pradesh
8. Pimplegaon Nashik-Gonde(Km. 380.000 -
Km. 440.000) of NH-3 57.237  Maharashtra
ToraL 403.815
TOT Bundle -5
1. Hazipur-Muzaffarpur Section of NH-77 . 38.77  Bihar
2. Chas-Ramgarh Section of NH-23 76.852  Jharkhand
3. Saoner-Chindwara Section of NH-547 75.46  Madhya Pradesh
4. Borkhedi-Wadner-Deodhari-Kelapur-Maharashtra/
Telangana Border Section of NH-7 139.04 Maharashtra
5. Suratgarh- Sriganganagar Section of NH-15 77.50  Rajasthan
6. Agra Bypass section of NH-3 32.80 Uttar Pradesh
7. Purnea to Dalkhola Section of 31 36.30  Bihar
8. Dalkhola to Islampur Section of NH-31 51.97 West Bengal
9. Islampur - Sonapur- Ghoshpukur Section of NH-31 44.00  West Bengal
10. Salsalabari to West Bengal Assam border Section of 26.50 West Bengal
NH-31C
ToraL 599.192
TOT Bundle -6
1. Palanpur-Radhanpur-Samkhiyali Section of NH-14 and 15 261  Gujarat
2. Jetpur-Somnath Section of NH-151 103.69  Gujarat
3. Palanpur/Kheemana-Aburoad Section of NH-27 45.00  Gujarat
4. Abu Road- Swaroopganj Section of NH-27 31.00 Rajasthan
5. Swaroopganj - Pindwara and Pindwara - Udaipur
Section of NH-27 120.02  Rajasthan
6. Chittorgarh - Kota and Chittorgarh Bypass Section
of NH-27 160.50 Rajasthan
7. Kota-Baran Section of NH-27 104.05 Rajasthan
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8. Baran-Shivpuri Section of NH-27 120.76  Rajasthan/
Madhya Pradesh

9.  Shivpuri- Jhansi Section of NH-27 75.30  Uttar Pradesh

ToraL 1021.32

ISI mark helmets for two wheelers

1713. SHRIK.C. RAMAMURTHY: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Ministry has issued orders that only ISI mark helmets should be used

for two wheelers;

(b) whether it has come to the notice of Ministry that majority of two wheeler riders

use only non-ISI mark helmets in the country which is one of the causes of death;

(c) the action Ministry has taken/going to take on manufacturers who are

manufacturing non-ISI helmets;

(d) whether any consultations have been held with helmet manufacturersE

association in this regard; and
(e) if so, the outcome thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) As per Section 129 of Motor Vehicle Act, 1988, every person driving or
riding (otherwise than in a side car, on a motor vehicle of any class or description) shall,
while in a public place, wear protective headgear confirming to the standards of Bureau of

Indian Standards.

(b) The Ministry has no data regarding number of two wheeler riders who use non-
ISI mark helmets and number of death of two wheeler riders due to use of non-ISI helmets.
However, as per information provided by Police Department of all States and UTs, total
number of persons killed due to non-wearing of helmet were 10135 in 2016 and 35975 in
2017.

(c) to (e) The ministry has issued draft Helmets (Quality Control) order, 2018 for
inclusion of protective Helmets for Motorcycle riders as per IS 4151 under the mandatory

BIS certification.
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Proposals for construction of
roads/highways in Punjab

1714. SHRI SHWAIT MALIK: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has sanctioned any projects for construction of roads/

highways in Punjab particularly in Amritsar since May, 2014;
(b) if so, the details thereof and if not, the reasons therefor; and
(c) details of the proposed schemes to be introduced in Punjab, district-wise?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) and (b) The Ministry, since May, 2014 has sanctioned 132 number of
National Highway works costing ¥ 20144.20 Crore in Punjab which includes 9 number of
National Highway works costing ¥ 1399.56 Crore in Amritsar district.

(¢) The sanction of National Highway projects depend upon the traffic volume,

availability of right of way (RoW), inter-se priority, availability of funds etc.

Scarcity of funds for road projects

1715. SHRI MOHD. ALI KHAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that several road projects throughout the country hit a road

block due to scarcity of funds;
(b) if so, the details thereof and details of pending projects, State-wise; and

(¢) whether Government has any specific plan to complete these road projects in a

fixed time-frame?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYSS (SHRINITIN JAIRAM
GADKARI): (a) to (¢) This Ministry is primarily responsible for development and
maintenance of National Highways (NHs). The development and maintenance of NHs is a
continuous process. The works on NHs are, accordingly, taken up depending upon

inter-se priority, traffic density and availability of funds.

No NH projects are stuck up due to scarcity of resources/fund available with the

Government.

Amritsar-Delhi Expressway

1716. SHRI SHWAIT MALIK: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:
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(a) whether Government has made any progress on Amritsar-Delhi-Katra Express-

way;
(b) if so, the details thereof and if not, the reasons therefor;
(c) the current status of the project; and
(d) by when the project is likely to start?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRINITIN JAIRAM
GADKARI): (a) to (d) The consultant for preparation of Detailed Project Report (DPR)/
Feasibility Study in respect of Delhi-Amritsar-Katra Expressway has been appointed and
the DPR work along with consultations with State Government to finalize the alignment has
been initiated. The project features such as construction cost, length, completion period
etc. are finalized based on the outcome of DPR and the civil work on project stretch is
started after appraisal/approval by the Competent Authority as per extant delegation of
powers.

Proposal to extend National Waterway-3
1717. SHRI K. K. RAGESH: Will the Minister of SHIPPING be pleased to state:

(a) whether the proposal to extend the National Waterway-3 (NW-3) from Kollam to

Kovalam and Kozhikode to Bekal in Kerala, is under consideration;
(b) if not, the reasons therefor;

(c) if so, whether any specific steps has been taken to allocate funds for the pro-
posal; and

(d) if'so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRIMANSUKH L.
MANDAVIYA): (a) and (b) Presently, no proposal to extend the National Waterway-3 (NW-
3) from Kollam to Kovalam and Kozhikode to Bekal in Kerala is under consideration of the
Government. It has been decided to first undertake the development in the existing stretch
of NW-3 and not to extend it further.

(¢) and (d) Do not arise in view of the reply to (a) and (b) above.
Indian shipping industries
1718. SHRIKUMAR KETKAR: Will the Minister of SHIPPING be pleased to state:

(a) whether the Ministry had permitted foreign ships to carry cargo, which was
being carried only by Indian ships earlier;

(b) loss oftax revenue to Government and loss of income for Indian companies and

citizens;
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(¢) whether decision was taken ignoring Rule 4 of Government (Transaction of

Business) Rules;

(d) whether the transfer of cargo from Government ports such as Jawahar Lal Nehru
Port Trust (JNPT) to private port viz. Mudra has accelerated;

(e) loss of revenue to JNPT; and

(f)  whether similar relaxation was given for cargo movement of agriculture,
horticulture, fisheries and fertilizers and if so, how this has benefited Indian farmers?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) In order to promote coastal shipping, the Ministry of Shipping, in
exercise of power vested in the Central Government vide Section 407(3) of the Merchant
Shipping Act, had relaxed cabotage and allowed foreign flag ships to engage in the coastal
trade of India without obtaining licence from Directorate General of Shipping for coastal
movement of the following :

. For specialized vessels such as RO-RO, RO-PAX, Hybrid Ro-Ro, Pure car carriers,
pure car and truck carriers, LNG vessels and over-dimensional cargo or project
cargo vide order dated 2nd September, 2015;

. EXIM/EMPTY containers vide order dated 21st May, 2018;

. Agriculture, horticulture, fisheries and animal husbandry commodities vide order
dated 22nd May, 2018; and

. Fertilizers vide order dated 22nd June, 2018.

In addition, the Ministry of Shipping in exercise of power vested vide Section 406 (1)
of the said Act, had allowed foreign flag ships chartered by a citizen of India or a company
or a cooperative society to engage in coastal trade of India for movement of above men-
tioned cargoes without obtaining a licence from Directorate General of Shipping.

(b) The licensing condition has been relaxed for certain type of specialized foreign
ships due to non-availability of adequate number of such Indian flagged vessels. Similar
relaxation for specific cargoes/commodities has been made to make available additional
vessels for carriage of cargoes on the coast at competitive freight rates. This would encour-
age modal shift from road and rail transport to coastal shipping and eventually benefit the
end-users. Both, the coastal trade and the transshipment of containers from Indian Ports,
have shown an increase subsequent to the relaxation of licensing conditions for plying of
foreign ships for specified types of cargoes.

(¢) No, Sir. The orders and notifications relaxing the cabotage were issued by the
Ministry of Shipping by the virtue of the statutory powers vested under the Merchant
Shipping Act, 1958.
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(d) Asper the statistics available with Jawaharlal Nehru Port Trust (JNPT) there is
continual improvement in handling at JNPT and it has not lost any business to other

Non-Major Ports or Private ports.
(e) JNPT has not reported loss of revenue during FY 2018-19.

(f) The Government has relaxed Cabotage under section 406 & 407 of the
Merchant Shipping Act, 1958, for coastal movement of Agriculture, horticulture, fisheries
and animal husbandry commodities. The said relaxation has given wider geographical

spread for distribution of fertilizers for the benefit of farming community.
Development of National Waterway No. 64

1719. SHRINARENDRA KUMAR SWAIN: Will the Minister of SHIPPING be pleased

to state:

(a) whether Government has taken any step to initiate development/procurement
activities for Mahanadi-Luna river National Waterway No. 64 in Odisha during financial
year 2018-19;

(b) the projected expenditure for the development of Mahanadi-Luna river

National Waterway for the next three years;

(¢) whether Government has made any budgetary provision or planned to arrange

funds from extra budgetary resources during the financial year 2018-19;

(d) whether Government has any plan to arrange funds from Central Road and

Infrastructure fund; and
(e) if'so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) and (b) Inland Waterways Authority of India (IWAI) has taken up the
Detailed Project Report (DPR) of river Mahanadi-Luna (NW-64) for a stretch of 98 kms in
Odisha. Findings/ outcome of the DPR decides the contours of development of a National

Waterway and expenditure to be incurred thereon.
(c) to (e) Do not arise in view of reply to part (a) and (b) above.
Inter-connectivity of all ports
1720. DR. R. LAKSHMANAN: Will the Minister of SHIPPING be pleased to state:

(a) whether Government has taken any steps to augment the inter-connectivity of

all ports located in the State of Tamil Nadu for the swift movement of goods;

(b) if so, the details thereof; and



278  Written Answers to [RAJYA SABHA] Unstarred Questions

(¢) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) to (c) The operational Cargo handling Major and Non-Major ports in
the State of Tamil Nadu are at Kattupalli, Ennore, Chennai, Thirukkadaiyur, Cuddalore,
Nagapattinam and Tuticorin. Major Ports at Ennore, Chennai and Tuticorin and Non-Major
Ports at Kattupalli have inter connectivity with each other for movements of goods.

Other Non-Major ports at Thirukkadaiyur, Cuddalore, Nagapattinam are captive in
nature and the cargo imported / exported is consumed / produced by the captive industry.

Hence the question of movement of cargo / inter connectivity does not arise.
Deep sea port in Bay of Bengal
1721. SHRI RIPUN BORA: Will the Minister of SHIPPING be pleased to state:
(a) whether Government proposes to set up a deep sea port in the Bay of Bengal;

(b) if so, whether Government has made any agreement with Bangladesh

Government to set up the port in joint venture;
(c) ifso, the details thereof and if not, proposal of Government, if any, thereto; and

(d) proposal of Government to connect Chittagong Port with Kolkata and/or Haldia

and/or revival of Tajpur project?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
L.MANDAVIYA): (a) No, Sir.

(b) and (c) There is no proposal for an India-Bangladesh Joint Venture to set up a
deep sea port in Bay of Bengal.

(d) Chittagong Port is already connected to Kolkata and Haldia Ports through
waterways and coastal shipping agreement between India and Bangladesh. Currently, there
are 5 container feeder vessels regularly plying between Kolkata/Haldia and Chittagong
Ports. There is no proposal for revival of Tajpur Project.

Development of inland waterways in Andhra Pradesh
1722. SHRIT. G VENKATESH: Will the Minister of SHIPPING be pleased to state:

(a) whether Government is aware of the matter of development of Inland Water-
ways in the State of Andhra Pradesh, for which a hydrographic survey has been completed
to develop waterways corridor from Kakinada to Madras;

(b) if so, the details thereof and the present status of project;
(¢) the funds proposed to be allocated for the project;

(d) whether any funds have been released so far, if so, the details thereof;
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(e) the details of the progress of the work; and

(f)  details of steps being taken by Government for early completion of the

project?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRIMANSUKH L.
MANDAVIYA): (a) Yes, Sir.

(b) to (f) The stretch of Kakinada to Ennore forms part of National Waterway-4
(NW-4). Presently, development for shipping and navigation has been taken up in Vijayawada
- Muktyala stretch of river Krishna (NW-4) in Andhra Pradesh at a sanctioned cost of ¥ 96

crore of which an expenditure of ¥ 37 crore has been incurred so far.

No decision has been taken or any funds allocated for the development of remaining

portion of NW-4 including Kakinada to Ennore.
Funds released under various schemes

1723. SHRI'Y.S. CHOWDARY: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(a) the details of funds allocated and released under various schemes, State-wise

including the State of Andhra Pradesh during the last three years;
(b) the details of funds spent/unspent, State-wise during the last three years;

(¢) whether the funds released are sufficient for completion of various projects

under the scheme; and
(d) ifnot, reaction of Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI KIREN RIJIJU): (a) and (b) The Schemes/Programmes of the Ministry of Youth
Affairs and Sports are being implemented for encouragement and development of youth
and sports in the country as a whole. Hence, the funds are allocated scheme-wise. The
details of the funds allocated and utilized for implementation of various schemes. under the
Department of Youth Affairs and Department of Sports during the said period are given in
the Statement-1 (See below). However, the funds are further sub-allocated to the States
under National Service Scheme (NSS) and Nehru Yuva Kendra Sangathan (NYKS) schemes.
The State-wise details of funds allocated/released under NYKS and NSS schemes are given
in the Statement-I1 (See below).

(¢) Yes,Sir.

(d) Question does not arise.



Statement-1
Details of funds allocated and utilized for implementation of scheme under the Department
of Youth Affairs and Department of Sports
Department of Youth Affairs

Plan % in crore
SI. No. Scheme 2016-17 2017-18 2018-19
BE RE Actual BE RE Actual BE RE Actual

A. Secretariat Social Service Expenditure 28.00 27.03 2523 3000 3000 2783

Total - A 28.00 27.03 2523 3000 3000 2783
B. Rashtriya Yuva Sashaktikaran Karyakram (RYSK-An Umbrella Scheme)
L. Nehru Yuva kendra Sangathan 16500 17000 17000 21500 22554 21500 25500 287.40 28740
2. National Youth Corps 35.00 40.00 40.00 60.00 60.00 60.00 8000 4760 3537
3. National Programme for Youth and

Adolescent Development 35.00 18.00 1544 18.00 24.00 1744 2500 2500 2190
4. International Co-operation 12.00 14.40 11.76 16.00 18.00 1551 2000 2000 15.15
5. Youth Hostel 1.50 1.30 1.22 1.50 1.62 1.33 1.70 1.70 1.57
6. Scouting and Guiding 1.50 1.50 1.50 1.50 1.50 0.75 1.50 1.50 1.50
7. Young Leaders Programme 100.00 34.00 21.71 25.00 14.14 1052 2000  20.00 9.88
& National Discipline Scheme 5.00 5.00 500  5.00 5.00 3.88

Total - B 35000 27920  261.63 34200 34980 32555 40820 40820 376.65
C. National Service Scheme 12000 12000 11580 14400 146.12 12574 160.00 160.00 126.19
D. Rajiv Gandhi National Institute of Youth Development 30.00 28.80 2478 36.00 22.00 1687 2300 2300 1984

GRrAND ToTAL - PraN 500.00 42800 40221  550.00 54495 49339 62120 62120 550.51
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Non-Plan

SI. No. Scheme

2016-17 (X in crore)

BE RE Actual

A. Secretariat Social Service Expenditure 26.00 26.00 2597

Total - A 26.00 26.00 2597
B. Rashtriya Yuva Sashaktikaran Karyakram

(RYSK An Umbrella Scheme)
1 Nehru Yuva kendra Sangathan 40.10 44.85 44.85
2 International Co-operation 1.30 1.30 1.17
3 Contribution to UNV Programme 0.10 0.10 0.10
4 National Discipline Scheme 5.00 5.00 5.00

Total-B 46.50 51.25 51.12

National Service Scheme 17.50 17.50 14.81
D. Rajiv Gandhi National Institute of Youth Development  6.00 7.00 7.00

GRAND ToTAL - NoN-PLAN 96.00  101.75 98.90
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Department of Sports (in crore)
Plan 2016-17 2017-18 2018-19
SL No. Scheme BE RE Actual  BE RE Actual BE RE Actual
1 2 3 4 5 6 7 8 9 10 11
A. Development in Sports Institutions (An Umbrell Scheme)
L. Sports Authority of India 34530 36720 36720 481.00 49573 49573 42956 395.00 395.00
2. Laxmibai National Institute of Physical Education 45.00 3240 3240 45.02 45.02 4427 4500 4500  45.00
3. National Dope Testing Laboratory 8.90 8.90 8.90 10.00 10.00 990  4.00 7.50 7.50
4. National Anti-Doping Agency 2.50 2.80 2.80 4.00 415 415 1000 1000  10.00
5. World Anti-Doping Agency 0.60 0.60 0.60 1.00 1.00 1.00 1.00 1.00 1.00
6. India Institute of Sports Science and Sports Medicine  0.50 0.50 0.00 20.00 20.00 1297 4000  28.00 2033
7. National Institute of Sports Coaching 0.50 0.50 0.00 5.00 10.00 2.00 30.00 2.00 0.00
8. Sports University in North East 50.00 15.00 15.00 50.00 30.00 10.75 6500  25.00 5.00
Total - A 45330 42790 42690 61602 61590 580.76 62456 51350 483.83
B. Encouragement and Awards to Sportsperson
(An Umbrella Scheme)
L. Special Cash Awards 30.00 22.00 21.75 10.00 14.13 1034 11.00 3100 3094
2. Awards (Arjuna, Dhayanchand, Dronacharya) 2.00 2.00 1.61 2.00 2.00 1.83
3. Pension to Meritorious Sports Person 2.00 1.70 1.50 2.00 2.00 196 1000 3000 29.77
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4. Assistance to National Sports Federation 18500 35993 35897 302.18 302.18 277.68 34200 24513 243.63
5. Human Resource Development in Sports 5.00 5.00 4.70 10.00 10.00 5.38 5.00 5.00 3.15
6. National Sports Development Fund 5.00 5.00 5.00 2.00 2.00 200 200 2.00 2.00
7. National Sports Welfare Fund 2.00 2.00 030 200 1.80 1.00
8. Promotion of Sports among Disabled 4.00 4.00 3.68 0.01 0.00 0.00 000 0.00 0.00

Total - B 231.00 39763 39560 330.19 33431 29928 37400 31693 31232
C Khelo India: National Programme for Development of Sports (An Umbrella Scheme)
1. Khelo India 14000 11810 11809 35000 35000 34699 52009 500.09 34224
2. SAI Stadia Renevotion 0.10 0.01 0.00 0.50 0.50 000 050 0.50 125.00
3. National Physical Fitness Programme

Resource Centre of LNUPE , Gwalior 0.10 0.01 0.00 5.00 2.00 2.00 0.00 0.00 0.00
4. Scheme for Identification and Nurturing

of Sports Talent 0.50 0.50 0.50 0.50 0.00 0.00 000 0.00 0.00
5. Enhancement of Sports Facility in Jammu and Kashmir 75.00 40.00 40.00 75.00 75.00 000 5000 5000 3357
6. Himalayan Region Sports Festival 15.00 15.00 000  5.00 0.10 0.00
7. Seminar, Committee etc. 1.00 0.50 0.29 1.00 0.40 043

Total - C 21570  158.62 15859 44700 443.00 34928 57659 551.09 501.24

GraAND ToTAL - PraN 90000  984.15  981.09 139321 139321 122932 1575.15 1381.52 1297.38
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SI. No. Scheme 2016-17 (X in crore)
BE RE Actual

¥8¢

0] SAOMSUY Ua1j14 4

[VHIVS VAIVY]

A. Development in Sports Institutions (An Umbrell Scheme)
1. Sports Authority of India 71.00 71.00 71.00
2. Laxmibai National Institute of Physical Education 21.60 20.20 20.20
B. Encouragement and Awards to Sports Persons (An Umbrella Scheme)
L. National Welfare Fund for Sports Persons LOO 1.00 LOO
2. Arjuna Awards 1.20 1.20 0.89
3. Dronacharya Awards 035 035 033
4. Dhyanchand Awards 0.25 0.25 0.15
5. Other Programme 0.60 0.20 0.00

Grand Total - Non-Plan 96.00 94.20 93.57

GranD TortaL (Plan + Non-Plan) 996.00 107835 1074.66 139321 139321 122932 1575.15 1381.52 1297.38

2016-17 2017-18 2018-19
Department of Sports BE RE Actual BE RE Actual BE RE Actual
1 2 3 4 5 6 7 8 9 10

Revenue 94690 106425 1060.66 1339.36 1359.36 1217.57 1518.01 136052 1297.32
Capital 49.10 14.10 14.00 53.85 33.85 1175 5714  21.00 0.00
TotaL 996.00 107835 1074.66 139321 139321 122932 1575.15 1381.52 1297.32
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Statement-11

Grant released to the States/UTs under National Service Scheme

S1.No. Name of the State/UT Amount Amount Amount
released released released
2016-17 2017-18 2018-19
1 2 3 4 5
1. Andaman and Nicobar 570000 0 0
2. Andhra Pradesh 72044846 71489105 77389084
3. Arunachal Pradesh 4916250 0 4769325
4. Assam 16708125 0 0
S. Bihar 0 0 0
6. Chandigarh 4987500 5379195 4943434
7. Chhattisgarh 25961417 34025511 33903841
8. Dadar and Nagar Haveli 0 682250 570000
9. Daman and Diu 577188 0 0
10. Delhi 0 0 21517501
1. Goa 0 0 0
12. Gujarat 66939375 65054783 66713600
13. Haryana 26386250 9516379 93167371
14. Himachal Pradesh 26896375 35801225 34141624
15. Jammu and Kashmir 0 0 0
16. Jharkhand 20199188 19771875 0
17. Karnataka 96873254 132145000 76980476
18. Kerala 70685987 64775022 88901328
19. Lakshadweep 373038 0 0
20. Madhya Pradesh 52765249 0 54755625
21. Maharashtra 115481673 134638685 150910098
22. Manipur 0 8934750 3475575
23. Meghalaya 13323750 0 0
24. Mizoram 14297500 12867750 12867750
25. Nagaland 3313125 0 3975750
26. Odisha 13026626 0 0
27. Puducherry 5640372 0 7800261
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1 2 3 4 5

28. Punjab 0 0 0
29. Rajasthan 44153202 69570048 69449500
30. Sikkim 5842500 6302875 324900
31. Tamil Nadu 134394880 139161752 128549778
32. Telangana** 48705477 40504635 66097357
33. Tripura 11613750 0 13936500
34. Uttar Pradesh 109582500 111856344 651956
35. Uttarakhand 14753426 8249847 29561575
36. West Bengal 38938125 38938125 0

TotaL 1,05,99,50,948 1,00,96,65,156 1,04,53,54,209

Nehru Yuva Kenrda Sangathan

Statement of funds allocated and expenditure

 inlakh)

Name of State/UT Allocation (2016-17) Expenditure (2016-17)

NYKS National NPYAD National NYKS National NPYAD National
Scheme Youth Scheme Young Scheme Youth Scheme Young

(Block Corp (NYF) Leader (Block Crop (NIC Leader

Grant) Scheme Prog- Grant) Scheme 2015- Progra-

ramme 16) mme
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 448 102 0 35 415 96 11 28
2. Arunanchal Pradesh 483 110 0 38 446 104 0 31
3. Assam 931 212 0 72 861 200 11 59
4. Bihar 1,310 299 0 102 1,212 281 0 83
5. Chattisgarh 552 126 0 43 510 118 0 35

6. Goa 69 16 0 5 64 15 11 4
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1 2 3 7 8 9 10
7. Gujrat 862 196 0 67 797 185 9 55
8. Haryana 655 149 130 51 606 141 71 42
9. Himachal Pradesh 414 94 0 32 383 89 11 26
10.Jammu and Kashmir 483 110 0 38 446 104 9 31
11.Jharkhand 759 173 0 59 702 163 0 48
12.Karnataka 931 212 0 72 861 200 11 59
13.Kerala 483 110 0 38 446 104 0 31
14.Madhya Pradesh 1,655 377 0 129 1,531 355 7 105
15. Maharashtra 1,173 267 0 91 1,084 252 11 74
16. Manipur 345 79 0 27 319 74 11 22
17.Meghalaya 241 55 0 19 223 52 0 15
18. Mizoram 276 63 0 21 255 59 0 18
19. Nagaland 379 86 0 30 351 81 0 24
20. Odisha 1,035 236 0 80 957 222 20 66
21.Punjab 690 157 0 54 638 148 10 44
22.Rajasthan 1,104 251 0 86 1,020 237 8 70
23. Sikkim 138 31 0 11 128 30 0 9
24. Tamilnadu 1,069 244 0 83 988 229 0 68
25. Telangana 345 79 0 27 319 74 0 22
26. Tripura 138 31 0 11 128 30 0 9
27.Uttar Pradesh 2,449 558 0 190 2,264 526 39 156
28. Uttarakhand 448 102 0 35 415 96 10 28
29. West Bengal 793 181 0 62 733 170 0 50
Union Territories
30. Andaman and Nicobar 207 47 0 16 191 44 0 13

Island
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1 2 3 4 5 6 7 8 9 10
31. Chandigarh 34 8 0 3 32 7 0 2
32.Dadra and Nagar Haveli 34 8 0 3 32 7 0 2
33.Daman and Diu 69 16 0 5 64 15 0 4
34. Delhi 310 71 0 24 287 67 8 20
35. Lakshadweep 34 8 0 3 32 7 0 2
36. Pondicheri 138 31 0 11 128 30 0 9

Nehru Yuva Kenrda Sangathan

Statement of funds allocated and expenditure

( inlakh)

Name of State/UT Allocation (2017-18 ) Expenditure 2017-18

NYKS National NPYAD National NYKS National NPYAD National

Scheme Youth Scheme Young Scheme Youth Scheme Young

(Block  Corp Leader (Block Crop Leader
Grant) Scheme Prog- Grant) Scheme Progra-
ramme mme

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 465 220 13 22 455 218 9 29
2. Arunanchal Pradesh 500 114 3 24 490 113 7 31
3. Assam 965 305 15 46 945 304 14 61
4. Bihar 1,358 420 9 64 1,330 419 8 85
5. Chhattisgarh 572 146 14 27 560 146 9 36
6. Goa 71 9 9 3 70 9 7 4
7. Gujrat 893 264 16 42 875 262 15 56
8. Haryana 679 201 15 32 665 199 11 43
9. Himachal Pradesh 429 126 13 20 420 126 9 27
10.Jammu and Kashmir 500 228 15 24 490 238 9 31

11. Jharkhand 786 236 15 37 770 235 11 49
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1 2 3 4 5 10
12. Karnataka 965 175 18 46 945 173 14 61
13.Kerala 500 148 14 24 490 147 8 31
14.Madhya Pradesh 1,715 430 22 81 1,679 426 12 108
15.Maharashtra 1,215 410 20 57 1,190 408 17 76
16. Manipur 357 77 11 17 350 77 5 22
17.Meghalaya 250 52 12 12 245 54 4 16
18. Mizoram 286 45 2 14 280 45 4 18
19. Nagaland 393 94 3 19 385 94 3 25
20. Odisha 1,072 315 16 51 1,050 314 15 67
21.Punjab 715 211 13 34 700 210 10 45
22.Rajasthan 1,144 337 18 54 1,120 335 16 72
23. Sikkim 143 42 22 7 140 42 2 9
24. Tamil Nadu 1,108 326 17 52 1,085 325 16 70
25. Telangana 357 63 12 17 350 63 9 22
26. Tripura 143 51 12 7 140 51 2 9
27.Uttar Pradesh 2,537 810 690 120 2,484 825 636 159
28. Uttarakhand 465 98 12 22 455 97 10 29
29. West Bengal 822 421 17 39 805 431 15 52
Union Territories
30. Andaman and Nicobar 214 32 5 10 210 34 3 13
Island
3 1. Chandigarh 36 2 0 2 35 2 1 2
32.Dadra and Nagar Haveli 36 2 3 2 35 2 1 2
33.Daman and Diu 71 3 5 3 70 3 1 4
34.Delhi 322 65 14 15 315 67 13 20
35. Lakshdweep 36 7 1 2 35 7 1 2
36. Puducherry 143 21 1 7 140 21 1 9
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Nehru Yuva Kenrda Sangathan

Statement of funds allocated and expenditure

(% in lakh)

Name of State/UT

Allocation (2018-19) Expenditure (2018-19) (provisional)

NYKS National NPYAD National NYKS National NPYAD National

Scheme Youth Scheme Young Scheme Youth Scheme Young
(Block  Corp Leader (Block Crop Leader
Grant) Scheme Prog- Grant) Scheme Progra-

ramme mme

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 600 150 18 14 545 153 12 14
2. Arunanchal Pradesh 646 62 10 16 586 65 2 15
3. Assam 1,246 202 46 30 1,131 206 42 29
4. Bihar 1,753 375 46 42 1,592 376 41 40
5. Chhattisgarh 738 77 28 18 670 79 22 17
6. Goa 92 3 1 2 84 3 10 2
7. Gujrat 1,153 110 44 28 1,047 114 41 26
8. Haryana 877 65 60 21 796 67 51 20
9 Himachal Pradesh 554 40 23 13 503 40 14 13
10.Jammu and Kashmir 646 152 121 16 586 152 114 15
11.Jharkhand 1,015 155 12 25 922 160 12 23
12.Karnataka 1,246 75 15 30 1,131 77 15 29
13.Kerala 646 50 15 16 586 52 15 15
14.Madhya Pradesh 2,214 220 25 53 2,011 223 25 51
15. Maharashtra 1,568 185 25 38 1,424 187 25 36
16. Manipur 461 30 12 11 419 35 12 11
17.Meghalaya 323 45 12 8 293 47 12 7
18. Mizoram 369 25 7 9 335 27 7 8
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1 2 3 4 5 6 7 8 9 10
19. Nagaland 507 70 2 12 461 73 2 12
20. Odisha 1,384 225 22 33 1,257 229 13 32
21.Punjab 923 105 18 22 838 109 18 21
22.Rajasthan 1,476 93 32 36 1,340 95 21 34
23. Sikkim 185 20 11 4 168 22 11 4
24. Tamil Nadu 1,430 130 33 35 1,299 135 32 33
25.Telangana 461 45 12 11 419 50 12 11
26. Tripura 185 23 38 4 168 28 12 4
27. Uttar Pradesh 3,275 407 33 79 2,974 411 22 75
28. Uttarakhand 600 40 18 14 545 45 18 14
29. West Bengal 1,061 320 7 26 963 329 7 24

Union Territories

30. Andaman and Nicobar Island 277 8 4 7 251 10 1 6
31. Chandigarh 46 2 9 1 42 2 9 1
32.Dadra and Nagar Haveli 46 2 1 1 42 2 1 1
33.Daman and Diu 92 2 9 2 84 2 9 2
34. Delhi 415 15 11 10 377 16 10 10
35. Lakshadweep 46 6 1 1 42 6 0 1
36. Puducherry 185 4 15 4 168 4 15 4
PYKKA scheme

1724. SHRIAMAR SHANKAR SABLE: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@) whether several schemes including the APanchayat Yuva Krida aur Khel AbhiyanE
(PYKKA) are under implementation, to encourage rural youths to take up indoor/outdoor
games and to encourage participation in National/International events and if so, the details

thereof;

(b) the number of rural youths who have been trained in Hockey, Football and

Badminton during each of the last three years and the current year, State-wise; and
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(c) the details of achievement reported under these schemes?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRIKIREN RIJIJU): (a) Sir, Panchayat Yuva Kridaaur aur Khel Abhiyan (PYKKA) Scheme
implemented by this Ministry was discontinued since 2014-15.ESportsE being a State
subject, Government of India supplements the efforts of State Governments and National
Sports Federations (NSFs) under its various schemes such as Khelo India, Assistance to
National Sports Federations and by providing training facilities in Sports Authority of
India (SAI) Centres.

(b) This Ministry does not maintain data about rural youth trained State-wise and
sports discipline-wise. However, the number of sportspersons trained in SAI centres dur-
ing 2018-19 was 202 players in Badminton, 1339 players in Football and 1550 players in

Hockey. These include sportspersons from rural areas.

(¢) Major achievements of Khelo India Scheme, SAI Schemes and Assistance to

NSFs are given in the Statement.
Statement
(A) Major Achievements of Khelo India Scheme

* 133 new sports infrastructure projects approved in 27 States/Union Territories

at a total sanctioned cost of ¥826 crore.

* The Ist Khelo India School Games (KISG) 2018 were conducted from 31st
January to 8th February 2018 in New Delhi with participation of 3507 athletes.

« The 2nd edition of Games, i.e. AKhelo India Youth Games, 2019E were
conducted in Pune from 9th January to 20th January, 2019 with participation
of 5925 athletes.

* 2437sporting talents across 20 sports disciplines have been selected under

Talent Search & Development vertical of Khelo India Scheme.

* A total of 99 Academies (SAI, State Government/Central Government and
Private) have been accredited for training of athletes indentified under the
Khelo India.

« Khelo India Mobile Application was launched to enable the general public
to get information and ease of access to the various aspects of the game
(HOW TO PLAY), available playflelds across India (WHERE TO PLAY) or
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mapping the fitness parameters of the young school going population of the

country.

First National level Training of Trainer Programme (TOTs) for Central Board
of Secondary Education (CBSE) Teachers was held and 198 Physical
Education Teachers trained are Certified as Master Trainers. Total 30 Regional/
State Level TOTs have been conducted where a total number of 1547

Certified Regional Trainers were trained.

Under Physical Fitness of School Going Children component, 1168 Schools
and 23,947 assessors are Registered. For physical fitness assessment, 2,70,821
student profiles have been created in the Khelo India Mobile App, and out

of this 92,583 number of assessments have been made.

A support of ¥ 3 crore had been given to Boxing Federation of India to
conduct The International Boxing Association (AIBA) World Women Boxing
Championship 2018 held at New Delhi from 15th to 24th November, 2018.

2,124 trainees are covered under 18 State Level Khelo India Centres of

Sports Authority of India.

%23.05 crore was sanctioned for conducing sporting activities in 13 States
during 2018-19 under the Khelo India vertical ASports for Peace and

DevelopmentE.
(B) Major achievement of Sports Authority of India (SAI) schemes
(1) Trainees/sportspersons benefited from training in the facilities of Sports
Authority of India participate in State, National and International events
depending on their performance levels. The number of medals won by SAI
trainees is as below:
(i) Medals won in national level sports events:
Year Number of medals won
Gold Silver Bronze
2015-16 448 313 334
2016-17 442 345 364
2017-18 471 357 345
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(i) Medals won in international level sports events:

Year Number of medals won

Gold Silver Bronze
2015-16 73 70 66
2016-17 %3 () 065
2017-18 113 065 103

(C) Major achievements of scheme of assistance to National Sports Federations (NSFs)

IndiaEs overall performance in international sports in recent times has been
improving. Achievements of Indian sportspersons/teams in major international events in

recent years are furnished below:-
2018 - Commonwealth Games - 66 medals
(26 Gold+20 Silver+20 Bronze)
[Best performance of India in Commonwealth Games on foreign soil]
2018- Asian Games - 69 medals
(15 Gold+24 Silver+ 30 Bronze)
[Best performance of India in the history of Asian Games]
2018 - Asian Para Games- 72 medals
(15 Gold+24 Silver+ 33 Bronze)
[Best performance of India in the history of Para Asian Games]
2018 - Youth Olympic Games-13 medals
(03 Gold + 09 Silver + 01 Bronze)
[Best performance of India in the history of the Youth Olympic Games]
Financial assistance to attract young talent in sports

1725. SHRIC.M. RAMESH: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether Government plans to initiate sports culture and open sports academics
for the youth and if so, details of the disciplines identified by Government to compete with

other nations; and
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(b) whether Government plans to give financial assistance to attract young talent

in the sports, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRIKIREN RIJIJU): (a) ASportsE being a State subject, the responsibility of promotion of
sports culture and opening sports academics rests with State Governments. Government of
India supplements the efforts of State Governments and National Sports Federations (NSFs)
under its various schemes such as Khelo India, Assistance to National Sports Federations
and by providing training facilities in Sports Authority of India (SAI) Centres.Undcr Khelo
India scheme, Academies are accredited for training of young talents selected for Long
Term Athlete Development Programme (LTAD) under the Talent search and Development
vertical of the Scheme. At present, 20 sports disciplines are covered under this vertical
namely; Archery, Athletics, Badminton, Basketball, Boxing, Cycling, Fencing, Football,
Gymnastics, Hockey, Judo, Kabaddi, Kho-Kho, Rowing, Shooting, Swimming, Table-Ten-
nis, Volleyball, Weightlifting and Wrestling.

(b) The selected trainees are provided support in the form of expert coaches, sports
equipments, boarding and lodging, sports kit, competition exposure, educational expenses,
medical/ insurance and stipend as per norms. Talent Search and Development vertical of
Khelo India Scheme provides for financial assistance of ¥ 5 lakh per annum to a young
athlete identified for LTAD. 2437sporting talents across 20 sports disciplines have been

selected under Talent Search & Development.
National Youth Corps

1726. DR. VINAY P. SAHASRABUDDHE: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) the number of applications received by the Ministry for selection of National

Youth Corps (NYV) during the last three years;
(b) the number of applicants selected for NYV during the last three years; and

(c) the number of selected candidates during the last three years who hail from SC/

ST and other backward classes?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRIKIREN RIJIJU): (a) to (c) National Youth Corps(NYC) is a scheme of the Department
of Youth Affairs implemented through Nehru Yuva Kendra Sangathan(NYKS). National
Youth Volunteerst (NYVs) are engaged under the scheme National Youth Corps (NYC)
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initially for a period of 01 year extendable upto 02 years on an honorarium of ¥5,000/- per
month. Total number of applications received, NY Vs selected and those hailing from SC, ST

& Other Backward classes during the last three years are as follows:

Year No. of Total NYVs NY Vs from different categories
applicants selected SC ST OBC
2016-17 63916 10081 1509 986 2832
2017-18 67695 11191 1932 1381 3871
2018-19 71696 8204%* 1682 1207 3605

* Ist year volunteers continued in the 2nd year
Setting up of Sports University and Centre of Sports Sciences

1727. SHRI DHIRAJ PRASAD SAHU: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether Government proposes to set up Sports University and Centre of Sports

sciences in various parts of the country; and
(b) ifso, the details thereof. State/UT-wise including Jharkhand?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRIKIREN RIJIJU): (a) and (b) This Ministry has established only one National Sports
University (NSU) at Imphal. Manipur. At present there is no proposal under consideration
of this Ministry to set up any other Sports University. This Ministry is assisting the

following six institutions for starting Post Graduate programmes in Sports Sciences:
(1) Guru Nanak Dev University, Amritsar (Punjab)

(2) Lakshmibai National Institute of Physical Education, Gwalior (Madhya
Pradesh)

(3) National Institute of Nutrition, Hyderabad (Telangana)
(4) Annamalai University. Annamalainagar (Tamil Nadu)
(5) Central University of Rajasthan, Ajmer (Rajasthan)

(6) University of Calcutta, Kolkata (West Bengal)
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Promotion of youth and sports

1728. SHRIBHUBANESWAR KALITA: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether Government has taken any new initiative for promotion of youth and
sports in different parts of the country;
(b) if so, the details thereof; and

(¢) whether State Governments have also responded to the endeavour of the
Central Government and if so, the details thereof?

THE MINISTER OF STATE, OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRIKIREN RIJIJU): (a) Yes, Sir.

(b) For Promotion of Youth related activities in different parts of the country,
Department of Youth Affairs has taken following new initiatives:

1. Swachh Bharat Summer Internship Programme with the support of Ministry of Jal
Shakthi.

2. Celebration of International Day of Yoga on 21st June at National, State, District,
Block and Village Level.

3. Celebration of 150th Birth Anniversary of Mahatma Gandhi with the support of
Ministry of Culture.

4. Observance of Poshan Maah in collaboration with Ministry of Women and Child
Development.

5. Kashmiri Youth Exchange Programme, Tribal Youth Exchange Programme and
North East Youth Exchange Programme with the financial support of Ministry of
Home Affairs.

6.  Narnmi Gange with the help of Ministry of Jal Shakthi.

7. Neighbourhood Youth Parliaments for youth development and motivation for
participation in nation building process.

8  Nationwide Declamation Contest on Patriotism and Nation Building at Block,
District, State and National Level.

9.  National Youth Parliament Festival 2019.

10. Theme Based Awareness and Education Programme on Sankalp Se Siddhi, Positive
India to New Progressive India with Nishkaam Karma and on contemporary issues

have been introduced.
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11.  For promotion of sports in different parts of the country, Nehru Yuva Kendra

Sangathan (NYKS) has been undertaking following programmes:

* Providing Sports material to Youth Clubs to encourage and promotes sports
culture and spirit of sportsmanship among youth.

» Block and District Level Sports Tournaments.

The existing National Service Scheme (NSS) is providing a platform for development
of the youth in the fields of social harmony, literacy, gender justice, life-skill education,
disaster management, health, public sanitation, personal hygiene, environmental conser-
vation of natural resources, preservation of cultural and historical heritage, etc.

Following schemes are being implemented by the Department of Sports for promo-

tion of excellence in sports and broad-basing of sports:
1. Khelo India Scheme.
2. Scheme of assistance to National Sports Federations.

3. Support to Institutions viz. Sports Authority of India (SAI), Lakshmibai National
Institute of Physical Education (LNIPE), National Anti-Doping Agency (NADA),
National Dope Test Laboratory (NDTL) and National Sports University (NSU).

4. Scheme of special awards to medal winners in International Sports Events
5. Scheme of Pension to Meritorious Sports Persons.
6. Pandit Deendayal National Sports Welfare Fund.

7. Sports Awards viz. Rajiv Gandhi Khel Ratna Award, Arjuna Award, Dhyanchand
Award, Dronacharya Award, Rashtriya Khel Protsahan Puruskar and Maulana
Abul Kalam Azad Trophy.

8. Human Resource Development in Sports.
9.  National Centre of Sports Sciences and Research.

10. National Centre for Sports Coaching.

Besides, for identifying talented youth and to nurture them, Sports Authority of India

is presently implementing the following Sports Promotional Schemes:
*  National Sports Talent Contest (NSTC)
. Army Boys Sports Company (ABSC)

. SAI Training Centre (STC)
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Special Area Games (SAG)

Extension Centres of STC/SAG

Centre of Excellence (COE)

SAI National Sports Academies (NSA)

(¢) Yes, Sir. The State Governments have also responded to endeavour of the

Central Government.

L.

Nehru Yuva Kendra Sangathan (NYKS): District Nehru Yuva Kendras (NYKs) form
District Advisory Committee on Youth Programmes (DACYP) which is comprised
of both official and non-official members. The Committee is headed by District

Collector/District Magistrate of respective districts.

The objective of the Committee is to review the progress of ongoing programmes

and activities of NYKS and suggest constructive interventions.

Similarly, State Advisory Committee on Youth Programmes (SACYP) is also
constituted which is headed by HonEble Minister for Youth Affairs & Sports of

respective States.

Thus, District Administration / State Governments provide support for
implementation of programmes and activities for development and empowerment

of youth.

National Service Scheme is being implemented with the support of State/UT
Governments. The programme officer of NSS in various States coordinate the
implementation of the plan activities in the Universities and Colleges in the

respective States.

Promotion of sports is the responsibility of States/ UT Governments. Central
Government supplements efforts of the State/ UT Governments by providing
assistance through Khelo India Scheme, National Sports Federations and training
in Sports Authority of India (SAI) Centres.

Development of sports infrastructure on PPP based model

1729. SHRISANJAY SETH: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether Government is planning to implement Public Private Partnership (PPP)

model to develop upgraded sports infrastructure in Tier-1 and Tier-2 cities;
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(b) if not, reasons therefor; and

(¢) the reasons for not implementing the PPP model to maximise the utilization of

sports facilities during non-occupancy period and increase the revenue generation?

THE MINISTER OF STATE, OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI KIREN RIJIJU): (a) Sports being a State subject responsibility for development of
sports infrastructure, including in Tier-1 and Tier-2 cities, rest with State/UT Governments.
No proposal for Public Private Partnership (PPP) to develop/upgrade sports infrastructure
in Tier-1 and Tier-2 cities is under consideration in this Ministry.

(b) and (c) ASportsE being a welfare activity, revenue generation from sports
infrastructure is not enough to make PPP venture viable. Sports infrastructure in Sports
Authority of India (SAI) Regional Centres has been created to provide high quality
infrastructure and training facilities for talented players. With a view to maximize utilization
of sports facilities critical gaps in infrastructure are being bridged. 14 hostels with
approximate capacity of 4200 persons have been sanctioned.

Restriction to host international sports events in India

1730. SHRIKANAKAMEDALARAVINDRA KUMAR: Will the Minister of YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether it is a fact that International Olympic CommitteeFs (I0OC) Executive
Board (EB) had imposed restriction to host international sports events in India in the past
and also recently;

(b) if so, details thereof;

(c) whether it is also a fact that under such circumstances, Indian Olympic Asso-
ciation (IOA) miserably failed to argue its case against present restriction; and

(d) ifso, details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRIKIREN RIJIJU): (a) Sir, International Olympic Committee has lifted the restrictions
imposed by it to host international sports events in India on 20.06.2019.

(b) to (d) Do not arise.
National Sports Universities

+1731. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

TOriginal notice of the question was received in Hindi.
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(a) the number of National Sports Universities that are currently functioning in the

country;
(b) the amount spent on those Universities during the last three years;

(c) whether it is a fact that the trainees are not getting required facilities in these

Universities due to which talented trainees are not achieving their targets; and

(d) the number of trainees who have passed out from these Universities and those

who participated in National and International sports events?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRIKIREN RIJIJU): (a) and (b) At present there is only one National Sports University
(NSU) in the country which is being set up in Manipur. A sum of ¥ 50.00 crore has been
sanctioned for pre investment activities for this University, out of which ¥31.10 crore has

been released so far.

(c) and (d) NSU is in a nascent stage of development and therefore, the stage of
training talented players has not come yet. Students have been enrolled in NSU in Bachelor
of Physical Education and Sports (BPES), B.Sc. (Sports Coaching) from academic session
2017-18 and M.A. (Sports Psychology) programme from academic session 2018-19.

Infrastructure facilities and training of sportspersons

1732. DR. L. HANUMANTHAIAH: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) the details of quantum of funds allocated and spent by Government during the
last two years and current financial year for the development of sports infrastructure
facilities and training of sportspersons, especially in rural areas of Karnataka, year-wise

and State-wise;

(b) whether Government is aware that there are no infrastructural sports facilities

for rural youth;
(c) if so, the reasons therefor; and

(d) the details of the steps taken or proposed to be taken by Government to encour-
age sports and development and upgradation of facilities to provide training to

sportspersons, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI KIREN RIJIJU): (a) to (d) ASportsE being a State subject the responsibility for

providing sports infrastructure and training rests with the Stale/Union Territory
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Governments. Central Government supplements efforts of the State/UT Governments by
providing assistance through National Sports Federations, training in Sports Authority of
India (SAI) Centres and support under Khelo India Scheme for bridging gaps in sports
infrastructure. Funds are not allocated State-wise under these schemes. Information
relating to funds released under the Khelo India Scheme for development of Sports
infrastructure for the projects sanctioned, including in Karnataka, during the last 2 years
and current year is given in the Statement (See below). In addition, SAI regional centre in
Bengaluru and training centres at Bengaluru, Medikeri and Dharwad are catering to the

needs of Karnataka.
Statement

Information relating to funds released under the Khelo India Scheme for
development of sports infrastructure for the projects sanctioned in
States/Union Territories in 2017-18, 2018-19 and 2019-20

(R in crore)
S1. No. Name of the State/ 2017-18 2018-19 2019-20
Union Territory
1 2 3 4 5

1. Andhra Pradesh 4.00 - -
2. Arunachal Pradesh 1525 39.50 -
3. Assam 1520 6.32 -
4. Chhattisgarh 2.50 - -
5. Gujarat 5.50 3.00 -
6. Haryana 12.50 6.95 -
7. Himachal Pradesh - 2.50 -
8. Jammu and Kashmir 1.00 - -
9. Jharkhand 1.07 - -
10. Karnataka 12.50 9.50 -
11. Kerala 3.00 4.00 4.00
12. Madhya Pradesh 10.50 4.14 -

13. Maharashtra 7.00 19.87 -
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1 2 3 4 5

14. Manipur 529 9.00 -
15. Mizoram 430 - -
16. Nagaland 2.00 5.00 -
17. Odisha 11.56 0.69 331
18. Punjab 6.00 - -
19. Rajasthan 36.12 11.36 3.00
20. Sikkim - 3.00 -
21. Telangana 6.50 - -
22. Tamil Nadu 7.00 4.00 -
23. Tripura 2.50 - -
24. Uttarakhand 930 1.00 -
25. Uttar Pradesh 15.00 4343 -
26. West Bengal 6.50 - -
27. Puducherry - 3.00 -
28 Delhi 16.08 40.60 -

ToTaL 218.17 176.26 10.31

Assistance for development of sports infrastructure

1733. SHRI PARIMAL NATHWANI: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether the assistance being provided to States by Central Government and
Sports Authority of India for construction of sports infrastructure, has been stopped, if so,

the details thereof and the reasons therefor;

(b) whether Government provides funds to State Governments for setting up and

running sports academies for different games;

(¢) whether several States, particularly Jharkhand and Gujarat, have prepared
proposal regarding sports infrastructure and setting up of sports academies and have sent

it for approval to Central Government; and

(d) ifso, the action taken by Central Government for approval of such proposals?
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI KIREN RIJIJU): (a) Sports being a AStateE subject the responsibility for providing
sports infrastructure rests with the concerned State/UT Governments. Central Government
provides support for bridging gaps in sports infrastructure under Khelo India Scheme.
This Ministry has sanctioned 395.19 crores, I 382.71 crores and ¥ 348.71 crores during
2016-17,2017-18 and 2018-19 respectively under Khelo India Scheme to the State/ Union

Territory Governments for bridging gaps in sports infrastructure.

(b) No Sir, funds are not provided to State Governments for setting up and running
sports academies. This Ministry provides quality training to sports persons in Regional

Centres and Training Centres established by Sports Authority of India (SAI).

(c) and (d) No proposal for assistance to State Government for setting up of sports
academies has been sanctioned or under consideration. No project proposal for bridging
gaps in sports infrastructure has been received from the State Government of Jharkhand.
The status of the proposals received from the State Government of Gujarat under Khelo

India Scheme for bridging gaps in sports infrastructure is given in the Statement.
Statement

Status of proposals for sports infrastructure received from the State of Gujarat

under Khelo India scheme.

S1. No. Name of the project Grant Date of
Sanctioned ~ Sanction
®in
crore)
1 2 3 4
1. Construction of synthetic athletic track at 7.00  20.03.2017
Naroda, District Ahmadabad.
2. Laying of synthetic hockey turf at Devgadhbariya, 467  28.072017
District Dahod
3. Construction of Multi-purpose indoor hall at 800 08.12.2017

Swarnim Gujarat Sports University premises at

Valavav, District Vadodara.

4. Construction of swimming pool at 500 18.12.2018
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Swarnim Gujarat Sports University

premises at Valavav, District Vadodara,

5. Construction of Multi-purpose indoor hall Not -

at Kanpur, Vyara, District Vapi, Gujarat. sanctioned

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
STATUTORY RESOLUTIONS

(i) Prescribing 200 per cent Customs
Duty on all goods originating in or exported from Islamic Republic of Pakistan

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND THE MINISTER
OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG SINGH
THAKUR): Sir, I move the following Resolution:

,»In pursuance of section 8 A(1) of the Customs Tariff Act, 1975, read with sub-section
(3) of section 7 of the said Act, this House hereby approves of notification No.5/2019-
Customs, dated 16.02.2019 [G.S.R. 124(E) dated 16th February, 2019] which seeks to amend
the First Schedule of the Customs Tariff Act so as to insert new tariff item 9806 00 00 under
Chapter 98 of the First Schedule of the Customs Tariff Act, 1975 to prescribe 200% customs

duty on all goods originating in or exported from the Islamic Republic of Pakistan.%o
The question was put and the motion was adopted.

(if) Increasing basic customs duty on certain goods

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND THE MINISTER
OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG SINGH
THAKUR): Sir, I move the following Resolution:

,»In pursuance of section 8 A(1) of the Customs Tariff Act, 1975, read with sub-section
(3) of section 7 of the said Act, this House hereby approves of notification No.16/2019-
Customs dated 15.06.2019 [G.S.R. 425(E) dated 15th June, 2019] which seeks to increase
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basic customs duty on the following goods:-

(a) Lentils (Mosur) (0713 40 00) from 40% to 50%;

(b) Boric acid (2810 00 20) from 17.5% to 27.5%; and

(c) Other diagnostic and laboratory reagents (3822 00 90) from 20% to 30%.%o

The question was put and the motion was adopted.

GOVERNMENT BILLS
The Dentists (Amendment) Bill, 2019

MR. DEPUTY CHAIRMAN: Now, Dr. Harsh Vardhan to move the Dentists (Amend-
ment) Bill, 2019 ... (Interruptions)...

SHRIANAND SHARMA (Himachal Pradesh): Sir, we had, in the morning, in the BAC,
raised the issue that the House should first take up the Aadhaar Bill , there are issues in
that - and, after that, we will move over to the Dentists (Amendment) Bill. In the morning,

we had said it, and we had requested the Government to be flexible.

THE MINISTER OF ENVIRONMENT, FORESTAND CLIMATE CHANGE; AND THE
MINISTER OF INFORMATION AND BROADCASTING (SHRIPRAKASH JAVADEKAR):

This is what you had said, but what was agreed? ... (Interruptions)...
it SUFHIIRT: AT A< Sil, MU FE! $el | I8 Jde [Swh gall AT | A

TIRHT AEd 1 Pl fF IRAR 3R T 91d Y of | STb d1g Sl faomdg fores & agi,
g eI T ...(aeM)...

SHRIANAND SHARMA: Sir, we are requesting the Government, through you, and
we are requesting the Leader of the House and the Minister of Parliamentary Affairs.

...(Interruptions)...

it SUTURT: SATY, § 9 4 &I 9g P BT | MU SHHI 3 g Qo] |
..(TIEH)... 39 96 TR UF € &1 999 97 B a1 2 |

St UBTST AASHY: IR, I8 Udh €8¢ | &1 STRATT | .. (AFeI)...

7t STATURT: 9 [ R i1 U € Bl GeITd 31T & ...(AE).... 31T A Bl G
T AT| ..(FAUH)... U b H SHP] 7 HRb 8H TR UR Foiil | ...(FqE)... SHD
AR BH AT SHHT B | ..(TIEH)...
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SHRI BHUBANESWAR KALITA (Assam): Sir, we are ready to pass the Dentists
(Amendment) Bill without discussion. ... (Interruptions)... Whether this will take one hour
or two hours, we have no objection in passing this Bill. ... (Interruptions)... We are ready to

pass it without discussion. ...(Interruptions)...

2 U TEASHY: R, U ©C H I8 [ U 81 ST 3R a8 ¥ AR [ = g1
T4t BT | Ugol I8 Sfeve fd ok v R faet Q1 &l 3T 89 U &Y | 3R &4
ST ST W9 Wl 91 Ug, I 89 Jo |

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES (DR. HARSH
VARDHAN): Sir,  move:

That the Bill further to amend the Dentists Act, 1948, as passed by Lok Sabha, be

taken into consideration.

Sir, briefly, let me apprise the hon. Members about this Bill. Sir, this Bill is a small
amendment in the Dentists Act of 1948, and this Act had provided for the constitution of a
Dental Council of India to regulate the profession of dentistry. The Dental Council of India,
in fact, regulates the standards of dental education, the standards of the dental profession
and the dental ethics. It also creates curricula for training of dentists, dental hygienists and
dental mechanics. The Dental Council of India also makes recommendations for opening of
new colleges, starting of new or higher courses of studies, like MDS and PG Diploma. It
also gives permission for increasing the admission capacity and recognition of degrees,
including the foreign degrees. Sir, this is broadly the function of Dental Council of India.
There is a provision for maintaining a register in this Bill, i.e., the Indian Dentists Register.
In fact, this is a list of all the dental practitioners in the country, and it has entries in the State
register of Dentists. Sir, this Bill was framed in the year 1948, and now, we are going in for a
small amendment in this. Sir, the register had two parts; Part A and Part B. There were only
three dental colleges in the country at that time, and there were very few qualified practitio-
ners of dental surgery. Sir, also, there were a lot of people who practised dentistry for many
years, but they were not qualified or studied in proper professional institutions. They had
practised dentistry just as a means of their livelihood. So, Sir, Part A of the register con-
sisted of qualified dental surgeons, and Part B consisted of practitioners who practised
dentistry without any formal degree. There were those who had practiced for more than five
years before the specified date on which this Act came into force, which was March, 1948.
There were three provisions in the Bill itself, whereby the Government of India had to

nominate people in the Dental Council of India, apart from many other nominations which
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come from various universities and institutions in the country. It was mentioned in one of
the provisions whereby six persons had to be nominated, four had to be from the Part A and
two had to be from the Part B. That was a mandatory provision. Similarly, in the State Dental
Council also, there was a provision of four people from qualified practitionerls list and four
from the other list. Similarly, in the Joint State Dental Council also, there was a provision for
having two members. Sir, as regards, persons in this Part B list, either they came to India
during the time of partition or they were the people who were repatriated from Burma and
ceylon. Sir, after the year 1972, there has been no formal addition to the list of Part B. As 1
said, Part A consists of qualified dental practitioners. There is a list of about 2,70,000 dental
practitioners who have a formal degree in dental surgery. The number of practitioners in
Part B is only about 979, and there has been no addition after the year 1972. Sir, the fact is
that Part B, which is only about 0.4 per cent of the total number of practitioners, there is a
representation of almost about 33 per cent in the nomination part. Sir, basically this
amendment is to rationalize this legislation, and to eliminate the redundancy aspect. This
has been the policy of the Government. I remember that in the first few Cabinet meetings,
hon. Prime Minister told Cabinet Ministers that we should visit each and every law that is
there in the country, and the laws which have become less relevant or irrelevant or which
are not people-friendly or have not been able to live up to the time must ultimately be got rid
of. That is how, more than 1500 laws in the country have been shown the way to the dustbin
and more than 100 new laws have been framed in the country. Sir, this is a very simple
legislation. It will certainly give better proportion to the qualified dental surgeons in the
Dental Council of India and they will be able to exercise their duties in a far better manner
and it will be reflected in better quality of dental education in the country through the

control of Dental Council of India.

So, I would request the House to take up this Bill. This Bill does not have anything
controversial or anything like that, but, if hon. Members want, they can have discussion

and we can talk about so many things relating to dentistry and other things.

In the Lok Sabha, when this Bill was taken up, hon. Members talked about oral dental
health, oral carcinoma and the policies of the Government. So, if there is a discussion, we
can talk about all those things but I would request that this Bill should definitely be taken
up by the House. Thank you.

The question was proposed.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNALAFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, two Bills are listed in the List of Business for today. As the
Members are desirous of speaking in detail on the second Bill, that is, the Aadhaar Bill, I
would suggest the timing of this Dentists Amendment Bill can be reduced to the minimum.
If any Member wants. ...(Interruptions)... then, we can take up the next Bill.

...(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, I agree with the suggestion given by the

Minister of Parliamentary Affairs. Accordingly, we withdraw our speakers.
SHRI PRAKASH JAVADEKAR: We also withdraw our speakers. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Prof. Ram Gopal Yadav; not present. Next speaker

is Shri A. Navaneethakrishnan.

SHRIA. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I do not want to take much
time except requesting the Government to bring another legislation giving exemption to

dentistry from NEET examination. This is my only humble submission. Thank you.

DR. SANTANU SEN (West Bengal): Mr. Deputy Chairman, Sir, I thank you for giving
me the chance to speak on this Bill. Sir, I will take only a few minutes to highlight certain

important points.

Sir, as you know, in our country, dental education was started in the year 1920 when
the first full-fledged autonomous dental medcial college was established in our city of
Calcutta by late Padmabhushan Dr. R. Ahmed but since then it has remained as a much
neglected sector of health education. Job opportunities are very less for the dentists.
Earlier, there was hardly any scope for post-graduation for the dental surgeons. Many
colleges were shut down earlier; faculty members were very less in many medical colleges.

Research facilities were also very less in many medical colleges.

Sir, we must appreciate that presently 75 per cent of adult Indians, who are above 45
years, have dental problems. So, my humble suggestion to the hon. Minister is that each
and every primary health centre of our country should be manned by, at least, one dentist.

It will indirectly increase the job opportunities for the dental surgeons as well.

Sir, it must be a part of the primary preventive care as now-a-days, dental problems are
associated with many non-communicable diseases like diabetes and hypertension as well.
There should be continued dental education like continued medical education in case of

MBBS Doctors. Sir, the following figures reflect the grave situation of our country in this



310  Government [RAJYA SABHA] Bills

[Dr. Santanu Sen]

field, less than two per cent dentists are there for 72 per cent rural Indians, 95 per cent
Indians have gum problems, only 50 per cent of Indians use toothbrush, and, only two per

cent go for dental check up.

It needs vigorous awareness, for which we need to increase the budgetary allocation.
I am very sorry to mention that in this Budget speech, we heard that even in the mental
health section, the budgetary allocation has been reduced when the Indians are suffering

from mental problems very much now-a-days.

Last but not the least, there is a tendency, there is an intention of the present
Government of bringing in a bridge course by the process of which they are trying to allow
dental surgeons to use modern medicines. My suggestion will be that instead of bringing
in the bridge course, we should try to bring up and develop this age-old dentistry medicine

as a whole. Thank you very much.

1 I AT SIGR ([MER): ST #eiey, H g fafhcdd (deieg) faeRr®, 2019 &1
JHIT HRAT § | I8 ARG [q8e 9 g1 URYGT H Hee] Pl UG BRal 8, S $9
TR © - 1. &< URYT, 2. 5T &1 URYG dAT 3. TIH a1 URYT | 39 AMET & gRT
T AGE D 3rfiF U o= fafrcdadl & USfiaxor &7 UTaem= €, S a1 df <91 § a9 &
SR fIenfud gU 9 srrar 14 ailldl, 1957 d2T 25 ATd, 1971 ¥ Ugel STalias ¥ favenfud
BU ¥ 3ryal 991 A7 Ryt & ymafad gU O | 59 Aeles & §RT Sad UTae &l faary fa
T 8, P 31 gaE URAY § s SUART G981 s © | et o dened |
Bl TR @1 Iy gRac 8 AT AGIHR UHId TS S Blg FAE1 781 © |

SHRIPRASANNA ACHARYA (Odisha): Sir, I have nothing much to say on this Bill.
This is a very welcome step taken by the hon. Minister. My suggestion would be that there

are so many laws in the country which have become obsolete of late. Wherever necessary,

amendments should be made, or, if not necessary, those should be done away with.

I have only one or two suggestions. Whenever there was any dental problem in my
childhood, I remember a number of Chinese dentists were working there. None of them was
a trained dentist. They did not have any degree with them. But they used to treat the
patients well and many people in the rural areas used to approach those Chinese doctors.
I hail from a small town. I remember there were two or three Chinese doctors during those
days who used to treat the patients well. But they did not have any certificate or degree
with them. It is not that those who donEt have a proper degree are not good dentists. But,

Sir, science has developed and technology has changed. In the dental stream also, there
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have been many changes. My suggestion is this. These few doctors, who are in the ABE
category in the register and do not have the recognised degree, may be given a short-term
training so that they can update themselves with the modern science and technology. As
Santanu ji very rightly suggested, this disease is rampant because of food habit,
particularly in the urban areas. The younger generation is very much inclined towards fast
food which creates dental diseases. We need more doctors now. Even in the rural areas, the
food habit is gradually changing. Earlier, and even today, people in the rural areas donEt go
for Colgate or toothbrush and all that. & =¥ &1 ST Ib< AU Sl ATH B 9 | That
used to help them very much in preventing the diseases. That habit also is gradually dying.
In Odisha, what we have done is that in almost all the Community Health Centres, we have
posted dental surgeons. My suggestion would be that more and more dentists should
come out. But one problem is that a large number of private colleges are coming up and they
charge high rate of fee for admission from students. The Government should take care of

that. I support this Bill. Thank you very much, Sir.

SHRI K. SOMAPRASAD (Kerala): Sir, I support this Bill because it is to delete the
provision for nomination of dentists registered in Part B to Dental Council. The dental
health sector is rapidly advancing, especially of modern medicine system, across the world.
This is due to the improved understanding of the role of oral and dental health as essential
for general health. Dental diseases are regarded as a major public health problem by the
WHO. It is now widely accepted that poor dental or oral health can contribute to serious
health issues, including heart attack, stroke, low-birth-weight babies, etc. But the dental
profession in our country is in a dilapidated condition. The first dental college in the
country was established long ago , almost 25 years before the independence. Now there
are more than 320 colleges in India producing about 30,000 dentists every year. Lack of job
opportunities is the most crucial challenge in this field. I am not going to make a complete

speech. I will be making only a few points.
MR. DEPUTY CHAIRMAN: Your time is over. Please conclude it.

SHRIK. SOMAPRASAD: Yes, I am concluding. There should not be more new dental
colleges without prior field study because the new colleges are without any infrastructural
facilities and all that. Urgent measures should be taken to ensure quality of dental educa-

tion including closure of those institutions which do not have minimum required facilities.
MR. DEPUTY CHAIRMAN: Thank you.

SHRIK. SOMAPRASAD: Sir, one minute.
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MR. DEPUTY CHAIRMAN: Your time is already over. Now, [ will go to the next
speaker. Shri V. Vijayasai Reddy.

SHRIV. VIJAYASAI REDDY (Andhra Pradesh): Sir, on behalf of my Party, the YSR
Congress Party, we support the Bill. Section 3 of the Dentists Act provides for nomination
of dentists registered under Part-B of a State Register in Central and State Councils. The
only suggestion which I would like to make to the hon. Health Minister is this. You can give
representation in the Central Dental Council to all the 29 States in the country because
every State has got a different problem. It is a professional body. Therefore, all the States
should be represented in the Dental Council. Of course, removal of two nominations from

Part-B is definitely appreciable and we support the Bill. Thank you, Sir.
MR. DEPUTY CHAIRMAN: Dr. K. Keshava Rao.

DR. K. KESHAVA RAO: Sir, I am sorry. It looks that you donEt have time at all. If there

is no time, I will not speak.

MR. DEPUTY CHAIRMAN: Yes, there is no time but since you have sent your name,

I have called you.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, this is a very simple Bill. It does not
require much of a discussion. It is only changing Part-A and Part-B. Part-B people were
unqualified, the quacks as such. In the olden days, at every footpath, we used to have
these people with a cutting tool and they used to remove the tooth, as he has just now said.
And we also have a doctor who goes into problems. I would only like to mention the
problems which dentists are facing. Firstly, because these quacks are practising, every-
body is known as dentist. As a matter of fact, they are dental surgeons. They undergo the
same amount of period in study which an MBBS does. Even the postgraduation is same as
that of an MD. Today, they think that they are better than the mere dentist sitting at the
platforms. Secondly, the quacks are still practising under the boards of regular qualified
doctors. They share whatever money which comes. I donEt know much about it. Today
when you are doing a right thing by taking it from Part-B to Part-A, what you must do is that
not only the quacks should be removed but this kind of practice must also be curbed.
Doctors who are lending their name to these quacks must be penalized. Only the Dental
Council can do that. I agree with Shri Vijayasai Reddy. You have only six persons. We must
give more representation to States instead of only six. There are 29 States today. Thirdly,
there is mushrooming of the dental colleges. There are no teachers at all. We know that the
qualified MBBS are very few. You have that list with you. Nonetheless, you are giving

permission for new colleges to come up. That itself shows that there is nobody to teach
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there except the same quack who is sitting on the footpath. So, let us be very clear and be
very strict as far as these unqualified teachers are concerned so that the quality of dentists

is improved. Thank you, Sir.

it 3o Rigret (STR UeT): AFIRT SUHHIRT ABIGY, 519 amendment T €1 <
JETE, ?ﬁﬁ?‘[ﬂﬁ?’f%\“ﬁv_sﬂwﬁ?ﬂﬁ@w comprehensive Bill 31T | fﬁﬁtﬁéﬂﬁﬁﬁ
dental medical colleges &, 34 regional imbalance Igd ST & | JTTETET & 37T A IR
UQY MR BT 999 ST U &, T8l Bl 37ETET 21 BRIS &, offdhd I U= A1F 22 private
dental medical colleges € 31X TS & 72 quf & d1q WY, Hdel 3 Government medical
dental colleges & | I A ST STded fFdheld €, SHd! W1 A1F 300 § | Dental Council of
India & fE¥T9 9, QX IR U< & 314} G BDS & el XIORES Sided] bae 2,503 € 3iR
MDS & IReS Sfaed ATF 702 € | 7 suggestion IE & f& A® Government medical
colleges ® USRI & 91t 81 AT private medical colleges # TSHTT @I a1d &, 3R &H
mmﬁﬁoralhealthiﬁﬁmi}, 1 g IS Bl S | T 9T | Uh af S Sidey
9 B M, SAD! HH F HH 5 ATl B Rural Health Services @1 compulsory fTHERT
BIF =EY, Y& AT UEEl WOl & | §UR1 I8 © b Ofg QR <21 # BHR U 1.5 ARG Bl
JMETET IR AT U Scol Woid & 31R 3RaT # 10,000 I 3MMETE! WX T &, a1 39 aRRefa
# Sl Dental Hygienists &, 77! &9 3 B Jid PHC W URE & <, i d Thdl-ThRel
STTH] it § g arell SRAl & aw e # S Redhdl bl da | # smexofiy @3 4 a8
a9 AT 91 {6 8% PHC W, 8% CHC W Dental Hygienist @1 posting compulsory
BT ANMEY | 21 Tl & W1, 9 (9l 1 quIe PR gY, H U a1 HAE Rl & |

it faemrR uvTe fRuTe ([TR U<9): AT SUTHTART HEIGY, AR HAT S S &
Fafrcda (i) g, 2019 o6y Y 8, IHH S8 ®el & o HIT AREAT=IdmTa &=
ffeas.... iR 91T ATESIIST $1 a1d Bl & b 3g9d & AER TR ID] ol (T
SR | AR, S g1 I8 $EA1 © b g1 <9 7 & fafbcad! @ Sl § | BIe-uie Sie
BIY Sfdex Wl THH AT & SR BT TSl R €, Sib BRd & | S aRE I SH8-S1 8
= fafread off €, 11 o sIRf 999 &1 B B €, SATST R BT B DR 8, o
TAF TG ART ¢ 8U &, A1 51 A1 I8 & o6 Ih] USiiepd fham Sy | /i #371 Sft,
7 39 fadt @1 JUIS $Ra g | § g (e H=1 anedn g [ gfe id & TR 3 e afd
Gfsd 2 ok <1 4 Sfaexl & S 7, d 39d o7 WIS iR Jerl S a1fey a2 iR
AfEHT Blciolsl BIF IMBT S Sl AfShl Bictolol 8, g8l ¢ B &, dl 98l W Hid
il ST TR q27 981 3R ey &1 ST =Ry | 917 €1, S Uigde Seol dbiaioio €,
DT AEdIY Ol R 8l €, [ Sfaed el 8Id &, 3774 AN UK €, Al Seh! 3Tediy gui
B ST AT | H 59 [ B FHT FRaT g, g=yaig |

SHRI BINOY VISWAM (Kerala): Sir, one may feel that it is a very simple Bill. It is

simple because only one page and a few lines are there and the Government feels that on
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such Bills, there is no need for discussion. I would request you earnestly, Sir, to not allow
the Government to come to the Parliament in such an unserious manner. Bills are Bills and
the Parliament has a right to discuss them. We request you, Mr. Deputy Chairman, a man of
knowledge, to ensure that the House has the right to discuss all the Bills properly. This is

my first point.

My second point is this. Sir, there are 2,78,000 registered dentists in the country
today. They are produced in a factory called Adental colleges.E Their number today comes
up to 332. From these 332 factories, which one may call dental colleges, they are coming
out. Many of us talked about quacks. What is the guarantee that these people, who come
out from these factories, are well-equipped, well-efficient, well-educated and well-quali-
fied? Many of them are equal to be called as quacks because many of these colleges are in
a very shabby condition. There is no proper faculty and no proper equipment. Nothing is
there but only money. In the name of capitation fee, these managements collect money to
the tune of even crores. Unqualified children of rich people enter there and come out as
doctors and we call them qualified. Most of them are not qualified. I would request the
Government to make sure that the dental colleges in the country are run in a proper way, in
a scientific manner which would keep up the ethics of dentistry. The Minister talked about
ethics of dentistry. It is true, Sir. It is the most important factor - the ethics. In many of these

colleges, basic ethics are forgotten. Sir, there are two more points.
MR. DEPUTY CHAIRMAN: Your time is over.

SHRI BINOY VISWAM: In each PHC in the country, as many have told here, ensure
that there is, at least, one dental surgeon who is qualified and not a quack. The second
point is, in the Dental Council, all States should be represented. In that representation,
make sure that the women, the transgenders, the SC/ST, the OBC, all of them are properly

represented. That is my request, Sir, and I conclude.

it TMurer AR R ([MER): Suawmfa Aeiey, § 9 H URqd 9t &1 qH &l
g 3l US-al eIrai & A1 U 1 BT X1 aredl g | H3l "eley A W1 3E § &
AR I8l T 2,70,000 dentists & 3R B ATl oI 15,000 ¥ 20,000 dentists
produce B & | ¥ < H MDS & 9gd ATILIDB &, STdih 7T production I8 &1 HH
T | oI Iet o AR e 7 o F'T o widl # SI-aneRr & qfdl @ gRen & fog
dentists &1 T SITGT MMATIHAT & | SATTT Block level TR AT social centres H T
dentist @1 TN EIMI A1fRY, d1fds Tia & ART easily T&f SIS 30 STl DI &l B HP,
ST 31} available &1 & |
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P AT, T H dentists B employment H BIg security Tei © | 3T J&T State
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DR. HARSH VARDHAN: Sir, I wish to thank all the hon. Members because every-
body has supported the Bill, and this is just for the purpose of replying to some of the
issues that have been raised here; one is about the membership of the Dental Council of
India. This Bill is about only the nominations that are done by the Central Government. But,
everybody should know that the actual composition of Dental Council of India has got
representation from all the States and representation from all the Universities. It is just for
the sake of information, the Dental Council of India has one registered dentist in Part A of
the register from each State, which is an elected one; one member elected from MCI;
maximum four members elected from Dental Colleges in the States; one member from each
university in the State which grants recognised dental qualification, which is also elected;
and one member nominated by each State Government, dentist or a medical doctor, and
then, six members who are nominated by the Central Government from which we are
removing the mandatory provision of having minimum two from the Part B and also.

...(Interruptions)...
SHRIBINOY VISWAM: Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please. No. ...(Interruptions)... Not allowed. Mr. Viswam,
I am not allowing you. ... (Interruptions)... Let him reply. First, let him reply. Then you put

your question. ...(Interruptions)...

SHRIBINOY VISWAM: Sir,  have only one question. From the States where there is

nomination by the Government, why is it either from the medical profession or from the
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dental profession? Please make sure that they should only be from the dental

profession.

i SURTUTUTT: 39 aRE & STa- Fare 81, JE-1T 531 S, 3119 U AT ARE H ST
STaT9 <, that will be better. ....(STTET)...

DR. HARSH VARDHAN: All these provisions have been made in the Act of 1948 and
I was just trying to address that there is representation from all the States. There is
representation from all the universities. It is not only about these six members who are
nominated. Here too, we are saying that we are removing only that mandatory provision of
having, at least, minimum two from this. Since a lot of people have raised their concerns
about the facilities at the primary health centres, I would like to inform the hon. Members
that in the year 2014 itself, we had launched the National Health Programme when our
Government came to power for the first time. This was to strengthen the public health
facilities of the country for an accessible, affordable and quality oral healthcare delivery
with the broad objectives of improvement in the determinants of oral health; for example,
healthy diet, oral hygiene improvement, etc., and to reduce disparity in the oral health
accessibility in the rural and urban population. Also to reduce morbidity from oral diseases
by strengthening oral health services at sub districts/district hospitals to start with, and
also to integrate oral health promotion and preventive services with general healthcare
system and other sectors that influence oral health, namely, various national health
programmes. Right now, you must be aware that in the Ayushman Bharat, one component
of Ayushman Bharat is to provide the financial support and care at the 16,000 hospitals to
over ten crore families. But, the other component is development of the health and wellness
centres at 1.5 lakh places, where we are converting those healthcare delivery systems in the
country at the rural level into health and wellness clinics, where a lot of emphasis is on
promotive and preventive aspects, and also for early diagnosis by screening of the non-
communicable diseases, like diabetes, etc,etc. But, of course, it includes component of oral
health as a very strong component, and about this particular activity, we have already
created some 18,000 to 19,000 health and wellness clinics in the country. The target is to
create 1.5 lakhs by 2022 when we want to deliver a ANew IndiaE, the dream of our Prime

Minister. So, this activity has already started there.

Then, this has a National Health Mission Component and the following support is
provided to the States, provided in the programme implementation, they, in fact, request for

that. It is provided to States to set up dental care units at district hospitals or below, and it
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includes manpower, which includes dentists, dental hygienists, dental assistants,
equipments, including dental chair, consumables for dental procedures. And under this
National Health Mission, already 1,759 dental care units have been supported by the
National Oral Health Programme till date across thirty-five States and UTs. It is just for your
information. Then, there is a tertiary component to it. For the Central level, there are
activities, just as designing IFCs material like posters, TV, radio spots training modules,
organising national, regional nodal officers training to enhance the programme
management skills, review the status of the programme. Then, also we have a provision and
which is being done, is preparing a State and district level trainers by conducting national
and regional workshops to train the paramedical health functionaries associated with the

healthcare delivery.

Then, the Centre for Dental Education and Research at AIIMS has been identified as
the National Centre of Excellence and it provides technical inputs and advisories to the
Ministry of Health, and also on behalf of NOHPCDER AIIMS, New Delhi, we develop oral

health training manuals and IFCs material, we conduct oral health trainings and inform.

Then, there are current initiatives which are in advance stages. They are already in
the process of drafting a separate national oral health policy. We released the National
Health Policy, but, there is a process which is already in the advance stage of drafting a
National Oral Health Policy exclusively dedicated to oral health, and of course, which
includes dentistry. It also has initiatives for oral health trainings and also generating oral
health awareness. Then, there is another important thing that we have actually because we
know that dentistry and all is related to oral cancers, related to the habits like tobacco-
chewing etc,etc. So, in 143 dental colleges, out of 313 dental colleges, so far, we have, in
fact, developed and also created these tobacco cessation centres where these operational
guidelines have been developed. They were released on the AWorld No Tobacco DayF and
this process is, in fact, to ensure that apart from providing the facilities for dental care, we
also have facilities where good quality education related to dental health, and, of course,
oral health, and more particularly, for ensuring that people are advised and motivated to
quit either smoking or tobacco- chewing etc,etc., so that prevalence of oral cancer in the

country can be reduced.

Then, there is also a provision for establishment of a National Referral and Research
Institute for Higher Dental Studies at AIIMS, New Delhi, to support and facilitate research
in the field of oral health. It has already been initiated. Then, there is also initial planning
process which has started for conducting a national level oral and dental disease burden

survey. The planning for the same has been initiated. Two year pilot interventional project
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on oral health of pregnant woman at VMMC and Safdarjung Hospital and resource centres
for national oral health policy are in the process of a programme; a process to establish
resource centres in the field of oral potentially malignant disorders has been created at
LHMC. Tobacco secession and oral health at AIIMS, New Delhi; oral health of children and
elderly at PGI, Chandigarh; phasing down of mercury containing dental amalgam under the
Minamata Convention are also underway. You know that it is a requirement of the

Environment Ministry also.

I thought that I must brief the Members that the national oral health programme,
national oral health care, is very much a part of our policy. Already in 2012, the Indian public
health standards had prescribed oral health care services in various public health facilities
across the country. They have laid down norms as to what is going to be at the sub-centre,
what is going to be at the primary health centre, what is going to be at the community health
centre, what is going to be at the sub-district hospital and also at the district hospital. I can

read all these details if you wish.

Similarly, under the Rashtriya Bal Swasthya Karyakram, free screening and treatment
of 31 selected diseases is done. Out of 31, two are related to oral health care for all the
Anganwadis, Government and Government-aided school children up to the age of 18 years.
The main objective of child health screening and early intervention is to screen children
from 0-18 for four Ds,defects at birth, diseases, deficiencies and developmental delays
including disabilities. Children diagnosed with illness will receive treatment including sur-
geries at the Tehsil-level, free of cost. In fact, these comprise the oral health, related to good
standards of dentist. Sir, this is the Bill about those mandatory provisions. But, I strongly
feel that to improve dental oral health care in the country, all of us can also be active
partners in imparting good quality advice to the people at large. At least quitting of these
habits relating to smoking, tobacco, pan masala, etc., will certainly lead to good quality oral
health. Sir, somebody also mentioned about brushing. I think, if everybody canFEt have a
brush, at least we can teach the people that every time they take food, they should just go
and rinse their mouth properly, use their fingers over the gums and teeth. That itself will

help in strengthening the oral health.

Sir, [ know I am running out of time as everybody wants the other Bill to be discussed.
Once again, I thank everybody for the support that you have provided to the Bill and for
raising other issues. [ am really happy that the hon. Members are so concerned about the
dental health and the quality of dental education in the country. We will certainly look at the

other aspects. This is a very small Amendment. In totality, we are looking at the overall
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scenario of the dental education in the country. In future times, we will come back to you

with good suggestions.
it 3remies Rigrel: WX, I STd Bl 9™ & R | 8! 9dm T | ..(FqEM)... S
JETAT ST AT 217 ....(SAGE)...
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DR. HARSH VARDHAN: Sir, as far as the Government is concerned, our intention
always is to strengthen the quality. The other day I told you about the MBBS seats and all.
As far as we are concerned, this is something which falls under the domain of the Dental
Council of India. We are advising them to take care of all these issues which have not been
addressed properly in the last many years. We will see that they are addressed thoroughly,

properly and meticulously. Thank you.
MR. DEPUTY CHAIRMAN: Now, the question is:

,» That the Bill further to amend the Dentists Act, 1948, as passed by Lok Sabha, be

taken into consideration.%o
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2 to 4 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
DR. HARSH VARDHAN: Sir,  move:
That the Bill be passed.
The question was put and the motion was adopted.

. Statutory Resolution disapproving The Aadhar and Other Laws (Amendment)
Ordinance, 2019

Il. The Aadhar and Other Laws (Amdnement) Bill, 2019

MR. DEPUTY CHAIRMAN: Now, we shall take up the next Agenda item. The
Statutory Resolution and the Aadhaar and Other Laws (Amendment) Bill, 2019 will be

discussed together. Shri Elamaram Kareem to move the statutory Resolution.

SHRIELAMARAM KAREEM (Kerala): Sir, | move:
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,»That this House disapproves the Aadhaar and other Laws (Amendment) Ordinance,
2019 (No. 9 of 2019) promulgated by the President of India on 2nd March, 2019.%o

MR. DEPUTY CHAIRMAN: Do you want to speak?

SHIR ELAMARAM KAREEM: Yes, Sir. Hon. Deputy Chairman, I once again stand to
oppose the Ordinance as well as the Bill because it basically violates the fundamental
rights of the citizens of this country. Sir, regarding the Ordinance, I need to reiterate that
there was no compelling circumstances prevailing in the country when the Ordinance was
promulgated. This was done on 2nd March, 2019 on the verge of General Elections. Such an
important law-making process should have been undertaken after a detailed debate in this
House. Now, what happens is, Ordinance after Ordinance is issued, and Bills are brought to
make it a law and it is not going for parliamentary scrutiny. Why is there the Standing

Committee, Sir? It is this attitude of the Government which I am opposing.

Regarding the Ordinance and the Bill, it is very important because it relates to the
rights of the people of this country. You may be well aware about Article 21 of our
Constitution. Our hon. Minister, a renowned lawyer may know very well about our duty to
safeguard the life and livelihood of the people of this country. The opposition to Aadhaar
mostly centres on the issue of surveillance and privacy while there are very important
issues. The lofty platform on which Aadhaar stands is supported on the myth that
biometric based identity is infallible, robust and safe. None of this is true, which therefore,
brings to question the very utility of Aadhaar as also unforeseen complications it may
cause. [ am not elaborating. Sir, such an important issue is a national issue as it is a concern
of'the whole nation and once the hon. Supreme Court intervened and made some important
comments, it should be debated in this House and it should go to the scrutiny of the
Parliamentary Committee. Without that, bringing an Ordinance was not correct and it is not
in the spirit of parliamentary democracy. It is under-mining the propriety of the

parliamentary democracy. So, I oppose the Ordinance.

MR. DEPUTY CHAIRMAN: The Resolution is moved. Shri Ravi Shankar Prasad to

move a motion for consideration of Aadhaar and other Laws (Amendment) Bill, 2019.

THE MINISTER OF LAWAND JUSTICE; THE MINISTER OF COMMUNICATIONS;
AND THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRIRAVI SHANKAR PRASAD): Sir, I move:

,That the Bill to amend the Aadhaar (Targeted Delivery of Financial and Other
Subsidies, Benefits and Services) Act, 2016 and further to amend the Indian Telegraph Act,
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1885 and the Prevention of Money-laundering Act, 2002, as passed by Lok Sabha, be taken

into consideration.

Sir, very briefly, I would indicate why we have come before the House. The main Bill
of Aadhaar had been passed. It was also debated in the hon. Supreme Court. It was argued
and disputed. The Supreme Court gave a judgment and what the Supreme Court judgment
said, I will briefly say and what we have done in compliance thereafter, I will say. The
Supreme Court said that if a child becomes an adult, he must have the right to withdraw,
because his consent was given by his parents. This we have taken care of. In the Indian
Telegraph Act, by issuing a circular, we made a provision for linking of Aadhaar for getting
a SIM Card. The Supreme Court said, ADonFt do it through a circular; come with lawE
Similarly, in the Prevention of Money-Laundering Act, under rules, we permitted linking of
Aadhaar for opening a bank account. The Supreme Court said, ADonEt do it under rules,

come with lawE

Sir, you may recall that the Government has set up Justice Srikrishna Committee to go
into the entire gamut of this. The Committee had recommended that functioning of Aadhaar
must be strengthened, authority must be given more powers and there must be more
punitive provisions so that there is no deviation. Now, I will explain what we have done,
point-wise. Then, I will wait for the debate and after the debate [ will give an elaborate reply.
The first one is the right to withdraw or give fresh consent. The second one is very
important. We have made an amendment to the Telegraph Act and permitted it, but with a
caveat. We said that Ait shall not be mandatoryj; it is voluntaryE, namely the customer can
come with Aadhaar or any other document like Passport or other recommended document
under regulations. In case of bank also, we have said that it shall not be mandatory, but
voluntary and Aadhaar shall be one of the means of identity, apart from Passport, etc.,
under regulations. We have explained the meaning of AvoluntaryE The meaning of
AvoluntaryF is one which is acquired with the consent of customer. Therefore, the element of
consent has been put as a pre-condition for voluntary identification. Hon. Deputy
Chairman, Sir, we have also made another elaborate provision, namely, Aadhaar can be
used if there is a State objective or Parliament has passed law backing such objective or
authority permits the entity that your initiative is covered by proper privacy and security
concerns. Sir, only in those scenarios, this can be allowed. But, it shall be voluntary. And,
the recurring theme is that under no circumstances the services shall be denied to any

beneficiary who approaches them. Sir, this is the entire ecosystem.

Sir, one thing more to safeguard the interest of customer vis-a-vis Aadhaar law is this.
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The present law also makes a provision very clearly and categorically that no company ,
banking or telecom , shall keep the data or Aadhaar number or biometric, apart from the
elementary identity credentials, required for opening a bank account or to get a SIM. And,
Sir, if they do, there is a penalty of X 1 crore fine and there is also per day fine of ¥ 10 lakh,
apart from punitive provisions that are existing. Therefore, no telecom company or banking
company can at all keep the data of Aadhaar and also identification certification in terms of

authentication.

Sir, we have also done one more thing. What is that? It is offline verification. It was
again on the basis of recommendation of Srikrishna Committee. What is offline
verification? Offline verification clearly says that I need not disclose my Aadhaar Card.
There shall be, on the website, upon my request, offline verification. If any one wants to
use my services, they can also connect with it and the system will respond. Sir, this particu-

lar offline verification belongs to me. Therefore, my Aadhaar Card will not be exposed at all.

Sir, these are the basic nuances of the proposed Amendment. I would also like to
clarify that the Supreme Court has clearly stated that Aadhaar sub-serves the legitimate
aim. The Aadhaar does not violate the principles of privacy. Aadhaar is also, clearly, needed
for disbursal of subsidy and saving the entire misuse of those provisions. Many of the
State Governments also used to complain, therefore, what we have done is, under clause 7,
we are giving the benefit to schemes that are paid out of the Consolidated Fund of India.
But if we, in the States also, give many subsidies, kindly also bring the Consolidated Fund

of State. So, that amendment also has been approved by the Lok Sabha.

Before I conclude, Sir, with great respect, I would like to share before the hon. House
certain data. India has a population of roughly 130 crore, out of which 123.81 crore Indians
are having Aadhaar. Therefore, such a massive majority of Indians is having Aadhaar.
There are 69.38 crore mobile numbers that are linked with Aadhaar; 65.91 crore bank
accounts are linked with Aadhaar. This House must have heard about Adirect benefit
transferEl We have sent direct benefit transfer of ¥ 7.48 lakh crore, in more than 240 schemes,

to the people around the country. And, we have saved ¥ 1.41 lakh crore.

AR, IMYR 7 Igd AeyDbIel H 37U STATRICT, 7T UMHIOTHT, U1 SAFGRT 37X
TRIT AN & fIQ Aeifeaaexor 1 wftd fbar &1 3fd 4, # Teb a1 e =g & o2 ot
YR & A1 I TST & | 37 ATAT Bl MR A B DI o0’ & | {Uwel i qui | u€r
HAT ST 7 37 IATS.ST. HIAT G911 I &, <A1 H B MR Pl <xgall & | F 95 781 | e
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=T o 31 urer auf 7 Uep o 7RI T g3 Rieprad A&7 b1 | 5T H4 go1 9 b rn R
& BRUT ITHT Sa Hio AT 82 H IR H qare T o ST Siiad Tl g7l & | 317
I S # U1 S I8 7, @1 [dentity | I U1 i1 81 €| U8 9qama ganm & | #
STUETT BT T $ QX AN Bl BTSH URT BT |

The questions were proposed.

MR. DEPUTY CHAIRMAN: The Statutory Resolution and the Motion for
consideration of the Bill are now open for discussion. A 3= S $ Hel A& © |

SHRI ANAND SHARMA (Himachal Pradesh): I have just one point. Before this
Amendment was brought, and after that, there has been one development. In the Budget,
which was presented on Friday, Aadhaar has been made interchangeable with the PAN
Card, for income tax purposes. Have you factored in that development? And, how does that
impact? Though we have a very distinguished speaker who is going to open the

discussion, yet you can clarify that when you reply. ...(Interruptions)...

o} STGUTUfr: ST -1 H31 S STa1d 331, S0 T 377 ...

7Y IF ¥BR TS WR, H A ST I Sl Bl o T ARTHRO1 BR e g |
3ITYPT AIH BT o 514 7 Celli® U iR A+ alsR wedd H aredc fpar or, @
STHH ol H Wl s fha o, R garfded sMaR &1 d& rdbrse 9 fad &
3MMeTSH AT | IFHT |l Feiol foar 1 o1 | A1 GUIH BIC 1 HET & because that has

been certified by a proper law, that is okay. So, your concern already stands addressed by

the judgement of the hon. Supreme Court.
MR. DEPUTY CHAIRMAN: Now, Dr. Abhishek Manu Singhvi.

DR. ABHISHEK MANU SINGHVI (West Bengal): Mr. Deputy Chairman, Sir, I rise to
oppose this Bill. And, I am very thankful for the privilege for addressing this august House.
Sl a1 BT gl # X el g 31§ YD G TS g b I8 AR P X
ST 31 PINE Bl [Gd HAT & | I8 GUITI DI I & (b IR b IR AT Pl al
STITH AR & Al STorel 3R Ui SToial &t Woeist & dg ¥l INeR qagl 81 urs 2 |

IUFYTIY FeIed, Ul T8 ST d3qd & b 0dI Fel vy, WHy AR Rda
HT & 3R D ol I8 W ST 3199 & o I8 w1 21 872 Ugel LR R 8 %,
Y QMR T BT A1fRT? § S7U+t a1 I Y6 Ho M o A1d g € {5 sner a7 &
BT AR | MR &1 € - Ad <1, U YgaEl Itis not Aone country, one identityE. 3TeR
TE & B BM, 37ofT, B UAHIM & oI UHIOI R 6T U dR-axidT |
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3.00 p.M.

Itis not an exclusive card. MR 2! &, YAV U= TS BT - T TIHT MR &, 98
T & 3R T U SMeR 8t 2, HE’SET%\*I Itis not a certificate of truth. I ar fAf¥=d
I €, # TEl BT BT & (& TRPR 1 AT € - AR A== el €, 6% @ &1 | It is not
atool of exclusion. &R &I & - AT ST T1 He@qUl & - AT SHGT BRA PI, qAAT
BT TP B BT IF-d4 | It is not a data collection tool. 3MIR &t B, fHd BRI A
FARTT &1 I - U R0 &7 I5-0 | It is not a tool of control, surveillence or snooping.
3R 2ifad a1d & fb I8 IR-GRAR) ToidoT, I IRAR Bl Bledx fhdl W ursde Toikdt
& oI fooxdt U & 981 9917 TR ® -URIET WU 9 AT Y WU | 319 3R Y 9 AT
favgatl 1 &1 3 X & YR BT W@y T 81 & Al (M1 8 & AR BT W6y 31 &
- A1 98 A% U & iR Seadd ~ArTerd - YaTd Sie I8 del © | a1 J31 a9l 3eed © {6
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3R g 8, Aservice, benefit 3R subsityE - T 3rea] &1 T foham 72T 7, I+ et &
o7 - SedemT ARl & forg, [eTar I & foy - afsadist & forg @ik gt 8y
DBT ®&d €, UET 14 BT BXAaR 0T - & folq | 3 3TelTdT e fanelt & forg &t 2 |
Ig HAiagol & fTT 2T 8, bank account & U T8F &1 MU= S ®el & fo &9
mandatory ¥ optional & &1 €, A1 # a7t 31Ul IHG IR # I, AT AR-AIH 3T
AT & | 319 S € T A Jard, I8 FeTadr I 3R I8 Uehel of1¥ - it DBT fierar g,
IE AfIHAX BPL &1 FeAdl & a1 9 USHR & af Bl a1 S &t b fHerdr & - & 3R
JAMMYD! T FAadr g1 3R d | =1 O ITadq IRed & AR 394 {7 Y 3eR
Ifard &l 81 Idhdr | sHBT Aaad § fh <9 &1 Bis Wi Afdd PR g f # R &1
TR 81 B al SAd! ARt &1 fhar ST FebaT | Let me turn, Mr. Deputy Chairman,

Sir, to the first point. These seven points itemise the heart and core of our danger and fear.

Our apprehension is what? It is data collection, data transfer and data misuse, which in turn
leads to snooping and surveillance. This is my second point. We all know that we get calls
on telephone everyday. Somebody is calling you for telemarketing, somebody is asking
you certain information, etc. They have all got it from banks. They have got it from mobile
companies. These telemarketing things give you all headaches. So, what is vital to protect
data? Remember that Aadhaar collects, perhaps, the most sensitive data, which is your
personal data ,biometric or physical. There is no more sensitive data than a personEs own
data. Well, I find it amazing, Sir. I will give you the timeline; I will give you Mr. Ravi Shankar
PrasadEs own statements; and I will also show how, with the deepest respect to my valued

colleague in the Bar, his Government has breached promises. It is astonishing how this
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Government has not even attempted to place in this House a data protection act to deal
with data collection, data transfer, data misuse, snooping, surveillance and putting the cart
completely before the horse. In fact, this is not just the cart before the horse. The cart is
finishing the race at the finishing line and the horse is still bolted inside. What can be the
reason for not enacting a data protection legislation first? [ have no problem with Aadhaar;
I have no problem with the amendment. Why did they not bring a DP Act first? Let me tell
you why? There are two methods. Sir, first, what is a Data Protection Act? It is very
important to understand, which is what this Government is avoiding. That is the sinister
purpose. As regards the data protection act, Sir, the latest version is the 2018 version in the
European Union. It is called the General Data Protection Regulation of the European Union,
which came into effect on 25th of May, 2018. Now, the Srikrishna Committee which we
appointed, precisely on 31.7.17 gave its report about an year ago. Very fast and a very
creditable way, that Committee reported. But, for one year, this Government, the last one
and this one, has not brought out the Srikrishna Committee Reports is an Act. Now,
incidentally, the Srikrishna Report matches the European Union about 70-80 per cent; let us
say, 75 per cent. What is that matching? What is that content which is not found in original
Aadhaar? It is not found in Amendment Aadhaar today; it is not found in the Data
Protection Act which is non-existent. There are six rights which a Data Protection Act
gives. First is the ARight to Confirmation and Access.E The giver of the data has a right to
first know the data he is giving, who is using it, how it is being used, for what purpose; and
only after this when he gives a confirmation can his data be used. Now, these are all
statutory rights given by a Data Protection Act or by the European Union. It is not just a
circular or assurance of the Minister. Where is this statutory delineation of the catalogue of
these rights to make our country really both have Aadhaar and protect data misuse? The
second right is a ARight to Correction.E Wrong data within a very, very short time must be
corrected. Please look at your Srikrishna Report. It deals with this; the European Union also
deals with this. Third is the ARight to Data PortabilityE If I give a data to this service
provider, Jio, and tomorrow if Airtel asks me for data, I can say, AldonEt want to give you
data, please transfer the Jio data subject to my consentE , a Right to Data Portability.
Fourth is a ARight to ExplanationF; and mind you, these are all statutory rights. These are
important rights. They must be in a statute which is why we want the Data Protection Act
first. Right to Explanation is, what are the algorithms used in your data, to what extent a
third party like a bank or a mobile company can be given, fully regulated by a statute, not by

a delegated legislation, not like Mr. Ravi Shankar PrasadEs present amendment which at

eleven places says, Aas the Government may decide by regulation.E ¥ 31qI &1 FUERNIC?
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AT € SR SHP] [ad SATET A1 UAIE AT8d A9si | It was to pass an Act, Parliament
hereby passes the Act xyz to do as Parliament, by regulation, may decide or as the
Executive Government, by regulation, may decide and you pass the whole Act, then what
is Parliamentary obligation? You have abdicated completely your legislative role. There are
eleven places in this Act where you say so. And the last two are ARight to ErasureE. ARight
to ErasureE is the kidEs point, the children point he made when they become 18 years. But
the adults also have a right to erasure. I have a right to erase my data. Now there is again in
one of those eleven references is regarding the adults. For the children, he has provided in
detail because the Supreme Court has a para. For the adults, he says, it is to be decided as
the Government, by regulation, will agree. There is no method as to how an adult will erase
his data which would be the seventh right in a Data Protection Act; and the last would be
a ARight to Object.E Incidentally, a ARight to ObjectE is accepted in the European Union, not
accepted by Srikrishna, but, according to me, is a very valuable right and as and when you,
Mr. Minister, bring that Data Protection Act, we will ask for an inclusion of the Right to
Object. So, these are seven or eight valuable, statutory, substantive, comprehensive rights
missing. Is this not the worst example of Acart before the horseE? The cart has gone beyond
the finishing line, the horse is bolted inside. So, you will bring a Data Protection Act later
and again amend Aadhaar! You will bring a Data Protection Act after we have suffered
Aadhaar without these seven rights which we have already suffered for three years, from
2016 till now; and last time, a very interesting argument was made on behalf of the Govern-
ment in the Supreme Court, which you might be aware of, because you are also the Law
Minister. It was said that ,,how can the Aadhaar data be stolen because it is protected by
six-feet high walls.%o You also know, [ am sure Mr. Minister, the January, 2018 Tribune Report
where data was purchased for five hundred rupees from a kiosk. Of course, the journalist
was then prosecuted. The third facet, Mr. Deputy Chairman, Sir, is this, and here I question
the motive of the Government. I say it with deep respect, with genuine respect, especially,
for my friend here but I question, just note seven dates. This is sinister. These seven dates
show that the Government wants to play along with Aadhaar as long as it can avoid the
Data Protection Act. Of course, some day they will have to bring it. And these dates are like
this. Let me prove it to you; 25.03.16 is the original Aadhaar date, the original Act; 25th
March, 2016. On 31st July, 2017, the Government produced the Terms of Reference for the
Srikrishna Committee to be constituted. Please note; the seven dates are very important;
July, 2017. Note, these seven dates are very important. And, mind you, this was not out of
Government benevolence, but because the Supreme Court was just about to end hearing in

that mammoth judgement on Right to Privacy, in the Puttaswamy case, with nine Judges.
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They were about to end it. So, to placate the Supreme Court, one month before that judge-
ment, the Government, through the Attorney General, told the Court that they are appoint-
ing a Srikrishna Committee and this is the notification appointing it, with ten plus one
members. That was in July, 2017. On 24th August, 2017, the nine-Judge benchEs mammoth
judgement in the Puttaswamy case on Right to Privacy came. As you know, that judgement
is directly linked to Aadhaar because it was by nine Judges and, clearly and in very great
detail, enshrined in full glory the right to privacy. Two judgements, in particular, are worth
reading, that of Justice Chandrachud and Justice Dipak Misra. That was on 24th August,
2017. On 4th November, 2017, Justice Srikrishna had, by then, four consultations across the
country and published a white paper. And, I must comment my favourite joke, if the august
House does not mind , and I mean no disrespect to anyone; it is in a lighter spirit ,
Committees can be described sometimes, as we all have experienced, like this , AA
Committee can be a group of the unfit appointed by the unwilling to do the unnecessaryF
Well, Sir, this particular committee worked with remarkable and exemplary dispatch and
gave to Mr. Ravi Shankar Prasad, on 27th July, 2018, a full report. That was in one year, but
more important, so as to save his time , he is a busy Minister with many portfolios , they
attached a draft Data Protection Act. When? On 27th July, 2018. And I have with me Mr.
PrasadEs quote on that day when he received the report. He said, ,,We will fast track the
Data Protection Act within the term of this Government.%o He has now taken oath a second
time. He said this when he received the Srikrishna Report, that is, on 27th July, 2018. On 26th
September, 2018 , that is why I say this is something more than simple inadvertence , the
Supreme Court, with the five-Judge Bench, for the second time, decided Aadhaar directly.
Now, I would beg your time for two seconds, to read one line each from the two judgements
of the nine Judge Bench and the five-Judge Bench. So, we have in effect, if [ may say it in
a lighter vein, 14 Judges of the Supreme Court. [ have repeated this fact, and there may be
overlapping Judges. In the first one, with the nine-Judge Bench, they said, ,,We have taken
note that Justice Srikrishna is being appointed. The terms of reference of the Committee
are..... to suggest a draft Data Protection Bill.%o I am cutting to the last sentence to save time.
»We expect that the Union Government shall follow up on its decision by taking all
necessary and proper steps.%o This was said by the nine-Judge Bench on 24.08.2017. The
five Judge Bench, on 26.09.2018, said, ,,At the same time, data protection and data safety is
also to be ensured to avoid even the remotest possibility of data profiling or data leakage%o,
which is the Data Protection Act. Then, Mr. Chairman, Sir, since 2018 September, when the

judgement came, why on earth does this Cabinet of the previous Government, now
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continuing as the new Government, on 28th of February, 2019, pass an Ordinance, which is
the present Bill, todayEs Bill? You have got two judgements, you have got the Srikrishna
Committee Report and you have got an assurance by the Minister. Then, why did you need
an Aadhaar Ordinance? You should have passed the Data Protection Act immediately. You
brought in an Aadhaar Ordinance, which is todayEs Bill and unnecessarily did nothing on
data protection. Nobody got the Data Protection Act here. We would all have loved to
participate, speak and pass it or not pass it or amend it. Why not? So, from 2016, till 28th
February, 2019, for three years, you got no Data Protection Act. You got an Aadhaar Act
Amendment ordinance instead. And, lastly, my 7th date , on 30th May, Mr. Ravi Shankar
Prasad took oath a second time. On the next day, on the Ist, he said, ,,of my two top
priorities, the first is the Data Protection Act.%o But he still prosecutes this Bill today first.
Today is the day when he should have brought the Data Protection Act. What is the need
to fast track this Amendment Bill? I am asking myself these questions and I am asking the
House to ask these questions. Why should an Ordinance have been brought instead of the
Data Protection Act? Why should nothing have been done from 2016 to 2019? Why should
you not do something after two Supreme Court judgements? Are you telling this House
that you want to amend the Aadhaar Act further with a new Data Protection Act? Are you

saying that you want to misuse data and hence do not have a Data Protection Act in place?
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,,Benefits cannot be constructed so widely as to mean every activity.%o In fact, the next para

is very interesting; it is a technical term which lawyers use, but I will explain to you in a
minute. The Court went to the extent of saying, ,,We will use the word AbenefitsE ejusdem
generis.” ‘Ejusdem generis’ is a Latin phrase which means Athat it will be restricted to mean
, here AitE means benefit , subsidies, services or DBTE. That is clear and I just read to you
para 322 for a moment. After that, how can you have all these options for mobile phone, for
PMLA? I am asking you. Kindly see this para. It says, ,, No doubt, the Government cannot
take umbrage under the aforesaid provision to enlarge the scope of subsidies, services and
benefits. ABenefitsE should be such which are in the nature of welfare schemes for which
resources are to be drawn from the Consolidated Fund of India. Therefore, actions by
CBSE, NEET, JEE and UGC requirements for scholarship shall not be covered under
Aadhaar.%o Further part is more interesting. ,,At the same time, we hope and trust that the
Respondent , which is the Government , shall not unduly expand the scope of
subsidies, services and benefits, thereby widening the net of Aadhaar where it is not
permitted otherwise.%o What they have done actually with a bit of sleight of hand is, they
said AWhat we made mandatory earlier, we are making optional nowE. The question arises:
Why optional at all? And, I will tell you in a minute AwhyE. Now, you kindly see, in the light
of these two paras: Clause 24 and Clause 25 of the Amendment Bill. Clause 24 is a long one;

I will read only one line. It says, ,,In Section 4 of the Indian Telegraph Act, any person who
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is granted a licence under the first proviso to sub-section (1) for establishing, maintaining
and working a telegraph in India, shall identify any person to whom it provides its services
by..%o That means a telegraph service provider shall identify a person through the follow-
ing four things. 31 ¥ IR &I €2 The first is authentication under the Aadhaar Act. The
second is offline verification under the same Act. So, two out of four are Aadhaar. The
fourth is: use of any other officially valid document or modes of identification as may be
notified by the Central Government, not notified, not specified in the Statute. So, three out
of four are gone. Only the fourth one is provided, which is the Indian passport. Yes,
passport they have given. But, the question arises: if the Court said, Ait is for services,
subsidies and DBT, since when are we told that ED is performing DBT functions or mobile
service providers are giving subsidies? You have changed the very concept. Why at all
have an option? Yes, you are saying, Ait is an optionE. By the way, the options are four, one
is not specified, two are Aadhaar. So, three out of four , I had the privilege, Mr. Deputy
Chairman, Sir, to study at Trinity College, Cambridge. There is a phrase in the English
language, according to the dictionary, called AHobsonEs choiceE. HobsonEs choice means
no choice. There was actually a human being called Hobson in our college, who had two
stiles. The first one the horse he used to keep for hire, the bad horse. So when somebody
came and complained, Ayou have a bad horse, he said, Al have got another one there, go to
the next oneE. The next one he kept a worse horse. So, they said, this is a HobsonEs choice.
Now, I donFt think the Minister intends to give this House less than a HobsonEs choice.
Three out of four, one is not specified, two are Aadhaar, the only other one is passport. But,
it does not answer the question. Why should it be for a mobile service provider and PMLA
authority? The PMLA provision, by the way, is the next one, Section 25, ,,Every reporting
entity shall verify the identity of its clients%o. Now, the reporting entity in PMLA is in
Section 2(wa) of, of the PMLA Act, which means banks or institutions or financial NBFCs
who report somebody for PMLA. They shall use again the same four. Two are Aadhaar, one
is not specified, and one is the passport. But, was it intended in paras 322, 321, 320 which
I have just read, Athat you could use it for anything else. The Court is saying, ADo not go
beyond subsidies, do not go beyond DBT, do not go beyond servicesE. So, are you not
distorting it? Why? Because you want to use it as a tool of control! It opens so many other
doors, especially, when there is no Data Protection Act. Then again, my fifth point, SAfIT,
Ig ST f9®weu €, I8 HobsonFs choice & | I8 faddwed 721 ¥, and unfortunately, H FHSIAT
€, 399 U HAIGE BIRY Bl AT €, sinister RO Bl Febell &, FSTAD! § 37721 HRall
31X fa=amRT el € fd a8 T8I & | My fifth point, Mr. Deputy Chairman, Sir, which relates
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to this. There is another grand deception. There was the Section 57 in the original Act and
the original Section 57 in the original Act was basically a blanket provision which said,
ANothing contained in this Act shall prevent the use of Aadhaar for establishing the
identity of an individual for any purpose whether by the State or anybody, corporate or
person, for the time being in force, etc. provided etc...E Now, since it was so blanket, the
Court in a very long discussion in the five Judges Aadhaar Majority Judgment, in 12
paragraphs, from para nos. 355 to 367, discussed this fully and said, AThis is
unconstitutional and we strike down Section 57E. And, the reason they said is, Alt is blanket.
It allows the Government to do anything and everything. It is contrary to proportionality
etc. etcE I can place before you. I donEt want to read it. It is a very detailed discussion. And
they said that by European law, American law, Indian law, whichever way, Section 57 is bad.
So, Section 57 is struck down. But the fastest non-karmic reincarnation of Section 57
happens in this Bill. It is reincarnated. Section 57 is a blanket power to use Aadhaar for
other means. Now, there are two reincarnations of Section 57 in this Act; that is, 24 and 25,
which I have read. 24 allows the same power to mobile company and 25 allows to PMLA.
This is a reincarnation in another way, but there is another provision that was struck down
which was 57. It is a very quaint coincidence that Mr. Prasad has a new provision, which is
also 5(7), not 57, but it is 5(7). This Section 5(7) in this current Bill is another kind of
reincarnation of the same thing. This is again a blanket power, again contrary to the
intention not to give blanket powers. It says, ,,Notwithstanding anything contained in the
foregoing provisions, mandatory authentication of an Aadhaar number holder for the
provision of any service shall take place if such authentication is required by a law made by
Parliament.%o There is no law we know of yet; there is no law along with this which has been
brought, but a blanket power, in advance, is reserved. It is an advance reservation of a
power, and this is notwithstanding anything in the foregoing provisions. The foregoing
provisions, all six of them, are saying, Avoluntary, voluntary, voluntaryE. Six provisions say,
AvoluntaryE, and then the seventh one says that irrespective of that, we can bring an

amendment by an Act which need not keep it voluntary. So, this is my fifth point.

Now, I will come to my two last points. My sixth point is that there is, it seems, a patent
error also. Somebody has just goofed up or did not see. There is the Section 33 in the
original Act. Now, this Section 33 had two parts. The first part was Section 33(1) which said
that ali these safeguards will not apply if a Court directs disclosure of information. I am not
talking about that. Section 33(2) said that we can direct any disclosure on the ground of
national security, and 33(2) is again a catch all, on which the Supreme Court opined, and

they have repeated the error. Section 33(2) reads like this, ,,Nothing contained in
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sub-section (2) or sub-section (5) of section 28 and clause (b) of sub-section (1), sub-
section (2) or sub-section (3) of section 29 shall apply in respect of any disclosure of
information, including identity information or authentication records, made in the interest
of national security in pursuance of a direction of an officer not below the rank of Joint
Secretary to the Government of India specially authorised in this behalf by an order of the

Central Government.%o

Now, this was challenged in the Supreme Court. The Supreme Court, in para 349, said
something, which the draftsman of Mr. PrasadEs Bill has not read, it seems. The Supreme
Court said this in para 349, ,,Having regard to the aforesaid legal position, disclosure of
information in the interest of national security cannot be faulted with. However, we are of
the opinion that giving of such important power in the hands of the Joint Secretary may not
be appropriate.%o It is a blanket power. Further, it says, ,,There has to be a higher ranking
officer along with, preferably, a judicial officer.%o I am reading it slowly because somebody
has just not looked at it. It says, ,,There has to be a higher ranking officer along with,
preferably, a judicial officer. The provisions contained in Section 33(2) are, therefore, struck
down giving leave to the Government to do the needful.%0 Now, what they have done is,
they have made it from AJoint SecretaryE to ASecretaryE. But they have forgotten to read,
,,There has to be a higher ranking officer along with, preferably, a judicial officer%o. The
Court envisages a judicial element and possibly, minimum two people. You have only one

person. You have only changed from AJoint SecretaryF to ASecretaryF.

it SugTafer: A Rrad) S, et Uil 9§ &1 a4 iR & 91 dad 13 fiee 99
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DR. ABHISHEK MANU SINGHVI: Sir, I will finish it within two minutes, not even
three minutes. Sir, may I, in conclusion, say , of course, [ am not going to the other points
, there is a doctrine which all of us lawyers use, Awhen Parliament abdicates its duty to
legislateE? The Parliament is made for legislation, but what happens when the Parliament
says , it has been said for eleven times here , Aas the Executive Government, by regula-
tions, may specifyE? I will give you the example. We pass a two-line Act stating that we
hereby pass this Act whereby we empower the Central Government to do by regulations.
That is completely excessive delegation. It is unconstitutional; it is illegal because the
Parliament has to do it. You canEt delegate your legislative functions to a third person. At

eleven places in this Bill, or possibly more, the Government has delegated it, stating, Aas the
regulations will provideE. X3[elei gTGN - S ARBR AT HIAUTFADT | Therefore, there is
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also a clear vice of excessive delegation. You can tell us that you go and challenge, and the
courts will see it. It is our duty as law-makers to warn you in advance, why pass something
which is unconstitutional on this count. Sir, [ am just concluding in one minute. This is my
last point. It is not a co-incidence that this Bill is being taken up almost two or three days
immediately after the Budget and the Economic Survey. Sir, that is why, my point about data
protection is of supreme importance. If I remember correctly, the Economic Survey and the
Budget, for the first time, talks of monetizing data. Sir, data becomes an economic unit for
the Economic Survey. Of course, the Economic Survey does not take care to look upon data
also as a Human Rights facet; it looks upon data as an economic unit. It would be a sad day
for this country, when this country has to earn money by monetizing data. Sa+ _gﬁ IERRE]
31Y & ot |

But, the Economic Survey suggests that you can monetize data. If you are thinking of
monetizing data, without a Data Protection Act, Sir, it is the most absurd thing. Therefore,
hon. Deputy Chairman, Sir, and the Members of the august House, as somebody rightly
said; Adata should be of the people, by the people and for the peopleE. Unfortunately, this
Bill, is certainly talks about data of the people, but for the Government and the private

entities and by an Act of Parliament. Thank you.

SHRIRAJEEV CHANDRASEKHAR (Karnataka): Sir, thank you for letting me speak
on the issue of Aadhaar Amendment Bill, in particular and the Narendra Modi GovernmentEs
record and performance in creating an unprecedented economic micro-architecture that is
delivering GovernmentEs financial support to crores of Indians around the country and

doing so in a corruption-free, leakage-free and efficient manner.

Sir, five years have gone by but it is worth reminding ourselves, just a little bit of
flashback on the state of affairs in the year 2014 when the UPA Government was forced to

exit office by the people and voters of India.

Sir, let me just lay out what that situation was. It was bleak, a failed and declining
economy that was at the precipice; a broken and corroded banking system defined by the
NPAs and frauds rather than development lending or corporate credit; a corrupted public
policy making system where administration and policies worked for only a few connected
people; use of public money and assets in projects that reeked of corruption and lack of
transparency; a blind eye to major demographic changes in border areas through rampant
illegal immigration; institutional capture by vested interests; overtaxed middle class; and
most importantly, Sir, lakhs of crores of subsidies being spent in the name of the poor of

which only a fraction was reaching the intended poor but making many many middle men
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rich in the process. Sir, I think, that is more appropriate description of old India-borrowing

a phrase used by our respected Leader of Opposition, Shri Ghulam Nabi Azad.

Sir, [ am not scoring political points. I say this only because amongst the legacies of
the UPA that the NDA Government inherited was the Aadhaar project- a project inspired by
AtaljiEs National ID Mission of 2003. But, this fact was never acknowledged by UPA. Under
the UPA, thousands of crores of public money was spent on Aadhaar, without any legisla-
tion, without any kind of Parliamentary scrutiny or debate. In fact, Sir, the only debate and
scrutiny was in the Standing Committee on Finance which raised many issues about Aadhaar,
which the then Government failed to respond to. Millions of people were enrolled without
verification, and it was used despite knowing that it was sloppy verification as an identity
card for elections. It was a leaking database from which data leaks like a sieve. So, when my
colleague, Shri Abhishek Manu Singhvi says, Acart before a horseE, I think, the first ques-
tion is, the cart before a horse was started when, where and by whom? Sir, it started in the
year 2010, under the UPA Government, and the horse is being put in front of the cart over

the last five years by the Narendra Modi Government.

Sir, our Prime Minister could have dumped this project. Many in his party including
myself wanted this project to be dumped but he did not. He chose not to waste public
money and the infrastructure created but instead to work on it and improve it substantially

and to put it to use, to real use to help the poor.

Sir, Aadhaar, in my opinion, is an excellent example to show the difference between
how the Congress or the UPA look at issues and how the NDA Government under Shri
Narendra Modi looks at issues. It is like 80,000 feet above the sea-level, conceptual, versus
close to the ground, close to the people, razor sharp focus on execution by the Narendra
Modi Government. That is the difference, Sir. The name is the same but the Aadhaar of the

UPA and the Aadhaar of the NDA-II are very, very different entities, as I shall now explain.

I was listening with some amusement to Mr. Singhvi. In 2010, when Aadhaar was
brought by the UPA Government, I was one of those lone voices arguing that the UPARs
Aadhaar was weak. I was the only Member of Parliament who approached the Supreme
Court on this issue. I argued then that there was no debate, there was no scrutiny, there was
no legislation, there was no protection for consumers whose data was sought to be in-
cluded in this database, and, there was absolutely sloppy enrolment process where people
who were illegal immigrants were allowed to get into Aadhaar and use the Aadhaar as

gateway to get voter identity and other identities. Apart from the BJP, not one political
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party, not one opposition parties raised their voice against this, not even the ones who are
today raising questions about Aadhaar said anything then, and, that, Mr. Singhvi, Sir, is
Acart before the horseE.

The sharp difference in the approach after the NDA came to power is as follows.
There were multiple parliamentary debates, there was parliamentary scrutiny and there was
even judicial scrutiny. In 2016, Parliament passed the Aadhaar Bill. Aadhaar was moved
from being a national identification platform, which the UPA suggested, that was in your
draft Bill, to a direct subsidy delivery platform, a narrower and a more relevant scope on a

data base that was being made parallelly stronger and more reliable.

Under our Government, the UIDAI tightened the verification and enrolment process.
Data protection was tightened. The large numbers of thus far unaccountable enrolment
agencies were also made legally accountable. Leakage was plugged, and, most importantly,
nobody could mirror data bases; the entities which were questioning and using the data
bases authentication. Mirror databases were the cause of the leakages, as you know, Sir,
between 2010-16.

Sir, in 2017, the Supreme Court, in a judgement, and, I was the petitioner to that as well,
said, privacy is a fundamental right, and, now, Sir, between 2014 and now, because of what
the Narendra Modi Government has done, the Aadhaar today is a far, far cry from what we

saw under the UPA-II starting from 2010. There is absolutely no ambiguity about that fact.

Sir, former Prime Minister, Rajiv Gandhi famously said that out of every rupee that is
sent from the Delhi, only 15 paise reach the beneficiaries. But, Sir, over 70 years since
Independence, an estimated 50 to 60 lakh crores of rupees have been spent in the name of
the poor, and, please wrap your head around those numbers. No Government has made any
real attempt to focus on the issue of leakages and corruption. As public spending on
subsidies kept increasing, leakages and corruption also kept increasing; poor remained
poor and the middlemen got richer. It was a cozy little parasitic eco-system that thrived for

65 years till Narendra Modi came to Delhi and determined to set right this wrong.

Sir, Aadhaar today has become a symbol of Narendra Modi GovernmentEs determina-
tion to use technology and tools not as PR showcases but as working tools to deliver
development, progress, prosperity to even the last man in our society. Sir, the determina-
tion to ensure GovernmentEs programmes and subsidies reach the poorest of the poor,
farthest of the far is an article of faith of this Government, and, Aadhaar, Direct Benefit

Transfer Scheme and Jan Dhan Yojana have become the core platforms to do this.
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Sir, in almost every aspect of subsidy delivery and public spending, there have been
huge savings. As the hon. Minister himself said in his introductory speech, this platform,
over the last five years, has delivered directly into the bank accounts of beneficiaries, over
7 lakh crore of public funds and saved 1.4 lakh crore of rupees. By no stretch of imagination,
it is a small achievement. It is an achievement for which the Government should be con-
gratulated. Of course, Sir, what remains inexplicable, and in a sense sometimes amusing, is
the stand of the Congress Party on stronger and much more effective Aadhaar.1donFt envy
their situation, Sir. On the one hand, they want to claim ownership of it. This is something
they want to do occasionally. On the other hand, they want to pretend to be apostles of the
cause of privacy and oppose it. From 2010-14, when Aadhaar was being architected, and
they clearly knew what the issues of Aadhaar were, not one of them said a word about
privacy and not one of them talked about the weaknesses in Aadhaar. Now, when Aadhaar
is evolving as a robust platform, and any platform that we continue to evolve, they bring up
these issues. I will explain that in a little detail. As our Prime Minister said in this House
itself a few days ago, when everything is looked at from so high in the sky or with tinted
political lens, even the best of initiatives will look like conspiracies. And I think my friends
from across the aisle have made it their business to create conspiracies whether it is out of
EVMs that clean up elections or even Aadhaar. ...(Interruptions)... The other friend is
saying Aprofessional pessimistsE.

it IUFHTURT: HUAT TTH H a1 7 PN |

SHRIRAJEEV CHANDRASEKHAR: Sir, today, [ urge the Congress to work with the
Government on the development of this powerful micro-architecture of Aadhaar, JDY and
DBT that is truly making a difference to crores of Indian lives and do not become panic-
monger with fake paranoid stories. I just want to repeat what my colleague from the Con-
gress said. I agree with you that it is not an ID platform. Nobody says that it is an ID
platform. It is an authentication database. It is not a certificate of truth. I concur with you
that it is not a certificate of truth. It is not a tool of exclusion. It is not a data collection tool.
It is not a data surveillance tool. If those are the issues you want clarification on, I am pretty
sure the Minister will clarify that the Aadhaar database is not designed to serve any of
these purposes. I think to create a false narrative that a database that has been used to
deliver subsidies to the poor is something other than that, is doing injustice to the poor

who are benefitting from the Aadhaar database.

Sir, again, [ am sorry to keep beating upon the Congress. But I think that this is
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something they have brought on themselves. The long list of Congress hypocrisy and U-
turns are now legion. During the recent elections, this thing became very clear. The Con-
gress which on the one hand was going blue trying to oppose Aadhaar also had its main
plank of NYAY which was their so-called flagship programme that depended wholly on the
Aadhaar and micro-architecture framework developed by the NDA Government. Even irony
is no longer enough to describe its tortuous twists and turns and contradictions that it has

to navigate in its political posturing.

Sir, as I said before, under Prime Minister Narendra Modi, Aadhaar has evolved and
grown. Today, 1.23 billion Indians have enrolled on Aadhaar and it is a much more robust
system. This Government is committed to using technology to positively impact the lives
of people, especially those who have been left out by the system for seven decades by a
corrupt and inefficient system. As the Prime Minister has repeatedly said, his Government
stands and lives by its commitment to transform the lives of the poor and will use technol-
ogy in its basket of solutions to deliver Government aid and support to the last woman and

man standing.

Sir, the Narendra Modi Government has recognised that in new areas and new solu-
tions like this, legislation needs to keep evolving and hence these amendments. Aadhaar
and the wider JDY architecture together and separately have many more roles that they can
play in use of technology to deliver better public services and governance in coming years.
I welcome these amendments and the GovernmentFs initiative in involving Parliament in the

evolution and growth of Aadhaar.

Sir, I will just quickly end by touching on two issues. The amendments, as the Minis-
ter himself clarified, go to strengthen the concepts of privacy and consent which were the
issues that the Supreme Court had raised when this matter was challenged in the Supreme
Court. I am sure the Minister will detail that further in reply to the hon. Members from the
other side. But I want to say this. Data protection and privacy have been used by my
colleague as an issue. And [ have, Sir, as most of you are aware, fought on the need for data
protection and citizen privacy, including going to courts on the subject. Sir, it is a legitimate
issue. But I think, to link data protection to only Aadhaar is to miss the point either
deliberately or accidently. Data protection is an issue that covers the entire spectrum of
consumer-citizen activity online and offline, and is a larger issue which must be debated
separately from Aadhaar. So, I believe, on data protection as a law or legislation, a debate

must be conducted and not seen only through the narrow prism of Aadhaar. I would
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request my colleagues from the other side to be part of the process of evolving a data
protection legislation and an overall framework as we move into a nation where digital

penetration is increasing.

Sir, I will end by saying, for the Narendra Modi Government, serving the poor and
doing so in a manner that ensures dignity to them is an article of faith. Aadhaar is an
indivisible part of that strategy and that objective. I, on my own behalf and on behalf of my
party, request the entire House to unanimously support these amendments to the Aadhaar
Act in particular and more in general the efforts of the Government to ensure use of Aadhaar
in corruption-free delivery of subsidies and benefits to those entitled in particular. Thank

you, Sir. Jai Hind!
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SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, thank you for this opportunity to
speak on the Aadhaar and Other Laws (Amendment) Bill, 2019, introduced by the hon.
Minister of Law and Justice, and Electronics and Information Technology. The Bill amends
the Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits and Services)
Act, 2016, the Indian Telegraph Act, 1885, and the Prevention of Money Laundering Act,
2002. The Aadhaar Act provides targeted delivery of subsidies and benefits to individuals
residing in India by assigning them Unique Identity Numbers called Aadhaar numbers.
With over 122 crore Aadhaar numbers having been generated as claimed by the Union
Government, it becomes all the more important to have a regulatory framework due to the
widespread use of Aadhaar by citizens of our country. This Bill seeks to provide for
twelve-digit Aadhaar number and its alternate numbers generated by the Authority, in such
manner, as may be specified by regulations to conceal the actual Aadhaar number of an

individual. This is a welcome step as it tries to restore and protect the privacy of the
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individual concerned. The Bill also seeks to amend the provisions for giving an option to
children who are Aadhaar number holders to cancel their Aadhaar number on attaining the
age of eighteen years. An individualFs identity may be verified by Aadhaar Aauthentica-
tionE. This authentication involves submitting the Aadhaar number and their biometric and
demographic information to the Central Identities Data Repository for verification. The Bill
additionally allows Aoffline verificationE of an individualEs identity without authentication
through modes specified by the Unique Identification Authority of India (UIDAI) by
regulations. This is a welcome step as it protects the individual from misuse of his Aadhaar
credentials by others. During offline verification, the agency must (i) obtain the consent of
the individual; (i) must inform them of alternatives to sharing information, and (iii) not
collect, use or store Aadhaar number or biometric information. [ hope and strongly believe
that checks and balances, which are proposed, will definitely ensure data protection. The
Bill amends the Telegraph Act, 1885 and the Prevention of Money Laundering Act, 2002, to
state that telecom companies, banks and financial institutions may verify the identity of
their clients by (i) authentication or offline verification of Aadhaar, or (ii) passport, or
(iii) any other documents notified by the Central Government. The person has the choice to
use either mode to verify his identity and no person shall be denied any service for not
having an Aadhaar number. It is clearly evident that the Aadhaar can be voluntary and not
a mandatory one. Moreover, an entity may be allowed to perform authentication through
Aadhaar only when the UIDALI is satisfied that it is compliant with certain standards of
privacy and security permitted by law, and authentication is sought for a purpose specified
by the Central Government in the interest of the State. The Bill aims to create the Unique
Identification Authority of India Fund, and all fees, grants and charges received by the
UIDALI shall be credited to this fund. The Bill defines the Aadhaar ecosystem to include
enrolling agencies, requesting agencies, and offline verification-seeking entities. It allows
the UIDAI to issue directions to them if necessary for the discharge of its functions under
the Act. Moreover, any complaint against an entity in the Aadhaar ecosystem for failure to
comply with the Act or the UIDAIEs directions may invite penalties up to ¥ 1 crore on such
entities, and the Telecom Disputes Settlement And Appellate Tribunal shall be the
appellate authority against decisions of such adjudicating officers. My appeal to the hon.
Minister is that necessary protection for the data security and privacy of the individual

should be ensured. Besides making Aadhaar voluntary and not a mandatory one, all other
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forms of identities may be either linked with one another, or, shall be allowed to use by the

individual on his or her discretion.

Citizens are very much benefitted by using the Aadhaar as an identity. E-filing of
income tax returns, opening bank account, getting a passport or pension on time, or, digital
certificate for pensioners, or, the LPG subsidy, everything is made hassle-free and smooth
by way of submission of Aadhaar card. I am very much hopeful that the concerns regarding
privacy and data protection will be adequately addressed by the Government. My Party,
AIADMK, fully supports this Bill. Thank you.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I rise to oppose this Bill. In this
Session, six Ordinances have been turned into Bills and passed by this Parliament without
the scrutiny of any Standing Committee or Select Committee or Joint Committee. 31d @ Ig
RART 99 T8 & T 31 WY et M & ugel 3iffSH o a1mell, Select Committee, Standing
Committee 3R Joint Committee &I BIEI, $7 Committees B! BIg STHRd Tl &, public
scrutiny @I PIg ST&xd el & | Different bodies of the public can represent before the
Department-related Parliamentary Committees. So, that has been done away with. And in
this way, six Ordinances were promulgated, turned into Bills, and passed. This is the sev-

enth one.
[THE VICE-CHAIRMAN (SHRIBHUBANESWAR KALITA) in the Chair]

Now, it is a Bill, and it has also not been scrutinised by any of the Joint Committee or
Select Committee or Department-related Parliamentary Standing Committee of the Parlia-
ment. This is the way the Government is treating the Parliament, and the importance of
Parliament is being denigrated day by day by the present Government. I am sorry to say
this. Sir, this Government is repeatedly denying the people to ventilate their grievances
through the Parliamentary Committees. Not only that, this Amendment Bill is circumvent-
ing the Supreme Court orders and judgment of September 2018 whereby the apex Court
struck down Section 57 of the parent Aadhaar Act, which enabled the corporate body or
even an individual to seek authentication through that Unique Identification Number. Now,
in this Bill, not only corporate body, any entity, as may be prescribed, and there are 13, 14
places in this Bill, where the Government has prescribed enabling provisions, Aas may be
prescribed.E So, in the Act, there is no murmur as to what this Government is going to do in
future. But, 13 or 14 enabling provisions have been made so that Aas may be prescribed by
the AuthorityE. Which Authority? UIDAL And what is the role of UIDAI? We know every-
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thing about the UIDAI. But, even the UIDAI has said, it is on record, that they cannot
certify or verify or authenticate the database of others. Then, who will certify? That is why
the Supreme Court, while passing the judgment in September, 2018 held that there should
be an authority, data protection authority, before the Government goes in for amending the
parent Act, which the Government has not cared to do. Even for the Supreme Court judg-
ment, this Government has uncanny respect to comply with the directions or observations,

as incorporated in the 1,100-page judgment, or maybe longer than that.

Sir, this Bill says that other than the DBT, it could be voluntary option, as the hon.
Minister has said. But, India is a country with low digital literacy. How many of us are aware
of digital things? Personally speaking, Sir, I donEt know. There are millions of people in the
country, a majority of our country, who are not aware of legal rights also. They donEt know
how if their personal information can be used or misused. This is the situation when we are
discussing the Bill and we are going to pass it without any scrutiny of the Parliamentary

Committee.

Sir, Section 57 has been set aside by the Supreme Court. I am speaking hypothetically
that a judgment has been delivered that intercourse is bad. So, in any way, intercourse is
bad. Thereafter, the question of intercourse with consent or voluntarily does not arise. We

are all adults and we must discuss everything in detail as to how this Bill has come.

Sir, we all know about the data hacking in a country like the U.S. What happened in
the U.S.? It is known as Equifax Data Breach of 2017 when the breach resulted in the
attackers accessing personal information of 145.5 million people in the U.S. Their data was
hacked. In our country also, data of 130 million Aadhaar cards had been leaked in 2017 from
the Government websites. This is the alarming situation we are living under. There is no
murmur in this Bill, no whisper in this Bill as to how the database of the Aadhaar card

holders will be protected and by which authority. Nobody knows.

Sir, it seems to me that it could be the main reason that the private players can have a
Afree forallE situation to deal with our Aadhaar database for commercial exploitation. That

may be the main reason for introducing the Ordinance as also this Bill.

Sir, after the Supreme Court judgment of 2018, we expected,there was a national
expectation kept in the minds of the people,that the Government would come first with a
data protection Bill and then subsequently will introduce the other amendments. But, it is
a matter of deep regret and concern that without a recourse mechanism in the law, that
protects the rights of the citizens of their personal data, this Government has come without

any such legislation.
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Sir, asked for under the RTI to provide information, no Ministry, no Department of this
Government could provide any information about the laws, rules and procedures that
create any beneficiaryEs database. The UIDAI has admitted that it does not certify the
biometric or demographic data associated with the Aadhaar card numbers. It seems that
there is no view about the number of unique records based on biometric or demographic
fields. It does not even know if there was an enrolment operator belonging to a private
agency appointed by one of the twenty registrars whose enrolments make up most of the
Aadhaar card numbers in the six lakh villages, 5,000 towns and cities or even 707 districts
where enrolment allegedly happened. This is the situation. Nobody takes the responsibil-
ity. Sir, in a democratic set-up, various authorities have been entrusted with huge powers to
exercise for common good. They will have to exercise those powers for common good.
They cannot exercise those powers at their whims and fancies, including the Government
of authorities. Under the statute, whatever power has been entrusted, that is to be exer-
cised for the common good, but the objective of the Bill as it appears to me is not for
common good, but for a section of the people and that is mainly the private operators, the
private entities who will be benefited through commercial exploitation of the peopleEs per-
sonal data base. For that purpose only, this Bill has been brought forth and that is why the
parliamentary standing committees, joint committees, select committees have been avoided
and even the amendments that we wanted to move or bring was also not accepted on
technical grounds. Had the Government the courage to face the amendments, the Govern-
ment would have allowed the Members to place their amendments while passing this Bill,
but Government does not have that courage. They have the brute majority. They are
enjoying the brute majority. So, with that brute majority, they want to do and undo what-
ever they want. That is the situation, Sir, and again [ am telling you, in a democratic set-up,
if the Constitutional powers or statutory powers are exercised at the whims and fancies of
the authorities, then, there is a danger of rise of authoritarianism and i can see that in the
horizon that authoritarianism is rising, this will be negation of our Parliamentary democracy.
With my 51 years of experience in politics I warn my friends in the Opposition and the
people outside, donEt accept this sort of an attitude on the part of the Government that by
exercising their majority they will bring any sort of Bill and Parliament will have to bow
down before the Government to accept that Bill in any manner howsoever they want.
Thank you, Sir.

SHRI PRASHANTA NANDA (Odisha): Mr. Vice-Chairman, Sir, let me say that unfor-

tunately, Aadhaar like GST is really a lesson that has to be obtained in the country in terms
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of bipartisanship. Sir, [ was listening to many hon. Members from the Opposition and from
the Treasury Benches. I heard very valuable discussions. Now, when those, who are in
Opposition were in the Treasury Benches, took the credit of initiating Aadhaar and those
who are in the Treasury Benches now were opposing at a time. It is peculiar. Sir, with
change of power, the version changes which is not a good practice in my opinion. Once
you are convinced that it is good, whether you are in power or in the Opposition, you have
to stick absolutely to your opinion, belief and faith. If all of us in our heart are convinced
that in the interest of the country this has to be supported, we must stick to it in spite of

change in power and position.

Sir, our party is ready to suggest constructively, rather than opposing it for the sake
of opposition. Therefore, I can loudly say that I rise here to support the Bill. Sir, Aadhaar is
a good law. Aadhaar is a good practice. In fact, the Government of Odisha, right after the
judgment of the Constitutional Bench, has given effect to it in a large measure. Sir, lakhs
and lakhs of people, including farmers, who could not have been benefited from the
countryEs famous KALIA Scheme got benefited. It is absolutely a wonderful scheme for
farmers. Many people got benefitted, thanks to Aadhaar.

Some of the leaders have expressed their views that they, in principle, would have
supported this Bill if the points and suggestions of Supreme Court relating to data protec-

tion would have been brought in the form of Bill along with this.

Sir, I wanted to stress on a few sentences of the Supreme Court judgment. It said and
I quote, ,,We have also impressed upon the respondents as the discussion hereinafter
reveal to bring out a robust data protection regime in the form of an enactment.%o Therefore,
my earnest suggestion would be to bring a robust statutory regime in the near future. It
would have been better had it been brought along with this Bill. But, [ hope, hon. Minister

will think of bringing a Bill on data protection very soon.

I am quite impressed that what we are discussing here and what I heard from the hon.
Minister is that around 124 crore people have accepted Aadhaar. What actually happened
is this. When 124 crore people believed in Aadhaar, we are thinking it otherwise; it is not
good. But, Sir, discussion and debate gives us one thing that they believed the Govern-
ment, they believed Aadhaar and the Government, in order to respect their belief, should

come up with data protection Bill as soon as possible. Thank you.
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SHRI K.K. RAGESH (Kerala): Mr. Vice-Chairman, Sir, I stand to oppose this Bill.
I request the Government to send this Bill to the Standing Committee. As many eminent
Members have already explained here, there are many issues involved in this Amendment
Bill. Hence, it should be sent to a Standing Committee for a thorough legislative scrutiny.
The Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits and Services)
Bill, 2016, was passed as a Money Bill to bypass the powers of Rajya Sabha. Article 110 of
our Constitution clearly defines what a Money Bill is. The Aadhaar (Targeted Delivery of
Financial and Other Subsidies, Benefits and Services) Bill, 2016, qualified one of the seven
provisions, enshrined under Article 110 of the Constitution. However, that qualified Article
117(2) of the Constitution. It says, I quote, ,,A Bill shall not be deemed to be a Money Bill
by reason only that it provides for the imposition of fines or other pecuniary penalties, or
for the demand or payment of fees for licences or fees for services rendered, or by reason
that it provides for the imposition, abolition, remission, alteration or regulation of any tax%o.
This particular provision may be connected with Aadhar Bill. So, illogically and against the
constitutional norms, the principal Bill was brought here as a Money Bill, which was noth-
ing but a fraud on the Constitution of our country. Ultimately, Sir, the Supreme Court had to
intervene. The Court struck down certain provisions of the Act. But, again, you are not
considering the spirit of the Supreme Court verdict. Without considering that, you are,
simply, again, opting for an ordinance route, and without a proper legislative scrutiny, you
are, again, bringing these amendments. The Supreme Court had struck down Section 57 of

the Act. It had held that Section 57 of the Act is unconstitutional. Sir, the Right to Privacy
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is a fundamental right. You want to bypass the Supreme Court verdict; that is why, this
amendment is brought here. The private entities are allowed to access data. Companies
such as Jio are allowed to access data through these amendments. In fact, the Supreme
Court had ruled that private companies must delete all the aadhar data, but, through this
amendment, you are trying to bypass the Supreme Court verdict, which is highly objection-
able. Again, Sir, there are many privatised, outsourced Government responsibilities which
are given to private companies. They have got the access to data. How can we regulate
them? Is there any mechanism to regulate the private companies which already have access
to data? So, all these are violative of fundamental right to privacy. I am requesting the

Government to address this issue also.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Ragesh, your time

is over. Please conclude.

SHRI K.K. RAGESH: Sir, I have one more point to make. This Bill is not meant to
prevent leakage and identify real beneficiaries. I am sorry to say that but this Bill is meant
to eliminate deserving poor and to cut subsidy. I am saying so because your targeted
delivery system had already eliminated many poor people who deserved to get benefits. In
Kerala, we had a universal Public Distribution System. Through Targeted Public Distribu-
tion System, only 47 percentage of the total population has been identified as beneficiaries.
Rest of the population has been denied of subsidies and benefits from Government schemes.
The Bill is not meant to prevent leakage and identify real beneficiaries but to eliminate

deserving poor and to cut subsidy.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRI K.K. RAGESH: I, once again, request the Government to send this Bill to a

select committee. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Now, the

next speaker is Prof. Manoj Kumar Jha.

PROF. MANOJ KUMAR JHA (Bihar): Mr. Vice Chairman, Sir, I rise to express some
serious concerns, on behalf of my party, about this proposed Bill. Some of those are very
serious concerns. My senior colleague, Dr. Abhishek Manu Singhvi, mentioned several
judgements. I will not repeat them. But in view of 26th September, 2018, judgement, I think
whatever the hon. Minister said in his initial remarks or whatever we read here, I wish to

draw your attention to the quote of AEmiliaE from Othello: A You told a lie, an odious, damned
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lie; upon my soul, a lie, a wicked lie.%o It is from Othello, by Emilia in a particular context. Sir,
what worries me as a Member of this House is this. Somewhere, I will speak about a couple
of general concerns which I wish to express through you to hon. Minister sahib. Are we on
a trajectory to develop a web camera State, 24/7, the biggest hallmark of which is surveil-
lance? I think, Sir, this is going to create lots of anomalies. I repeat it that the Supreme
CourtEs observation was exclusively on the issues which had subsidy tenor. What we have

done is, we have taken away what we had initially thought of making it.

Sir, [ will take a couple of issues, point-by-point. Clause 4 of the Bill, hon. Minister,
talks about off-line verification, and then there is enforcement mechanism. There is no
clarity as to what is the enforcement mechanism to be developed because as many of my
colleagues said, at several points in this proposed Bill, there is, Ato be decided by the
Executive; to be decided laterf I donFt think that this is a very good legislative practice or
this is a very good practice whereby the Parliament is not aware what is going to happen
subsequently. So, I believe, that you should provide a list of alternatives to biometric
information. Now, when you say, Ainformed consentE, we are living through a very difficult
time. We have also seen that under the cover of informed consent, we have obtained
coercive consent. I see, lots of ideas of coercive consent in this. Sir, before I became a
Member of this House or even after, I was receiving a number of calls from AnE number of

companies asking for my Aadhaar details.

Now, I come to clause 33; and I particularly love some of the phrases used by this
Government consistently. It says, A Aadhaar ecosystem.E Now the phrase used, Aany entity
in the Aadhaar ecosystem is overboard.E I believe so. It should be defined; it should be
specified and it should be basically applicable to entities, non-legal persons. This is my

second point.

And, third, Sir, interestingly, in NRC, in one family, if four members have necessary
documents and the fifth one doesnEt have, we are excluding them, and through this Bill, we

donFt wish to exclude anyone, bring everybody, by hook or by crook.

Then, Sir, as an extension of what the kind of prerogative a child gets at the age of
attaining 18, within six months after attaining the age of 18, I think, that right should be

available to all adults.

Finally, Sir, the very idea of Aone nation one card kind of thingE, sounds good. It

sounds wonderful but the fact is, Sir, , and I quote, Mahmoud Darwish. This is a poem
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called Aldentity CardE; and he says it very loudly, Sir. We might sing it after a few years. Al am
an Arab. My identity card no. is 50,000.E That kind of scenario should not come. These were
some of my concerns. And even if you have the legislative majority, I think, I repeat that

argument that ALegislative majority should be in sync with moral majorityE Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Tiruchi Siva; not
present. Then, Shri V. Vijayasai Reddy,- not present. Shri Veer Singh.
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SHRIJAIRAM RAMESH (Karnataka): Sir, I am going to make three comments on the
Aadhaar and Other Laws (Amendment) Bill, but before I make these comments, I wish to
draw your attention to the Prime Minister[ reply to the Motion of Thanks, which he made

on the 26th of June in this House.

Sir, after the elections, one would have thought that the Prime Minister would not
continue misrepresenting facts and reality. Unfortunately, he continued in that tradition
and he said in his reply that the Congress Party went to the Supreme Court to oppose
Aadhaar. Sir, [ would like to categorically state that my petition in the Supreme Court was

not against Aadhaar, but it was against bringing Aadhaar Bill as a Money Bill. So, let us get
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facts right. I know that is very difficult for the Ruling Party to stick to facts, but the facts are
that the petition that went on behalf of the Congress Party to the Supreme Court related to
the bringing of the Aadhaar Bill as a Money Bill on the 16th of March, 2016. Sir, in this
context, [ want to quote what the dissenting judgement that was given on 26th of Septem-
ber, 2018 by a very distinguished Judge, who is scheduled to become the Chief Justice of
India three years from now. Sir, in his almost 500-page judgement, Justice Chandrachud in
para 116 has opined, and I quote, ,,Introducing the Aadhaar Act as a Money Bill has
bypassed the constitutional authority of the Rajya Sabha. The passage of the Aadhaar Act,
as a Money Bill, is an abuse of the constitutional process. It deprived the Rajya Sabha from
altering the provisions of the Bill by carrying out amendments. On the touchstone of
provisions of Article 110, the Bill could not have been a Money Bill. ,, And he went on to
quote Dr. Ambedkar. Sir, para 117 and the language used in para 117 should be a timely
reminder to this Government. ,,The Rajya Sabha has an important role in the making of laws.
Superseding the authority of the Rajya Sabha is in conflict with the constitutional scheme
and the legitimacy of democratic institutions.%o And then he goes on to use a phrase, which
has rarely been used in any judgement, ,,It constitutes a fraud on the Constitution.%o And,
,Passing of a Bill as a Money Bill, when it does not qualify for it, damages the delicate
balance of bicameralism which is a part of the basic structure of the Constitution.%o Sir, this
is a dissenting judgement by a Judge who will soon become the Chief Justice of India. But
look at what the majority judgement says. Sir, the majority judgement in para 405 says, and
this has escaped the attention and notice of most commentators, ,,We would also like to
observe at this stage that insofar as submission of the respondents about the justiciability
of the decision of the Speaker of the Lok Sabha is concerned, we are unable to subscribe to
such a contention. Judicial review , Sir, please mark these words , would be admissible
under certain circumstances having regard to the law laid down by this Court in various
judgments which have been cited by the lawyer who appeared for this case.%o Sir, the
dissenting Judge says that bringing it as a Money Bill was a fraud on the Constitution. The
majority Judgement says that there are circumstances in which the decision of the Speaker
can actually be challenged in the Supreme Court. So, I would like to remind the hon.
Minister, Sir, that our petition was not on the basic need for Aadhaar or the design of
Aadhaar, but simply on the fact that you bypassed the Rajya Sabha, constituted a fraud on
the Constitution and brought it as a Money Bill. Sir, on March 16, the Aadhaar Bill was
brought as a Money Bill. Now, climate has changed everywhere; climate has changed in the
Rajya Sabha also and today, I am sure, the Treasury Benches will have the majority. But on

the 16th of March, 2016, I moved five amendments to the Aadhaar Bill and all five amend-
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ments were passed by a substantial majority, and some of those amendments, Sir, were
actually approved; some sections of the Aadhaar Bill which went through my amendments,
the majority judgement has struck them down in the Supreme Court. I will highlight it a little
later. So, Sir, the fact that it came as a Money Bill remains a permanent blot on the Aadhaar
rules. And I wish, at some stage, this had gone through some form of Parliamentary scru-
tiny. Today also, this Bill has not gone through any Parliamentary scrutiny. I am sure you
will get it through. But, at some later stage, I think there is a need to stop making election
speeches and looking at the Aadhaar, what it can do, what it cannot do and what it is
actually doing on the ground. Sir, my three big points on the Bill. The first big point relates
to Clause 5 in the Bill. Sir, what has happened in Clause 5 of the Bill is that the Minister has
sought to vest with the Government, greater powers for connecting and for seeking Aadhaar
data in excess of the circumspection which the hon. Supreme Court laid down. Sir, let me
read out for the Minister. [ am sure the Minister has seen the judgment, read the judgment
and absorbed the judgment, and I will quote only the majority judgment not the minority
judgment, that is the dissenting judgment, and this is paragraph 447, 6(d). The Supreme
Court says, ,,Residents are thus held entitled to obtain Aadhaar number. We may record
here that such an enrolment is of a voluntary nature; however, it becomes compulsory for
those who seek to receive any subsidy benefit or service under the welfare scheme of the
Government expenditure, which is met from the Consolidated Fund of India%.. Sir, the hon.
Supreme Court is very clear. Aadhaar is voluntary but where subsidy is involved, where
benefits are involved, where money from the Consolidated Fund of India is involved, it is
mandatory. Sir, what has the Minister done in the Bill? Clause 5 up to Clause 6, beautiful!
,,Voluntary, voluntary, voluntary, voluntary, voluntary, voluntary; now, nobody has the
patience to see AsevenE. When you look from Clauses 1 to 6, you see that the Minister is in
compliance with the hon. Supreme Court judgment. But, when you come to Clause 7.
notwithstanding anything contained in the foregoing provisions voluntary, voluntary,
voluntary, voluntary, voluntary, voluntary, , mandatory authentication is required. Six
Clauses are voluntary and the seventh one is mandatory to override all the six voluntaries.
Sir, this is in direct violation of what the Supreme Court has said in para 447, 6(d), which
says, Ait is voluntary; otherwise, it is compulsory only for benefits, welfare payments and

other fund flow from the Consolidated Fund of IndiaE.

So, this is my first point, Sir, that Section 5 violates the majority judgment of the
Supreme Court. Sir, there is a principle in law. I am not a lawyer. There are distinguished

lawyers here; the hon. Minister is also a distinguished lawyer. But, there is a principle in law
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which is principle of colourable legislation that you donEt do things indirectly which you

cannot do directly. It is a well known principle. However, in Clauses 24 and 25...

o} STATUL: AT STIRTE YA, U] gret & ury R v e &1 & 9ag B
# 3UE o fb ST THT P 3ieY 3T WA B |

SHRIJAIRAM RAMESH: Sir, I will take five minutes more. Sir, please let me finish. I
will finish as soon as I can. I never exceed the time but let me finish. Sir, this is a very
important Bill, it has not gone through any scrutiny. So, please allow five minutes more to

me.

MR. DEPUTY CHAIRMAN: We all know, Jairam Rameshji, A=} SHTce 9 &) I8
&, AR MU UIEl &1 Sl WAy &, 981 H Mue! ATe el e |

SHRIJAIRAM RAMESH: Sir, Clauses 24 and 25 have been introduced by the Minis-
ter in a very innovative way to circumvent what the Supreme Court did. The Supreme Court
struck down the original Section 57 of the Aadhaar Act. Sir, one of the amendments that I
had moved on the 16th of March was an amendment to delete Section 57. That was upheld
by the Supreme Court. Now, what has the Minister done? He has done, in an indirect way,
what directly the Supreme Court said, Ayou canFt give it to banks, you canEt give it to
financial institutions, you cannot give it to telecom service providers. What he has not
done directly because the Supreme Court prohibits him from doing it, he has done indi-

rectly.

it STAUTALY: TTHT FHI FAT B 7T &, AT ITH SN . (STIEH).... IMIHT FHA
WA 81 AT € | ..("IET)... Please conclude now.

SHRIJAIRAM RAMESH: Sir, please. I will sit down if you want me to.
7} SURTUTURT: 31T e S 9 T (AT &, H SHDT U R JET & | ...(FaEH)...
SHRIT.K. RANGARAJAN (Tamil Nadu): Sir, let him finish. ... (Interruptions)...

it IUAHIIIT: ST 7T T 2, S ATAR AT AR S, RIS S, 3777 S+
IR e &, T BT UTeAT AIDB] HRAT BT .. (STAEI)...

SHRI JAIRAM RAMESH: Sir, to prove my point that what the Minister has done
indirectly, what the Supreme Court prohibited him from doing directly, I am quoting from
para 447(h), and this reads, ,,In so far as Section 57, in the present form, is concerned, it is
susceptible to misuse, in as much as it can be used for establishing the identity of an

individual for any purpose.%o

it STTHTUfY: AR LT SN, 3MYGBT AHT FHAT 81 747 € | ...(&Ger)... Thank you.
..(STTE)...
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SHRIJAIRAM RAMESH: Sir, I will sit down. If you donEt want me to finish, 1 will sit

down.

31t IUHTURT: Please conclude. 3T Fa ST 97 O AT 8, H IHBT AJUTAT B
R8T g | ...(@agr)... The time has been decided by this hon. Chairman. HI=1 3Pl Jwrq |

...(TTE)...

SHRIRAVI SHANKAR PRASAD: Sir, I have no objection if you give him two minutes

more.

MR. DEPUTY CHAIRMAN: Okay, let him finish within two minutes. ... (Interrup-
tions)... AT STEHS U Sil, 3T §d AN+ I FHI T4 a1, § I &1 1Tl o
JET § | ...(3ae™)... He has already exceeded the time. ... (Interruptions)... Please conclude

within two minutes.

SHRI JAIRAM RAMESH: So, what the majority judgment said in so far as striking
down Section 57 is concerned, which the hon. Minister is bringing back through Clauses 24
and 25, I quote, ,,In so far as Section 57, in the present form is concerned, it is susceptible
to misuse in as much as (a) it can be used for establishing the identity of an individual Afor
any purposeE. We read down this provision to mean that such a purpose has to be backed

by a,,law%o. Further, whenever such a law is made...%o

I know the Minister is shaking his head, and that is why I am continuing, ,,Further,
whenever such a law is made, it would be subject to judicial scrutiny, (b) Such purpose is
not limited pursuant to any law alone, but can be done pursuant to Aany contract to this
effectt: as well. This is clearly impermissible as a contractual provision...%o Sir, I can go on and
on and quote this judgment. However, the point simply is this: the Supreme Court struck
down Section 57 in the original Act. Now, the hon. Minister has circumvented that judg-
ment and introduced Clauses 24 and 25 in order to give favoured treatment to telecom
service providers and to certain banks and private financial entities. This is a gross viola-

tion of the Supreme Court order.

Finally, Sir, Aadhaar cannot be used as an instrument of exclusion. I think, you agree
and we all agree that Aadhaar is meant for identification and to ensure that leakages in the

delivery system are eliminated. There is no disagreement on that.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRIJAIRAM RAMESH: I am concluding, Sir. However, Sir, I wish to point out that

recently, there was a study that was done. Now, this is a study not done by any jholawala



Government [8 July, 2019] Bills 357

organization. This is a study not done by some tukde-tukde gang organization. This is a
study done by the Indian School of Business, and you have got your Chief Economic

Advisor...
MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI JAIRAM RAMESH: And, this study says, ,,according to a recent study of
Indian School of Business, based on an analysis of more than 10 million payments, during
2014 to 2018, 38 per cent of all Aadhaar big system payments of MGNREGA wages in
Jharkhand redirected wages to a completely unrelated account. Sir, this can be a bogus
study. I would like the hon. Minister to take note of this. There is exclusion taking place.
The ABPS is directing payments not to the beneficiary at all, but to somebody elsesE

account, and, I think, this vitiates the entire purpose of Aadhaar.
MR. DEPUTY CHAIRMAN: Thank you.

SHRIJAIRAM RAMESH: I would like to once again reiterate that our opposition has
not been to the basic design of Aadhaar but for the misuse of Aadhaar and its purpose

going beyond.

MR. DEPUTY CHAIRMAN: Mr. Ashwini Vaishnaw, you speak, 31d 31a! a1 Repfs
TR S | .. (aer)...

SHRIASHWINI VAISHNAW (Odisha): Sir, I rise to support the Aadhaar and Other
Laws (Amendment) Bill. This is my first speech in this august House. I thank you for this

great opportunity and I am very honoured and humbled by this occasion.

Mr. Deputy Chairman, Sir, I do not have any political experience. I have come here
with an experience of execution. I have served in the Districts of Sundargarh, Balasore and
Cuttack, and I worked at the field level. I served the people with great humility. It is that
experience of mine that [ want to reflect in this presentation that I am making today. Sir, for
a very long period, there was a structure in which a Prime Minister had to say that only 15
per cent of the intended subsidies or intended benefits percolate down to the ground level.
What did we do about that? We knew that there is a problem, but did we do anything about
that? That system was going on for decades. &g T¥HI A I8 AT Teil T Tal oY | &7
I UR R [BAT? 1 BHR URT Dls e el 212 R 8HR URT Bls cararol Tl ofi?
TAR U IR 99 91 IR UG BE BT P by aNip Q}I,butwedidnothave any
political will. What was lacking was serious political will to actually help the last man or the

last woman at the end of the society.
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5.00 p.M.

My very senior colleague, Shri Jairam Ramesh, in the context of the Medical Council
of India Bill, last Thursday, said that Anobody has the courage to take on this giantE, that is
right. Nobody had the courage to take on the giant of corruption which was eating away
the funds and the benefits intended for the poor. Who was responsible for it? We all were
responsible for it. There was a Government out there; there was an administration out there.
The system had gone down to a level where books were written about it. Shri Lal ShuklaFs
Rag Darbari, it became a very famous Television show also. This book got Sahitya Akademi
Award. What does he write? It is not a &7 eI, AT SRIRIEYS & HeqT 781 8, dfed
SHPT WY TP 98 TR A PO gX 99 TP 7d P &0 F &, S a4 aul $ I iR
T & RN & arac(e e @l 8k M saie-y qeai & A fUe W8l 81 I8
It el &1 S g | St SATIS Bl AR U WA AR JIG) Sf 7 RIURS &
HIEH A 8o DI Y 29T SM1feX B 3R SHd! implement {531, SHH! execute fHT |
I AT Pl URARTT PR F [T Th 98 I81 Had I |

HeIey, ST Wies ¥ & QW 8,.... § T4 & W B [Pl g (o 3o AERED
9IS, WIYURE & HRUN IR AMIRE & 39 correct implementation & HRT CEGEGIN
el | g8 | 98d S8 ST81 W) beneficiaries @1 wrongful exclusion BIAT o AT
wrongful inclusion EIAT T, 981 TR 3R Ydh TR TTeld axid 3 31T, A SHd BRI Udh
[l aafad, et dfftee firerr amfey on, I T2t et | et ATYRES SR 89R Ui
T AT &, I BRI 8F 7 Hhdd] wrongful inclusion B Vb Thd ¢, EI'%:erongful
exclusion @1 4 I Fehdl & | TP HAITH H B SR AP doll M BT AGLAT DI FERT
Wlﬁsﬁﬁwﬁméﬁmﬁ%ﬁﬁwiﬁrepresentW?ﬁimﬁﬁﬁ@
2| IfSAT AT I8 GIX W & | PBEd & b HIE S 7 ag | & ot | 9rat /9
STTE A JUI-TTT HINT TR Y, <ifdeeT SFEAT WINT R ST = 379+ 9ot &l & |
S AT # ESIRT auf &1 Sl T FHIRd 2, i wisdom &, § IH wisdom &I U& BICI-HI,
forTep! SIS BMEDE € I JETaRT, H IHPT U S&TeX0T gIM | *

Hded I © b TR &1 Sl U &, SHST # a7 a0 H% | SHF 4 ddx SR dd
ISP G AR Whedd €, Sl Pled & | 3R 37U WoR & U W =G DI BRI I, ot
YT BT B, Uid BT, 3R U $US Tl Ug €, a1 IR R ) dhe ol |
HEIGd, # cut money I AT &I PR &1 §, § B DI I B 8T & | T VT @ a4

#*The HonEble Member Spoke in Odia.
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g oft, T 1S9 SiR JMTE & Ty fohd avE o TR Bl g8 Y, S99 4 1- =1
B BBl ¥ el Ugd R B IAH HRENGR a9, 39 a8 &I AR Bl 98 &l I8 UH
I8 38T YA © | 7 94l 3l 9 e w% & g8ar 9uie 9, I8 9 bi-partisan
[UIC AR 2 3R $9 aRE & 13! b e ave 9 AT 9 T MY, SEH 370+ GoI1d
T

AR, HA! Sl 9gd AR WY <3, H el Teb HRAT el ATEl § -4.23 BRIS
LPG connections. H8I&d, IE BICI AT &1 © | 2.98 FRIS I P, Sl BIC 8,
4.77 @G NSAP Beneficiaries, I8 Pl BICI AT T8l & | 3FR ST FHIET S HH THY
# Bl U € 3R 3R I8 Sl | Felw, Al 317 A b AR I {1 benefit TE< |

AEIGY, 39 BISd H YR SIIaT Ue-fed 3iR d8ai lawyers HIS[E &, # §© T8l
P, # Hac U WISS Bl aTedl g, (& AR Yae & IR 9 il feud e o 3
3R AP BT 7 AN fhal, MR e IHHT YY1 AR ¥ Ul bRl © | I€ fouet <
R E? U8, 3R forelt Y Tl o= a1 fpdt off @se W) R Tae o 819 2, o1 S
IAD! TP legal backing B AIRY, APHE, SAH UH legitimate State interest BT ATRY |
o1, it should follow the paradigm of proportionality, S¥# proportionality 8 @12 |
AR, UM BIS o1 §7 1 & dH1 Wiged IR 39 [ B, AR BT W B, MR &
Tde BT Fel g1 7 | BT e € T 3T 99 39 9uid &N |

31, 3ffve 7 Rigd) Sit 9 e @ise el S/ AR 9MH 919 data protection
right @1 JGERO W, T9 IBI A ISl Bl (3¢ &b WIST G G A B8l | SHP U
3R foTad Wige 3if Al 81 Fadl & | # MMUP WiEe Pl ThR Te! X6l §, § $ &l
2 & 39@1 U SfaTad Wi ife & W 81 9abdl ¢ | 98 I8 Wisce 1% & &l 9ol &,
SiIfdr UM BIC AR Srikrishna Committee = Pel, ST RIS & {7 TR limitations
1T 7| ggel, limitation on collection, GHXT, limitation on use, TRT, limitation on
purpose 3R =T, limitation on sharing. AX 43 97 Sl 1 P& o1 fd ST AT I BT,
BIE Bel ST &, 5 AP Il ST & | 7 B aredl g P (B &I uar 7€t el & |
3MIN T data collection is purpose-blind. It is purpose-blind. 3R T authentication
$act T Yes 3R No Pl answer & I8] 2 3R §HY Tel & V&1 & | Th iR 7 7 &a1 for
3R foelt I GHT 2, 1 9% MUK A Il el SIY | FE1G Y, 399 {3 i uar Tt geofar € |
It is purpose-blind. f&¥ purpose & foTU authentication B I8T &, $HHT BIg Hl TaT
Fefde el BldT & | & 3R 984 important point, Metadata &1 fEelic &=+ &1 & | 39 IRE
B Sl FIRT BT TS €, SU GUH PIC 1 95 37 F TN © | § ST &F F A g,
e STT Bl CTTGTol ATS-ATST AT # AT 2 | §AD! T a1 7 3771 S91-1 171 7, 39
AT BT ABY BH AN & T H S 39 W ©, AfhT STdhT Pls A -Taf & | fhx off
# AR 7 ST A Raave 6 {5 819 g aR b et @t faears 9gid |
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AR, 399 MR & RAveH # 2048-bit HT encryption & | 2048-bit B encryptiona &1
T HIFRT 82 B9 31T 9gd AR dfTT R &, NEFT, RTGS, 89 € dfdh7 0R S € | 89
IS MR I, IS dcall W, g% confidence & A1 I TS transactions HRd & | A8, I
IR transactions 256-bit encryption IX T1 256 I 2048, IE difference & | STd =T dST
difference &, ST AT H AT 479 YW1 AT & f& TCT &7 encryption &, ST AR 7 &
qTY, 1 B fohd a1 @1 WaE B) 7T 27 )T aeT ¥ 5 39 avE & WaEt & 79 # 7 a1
3R ST ®I Uoh IR R AT 7 B3 | I8 b 984 30T IS &, 98 Ao initiative
2| S99 initiative BT A9 A1 FAcTdhY MY of SV, J&T BT fHded 2|

# 2 U Wige A1 A | G HA R /Gl S B WRBR M & a1 o
uiE AT H g § Ua 991 uiRdcd M € | 78 lgd, MY <Ray for U 499, Sl ugdt |
e o, I AT BT FT U construct & | T& Y VAT construct &, Frad et & forg
Tdh safety net ST ST T&T & | AT2 AU ARSI 4R WHHE SAIfIY, =18 310 oo -6
ATTTS AT, AT 3T ASSotall ASHIE AT, I AR & IR Thieg TRat & fog €1
HEIGY, 919 # Peldex o, d9 70-75 ¥bIH VT BNt off, RS9t ot 9% @18 benefit T8t
T AT | I FAY U [RDP T g3 it oY | &9 ART g9d 9 o ga1 S ga
TSI | 99 $hadl IR ST I1d - AR SSRUE R ST 89K aspirations 9 &1 I8 Y 872
T AR aspirations BAR d<dl & aspirations, AR 1 HH B Il AehHal &
aspirations ST BH Y€ Y § b &7 @M1 et WY, B8 iR 1S, fohsdl @t arast &,
3t T aspirations T&T € | IS St 7 ASh IATS, AN FEd & foh TSH! & T &l 984
areet g g3, oifhs # €t dwadl fr ST Shael g @ gfawn g2 | 78iey, g &
G a1 wadt Ta il o, Ifd ST BART generation ®I AT confidence 3T {6 &A
fEgwI 5 9gd 981 BM PR Thd © | § Hedl g b TSP! B G 91 impact Ig AT, SiI
confidence AT generation T 3T | 3T 39 generation BT TZ confidence & T a5
IST B &I, T 98 BT WIE I B, I8 G YoId H FER BT B, AR B SN dD
UIaR UgAT 81 AT A8 AR BR SIGE Ugar 8, 98 confidence 3NN BAD! ¥l d®
confidence ST 3T, R T sincere attempt B BT &, Ydb TAT framework IATIT ST
81 &, forad TIat & foIg U safety net 99 ¥8T 8 3R S safety net &1 WIHR BT
TS|

3ATST 3770 ST I Uifetfede faeetwor &, g1 uifeifcdd fageiyor &xm w2t afmar | #49
HS AN A gOT iR 31y Hl SR § gy, oy IRIg | RIS e I ey, 9 FEd
g f5 A St 3 S oW fhar, S9a1 Brer o' g9a!l el 9 fiel, g9R) SrTelt &
generations B! fHelT | 1T =18 fhedl & 1 qfoq | # q=isiell B A HH 150 AN A YBT
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2| AN FEd & fh SHBT benefit 3Tl F3 generations T& Hel¥ T | 98 ST confidence &,
I9 confidence B &1 WHRAT @12y, & SH accept HRAT AMMRY | Tg S paradigm
change &1 Y81 €, 9 paradigm change ¥ X149 &I vote-bank T&f AT ST %87 € | TR
31T vote-bank &1 & | &H |HIST & 3ifH BR W 90 e T Ugam &I T I8 &,
IR Y €, STOI-YITRT YEd & | I8 BHR U HAl S @l dURT ® o 8% TR B
o=l # qualitative improvement ST SITY | ARTGY, # 781 ¥ea] & A1, $9 The Aadhaar
and Other Laws (Amendment) Bill, 2019 &1 {UIC PR g 3R T4 § I8 R PRl g,
5 I 391 FuId &, g=IaIe |

o} SUGUTUTT: g=IdIe | AT TS BT e H g Tgoll 9o o7 |
it Rt PRER (SR U SHIfeT &9 9w | ATET drel | (crae). .

St wrerTafRy: 391 o 1 4t oremt & | aTeR el 1 5 8 iR =iy < < 1 g
LA - Gfeb B Fell A T I q1D1 €, gufery fl T el ®1 Al JArded el g €
Gﬁ?ﬁﬂﬁaﬁﬁ?@r?ﬂﬁw:lmreﬂectﬁﬁw%ﬁﬁﬂﬂﬂg‘?iﬁmonitoringw
T €1 ot orfe <SSt |

SHRI ANIL DESAI (Maharashtra): Sir, I rise in support of the Aadhaar and Other
Laws (Amendment) Bill, 2019. Aadhaar is a legislation enacted to provide for good gover-
nance, efficient, transparent and targeted delivery of subsidies, benefits and services, the

expenditure for which is incurred from the Consolidated Fund of India.

Sir, hon. Supreme Court has also upheld the constitutional validity of the Aadhaar
Act with certain restrictions and changes such as obtaining consent of parent or guardian
in case of children, providing the option to the children to cancel their Aadhaar number on
attaining the age of 18 years, and thus providing for informed consent for authentication
and limiting the authentication only to the purposes permitted by law. Sir, with over 122
crore Aadhaar numbers having been issued and with widespread use of Aadhaar as a proof
of identity for various purposes by the Government of India, State Governments and other
entities, it is essential to have a regulatory framework for operation of Aadhaar. The Unique
Identification Authority of India created under the Aadhaar Act, therefore, must have
powers similar to that of a regulator for taking enforcement actions. The Aadhaar Act, in its
present form, does not empower the Authority to take enforcement action against errant
entities in the Aadhaar ecosystem. This needs to be addressed with a view to protect
privacy and also ensure autonomy of the Authority. Therefore, amendments to this legisla-

tion are tabled in the House.

Sir, Aadhaar has proved to be an important and all powerful tool to bring transforma-

tion in the governance and empowerment of people and also bring transparency in delivery
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system and stoppage of leakages, which has come to the fore by the implementation of
Aadhaar. Sir, because of application of Aadhaar, benefits and schemes directly reach the
beneficiaries. A lot of examples have been given in the House like DBT, LPG subsidy,
scholarships, MNREGA, pension, etc. So, this has been going directly to the people,
directly to the beneficiaries and leakages have stopped. Numbers are there showing how
7.4 1akh crore have been distributed; and in that, an amount of around 1.5 lakh crore is the
saving, which would otherwise have gone by way of leakages. It has been stopped in a

very effective way by implementation of Aadhaar, which is in front of us.

Sir, there is a significance of Aadhaar. In the Budget speech of the Finance Minister,
it is said that now, even with Aadhaar, you can file Income-Tax Return irrespective of
availability of PAN card or not. PAN card will be generated automatically after giving
Aadhaar. So, it is that important document which has come as a beneficial document to the

people of India and it is being used widely.

Sir, the only thing that the hon. Minister should look at is protecting data. Protection
of data is the main cause which is worrying the minds of one and all. If data protection is
taken care of or if in his speech, the hon. Minister sheds light on it or enlightens the House
about the measures that would be taken, I think Aadhaar is a foolproof, the most wanted
and the most needed legislation which will really help the economy. I would request the
Minister to enlighten the House, in his speech, regarding protection of data, which is

worrying everybody. I once again support this Bill. Thank you.

SHRIT.K.S. ELANGOVAN (Tamil Nadu): Mr. Deputy Chairman, Sir, at the outset, I
oppose this Bill because this Bill is brought just to supersede the judgment of the Supreme
Court. Beyond that, this Bill does not have any other purpose. It is out of anger that this Bill
is brought forward. Section 57 was removed but an amendment to the Indian Telegraph Act
was introduced. What is the purpose? Why should the Government do that? They want to
do it because the Government wants to take supremacy; they donEt want to obey the order
of'the Supreme Court. They want to set aside the order of the Supreme Court. The intention
of this Amendment Bill is to just set aside the order of the Supreme Court. Other than that,
there is nothing. Nobody is against Aadhaar. We know what Aadhar is and we all welcome
usage of Aadhaar. The only thing which has been discussed in this House is the usage of
Aadhaar. Usage of Aadhar was discussed very well. Every aspect was discussed. But the
Government wants to do it in its own way. They want to cut the leg to suit the shoes. That

is what they have done. They have amended the Indian Telegraph Act to suit this by
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removing Section 57 of the Aadhar Act. Beyond that, this Bill does not serve any purpose,
but the Government should see and ensure that the order of the Supreme Court is still
supreme and it should be respected. If the Government does things like this just to
circumvent the order of the Supreme Court, in the long run, it is very bad. That much I can
say. I also recommend that this Bill be sent to a select committee of the Parliament for further

discussion and to eliminate any other issues in this. With these words, I oppose the Bill.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, in September, 2018, the hon.
Supreme Court had struck down Section 57, as Rameshji has pointed out, which allowed
sharing of Aadhaar data with the private entities, saying that it is deemed unconstitu-
tional, so as to prevent the violation of privacy of citizens. Therefore, Sir, the telecom
companies or e-commerce companies cannot request companies for authorization using
Aadhaar data. This is what the observation of the Supreme Court is. The Supreme Court
has also made another observation. I have two questions to be asked of the hon. Law
Minister through you, Sir. The Supreme Court has categorically stated that the Data
Protection law should be introduced first and passed by the Parliament and thereafter the
amendment to the Aadhaar Act. If that is the observation of the Supreme Court, why is the
Government not introducing the Data Protection law and the Aadhaar Amendment Act

thereafter? This is my first question.

My second question is this. When the Supreme Court has categorically delivered the
judgment saying that Section 57 is unconstitutional, this is nothing but circumventing the
judgment of hon. Supreme Court. My question to hon. Law Minister is this. Does the
Supreme Court judgment allow sharing of Aadhaar information on voluntary basis with a
private entity or not? This is my second question. With these observations, of course,
there are other points. Sir, when my name was called, I was not present. In fact, Mr. Deputy

Chairman has allowed me. I am very happy.

The next point is about the definition of Arequesting entityE. The definition of
Arequesting entityE, that is, information requesting entity in this Bill has been very wide.
Section 2(u) states, it means any agency or person that submits the Aadhaar number, and
demographic information or biometric information of an individual for authentication. It,
therefore, includes within the meaning of private entities. This person or private entities
may use Aadhaar data offline verification to establish an identity. Can the Law Minister
assure this august House that the data that is being given to the private entities for offline

authentication would not be misused? This is my third question.

So, these were all the infirmities in this Bill. However, we support this Bill because of

the compulsion. Thank you very much, Sir.
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SHRIT.K. RANGARAJAN? Sir, there are two types of support. One is real support.

The other is support under compulsion. ... (Interruptions)...
SHRI RAVI SHANKAR PRASAD: And you always oppose.
MR. DEPUTY CHAIRMAN: Please. ... (Interruptions)... Now, Shri Binoy Viswamji.

SHRI BINOY VISWAM (Kerala): Sir, on behalf of the Communist Party of India, I
oppose the Bill because we do not have any compulsions at all; compulsions are there, not
from my friendEs Party or any other Parties, but there is a political angle in this Bill and one
economic angle also. The political angle is this. The StateEs surveillance is going to come
on everybody in this country. On all Indians living in this great country, State I would have
aleverage to have a look into their biometric data. Politically, I that is a very sensitive issue.

In a democracy, where the rule of law is in prevalence, this cannot be approved.

My second point is this. Economically, this data which you collect would not be safe
with you. Hon. Minister , I do respect him , is still saying that a day would come when
we will have a Data Protection Act. But when is it? For the last so many years, you are
talking about the Data Protection Act. It never comes. By the time you come with that Act,
all the data you collected, will reach them. And who are they? Your political cousins, your
economic masters, the corporates; they are waiting there and they will get all the details of
the data and then you will come with the Data Protection Act, which will be of no use. Sir,
would like to remind you of a small issue of a very poor man. His name is Ramchandra
Munda, an adivasi from Odisha. He died in this country, in this 72nd year of Independence.
He died because of starvation. For the last three months, he was refused to give his ration
because of Aadhaar. Results are many. Faulty data entry may be a reason. Network
coverage is another reason, authentication failures due to change in fingerprints while
working with hands-poor men and women work with their hands, fingerprints might have
changed,all these can be the reasons. But they are often denied of their rightful ration.
Right to Food Campaign, for me, is a reliable agency. They have come with a data that 40
people in this country have died because of these reasons. You talk about the poor and a
new theory has now been advanced that data protection and privacy is only the concern of
the rich, and, the poor is not concerned about the privacy and data security. Such an
argument is there. It is a funny argument. This House should know that the poor are also
equally concerned about their data and not only the elites. You are saying that elites are
imposing their preferences on the poor. That is your way of interpretation, which is most
untrue. In this country, even now, majority are poor and they are concerned very much

about their privacy, and privacy is uncompromisable. The Government is seeking a reason
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for compromising their data protection and privacy. So, privacy cannot be compromised at
all. Sir, I would like to conclude by quoting a portion from a judgement by Justice
Chandrachud. He touched upon this issue. He says, ,, The refrain that the poor need no civil
and political rights and are concerned only with economic well-being has been utilised
through history to wreak the most egregious violations of human rights.%o That is exactly
what we are doing now. You are violating the human rights. You are talking against the poor
and you are doing for the rich, but you pretend that your activities are for the poor. The
Minister while presenting the Bill talked three times about DBT i.e, Direct Benefit Transfer.
It is a very beautiful word. You are transferring benefits, not for the poor, but only for the
rich and you hide it in a cunning way. This Bill is your tool to hide your real face, your class
interest. You are cheating the poor and you are giving lip service to the poor. That is why,
we, the Communists are opposing it. No doubt, we were opposing it from the very begin-
ning. Even during the UPA, we opposed it. During the NDA also, we oppose it. We never
changed. A friend of mine from that bench has told, Amany of us changeE. No, there are

people who never change, then and now.

it Aot Rig (T e & faoell): SuawHfy #gled, S MR & 39
HEEYUT 9 R H! YU A1 B BT AR [T, §AP (7Y H AT AR Tebe Bl
2| 9 Ugel # WRA & qd 9G H3A AEd a=eER o Sl guy Iy W S 7 STt
A SFTUT PRAT § | AIER, AR BT bR 59 Aad H (Mol SIHBIRAT A B Bl e
SR Y, fhT 5 AT 31 AT oA favaw S A snfeen @ e gedr &1
756 T | 89 I Y1 T8l ARy (& SITSIET & 70 AT b a1 SRES H 14 ATl DI AN
Y HId 3T 81 T &Y foh SAD MR BT [ & 1 2T SIST TAT AT, SH 9 &
THMER 7 IEH o F 791 R &1, Brad dRoT gREe & faas T el § g a=dt @t
RI A HId BT 2T | B 5 9 Bl W1 el Y1 ANy | 3R Sl P17 i 81 b
I AT &, AT TG SATET Fferd AHAT GG H ST AT, T8 AT fehehey Aews g el 31
ST il BI4 BT Al | I8 A1 37T A A €, § Ul 41 781 B8 Vel & | dew (e diil
BT SCT olld B & 91 31U S AR HAeX B T A1 & ol seldbioRe BT | a8 =
2T, SHPT AATd IT 1 Pl 1 bel 317 Y& WIHR B © [ (Bl R Hex 4, ot
G B[Sl SHRI, AR SR, SHHT YR1 ST el [BdT S Adhal & AR
SHIFTY 31U I WeR &l <idfolRe bl € | $Hd A1-A1Y 3R §H dRT Ui BIC dl
SToHE @ 91d $Y, A GUH DIC & STore § I THAM STarRidie &l W B dl ard
FEN IS T | AU &R IS H AR B ANARIAT o & | A8 @i W 4, I8 df g=1
Y SIHAT & SR et 9 foour 781 &, IRt dvw f7ei-foreil 81 a1 | 39 fSei-Rfsh & u=
fh PRIST AR F ST UgT Y, YR BIS U Y, Ig 4l AR AN S & | TRed
TGS SNl 7 AU I PIE b AT H S [a Aeaqul a1d Hel off & g8 g off fo5 ary
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foraid wmfat o s MR BIe B ST shgl BT 8, I9dI AR ST ffer <
ITFT | T TS I ARBR - 39 Q2 & BIS HaH SSRT 82 T 39 SADH HHaf =
AT dice & A8 TR ST 3R Ble Pl STHBIRAT 5Hhgl B 2t 3R MR Bre i ard
wU ¥ forr o, Fa1 9 ST {ery T gHel BIF GAREd I SR SHG] S B BH
P HI? AP ATA-ATY U B 88 BRIS b & WAl AR 70 HRIS AEIST BT MR
BTS ¥ SIS Sl el &, Al 379 a1 979 ST 87 AIaR, 59 Hes (8 8 b1, g qecayqul
IfRT BT ST Al 81 Fhdl 2, al fhedt | safed &1 ST SR $1E 31er-37e & &
T ST RTAT TR €, SHBT QRT ST, SHD! (51 STDIRAT, IHD! TR STDIRAT,
d& @l ¥ de) AR f$Sed, 519 A2 ol 81 Aahdll & 3R Sid 918 IHb A1 HFH 4T 8
JHAT € | AT & qrepl H= & A1 7T FEANT ST gy, [T a1 bl G Bic = A1
YA HET AT, MY I FUI Hb AMNY AR ST UIeRH 9 odR dri @t i
STHIRAT S YR X8 AP, 39 I Bl Ugel GHRad HINY, SHS a8 39 [ B
1 PTG, 1 IS ST el BT iR IS SA1eT Areid de URifTes dad g, oifdd
3ma R Ut AT =Ted &, GUH BIS B &1 G F1ed 8 iR @ B Aaet o
ST T&1 T A8 & | ART &1 STHHIRAT Sl 81 81, $P (oY AT PIg BIA el Al
HTEd &, ST Bl 1 HEl YD HIM IR Tl Iodl & | H-IaR, § J8T hedx AU ard
YA HHRI, IdTS |

#} R1a gaTT IaT (STR UQ): ST Heled, # JATUPT AR UHE Bl g b
MU 31 39 HE<ayul [d9ge UR dler Bl FauR YaT fdhar| uel SR fauer, g7 g1 @
TR 3wl $T Abferd fepam T iR P81 ff 71| JUT B R% A BT Ut 7 BEl &
5 & S9®! 3@ | 99 o € f emae S S v, St &1 aRomH 7 R R
e [AERl gl STt Bl S8 ITe (6T BT, S8 Had Usel AMUR Bl SEISY4
T | SMER Pl SEISYA PR P d1G, §9 AN+ SR IAD! BT ST YB1AT BIT, Al
RIS GUH B | I8 f[aw TE1 71 8, R 9T & vah-us g 31 1. 31 7Y
Redl S 9 I8l IR SS[T o1, BTelild 39 U= yd o<t #3i1 &M Ul fewRs St 7 aga
ST o forar o iR snaR &I A T o | S g7 A a9 faan o, o«
IIAT USIT & H2T 3eRoiiy I Idx T™ATe Sit 9 396! oid 94T ¥ 339 fam o7 ik I8
Sl T H T 8311 o7 | S8 39 {9t & v # & AT & o, =i g9 farig 72t
fparm o, oifep=T BIU § o7 U7 81T & b ST B W&l a1 Pedl 2, o B & kb o
HE] S € T a8 a1 S9a! ol a1d 2| S 5 a1 & 1R 1R 9 39 3R I € |
IR @] S, A1 &9 YR Bl UH A1 ¥ of Fadl & -

AAd =g GRae: 99 |y R
[J 9SIIOT UTI=] AT $i¥Ag §:@ 9rvaq IR
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Y8 HY BB A7 FE 9 HEI TN, Sd AER Bl 5 A A [T T T aR
3MERIR RToTa i 1 Pe1 o1 fob Tef I Y SudT 9old 8, Al 15 U TRI9 d Ugad & 3R
85 U 19 # fIEifery 1 S €1 ¥ 3 961 9§ Ugdl I8 SR] Hel aredl § b SHD]
YUY 1 AHASTHT UST T, <l B & AR TR QX ORE A I PR Bl M 39
TSI 7 [T €1 319 B9 I8 $E Add ¢ [$ oqd W] GRI1:8 I B8 1T 7, Rifd
U a8 SR H, TR AR BT dT B IR IMER & GOUAN Bl b & o7
3fErey AT <3 91| 39 AeNE & d1e Bis Hl Al Ugdr Ud B & Iqad A
STTER AT BT YAV IUAH PRI P (Y I1E T8I B Ahdl €, 5d AP b I8 WS &b
ART TR 7 81 SMY 3iR 3fTeT 98 UiRd &1 ¥l 7

ATTER, ) og RiE S &g Y2 O & e & 3faeid fanddl <rfad @t ugam &l 51
foram S, <ifeh S 121 21 931 oI © o 59 Icamud & fofT JMeR el &l Sl
IEMEH ST 8, U Bel F BIg A? 9 db a8 dRAHEfCH Sl T8l MU, a9 dd
IP] [ TRE W, DI ATPR B8 <IN (b Tel-T8], I8 TSdS ¢ | TR U3 4 Ho i
oild o e Sy, offdhd arafas wu # offd &= o Reifa ar 9@ omgeh, Sia arasfes
ST FET ¥ 3B TSI 8l Y, I8 A1 81 Je! AhdT & | I8 {8 e drg aeaar o ft
Jraem e HRa B |

HIIAR, ST8T I Uoidl &f 91d 3118 ®, a1 Pis Yl Uoil 7 A MR BT Sl SHT BRIl
3R A &1 3 Wey 7 Jge b 3R @l <, ag /g #3 off | g fagge | g ave
A fovam €1 59 oY 59 g &1 ure w) <9, A1 98 1 RE 9 R 81 S,
gifery O wE f9a1 o 711 € {6 o R FEl 313 Bl I8 W18 8, O Miaa wu 9 s
BT Pl gR BT S A |

319 9 ARd wag GRaT:EPT 91d HRaT 8 | I8 [Geae [Hafey omm 11 87 H ’7ei
Tiel ST BT S ISTERT Y & o iR ot At ot Rig St 71 i wer, ag wa B o
el @t 7og =il 7, fel) 14 9Tt & 9= &) g Bl €, A1 I8 < 91d 8l 2 | I8 '
@t & forg e Rerfar €, oifd 39 fawa &1 I &1€ 9 Sirs faan | ond) g1t €1 #,
THART I9IC AT & | 99 goic H MR BT yraenf~e fohar a7 & f 39d ngR o) 3964
S BT Rt Al 9T ST FH | Held, BTelild gdd g fad 81, &7 i, foewRe St =
BB [ &I ASTD 2, AR Bl [6A A8 A Tocb H [o7AT ST V8T & AR I AMS-ARIST S
el & | # S 9T A1l g fb 9 98 Wi W 7 Hel 71 © O 99 R &
SER TR &l R WX, S W9y U PAN et SITQm, At g1 geb-gar o fofe 8
ST SR 9T Uob-ger A fofes @1 Rerfe 3 o Sy | safey a8 78t el o Jad & b
A 3MYR & Uraet &l St 18! fpa 2 |

HIJeR, PET AT & [ I8 49g § PEl 78] g3l & SR Bgwi # I8 Ugell IR gall
2, U1 el § | 9§ gar @rean g b 9y 1935 # sMReT # Sig qEe) tetl off 3R T 9
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(11 Rra yamy ga]

TS ofl, S9 FHY SHRBT 7 9 AHITD IS Bl Yl & 1Y 3R 7T ST Bl TR Foa1
PRIRT ¥ SR AR IH Y& Y& PR S (Y U DI a1 AT, € JAI0T & | 51
UPR BT BT TS EH ST ST DI =TI UG HA &b g a1 38 & | faeT ot aft
Hecaqul Harelt & oy, I ST AT, NIN &1 TR 51 ST & | 98t 98 a” S aAf
J AR ST 7, S A<} SR A1Ed €, da @rar Wie! 9ed 8, Cad Bl I B
TTEd & T Fedt & oI TRBR A PIS A9 U G A8 € | 7 &1 ared & b 39 ave
A I g W1 et 71 fhedl TR A U] Bl GRIAIT R 2 Ul Javel R & | 31
IfE AT A S 31 WRAR 39 UHR I B B I8! 8, al 399 MMUR! Gl UhR &l
MUY TET B ARy |

qIIAR, H BB ATEAT § (b IUD! LA 81N, T4 AYE HAT BT AT, IH 3 A
UHR & I el & 3R I1 3§ U 3y I e o1 | I9& oIy 187 3fR <@, S
F ey gar o7 | 3 T € b SER SIR eR 1 Hed Sl UaR 9 'l T B, Hiife SHS
Y BT 3T T dTed & iR &9 W) o1 918d & | aRafdadT I8 & f& 59 <31 & TNaf &l
RI&TT DR, WRIETT HR R T2 STl Uh-Udh JHEHR < b (77 ATIRED! Bl wd
[ERISIREES

ISy, IS AT AGST 01 ASTHIE ST A4 @t bl el 81 8, F 98 fI% R &
HRUN €l el 8T € | B9 B Fdhd & [ T Bl i MTST 72 7t YT €, a5 e & A1
el Y8BT B 1 89 &8 Adhd & b ARTME®T Al oy firer <87 8, a1 SMeR & A1d et <87
& | 31T IgST FHISTEIE] UIe] & Il SR & aR ¥ &8 ¢ | § I qar aredr g &
ATRME ST YR 9 Sirs f&am T €, $9fery e @rdd # 391 < R8T €

TRIE, ¥ A o Y61 & | 7 59 Y e & oy e BIaT €, 1 AR <reH UWiE dY
ferm S € 1 # SireRviy 19 2R e S gaRT Aad H U [9eged BT qHeT $Ral §
3R IE Pedl & b 59 TR | qqe HU & aRT Sl AT I [Hebell, AT TbR 34
ATURESY 31 ! gX1 aRE W IR fegear # aiel, difes qR1 O 3iR o g™t A7 &I,
IEA-9gd gaIg |

MR. DEPUTY CHAIRMAN: Now, the mover of the Resolution, Shri Elamaram Kareem,
hon. Member not present. 31d AT #3ft SN, IR <37 |

31t If SiH] IS AR SUHHIULT HEIGY, 984 1 U9Id! 989 B | 989 § W o
aTel AT Sl Bl Bl Tl T € | 9 g9 & (g § S A4 Te1 of 8l g,
offeb # 1< a1t STR™ # bel ATE | Ugel gedl, BHR A 4, 81, S1fies A7
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Riedl W89 599 99y ¥e H 781 € | d Trinity College, Cambridge T g9 MY 3R g8f 37
IR GHUR T BT AT H A U b el ST Thet Wyt gl g | # dl Trinity
College, Cambridge ®T &1 Hra HehT, il STHIM IR STR & & | H ST | ST 83N
& 31 AR WIS1UT & 37egel St 1 Sl del b # ora S A 81 Sl B WY Fell 3771 & |
31T T8 BT T, R Aped-d1e @R qBIEYATIT T, # S0 BT e SATER Al 379 1Y
o, 37EBT BT, 3T IHD! ATE DR | SATUDT AR FRIER o1, &7 {5 Brg & o1 | g9
UEl B IE [T b SRR Bl BT SR T, eriffes ST {411 D1 o B by 2red it
2 | B9 dI 3MUD] FH o dTel o o 3770 SMMeIR g o o, <o s |r I8 ot
HEI &5 MU Tl Y 5T AT | F8T IR-GR Fel 71471 3 117 370 IgAd | Saawi! fad
URT RAT A8 € | AR SUFHTART S, F A8 HE [ <27 DI ST 4 84 agad 1331 &,
B IT@! U | 9gAT 1 el 81 89 S9! ORE el 8, 89 F9l IR 7, SAP! a1d A
& ok IS Sa| < & | IR, # U G1d ST” b, I8 a1 {9 gav 8134 o ff Pl o,
B WA H €, SHP! ATl o G- SQ | S Bl ST o &1 A& DI DI T Bl

AT SRR e & 1 &9 <9 & SIaT & R SaTeee €, IR &, Sierd & 9R I € |
But, I would like to gently remind the hon. Members of this House of this House that this

House and that House have got the power to undo a judgment by removing the basis of the
judgment. ...(Interruptions)... 3T HET Eapel A B S €7 ...(AEH)... 319 Bl BT |
PT S 87 ...(FFEM)... AT ATST AT T BV ...(F@e™)... Therefore, everyone is not
following the Supreme Court. I say, as a student of Constitution, as a Member of Parliament
and as the Law Minister of India, Parliament has got the right to undo a judgment by
removing the basis of the judgment. And, this is the valid exercise of power.
..(Interruptions)... T AM@! ga=i UraR ¥, iR Mt I8 FET M@ 21 9%, | g8 fasar
{ FEA1 A 6 9 GUH IS BT YR FRI BT & 3R § IHST I 1 | IR, H
3™ H QpTY qI PBeT AT8dl §, ST H SHPI ATSI-AT [qRIR | BE DI DI B
el § | 31U &4 I€ 9 & 3R 7 <G, 48 BOR B ST H 1 o/, 41 BOR BRI DU
9 €, 1 F1 IE tax payer BT U1 ¥ AT LN ¥ TBT AFFE FHAT, IMAAT g St 99
€, 3R 2.98 PRIS & Wil IRF HTE TUR | M1 Y, 1 319 &H I8 a7 5 I8 w1 a1
BT 87 IE We! B AT & IT Teid BIH B3N 87 a1 <% PI U139 aR8 I ST A1ey?
15 @IS beneficiaries ¥ 2.98 FRIE A I HTS H ol UIY Y <, 4.23 FIIS YUl
& 3Mihs U |

TR, At SOTE TS, J ATGH T - ARES BT B, dIP! 98 TP ORI Bl ¢,
IHHT B Tl &l B, Sl gitetdbe BT T o7 | 7 fFreer & o1 o =it 109 &1 @
SITER < =TT RTePT T STQ MR 9P (7Y aThraaT AR Chief Secretaries ®I APeR 53
T TRIT AT | ¥R, G311 € MR & aN H 98d AR confusions & | 7 AT 37T
B D AR A AT AT ATEI | AR, I§ AR SR BTS¢ | g 91 82 39 AR BIet
21 H Ue Al I 4R §, WA SR Aa) 8, Ue AR fUdrsil &1 =1 Sik ge bl Wl
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BRI RIS

Ul &1 g9H R e 87 g9H W SIIf, ART oM, AR 3, AR dRT IR W sexual
preferences el &, [SR1 89! profile fHar ST A& | o Rivew @ &1 22 Riew #
gARY g4t aifert & e iR iris, oifEl @) gaelt €, fS ! core biometrics wad & |
JATST B9 Sl 123 BRI €, STH ¥ AR BgM & I1-di 7 I8 911 & | 89 ST 2.88
RIS authentication Y & | I8 TP Us ANS © | T AN 1 U d1d Pel, dl § S adT
g & d & SeT & o1y 256 fde S €, SR & SeT & o1y 2,048 fde sfpueF g1
HAd, F€ 3 safe and secure® b ¥ T 8T |

R, ol sreHT Bl a1 HEl O XE1 € | 8H ANl F Jof Vae | 1 el A1? § Heee
28 UGl ATEdl & | AR AR, 99 U fie, § JaRH 28 U §, Al P confusions ¥ &
STY | # original Act & UG &7 é | In fact, it is section 29, Sir. IE Original Act & AR ¥,
S 89 ol < U fham o | 1t says, ,,No core biometric information, collected or created in

this Act, shall be shared with anyone for any reason whatsoeve#6o DT Aded T ST
& e 3R gaelt, I &Y ot share &1 fHT ST | SAGT HROT F7 82 SAA 37UAT 9
Iael AHAT 8, Tfer ot Siferal & e oiik gaferat &1 9aa a1 8, 3% $UR arel
T DY GGl B, SAfIY 376! core biometrics B8d 8, | ¥ B Ht share 8T fby ST |
W <1 RO A A share fHT STET | 3FR IS JReTT & oI I8 ST67 &1, 79 | I8l I8
o f& ! Joint Secretary S, A SAD! I &, 316 UH Secretary Y& &7 SHaR
3R Cabinet Secretary @1 31ederdT # IT Secretary iR Law Secretary 31 iR Telecom
Secretary AT confirm BT | TG 4T I8 ST &l HE el | GIRT, R T DI 5D
release B BT 3TN BT T, ﬂﬂlmﬂ?%ﬁﬁ%ww, 39 B Pl ® fo BS DI
SIS 3SR I, <l 89 B | W), 39 a8 A YL GR&T ¥l TS ©

R, 319 AT HHTA Dl 91d & o minority judgement & IR H BT SI1AT 7 | ST § 39
Fe 7 a1t 81 g | A1 7 9gd a9 A U a1a deAl aredl g G IS & ARl o
JHI 8, WifdpeT Aconstitutional fraudE ST Teal &1 WA e B4 @1feq | I8 a1 & gy
RRIERY & 911 38T & 3R Hfeu™ & B & w0 7 did T81 §| 89 Sd] §F PR &,
T BART Y T N | awﬁﬂﬁ@é, but I can say that with full sense of responsibility

that harsh words, like Aconstitutional fraudE, must be avoided even by a lone Judge, who is

the dissenting Judge. & S84 48T ST &, ©ifpT I8 U gax b4 H Mo fha1| v
IR oI IS9P A a9 waq # Law Day TR fewoll &=+ Ul | I=H B8l fb 9Rd &

A B I dTel TE S & {5 9gAd & WRHR dERIE Bl § 1 98 9 a9 o
31 It is there in the judgement. And I have to say it openly that these kinds of sweeping

comments, at best, be avoided.

TR, STOFIE Ue & Ugd, § I8 Pe1 I b 3MER & IR # 9gd {© Hel 7141, I8
Sl g8 Wl | Ry, f9e TIeq, JATUP] ATSHI|bE & R H HAIGH €, S8 Hl el &,
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Aadhaar in itself does not pose any privacy issue because it is just a bio-identification
scheme%o I et e 71 2018 H HBT| bR I8 2016 H FIT Pel, ,,India has all the
pieces in place for a compelling vision for digital financial inclusion. Aadhaar will convert a
cumbersome, paper-based account opening process into a thirty-second all-digital
system.%o WX, 31d I& SRV, Carnegie Mellon University &1 U& o &, o1 faded arerar =1
forar €1 AAadhaar game-changer: America can learn from IndiaEs digital driveE. 9%, I8
| important & | As per digital Divident Report of World Bank of 2016, ,,Once Aadhaar
is applied to all social programmes and welfare distribution, it is estimated, it will save 11
billion US dollars per annum.%o a7 MR & IR & & 81 WX, IRIY, Thomas
Friedman T84, 37d R # 34 UGT 81T, ,,The world is flat.%o ST  9gd A1 €1, The

Indian Government, through the combination of a trusted unique ID platform, tied cellphones

and mobile bank accounts, is creatign a kind of digital railroad enabling the more

empowerment of human resources.%o %, FT TSal, Sl HRA & &, 984 A &, ATSHIATIS

% CEO %, ,,Aadhaar has now scaled to over one billion people, rivalling the growth of
other platform innovations, such as, Windows, Android of Facebook.%o %, 51 i
fefreer e & gi:lﬂl H 3T IRTH 8N &, 918 d faet ﬁw gl, o¢ Thomas Friedman
gl, 1 9ral B, 9 MR & IRI% &< 32 & | UN &I Digital Development Report &g Y&
g o JMeR ¥ &% 91 11 fIfer Sielk 997, R @M o & SIg | s gfar #
TRTH e} €, 9 WhR ) I8 €, A1 3 T8f S9! WIGRIG gl a2y, I8 ard
FE |

WX, 31 Money Bill W minority judgement @' 91 @I T8 | Money Bill & Ix #
AT BIE 7 98 AH-A1G el ©, § UgA T @A, offdh el AT ¥, |, Therefore,

Section 7 is the core provision of Aadhaar Act and the provision satisfies the conditions of
Article 110 of the Constitution.%o T majority = ¥RT ......, A, # fawqR # &1 <1 &1 & | 519
TH W& # 91 Hd €, I minority judgement T& €, majority judgement QAT BIAT & iR
<2 BT P majority judgement BIAT 8, TR, I JoI $H A& ¥ dd Bl SR e © |
39 WX, GI-dI9 [T $STT 7Y | H HH) 3 IRAIPR 8] daTl, MR BIs exclusion Tl
g1 9ed § #1 IRAR TP a1 Hel &, AT Wl $E1 a18 I8] § [ 3R AR el 41 &,
Tq A {5l TG & ST BT 8P P el ART S | 89 R a8 el © 6 98 R
& T TETE R T, SIfh dohfets SMUR TR SHGT IS B4l Wi JUehT 81 | STafd 3R
U1 Consolidated Fund & 31TdT €, @1 3R &S mandatory &, fhy Ht 4 @Rl 4 I9&
forg ge &1 &1

AR, f oe1 T 3 31 GuliH IS B undo HI B DI B 3T & | SRR A
St S U a1 Pel, 89 S B Pl ATST UG o dred & | S bel, AClause 4(7),

ANotwithstanding...E Sir, at times, with my little normal English, I only know that selective

reading is not a desirable or a profitable reading. Therefore, let me have a full reading of the
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BRI I

full section of clause 7. ,,Notwithstanding anything contained in the foregoing provisions,
mandatory authentication of an Aadhar number holder for the provision of any service

shall take place if such authentication is required by a law made by Parliament.%o

39 WIS Bl R ARBR & SR 3 SAEDR &5 H XEDBR B I Bl g DR
<l 8, Al S99 Bl Bl T SMURY €1 Abell ©, I &H e § AT A1 ¥

IR, 9 UdH 9 Bal TI’:‘;‘%\r for s eform iR Money Laundering Act P W
A T SIS (&A1? TR, AHI DI HHI P SRV H YA DI B SoMHCT Bl el UG, oAl
X T AR SoHed SUAE & | H S3 WTell QI dlst Ue o<l aTedl g (o g $ic
I Privacy Act & aX H T B8l | TR, MUP! AGH & b Puttaswamy judgment FTIT o7 |
®IC 7 BT & nine judge benches # SITY, UEel privacy &1 AT 81T | SHH I8 gADI
I BT BT UiE ST BT | U DIC - 39H FT B2 IR, H 59! Rt Ui o8+ ue
el §, 991 Ue a1 SMY| 59! gai AR Y 9aW 3R 89N FAlcd & 74, #ff Ioig
TN SN A B, Sl 98 afedr del |

,»An invasion of life or personal liberty must meet the three-fold requirement of
(1) legality, which postulates the existence of law; (ii) need, defined in terms of a legitimate
state aim; and (iii) proportionality... The legitimate aims of the state would include for
instance protecting national security, preventing and investigating crime, encouraging
innovation and the spread of knowledge, and preventing the dissipation of social welfare

benefits. %o

?T\’,ﬁmwwmé’lWW%SIMCard%W@TWWmandatory
8l BT 918 T 8AR 914, Minister of Environment, WW&W%@Q%? oY
I 39! Td BIal & fob 31T authentication & fTT fha BRIST oTdx SITTI? IE BTH,
98 B, AU R WRPR I8 & ol & (b B norm, MER Pl & I, Al
environmental concern & foTT IS &1 §9d &I, 3FR AT IIEd © [P 89 S BIIT
TABY TET TG, FRY fIy MR IS e € 3R SRR ST arect ¥ b &9 31T SIM Card
MR A I BRI, AN IGH Fa DI a1 WA 872

TR, 9 B ®F 91q St B 1 H il 68 IR, 69 BRIS BT TR AT | 3FR 69
PRI AT gred € T g9 <2 § Money Laundering Act &1 I&1 €, dll I have no
problem in getting my bank account linked with Aadhaar. AT 3R ST BT S TARAT
e 7, A1 T8l 93 Y AN DI T THAT 52 31 WX, Bl 141, Sukhendu babu is my good
friend. He is a very knowledgeable person in the field of law and Constitution. 3817 H&T

& How long will it take the people to become literate?
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SHRISUKHENDU SEKHAR RAY: I mentioned about digital literacy.

SHRI RAVI SHANKAR PRASAD: Yes, yes, digital literacy. Sir, we have a special
programme for digital literacy for six crore Indians. About 2.5 crore people have already
been made digitally literate. But for the kind information of Sukhendu babu, remember, one
profile of India , Population 130 crore; Aadhaar, 123 crore; mobiles for 121 crore, and 66.70
crore smart phones. Sir, there are Common Service Centres. ¥, 3Td&! UdT & fd Common
Service Centres ®! WvAT 80 BOIR oI, ORT # 3.5 &g WR of 7T § | 2.5 &G jex UM
HTgEl | €, T8l 12 9 ged-ateadl B HRd © | STd H g § Sl g, Al ol g b d
U3M T I2 €, RIS 9910 €, digital services <d €, land records o €, railway tickets
g1 € | fonsit 3 @1, $a1 85 smart phone T1RT 3R 9 Ug-ford Rty TRt ot s € 1

Sukhendu babu, let us acknowledge the great power of ordinary Indians, to understand

technology, adopt technology and to start using technology. And, Sir, what [ must say for
my leader, the Prime Minister of India, because he started using technology in early 90s, the
digital diary, etc. He trusted the ordinary Indians with the power of technology to change
their life. That is digital India and the people have responded and so many people
}’iihave become digitally literate. T, 31 &H G2 & AN B dTdhd Bl IRT HHAR B
el 317 |

AR, H 314 GIRT a1 Bl A8 g | §H AR &b AT A P P T8 Siel ¢ | I8
3 BTG BT 9T SIeN] & | 894 Sl Ude § 9golld T § 3R 849 Prevention of
Money Laundering Act ¥ g&e1a f&a1 € | We are not touching the architecture of Aadhaar.

We are only changing the concerned law because the Supreme Court said, Asince you have
brought SIM card provision by a Rule and that too mandatory, you must come with a law
and proportionate lawE The same they said about Money Laundering because in 139AA, in

case of Income Tax, PAN Card they upheld because it was by a law.

AR, H IR T |aTel IO g | 319 Al S &, SHT9hT @M9e gwd © b 39 o 4
SN giRTSE R &, A8 3R Ul H gIsar 9ed Ual =ell Sl & 31R g8 (U1 M gae
PR HICR BIbhd AZAT of oIl 8 | 31 I8 g1V [ 3R hel Ig W [daR drar & &
TEl, BF AlcY @Ibed Tae | Uae B fob 319 ey Eldhel gy & {77 MR ble
1 fordpot BT SIad) ©, R g 19 98 Fad 81, olfd a1usit Suiferal & frems <7gt
ol Add 81| A perfect legitimate aim conferred by the Supreme Court, they will have a

problem there. Therefore, what they are not able to understand that word is AAadhaar lawE.
No problem. No exclusion. Other is using Aadhaar platform for other services by a legiti-
mate parliamentary law. That is the distinction I am trying to make. Therefore, to say like this

will not be a fair part.
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[Shri Ravi Shankar Prasad]

3G TR, B a1 ISR At € o5 & AT ATemE R 32 € | I g T o wnag
3 1 g9 WH &1 A1 & | gA1d | 1 A€ gt 9gd dell | Mr. Viswam, I hope your Party

campaigned a lot against us. IsnEt it? ,,Mr. Modi is a fascist; Mr. Modi is a dictatorial, and
BJP, and what not.%o Now the people have rejected that, including them. I think, at least, we
need to respect the mandate of the people of India that a poor family-born, Narendra Modi,
has metamorphosed the countryEs poor for development. Let us acknowledge that. Let us
not use this platform of Aadhaar debate to again revive the unnecessary campaign material
which you all have lost very, very badly; and I donEt want to make any personal comment.
But I was told that CPI has won just one seat. Come on. At one point of time, CPI was a big
party. My distinguished President of the Party, now Acting President, Naddaji, was also a
part in Patna college; we were activists of the StudentsE Union and J.P. Movement. CPI was
a big party but Marx said, Athe State will wither wayE; we never thought that Left political

parties will wither away. That is also a fact. LetEs ignore that for a moment.
Now, Sir, coming to the other clarifications, ... (Interruptions)...

SHRIT.K. RANGARAJAN: [ want to reply. ... (Interruptions)... Nothing will wither

away. ... (Interruptions)...
SHRIRAVI SHANKAR PRASAD: All right. Agreed. ... (Interruptions)...

SHRI T.K. RANGARAJAN: We will bounce back. ... (Interruptions)... We will bounce
back. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him finish. ... (Interruptions)...Please let him finish.

...(Interruptions)... Viswamji, please let him finish. ... (Interruptions)...
SHRIRAVI SHANKAR PRASAD: Sir, l am not yielding. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: He is not yielding. ... (Interruptions)...

SHRIRAVI SHANKAR PRASAD: Sir, Mr. Rangarajan is a very senior leader. ... (Inter-

ruptions)...
SHRI BHUBANESWAR KALITA: Sir,  am on a point of order. ... (Interruptions)...

SHRIRAVI SHANKAR PRASAD: Sir,  am not yielding. ... (Interruptions)... | am not
yielding. ...(Interruptions)... 1 am not yielding. ...(Interruptions)... No, no. ...(Interrup-

tions)... 1 am not yielding. ... (Interruptions)...

SHRIANAND SHARMA: Sir, when there is a point of order....
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6.00 p.m.
SHRI RAVI SHANKAR PRASAD: Sir, [ am only saying this ... (Interruptions)...
SHRIANAND SHARMA: Sir, point of order is a right. ... (Interruptions)...
SHRIRAVI SHANKAR PRASAD: Anandji, Anandji, just a minute. ... (Interruptions)...
SHRI BHUBANESWAR KALITA: Sir, the other day, ... (Interruptions)...
AN HON. MEMBER: Under which rule? ... (Interruptions)...

SHRIBHUBANESWAR KALITA: I am referring about the proceeding of the House.
...(Interruptions)... The other day, the hon. Chairman who sits in the Chair ...(Interrup-
tions)... When the name of the Party was taken, the Ruling PartyEs name was taken, it was

expunged. ...(Interruptions)...
SHRIRAVI SHANKAR PRASAD: Sir, my reply is very simple. ...(Interruptions)...
SHRIBHUBANESWAR KALITA: Sir, the rule should be the same. ... (Interruptions)...
It should be expunged. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have already asked him not to take... ... (Interruptions)...

Please continue, Mr. Minister. ... (Interruptions)... All right, all right. ... (Interruptions)...

SHRIRAVI SHANKAR PRASAD: Mr. Deputy Chairman, Sir, my reply is very simple.
...(Interruptions)... Sir, my request is this. [ hope all of them appreciate that fun and pun is
a part of parliamentary debate. If they are not able to appreciate the fun and pun. ... (Inter-

ruptions)...
it SuHTUeY: 319 6 g9Hx 1 e B T | (A, .

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNALAFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, the House is debating a very important legislation. So, I sug-

gest that till the Business is over, the timing of the House be extended.
SOME HON. MEMBERS: Yes.
MR. DEPUTY CHAIRMAN: Yes, Mr. Minister.

SHRI RAVI SHANKAR PRASAD: Sir, [ now come to the last issue. I donEt wish to

take more time. A lot of questions were asked about the data protection law.
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[Shri Ravi Shankar Prasad]

...(Interruptions)... 1 wish to convey to this House that data protection law is a work in
progress. Please try to understand why I say this, and I wish to deal with it with some
elaboration. We are going to come up with a very comprehensive data protection law.
Justice Srikrishna has given a very good report. Before that, he held four stakeholder
consultations. Now, I donEt wish to go into the dates, but first the Report came and there-
after, the Supreme Govt. judgement on privacy came. Then, a view was taken that we
should have further stakeholder consultations by putting it up on the website. I agreed and
said, Alet us have an elaborate procedureE. Then came November, December, Sir. Now, if at
that point of time, | had come up with this part, questions would have been raised as to why,
when we have to face the elections, we were coming up with it now. All right, we were sure
of winning again and we would have come up with this law once the new Parliament was
constituted, but, Sir, here [ would like to clarify one thing. This amendment was passed by
the Lok Sabha in January. When it came here, it could not be passed. In terms of the
constitutional provision, the Bill has to lapse. It has been again passed by the Lok Sabha

and now it has come here. This is the clarification I wished to make.

Now, Sir, I must share with this House certain general observations about data. [ wish
to assure this House that data sovereignty is integral to us. That shall never be compro-
mised as far as India is concerned. The second issue I wish to highlight is this. India is
producing some of the biggest data in the world. Speaking for myself, [ am very keen that
India should become a big centre of data analysis. India must become the centre of data
refineries. Therefore, I say that we have to have a proper balance of data availability, data

anonymity, data innovation, data utility, data privacy and data security. ... (Interruptions)...
SHRIANAND SHARMA: Sir, I wish to seek a clarification.
MR. DEPUTY CHAIRMAN: I would give you time.

SHRIRAVI SHANKAR PRASAD: Sir, the Supreme Court has said , [ have got all the
paragraphs of the Supreme Court judgement with me but for want of time I am not reading
that , AAadhaar does not violate privacyE. They have said it very clearly; number 2,
AAadhaar subserves a proper, legitimate StateEs aim; number 3, AThere are proper protection
security walls available in the Aadhaar ecosystem whereby these canEt be invadedE. Yes,
on 57 they are right; they quashed it; in 33, they made some changes. And what did they
say? They said that UIDAI also needs to be reinforced. That is also a recommendation of
the Srikrishna Committee. Therefore, with this amendment, we are also giving the power. Sir,

I didnEt wish to read out that provision, but let me just read out a little because a lot of
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questions had been raised about private telecom companies. I would read out just one
clause, with great respect to you, Sir. ...(Interruptions)... I am reading Clause 6 of amend-
ment Section 24 , If for identification of a person authentication under clause A of sub-
Section (iii) , that is, Telegraph Act, Sir , is used, neither his core biometric information
nor the Aadhaar number of the person shall be stored.%o Now, if they store it, they would be
fined one crore rupees, and ten lakh rupees daily in the event of non-payment, and seven

years of jail.

AR, Ul B DI B ST AT W8T 31 8371 & b 9 Rith ol ofR arosy -
N - T HR-AEAHCE o, (@), T RerS 392 B3 | 71 e wEl $8 Teds!
gs, WX, § I {5l ORE justify TE] BT | 9 USol &1 6 &IRd operators H ¥ 50,000 ARTI
& ATSHA BT PR G © | 3 AN 89 Bl & | Sl &1 AIEd DI 91 AT Hord St
q HE!, D! T 7 3 tweet [HIT AT | BT TR AN AHT AT | I8 ASHI 980 IS
B1 T <, G g7 {5 &1 ST 1 SR fawan e § | S S7UHl WIeT tweet BR ol | H
I UR 10 |ATeT Bl penalty o & | § g1 AN BT § |

Fi? Fifb ATURE T BT Uh 98d 81 I8! SUA & | YI3MT Al SBid DI,
IHPT h1ST d &1 o1 dTed &, BIdith I AMIREFRTER o, a1 § a1 qardy? <ife,
WX, B TS 91d oIl 3fd § HE1 Iied 8, why we need to have the widest consultation of
data protection, 3R g a1 && HY H 3G I1d FHIG B | The whole word is walking
towards IndiaFs data protection. ¥R, il S=&I GDR @1 aTd I, Sil JRIMAT 11 &7 &,
SHBT oIHR T AT § 98a gRed & | H1 W 59! 3gHd 61 €1 o 9y o9 4§
fafere I AT o1, 99 Stanford University T WRT oI 91T, Eb_sL T oY 31T 9 | They

said, ,,All of us are keenly awaiting IndiaEs Data Protection law because India is a

democracy; India is a country of inclusion; India is a country of reform and empowerment.
Therefore, the Data Protection law which will emerge from India would become a beacon for
the whole world %o ¥R, # U Td 1 =TEd & [ SART AERED! it oriiRe 8, I8
JAd 3fEX protected =M like a fiduciary trust. S €89 Data Protection law H dTd!
entities TR 81T, g8 UIDAI W= 41 81T | I8 &1 § W& H Pe dredl g | Sieal 89 o
aTel &, 3TeBl SN, 31T 4t <% | 319 fo™R BRY 3R # =g & 5Ta Data Protection law
ST, 9 37T 3R Y fIRdR A 31U+t 91 Hie, wiifd 1 § 7 81 BIs fI9fd 8 3iR
T &1 contradiction ¥ | UIDAI operates in a different field; data protection is a larger net

worth whereby we wish to secure the identity, security and the entire strength of IndiaFa
data as a real platform to be globally followed. So, with these words, I%, H AR Ui &1
IR @ fan 2, safay 991 o © 6 59 f9d &1 -1 969 U™ 9, 9gd-9gd ggaTs |

it SUHTULY: eaTe, AR A3 Sit | 3= ST ST, &RIT 31T BT query BRAT ATad
g7



378  Government [RAJYA SABHA] Bills

SHRIANAND SHARMA: Sir, first clarification pertains to Part IV of your Amend-
ment Bill, Chapter IV, 11A proviso. Your proviso, because in the absence even of a Data
Protection law, which the Minister has promised to bring, says , that is under the PMLA
, »Provided that the Central Government may, if satisfied that a reporting entity other than
banking company, complies with such standards of privacy and security under the Aadhaar,
and it is necessary and expedient to do so, by notification, permit such entity to perform
authentication under clause (a).%o You are opening the gate wide open. This means through
an executive action you can notify any agency and give the data or the authentication
powers. Secondly, if I heard it correctly, subject to correction, the hon. Finance Minister in
the Budget Speech had talked of the monetisation of IndiaFs data, and, on one hand, you
are talking of data protection. The Supreme CourtEs judgement is about privacy being
recognised as a fundamental right. You have talked of Srikrishna Committee Report and
you have accepted it. So, what comes first? Will that national data monetisation happen

first or will your Protection Act come first? Please inform the House.

SHRIRAVISHANKAR PRASAD: Sir, my very good friend, Shri Anand Sharma, is not
only a parliamentarian of great experience but has been Minister of various Departments
for many years. I hope he is quite aware that Economic Survey only indicates the roadmap
what has happened. Economic Survey analysis things, but the real GovernmentEs priorities,
programmes, initiatives are outlined in the Budget Speech. Since you talked about
monetisation, you kindly read that Chapter properly, Anandji, there is also a talk of data as
a public good; there are also various chapters on the use of data. Therefore, how are you
saying that only one aspect should be highlighted and not the other? All should be subject
to that. ... (Interruptions)... But, I think, Sir, the hon. Finance Minister is absolutely right. If
today whole Aadhaar is being given as a good platform for filing Income Tax return, which
is by way of convenience, there is nothing wrong in it, and even otherwise, it shall be
regulated by the finance sector regulator, the RBI and others. Therefore, there is a proper
mechanism in place. Sir, the first question [ wish to clarify again, if you read Clause 5 (4),
,»An entity may be allowed to perform authentication, if the Authority is satisfied that the
requesting entity is, (a) compliant with such standards of privacy and security as may be
specified by regulations; and (b)(i) permitted to offer authentication services under the
provisions of any other law made by Parliament; or (ii) seeking authentication for such
purpose, as the Central Government in consultation with the Authority, and in the interest

of State, may prescribe.%o

Therefore, there has to be a law, there must be a satisfaction that it is in compliance
with security and privacy norms and most important, State interest, and authorised by the
Parliament. So, all the safeguards are there. A%, IR-IR IR H 91d &1 V&l & | T8I 4
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T &3 31 gH gale 9 &1 59 9t off 9a1 &, @ of § 89 BN drdl &l IE@d §,
feced TEd € | 3R SRIREY 7 foedt U=t entity &1 wRffie &% f&ar, ST 7eia €, @ ®Ic |
ST AT | SHH I€ UG SR 81T, Sifh 39 A & SR IR ele a9 | I8 #
BISY Bl JATE BT AT8T § 1eb $9P] 7199 98 81 W € | The regulation must not
travel beyond the mandate of law and the mandate is Clause 5(4) as outlined. Q’lﬁ"ﬂ’"{ FHe
BIAT 8, H ST T Sil Pl a1 d18d g b aad o H 9 $H I B Ui Jele &, al
R | R Tl 8IF1 A18Y, i el @l b1 AMTHAV Tl BT a1y |

o} SuguTUfer: 930 SN, g=uare | 3uH IR & S1gAT S9N fea |

I shall first put the Statutory Resolution moved by Shri Elamaram Kareem to vote.

The question is:

,» That this House disapproves the Aadhaar and Other Laws (Amendment) Ordinance,
2019 (No.9 of 2019) promulgated by the President of India on 2nd March, 2019.%o

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Motion moved by Shri Ravi Shankar

Prasad to vote. The question is:

,»That the Bill to amend the Aadhaar (Targeted Delivery of Financial and Other
Subsidies, Benefits and Services) Act, 2016 and further to amend the Indian
Telegraph Act, 1885 and the Prevention of Money-laundering Act, 2002, as passed
by Lok Sabha, be taken into consideration.%o

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of'the Bill.

Clauses 2 to 5 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 5A, there is one Amendment (No.1) by Shri
K.K. Ragesh. Are you moving?

SHRI K.K. RAGESH: Sir, | am not moving the Amendment.
Clause 54 was added to the Bill.
Clauses 6 to 11 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 12, there is one Amendment (No.2) by Shri
K.K. Ragesh. Are you moving?
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CLAUSE 12 - AMENDMENT OF SECTION 33

SHRI K. K. RAGESH: Sir, this Amendment relates to disclosure of information on
certain grounds. Earlier it was assigned to the Joint Secretary, now it has been made as
Secretary. It should be a judicial officer on the direction of the Court and hence, I move the

Amendment.
Sir, Imove:
(No.2) That at page 5 lines 31 and 32, be deleted.
The question was put and the motion was negatived.
Clause 12 was added to the Bill.
Clauses 13 to 28 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.
MR. DEPUTY CHAIRMAN: Now, the Minister to move that the Bill be passed.
SHRIRAVI SHANKAR PRASAD: Sir, Imove:

That the Bill be passed.

The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: Now, Special Mention. Shri P.L. Punia, not present.
The House stands adjourned till 11:00 hours on Tuesday, the 9th July, 2019.

The House then adjourned at fifteen minutes
past six of the clock till eleven of the clock
on Tuesday, the 9th July, 2019.
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